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I, M.Vishnuvardhana Rao, S/o Adiseshu (Late) Aged about 59 years,

Occ: Assistant Director of Mines and Geologr, Rajamahendravaram, East

Godavari District, Andhra Pradesh do hereby solemnly and sincerely affirm and

make oath and state as follows:

1. I the 4ttt Respondent herein and as such I am well acquainted with the

facts of the case.

2. fhis respondent denies each averment made in the affidavit filed in

support of the application as false and incorrect except those that are

specifically admitted herein in this counter affidavit.

3. With regard averments made in paragraph 1 of the affidavit is denied as

false. It is submit that the Government of Andhra Pradesh vide Memo

No.3066/M.Ill(ll I 2016-3, dt.04.03.20 16(Annexure-l) has issued orders

for Free Sand Policy in the year 2016 and sand to the public without

charging any fee with certain conditions. Further, the Government of

Andhra Pradesh has issued orders vide Memo No.3066/M.ll(1) 12016'7,

dt.22.O3.2o16(Annexure-ll), permitting the de-casting of sand deposited

in the patta lands to enable the pattadars to make their agriculture lands

cultivable. The de-casting of sand from Pattalands shall be submit to

fulfillment of conditions stipulated in the Gol Notification S.O.1533,

, dt.I4.Og.2006 and subsequent notifications especially Notification No

S.O.14i(E), dt. 15.01.2016(Annexure-lll) issued by the Ministry of

Environment, Forest and Climate Change(MoEFCC), Govt. of India The

de-casting of sand from pattalands shall be permitted only after

verification of ownership, fixation of boundaries, and assessment of sand

quantity to be removed.

4. It is submitted that as per this respondent office records, the following

permissions were issued for excavation of sand during the Free Sand

Diredor of Mines & Geology
R*tttarrrttl.\Erilq Goi. orAP

COUNTER AFFIDAVIT FILED BY THE 4th RESPONDENT
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Poticy in Katavaram, Muggalla and Vangalapudi Villages of

Seethanagaram Mandal, East Godavari District (EC, CFE & CFO order

copies enclosed as Annexure-lV).

o n Sand Reaches:

DESILTATION:

5. It is submitted that the Superintendent Engineer, Irrigation Circle,

Dowlaiswaram vide Lr.No. DB/ATO4/ 125Rev, dated

24.O6.2o17(Annexure-V) has informed that it is necessary to form a

leading channel to a length of 960 meters and to considerable varying

width of 10O meters at intake well and 360 meters at water source of the

River and varying depth of 1 to 2 meters and sand shoals has to be

excavated and the estimated quantity is about nearly 3,05,000 cum.

Finally requested the Sub-Collector, Rajamahendravaram to address a

letter to the Collector & District Magistrate, Kakinada to accord

Permitted
Quantity
in cum

EC No. CFE & CFO No.Sl.No.
Name of the Sand

Reach

Extent
in Ha

Year 2015-16

s0000
s/DETAA/AP lEGl20
16, dt.18.03.2016

6140-KKD/APPCBIZO-
vsP/cFE&cFol20L6,
dt.28.03.2016

1 Katavaram s.000

47500
5/DETAA/AP lEGl20
16, dt.18.03.2016

6137-KKD/APPCBIZO-
vsP/cFE&cFol2ot6,
dt.28.03.2016

2 Vangalapudi 4.750

6140-KKD/APPCBIZO-
vsP/cFE&cFol2016,
dt.28.03.2015

5.000 50000
7 /DE\AAIAPIEGI2O
16, dt.18.03.20163 Munikudali

TotalSand Quantity L47500

Year 20L6-L7

Vedullapalli 4.989 49896
L3/DEI,AA/APlEG12
016, dt.

4

3r/DE\AA/APlEGl2
016, dt.28.1L.2016

678L/APPCBIZO-
vsP/cFE&cFolRED/20
16-1189,
dt.15.12.2016

5 Muggalla 3.604 36040

8s935TotalSand Quantity

Year 20L7-t8

6 Vangalapudi-2 3.198 31980
01/DETAA/APIEG/2
0L7

627llAPPCBIZO-
vsP/KKD/CFE&CFO/RE

Dl2ot7-479,
dt.16.06.2017

Year -- Nil--2018-19

3
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permission as requested in the reference cited including permission for

using machinery formation of leading channel and removal huge sand

shoals to keep the scheme in good condition and survive the ayacut

depdning on the scheme. The matter has been placed before the District

Level Sand Committee, East Godavari on 23.09.2017 and approved.

6. De-casting of Sand: It submitted that In Seethanagaram Mandal of

Erstwhile East Godavari District, permissions accorded for decasting of

sand in pattalands (Annexure-Vl). The details are as follows:

sl.
No.

De-casting of
Pattaland holders

Pemitted
Extent in

Acres
Sy.No. Village

Permitted
Quantity
in cum

Permissio
n issued

Date

Year 2017-18

7
SriSurreddy Krishna

& others
11,.77 zos/L Vangalapudi L,4r,720 7-Nov-17

2

Smt. Sanipini
Durgamma & 6
others

20.89

9,1o,1,L, L2/tA,
72/tC,L2l5A,
t2/rc,L3/28,
13/3A, L3l6C,
13/4,1315,
L3/6 and t9lLA

Munikudali 1,88,01_0 9-Jun-17

3
Sri Parimi Prakasa

Rao & others
LL,79

2O312,3,4 &
5;2O4/1.,2A
&28

Seethanagaram 23,580 28-Feb-18

TotalQuantity 3,52,7LO

Year 2018-19

4

Sri Pavan Kalyan

&Sri Dasika Ganesh

Chand,

9.69
205-2,206-t
&206-2

Seethanagaram 98,039 26-Apr-L8

5
Smt. Ch.Kasi

Visalakshi & others
7.96

2L6-1&2L6-
4

Seethanagaram 80,535
28-May-

18

6

Sri Polina

Govindarajulu &
others

22.O8

33-3, 34-3,

34-4A,35-2,
30-2, 35-A,

35-5,26-2,
30-L,34-48,
4C,36-8,33-
4E,36-9,33-
18, 33-28, 33-

2C,33-28,33-
4E,35-1,,36-
2,3,4,5,7

Mulakallanka L,34,O37 4-Jun-18

7

Sri Duddupudi
Venkata Surya Rao

& 2 others
5.47

L6411,,1,61.1t

&L64l18
Mulakallanka 33,206 21-Dec-18

8

Sri Palacharla
Venkata Durgam &
2 others

7.78 3611. & 42 Mulakallanka L,29,L8O 21-Dec-18

4
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9

Sri Garapati
Venkata Srinivas &
3 others

10.35
t8/7, L8/2,
t9/LB, L912 &
tel4

Mulakallanka !,67,545 21-Dec-18

10

Sri Polina

Hanumantha Rao &
3 others

9.99

7s7l4A,
1.s7 /sA,
1s71482,
7s7ls},
1.s71487 &
7s716

Mulakallanka 1,6L,7L8 26-Dec-18

11

Sri Pulagam

Chalapathi Rao and

5others
3.47

2O/2,20/3,
2O14,2O16,

2O/7,2019,
2t/2,21.14,
2tls &2t16

Mulakallanka 56,!72 26-Dec-18

72
Sri Bandi Nooka
Raju & 2 others

3.61 22 Mulakallanka 58,438 26-Dec-18

13

Sri Bandi

Satyanarayana & 2
others

2.68 28ls &281s Mulakallanka 43,384 26-Dec-18

L4

Sri Sangisetti Surya

Rao & Sri Matta
Adinarayana

1.51 3814C&4D Seethanagaram 18,333 26-Dec-18

15
Smt Maddipudi
Seethayamma

2.2L
760,1,62178
&1.6312

Mulakallanka 35,775 1-Jan-19

16

Smt Kantipudi
Satyavathi & 2
others

9

L57 /1, 1.57 /2,
Ls7/s,
1,57/73, \60,
L62/tA,
L63/18,
764/LAetc.,

Mulakallanka L,Og,269 1-Jan-19

L7

Smt Nekkanti
Jhansirani & 2

others,
Mulakallanka

L.67

29lLA,3L/LA,
3L/2 &32/L,
29ltA

Mulakallanka 20,275 1-Jan-19

18

Smt. Mutyala
Lakshmi

narayanamma
1..74

38/44 &
38148

Seethanagaram 21,,125 lJan-19

79

Sri Mullapudi
Krishna Rao & 2

others
8.19 2L2 Seethanagaram 99,434 21Jan-19

TotalQuantity L2,66,465

7. With regard averments made in paragraph 2 of the affidavit is denied as

false. It is submit that the sand mining activities in Katavaram,

Vangalapudi and Muggalla Villages as stated in Para No.2 by enclosing

Google Earth Pro Images pertaining to 2Ol8 and 2019 are carried out

with valid statutory clearances. The Sand Mining activity shown in

Google Pro images enclosed cannot be verified as the Godavari River

affected several times with the floods every year and sand was deposited

at present. During heavy floods from July to October 2022 the people

5
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who are living in lanka lands, low lying area and living adjacent to River

bunder have evacuated. The highest surplus for Dowlaiswaram Barrage

is 25,80,953 cusecs on 17 .O7 .2022 and announced third warning

message on 15.07.2022. Further Second warning message also issued on

14.O9 .2022 (Annexure-Vll). Hence is not possible to identify the

excavation done in the year 2Ol8-19 to confirm sand excavations

conducted or not.

8. with regard averments made in paragraph 3 of the affidavit is denied as

false. It is submit that the Google Earth Pro showing the Vehicles are not

in the Sand Reaches allotted for sand excavations, the Petitioner by

enclosing Google images showing the vehicles parked near to the Sand

Ramp has made allegation that sand is being illegally excavated in the

Sand Reach. Further, the Coliector & District Magistrate and Chairman

of DLSC, East vide Proceedings No.3518/Frees andl2077, dt. .08.2017

(Annexure-VIII) has allotted Revenue and Panchayat officials as

responsible officers at each sand reach to monitor the sand excavation,

loading and transportation activities. The Monitoring Task Force

Committee in Mandal 1eve1 with officials of Revenue, Police, Panchayat

Raj and Irrigation Departments was also allotted to enquire the

complaints received from the public through Praja Parishkara Vedika-

1100. The sand activities are conducted in transparent manner without

any violations. Therefore, the allegations made by the petitioner are

unreliable.

9. With regard averments made in paragraph 4 to 7 of the affidavit is denied

as false. It is submit that the Government have issued Free Sand policy

orders, and the activity is done under the supervision of ofhcials. When

Free Sand Policy is in force and the sand is supplied to the public

without collecting any cost, there is no need to do un-authorized

excavation of sand. Further, it is submitted the Government vide

Industries & Commerce Department, dt.04.09.20 19G.O.Ms.No.71,

a

6
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(Annexure-lX) issued Orders for Regulation of Sand mining in Andhra

Pradesh and amended Rule 9-B of Andhra Pradesh Minor Mineral

Concession Rules, 1966 and entrusted the work of sand excavation and

transportation to M/s.Andhra Pradesh Mineral Development Corporation

Ltd in the entire State of Andhra Pradesh.

10. It is submitted that after obtaining statutory clearances from the

Irrigation, Revenue, Ground Water Department and Mines and Geologr

Department and after obtaining Environmental Clearance from State

Level Environmental Impact Assessment Authority, Andhra Pradesh and

Consent For Establishment & Consent For Operation issued by AP

Pollution Control Board, M/s.APMDC Ltd has conducted sand quarrying

operations. The Statutory clearances obtained in Seethanagaram from

2Ol9-2O to 2O2l-2o22(Annexure-X) as follows;

Sl.No.
Name of the Sand

Reach

Extent
in Ha

Permitted

Quantity
in cum

EC No. CFE & CFO No.

Year 20L9-20

t Vangalapudi 4.L8 41,800
sErAA/APlEG/MrN/
o8l2}1sl,
dt.31.08.2019

640TIAPPCB/ZO-
vsP/KKD/CFE&CFO/RE

Dl2Ot9, dt.05.09.2019

2
Vedullapalli 1.58 16,800

sErAA/APlEG/MrN/
ou202017647-293,
dt.28.02.2020

6467(6l,/APPcBlzO-
VSP/KKD/CFE&CFO/RE

Dl2O2O, dt.11.03.2020

TotalSand Quantity 58,600

Year 2021-22

3
Katavaram 4.78 47,800

stAlAPlEG/MtNlll2C
27/28t2-3s,
dt L4.06.2021
SemiMechanized
Order:
sErAA/APlEGlMrN/S
and Amendment/
2O2Ol , dt.08.11.2021

6488lAPPCBIZO-
vsP/KKD/CFE
&cFo/RED/2021;
dt.74.72.2027

4
Vangalapudi-l 4.87 48,7OO

sErAA/AP/EG/MrN/1

1202112878-2e,
dt t4_06.2027
SemiMechanized
Order:
sEtAA/APlEG/MtN/S
and Amendment/
20201, d1.08.11.2021

6488lAPPCBIZO-
vsP/KKD/CFE

&cFo/RED/2027;
dt.L4.t2.2027

5
Vangalapudi-ll 4.69 46,900

6488/APPCBIZO-
vsP/KKD/CFE

&cFo/RED/2021;
dt.74.L2.2021

sErAA/APlEGlM rN/1

/202112819-28,
dt 74.o6.202L
SemiMechanized
Order:

7
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SEIAA/APlEG/M IN/S

and Amendment/
2O2Ol, dt.08.11.2021

TotalSand Quantity L,43,4OO

1 1.tt is submitted that the State Level Environmental Impact Assessment

Authority, Andhra Pradesh vide Order No.SEIAA/APEG/MIN/Sand/

Amendmentl2O2O, dt.O8.11.2021(Annexure-Xl) have issued

amendments to 20 Nos. Environmental Clearances issued in East

Godavari District to operate the sand quarries from manual method to

semi-mechanized method. The 03 Sand Reaches of Seethanagaram

Mandal are among the 20 Sand Reaches which are permitted to operate

quarry by semi-mechanized.

l2.lt is submitted that the Government vide G.O.Ms.No.25, Industries &

Commerce Department, dt.16.04.2021 (Annexure-Xll) has made

amendments to APMMC Rules, 1966 and issued Orders for Regulation of

Sand mining in Andhra Pradesh and amended Rule 9-B of Andhra

Pradesh Minor Mineral Concession Rules, 1966 and entrusted the work

of sand excavation and transportation to the selected agency under

Auction System. Subsequently, the Director of Mines and Geologr,

Ibrahimpatnam, GoAP vide Proceedings No.2793lSand-PI/2021,

dt.12.O5 .2021(Annexure-XIII) has issued Work orders to

M/s.Jaiprakash Power Ventures Ltd through Auction System for

package-1(Srikakulam, Yizia.nagaram, Visakhapatnam & East Godavari

District) in the Andhra Pradesh State.

13.tt is submitted that the balance period of Sand Reaches held by

M/s.APMDC Ltd in East Godavari District are taken over by

M/s.Jaiprakash power ventures Ltd and conducted sand operations

upto valid period of statutory clearances. subsequently, M/s.Jaiprakash

power Ventures Ltd are obtaining statutory clearances as Project

proponent for the sand Reaches identified by the line departments i.e.,

Irrigation, Ground Water & Water Audit, Mines & Geolory and Revenue

8
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Departments and after approval of the District Level Sand Committee.

Hence, sand quarrying operations are conducting by obtaining prior

statutory clearance only.

l4.with regard averments made in paragraph 8 of the affidavit is denied as

false. It is submit that the communication between respondent 5 (Station

House officer, Seethanagaram) and respondent 3 (Tahsildar,

seethanagaram) was not received by this office. Further, the questions

mentioned in the RTI application by Sri Nakula Suresh is not on seizure

JCB and the information furnished by this office according to the

questionnaire only.

15.With regard averments made in paragraph 8 of the aflidavit is denied as

false. It is submit that the petitioner showing the Google pro images with

timeline January 2018 and linking the same to the news items published

in Eenadu Daily Newspaper on 22.06.2022 and making an attempt to

create litigation and false image on the Government and trying to stop

sand excavations at Katavaram, Vangalapudi and Muggalla Villages of

Seethanagaram Mandal, East Godavari District by asking to grant

Interim Stay which act causes sand scarcity to the public.

16. It is submitted that this respondent craves leave of this Hon'ble Tribunal

to raise additional counter in the course of proceedings, if required.

In the above circumstances, it is humbly prayed that this Hon'ble

Tribunal may be pleased to dismiss the above the Original Application No.

lI9 of 2022 and pass such further or other orders, as this Hon'ble Tribunal

may deem fit and proper in the facts and circumstances of the case and thus

render justice.

Solemnly aflirmed Rajamahendravaram

Andhra Pradesh on

this the 13fr day of J anuary 2023

and signed his name in my presence

BEFORE ME

Advocate

9
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VERIFICATION

I, M.Vishnuvardhana Rao, S/o Adiseshu (Late) Aged about 59 years,

Occ: Assistant Director of Mines and Geologr, Rajamahendravaram, East

Godavari District, Andhra Pradesh do hereby verify that the contents of Para's

of Counter Affidavit are based on record and information are true to the best of

my knowledge and belief.

Hence, verified on the 13ft day of January 2023 at Rajamahendravaram

DEPO
ot

10
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^ GovERNMENT oF AI'IoHRA PRADESH

IIJDUSTRIES & COMI4ERCE (M.II) DEPARTMENT

5r!:r: 14i & Mlneials - 'Sanci - Revised Sand Poticy 2016 * Sand to the

o96ii; without charging any iee - Proposal -Regai'ding'

l-:;: *eir r.;'g.o.tvts,No.19, Ind' & com. (M.iI) Dept., Dt,15.01'2016'
. ...':. z. G.o.Ms.Nc.20, Ind. & Com. (M.]i) Depr', Dt.15'01'2016'

3. G.o.Ms.ltlo.21
4, G,O.Ms.No.24
5.6.o.Ms,No.29
6. G.O,lys,No,30

.2, Existtng Sand reaches ior which Environmental cleardnce is aYailable) such

reachei shall be opened, up fcr free excavation and distribut;on u/ilhin State
lir'its.

3. The loint Collectar shaJl obtaln all statutory clearances from competent
authoriiles and notjfy aii feasible sand bearing areas in the district to the
public through a webslte,

4. Rarnps and Access Roads shall be maintained by EE Panchayat Raj

Dep6rtment ofthe division. dovetdiling NREGP funds oi departmenlk budget.

5. Respective deDartments shotlld protect thelr structur€s from excavating the
sand in the prchlbit€d areas of 500 mts^ and malnfdin a sign board at the
periphery of the safetY zone'

6. The follawlng vlolatlons shall be strictly dealt with:

i) Sand quarrying in prohib;ted areas such as reaches where no EC
p€rmlssion is available, or withln 500 mts froin bridges, cuivel-ts,
ground water structures, tube wells,.drlnking watel bore wells,
irrigation struchrres, St6te & National highways, Railway lines
etc,. as per APWALT Rules and Ec Conditions.

ii) i\o stocklng of sanC more than the requirement fo. o*rn
construction is permitted.

iii) Sand sha,l nat be used for filling purpose or any other purPose
other than building construction.

iv) No sale oi sand is Perrnilted.

v) Transporbtion of saFd to any other State by any entity is strictly
prohlbited ahd treated as sellous ofFence.

vi) Any user is lpermitted !o take sand irom authorized readtes The
Superint€ndent of Police / Cornmissioner ef Pollce shall ensure the
same.

7, Strict Vjgilance on sandireaches and traisportationl
I

i) Task force,should 5e constltuted by the Colleclors with llne
departments for periodic irispection to comply with EC and mine
plan.

ii) Eorder check posts to be estabitshed rvllh the multi dirciptinary
departmenlal Task Force, io prevent iraosportation of sand to
other states,

Contd...

Ind. & Com. (M.U) Dept., Dt'19.01-2016-
Ind. & Com. (M.1:) Dept. dt'29-01-2016.
Ind. & com, (M.X) Dept,, Dt.20.02'20i5.
hd. & co.n. {M.!1) DePt,, D1.22.02'20i6

--'.^n^..--

ewed the send policy announced vide G.O.MS Nos' 19, 20
rpartment, dt 15.01.2016 and decided to change the policy

ailable to trre public without cherging any fee from znd

'e/'4

Dated:04-o3-20L6

-^\L-'ffi,tiy2/ ..'^-
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iill The Superintendent of Police / .coqf'.ssl:19r of. ?olice shall

ensure that no iianlportation to other States takes place-

8. The Mines and Geology Department 5hal1 ma:ntain i Y"b:'lu for transForters'
" il';";;;-r ;h;;.;i""-t','i*i fr"ii ono" ror transport charges ror public use'

9. The District collecto;- shall redress grievances of public and ensure speedy

'' .*"rir." d,. iornfrirn6 tnroG aLtiicr tast< force. wlde publicity to be given

io tne puntic abotit this new Policy'

10. Crlminal cases shall be booked against all offenda-s' Thepunishment shail be

F.s.1 lakh penartV, rmpiiioo'i* ugtg 2 Ye1t1 -and 
confiscatior of

"!ii.,"i-#.i 
i"."v iiso. rire venicre/madrinery owners shall be Prosecuted for

;#eie} ;;;x{"a ov irrsinJr'vJi"L"' atp"ut"ti offenders shal: be booked

under Preventive Ddtention Act'

11. Exit PollcY:

i) Ths GQs on Sand ooiicy -..G'os' .19' 20' and subsequent

amendments triJr ituna iancelled and all notiflcations Issued For

e-auction cum e-tender shall stand cancelled'

iil PeoDle who ha're bocked olline fo: sand will be refund€d thei'
'' lir!il-."" 0v ihp, ir utey did not get delivery of sand so tur'

llil El,lD and amounts rece:ved as advance frorn successful bidde:-s by

tit" st"t" ,"0.. the GOs 19 & 20" Industries & Cornmerce ilept"
dt. 15,1.2016 will be refunded'

Certain reeches shall be earmarked to cater !o the needs ol major cities

like VtsakhaPaloamfliruPatJ.

M,GIRI]A SHAT.IK}.R

SECRETARY TO GOVERN},IEI'IT (M&G & F.P) TTAC)

2. All the Collectors & Digtrict Magistrates"Cammjssioners of Police

lsuberjnrendents of Fctice 7 ot,u"i. "i 
r'linu. a ceilogy/ceo, SERP / Director Gen€ral of

,r-"ii:; #., ,ffii"O"a "* .t =i-"i"ie iequested to rakt;ecessary action, accorriingly.

To
The Dlrector of Mines & GEology, A'P', HYderabad'

fiie o:'e.:"r General of Fcllce , A.P., Hydsrabad'
atlihe Collectors & Dist. MaEistrates of all the Districts in A'F'

eii it u sup.rintundenrs ol Police in al: the Districts in State'

Atl the Commissioners of Pollce in the State'
ine ctri"; f*ecuuve officer, SERP, A,P', Hyierabad'
il" wit"r n"tourae Department / Horne Departrylent / T'R' & B' Dept' /

P,R' & R.D./ Revenue Departments'
Copy to:
A1l D€part;"nents in AP Secretariat'
The PS to SecY. (Mlnes), I&C DePt.
The PS tc ;'1(1"1&Gi

The PS to CS
The PS !o SecY. to CM

' 
iiFoRwARDED:: BY ORDIR/I

@fi9cr.-.-qz."t--
SECrION OFFICERv

191
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GOVERNMENT OF ANDHRA FRADESH
TNBUSTRITS & CGMMERCE {M-II} DEPARTMEltr

l.l€mo.no. 3B6glM-[{1}ljUUUi{r DeledJt.O3-zorq
Sub: Mine$ & lvlinerats - Sand - Revlsed Sand policy 2016

Decasting of sand in patta tands - Instructions - Reg.

Ref: t) Govr.Memo.No.3066/M.II(l)/2016_3, dared 4-3_2016.:) G.O.Ms.No.35, Ind & Com (M.II) Oepr., Ot.:.a_:-2016.
*r+*t

The aEenuon of all the CEllectors & District MagHrat€s/
C*mmissioners of Pollce / Superintefidents of Folice ,/ Dlrector of-Mlnes 6
Geology, A.F., Hyderabad, is lnvited to the subjest and references dted.

2. In lhB reference 2i{ cited, Government have issued instructions to
make sand available ta the publie without charginE any fee and to deal with
the rnatters relatlng to illesal excavation and transportation of $and.

3. The Gov€rnrnent hereby perrnits de-casting of sand deposited in fhe
pafta lands ro enable the pattadars to maks their agriculture lands cultivable.
The de-casting *f leached out sEnd b*arinq areas iasted due to mrrine sea
transgression and regression long back espe€ially in prakasarn distrkt, ls also
permitted. The publie ean procure the sand frpm tlre patta !a.!d5 with the
permission of the Fattadar. If the pattadar r€moves and disposes the sand
From their lands, they shall make the sand avaitabte ro the pubilc on calle{tion
oF their expendit$re Spent on exeavation and lOading of Sand.

4. The de-casting of sand from patta lands shall be submlt to fqlfllrnent of
conditions stipulated ln th€ GoI Notiftcation S,O" 1533, d[: 14-09-2006 and
subsequent notif,aations especially Notificarron No S.O. 141 (E), dt: 15-01-
201-6 issued by the MoEFCe, covt. of Indii.

5. The de'casting of sa,1d lrom patta lands shall be permitted only after
verifieation gf o$rnership, fixation of boundariei6, and assessment oF sand
quantity ts be removed.

6. The sale of sand from the patta iands ts s$icuy prohiblted.

7. The Collcctors & Dismd Magistrates lcoillmission€rs of Folice ,/
Superintendenbs of Polic€/Direclor of Mines & Geology, 4.P., Hyderabad, shall
take ne{e$sary 6ction, a{tordinely.

M. GIRIJA SHAI\IKAtr,
SECfiETARY 

"O 
GOVERN!4ENT (rvrINES & rP) (rAe )

To
All the Collectors & District Magistrate6 in A.p.
All the Commissioners of Psllce in A,P.
All Superlnterrdents of Police in A.P.
the trirectrr of Mines & Geology, Ap,, l'lyd€rabad,
Copy to:
All Dy. Oir€ctors & Assl. Dlrectors, Mine & GecloEy Dept.,
The Water Resource Department / Hsme Departmenl I T.R & B D€pt. I F.R &
R.D I Revenue Departments.
sdsf

1...

SECTXON
q"
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D i stri ct Leve I E nv i ro n, 
" X,"rJl 

pj.r,rl;::;t. " ", 
A u th o ri ty ( D EIAA )

Government of India
District Collector - Chairman, DEIAA, East Godavari District, Kakinada.

Date: -05-20L7.

Sub: DEIAA, A.P. - 3.198 Ha. Sand Mine of Vangalpudi-2 sand Reach,
Vangalapudi Village, Seethanagaram Mandal, East Godavari District -
Asst. Director of Mines and Geology, Rajamahendravaram, Andhra
Pradesh - Environmental Clearance - Issued - Reg.

Ref: 1) Ministry of Environment, Forest and Climate Change, Govt; of
India, vide Notification No.S.O.141(E) dated 15-01-2016.

2) Ministry of Environment, Forest and Climate Change, Govt. of
India, vide Notification No.S.O.190(E) dated 20-01-2016.

3) EC Application dated 01-04-2017 of the Asst. Director of Mines &
Geology, Rajamahendravaram - Project Proponent.

*r<**
This has reference to your application submitted on 19.05.2017 seeking
Environmental Clearance for the purposed sand mine in favour of the Asst.
Director of Mines and Geology, Rajamahendravaram, Andhra Pradesh, over
the river bed at Vangalapudi Village, Seethanagaram Mandal, East Godavari
District. It was reported that the nearest human habitation viz.,
Vangalapudi Village is existing at a distance of about 1.5 Km from the mine
lease area and the project require 2.0 KLD of Water. It was noted that the
capital investment of the project is Rs.Zero Lakhs and capacity of the
project is as follows.

Mining of sand in 3.198 Ha. - 31,980 Cum.

II. The location of the sand mine as per the mining plan is as follows.

S1.No. North Latitude East Longitude
1 17' 11', 36.85',

t7" lt' 37.84" 8t" 39', 47.96.
3 L7' tt'45.63. 81' 39',45.08-
4 17' lt'44.97'

III. The proposal has been examined and processed in accordance with EIA
Notification, 2006 and its amendments thereof; The District Level Experl
Appraisal Committee (DEAC) examined the application, in its meetings held
on 19-05-2017. The Committee after detailed discussion, recommended to
issue EC to the project for manual sand mining to the maximum extent of 1

M depth. The District Level Environment Impact Assessment Authority
(DEIAA), in its meeting held on 27-05-2017 examined the proposal and the
recommendations of DEAC and it was decided to issue Environmental
Clearance to the project as recommended by DEAC, The DEIAA, A.p.
hereby accords Environmental Clearance to the Project as mentioned at
Para No.1 under the provisions of the EIA Notification, 2006 and its
subsequent amendments issued under Environment (protection) Act, 1986
subject to implementation of the following specific and general conditions.

I

2

ORDER No. 1/DEIAA/APIEG- EClzOt7.

B1'39',44.08',
2

81'39',40.84',
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2

1

2

6

7

3

4

5

A. SpeclficConditions:

This EC is valid for a period of 13 months only. The sand mining shall be
carried out from 01,06,2017 to 30.06.2017 and from 01.11.2017 lo
30.06.2018. The sand mining is prohibited during the flood period i.e., from
0t.07.20t7 to 31. 10,2017,

The proponent shall carry mining by scrupulously following conditions
stipulated for river sand mining in MoEF O.M.No.J-13012/l2l2OL3-tA-II(1),
dated;24-L2-2013 and in A.P.WALTA Rules, 2004. The mining plan shall
get modified to this extent.

It shall be ensured that sand mining does not in any way disturb the flow
pattern of the river water.

Sand quarrying shall not be carried out in streams within 15 meters or 1/5
of the width of the stream bed from the bank, whichever is more.

Sand mining shall not be carried out within 500 M of any existing structure
such as bridges, dams, weirs, ground water extraction structure(s) either
for irrigation or drinking water purposes, or any other cross drainage
structure.

Sand mining operations shall not affect the existing sources for irrigation or
drinking water or industrial purpose.

Vehicles carrying sand shall not ply over the flood banks except at crossing
points or bridges or on a metal road. The emissions from the vehicles shall
be maintained within the emission norms,

The depth of the sand mining shall not exceed 1M. The thickness of the
sand in the mining area shall be more than 3 M.

Sand mining shall not be carried out below the ground water table under
any circumstances.

10. To assess the sand thickness, the Mines and Geology Department shall map
out the area establishing the width and depth/thickness of the sand,

11. Permission from the competent authority shall be obtained for drawl of
ground water, if any, required for the project.

12. The vehicles transporting sand shall not be overloaded. The trucks shall be
covered with tarpaulin.

14. Transportation of sand from mines lease area shall be done during day time
only.

15. The proponent shall obtain necessary permission from the river water
conservator.

..3..

B

9

l3. Personnel working in the project shall be provided with personnel protection
devices such as masks, gloves etc.,
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16. The propqnent shall take n".".rurr'r"asures to ensure that there shall not
any adverse impacts on human habitation existing nearby due to mining
operations.

17. Plantation shall be undertaken on either sides of the approach katcha path
(through which the vehicles ply) between the bund of the river and the
main road by the proponent at his cost.

18. The proponent shall take appropriate measures to ensure that the GLC shall
comply with the revised NAAQ norms notified by MoE&F, GoI on
16- 11-2009.

19. Hydro geological studies in the mine lease area are to be carried out by the
Ground Water Department.

20. Regular monitoring of Ground water levels shall be carried out in and
around the mine lease area to assess the quality of the ground water.

B. General Conditions:

i) "Consent for Establishment" & "Consent for Operation" shall be obtained
from Andhra Pradesh Pollution Control Board under Air and Water Act to
ca rry on mining.

ii) No change in mining technology and scope of working should be made
without prior approval of the DEIAA, Ap. No further explanation or
modifications in the mine shall be carried out without prior approval of the
DEIAA, APIMoE&F, GoI, New Delhi, as applicable.

iii) The proponent shall submit half-yearly compliance reports in respect of the
terms and conditions stipulated in this order in hard and soft copies to the
DEIAA; and CCF, Regional Office of MoE&F, GoI, Chennai on 1't 5une and 1rt
Department of each calendar year.

iv) officials from the Regional office of MoE&F, chennai who would be
monitoring the implementation of environmental safeguards should be
given full co-operation, facilities and documents/ data by the project
proponents during their inspection. A complete set of all the documents
shall be submitted to the CCF, Regional office, MoE&F, Chennai.

v) occupational health surveillance program of the workers should be
undertaken periodically to observe any contractions due to exposure to dust
and take corrective measures, if needed

vi) The project proponent shall submit the copies of the environmental
clearance to the heads of local bodies, panchayats and Municipal Bodies in
additions to the relevant offices of the Government who in turn has to
display the same for 30 days from the date of receipt.

vii) The project authorities should advertise at least in two local news papers
widely circulated, one of which shall be in vernacular language of the
locality concerned, within 7 days of the issue of the clearance letter
informing that the project has been accorded environmental clearance and
a copy of the clearance letter is available within the District pollution control
board and DEIA, A.p.. ..4..
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4

viii) The DEIAA or any other competent authority may alter/modify the above
conditions or stipulate any further condition in the interest of environment
protection.

ix) The proponent shall obtain all other mandatory clearances from respective
departments,

x) Any appeal against this Environmental Clearance shall lie with the National
Green Tribunal, if preferred, within a period of 30 days as prescribed under
section 16 of the National Green Tribunal Act, 2010.

xi) Concealing the factual data or failure to comply with any of the conditions
mentioned above may result in withdrawal of this clearance and attract
action under the provisions of Environment (Protection) Act, 1986.

xii) The DEIAA may revoke or suspend the order, if implementation of any of
the above conditions is not satisfactory. The DEIAA may revoke or suspend
the order, if implementation of any of the above conditions is not
satisfactory. The DEIAA reserves the right to alter/modify the above
conditions. or stipulate any further condition in the interest of environment
protection.

xiii) The above conditions will be enforced Inter-alia, under the provisions of the
Water (Prevention & control of Pollution) Act, t974, the Air (prevention &
Control of Pollution) Act, 1981, the Environment (Protection) Act, 1986 and
the Public Liability Insurance Act, 1991 along with their amendments and
rules.

\'l

h3 Member- cre ta ry,
DE E istrict

To

Asst. Director of Mines and Geology,
Rajamahendravaram.

DEIAA, EG District DE , EG District

3la Memb ef,lj h ha irma n,

I
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-l@- ANDHRA PRADESH POLLUTION CONTROL BOARD
ZONAL OFFICE :: VISAKHAPATNAM

D. N o. 39 - 3 3-2 0/4/ 1,M adhavad hara Vuda Colony, Visakhapatnam - 53 0 0 1 B.

Ph:2719380

w\t7z

BY REGD. POST WITH ACK DUE

CONSENT ORDER FOR ESTABLISHMENT & OPERATION

O r der N o : 62 t | / AP P CB / ZO -v SP / KKD / CFE&CF O / RED / 2 O77 - t \11 Date | 76.06.2077

Sub:- APPCB - CFE & CFO - M/s.Vangalapudi-2 Sand Reach, Vangalapudi Village,
Seethanagaram Mandal, East Godavari District - Consent for Establishment &
Operation of the Board under Sec. 25/26 of Water (Prevention & Control of
Pollution) Act, 1974 and under Sec.2L/22 of Air (Prevention & Control of
Pollution) Act, L981 - Issued - Reg.

Ref:- L. EC Order No. 1/DEIAA/AP /EG-EC/2017, Dt.31.05.2017.
2. CFE & 3FO applications received at Regional Office, Kakinad a on 06.06.2017.
3. R0's inspection report received at 20, Visakhapatnam on 09.06.2017 .

4. CFE Committee meeting held on 1,2.06.2077 .

III

IV

V

In the reference Zid cited, an application was submitted to the Board seeking Consent

for Establishment (CFE) / Consent for Operation [CFO) for mining of Sand with

installed capacities as mentioned below and in a total mining area of 3.198 Ha.

Mining of Sand in 3.198 Ha - 31,980 Cum.

As per the application, the above activity is to be carried out over the River bed at
Vangalapudi Village, Seethanagaram Mandal, East Godavari District.

The co-ordinates of the sand mine are mentioned below :

Latitude Longitude

770 tl'36.85" 870 39' 44.08"

L70 LL', 37.84" Bl0 39' 47.96"

170 lt'45.63" 810 39',45.08"

170 Lt' 44.97" 870 39' 40.84"

The above srte was inspected by the Asst. Environmental Engineer, Regional Office,

A.P. Pollution Control Board, Kakinada on 07.06.201,7 and the proposed sand mining

site is in Godavari River bed.

The Board, after careful scrutiny of the application, verification report of Regional

Officer and recommendations by the CFE & CFO Committee meetings held on

12J62017 at APPCB, Zonal Office, Visakhapatnam, hereby issues CONSENT FOR

ESTABLISHMENT & CONSENT FOR OPERATION to your unit / activity under

Sec.25 /26 of Water (Prevention & Control of PollutionJ Act, L97 4 and underSec.2l-/22

of Air fPreve,ntion & Control of Pollution) Act, 1981 and the rules made there under.

This order is issued to carry out the activity mentioned at para (l) only'

This Consent Order now issued is subject to the conditions mentioned in Schedule'A'

& Schedule 'B'.

VI.

Page 1 of 4

I.
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UL This Order is issued from pollution control point of vie\ / only. Zoning and other

regu lations are not considered.

VIll. This Order shall be valid for a period up to 30.06.2018.

Encl:- Schedule'A' & Schedule'B'
JOINT CHIEF ENVIRON

a

roS
The Assistant Director of Mines & Geology,
Raiamahendravaram,
East Godavari District.

Jornt Chiaf Envlronme lEng

P.POLLU non coN tROL BOAR{J

zoNAL OFFI

VISAKHA PATNAU

Page 2 of 4
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SCHEDULE-A
1. Progress on implementation ofthe project shall be reported to the concerned Regional

Office, A.P. Pollution Control Board once in six months.

2. The proponent shall carry out mining activity with valid Consent, as required under
sec.25/26 of the Water [P&C of P) Act,7974 and under sec.21/22 of the Air (P&C of PJ

Act, 1981.

3. Notwithstanding anything contained in this conditional letter or consent, the Board
hereby reserves its right and power under Sec.Z7 (2) of Water (Prevention & Control
of PollutionJ Act,7974 and under Sec.21 (4) of Air (Prevention & Control of Pollution)
Act, 1981 to review any or all the conditions imposed herein and to make such
alternation as deemed fit and stipulate any additional conditions by the Board.

4. The Consent of the Board shall be exhibited in the factory premises at a conspicuous
place for the information of the inspection officers of different departments,

5. Compensation is to be paid for any environmental damage caused by it, as fixed by the
Collector and Dislrrict Magistrate as civil liability as applicable.

SCHEDULE - B

Water :

1. The source of water is Ground water and the water consumption is as mentioned
below:

SNo. Source Quantity

al Dust suppression on approach road 1.0 KLD

bl 1.0 KLD

2.0 KLD

Domestic

Total

2. The maximum Waste Water Generation (KLD) is as mentioned below:

Quantity
aJ Dom estic

Total

0.5 KLD

0.5 KLD

Effluent Source

Domestic

Air :

The proponent shall comply with the following for controlling air pollution

Details of Fugitive
Emissions :

Material Handling and
Transportation

Other Conditions :

3. The proponent shall adopt fugitive dust control measures such as water sprinkling near
loading areas, on haulage roads etc.

4. The proponent shall carry out the mining as per the approved mining plan.

5. The proponent shall comply with the conditions stipulated in the EC 0rder No.
1, / DEt AA / Ap / EG-EC / 20 1,2, Dr. 3 1.0 5.20 1 7.

Septic tank followed by soak
pit.

Standards to be complied Mode of linal disposal

Dust control measures Standards to be complied

Covering the transport
vehicles with Tarpaulin
sheets and sprinkling
the water at mining area.

S0z - 80 pglm3, N0, - B0 pg/m3,

PMz.s - 60 pg/m3, PMro - 100
pg/m3,

Page 3 of 4
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6. The industry shall carry mining by scrupulously following con,litions stipulated for
river sand mining in MoEF O.M.No. J-73012/72/2013-lA-ll(lJ date-d: 24.12.201.3 and in
A.P.WALTA Rules, 2004. The mining plan shall be modified to this extent.

7. The fugitive emissions from all sources shall be controlled regularly.

B. The proponent shall take necessary measures for control of air pollution which would
be generated during excavation and transportation ofthe mined material as committed
in the EMP / approved mine plan.

9. The SPM, SOZ, NOx, CO levels in the mining area shall conform to CPCB standards for
ambient air.

Noise levels shall be controlled to acceptable limits [CPCB standards) during
excavation in the mining area.

Special Conditions :

10. The depth ofthe sand mining shall not exceed L M and mining sha.l be carried out in the
area where the thickness of the sand in the mining area shall be m,rre than 3 M.

L1.The proponent shall take necessary measures to ensure that no adverse impacts are
caused due to mining operations on the human habitation existing nearby.

L2. The proponent shall comply with all the directions issued by the Board from time to
time.

1-3. Concealing the factual data or submission of false information ,/ fabricated data and
failure to comply with any of the conditions mentioned in this order may result in
withdrawal of this order and attract action under the provisions of relevant pollution
control Acts.

14.The Board reserves its right to modiff above conditions or stipulate any additional
conditions including revocation of this order in the interest of environment protection.

15. This Order is issued without prejudice to the rights and contentions of this Board in any
court of law.

L
OINT CHIEF ENVIRON AL ENGI
---- Jornt Chiaf Envrronmental Engrne .

on .P.POLLUTION CONTROL EOARD

\ zoNAL OFFTCE
V!SAX HAPATNAM

L
(t1
EE&lI

o-
i

o-
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SUBMITTED:

Ref: 1)

2)

3)

4)

s)

-3-

Note File No,3137 / Pattalands - sand/2016

Representations Dt.Nil from the farmers of Munikudali Village
received in this office on 6-7-2016.
Lr.No.A5/104M , Dalel.27-01-2017 of the Executive Engineer, GHW
Divn, Dowlaiswaram.
Report of the Asst. Director of Agriculture, Korukonda Dt.
27-0t-2017.
Lr.Ref .G / 17 4 / 20 17, D ate : 27 - 0 1 -20 17 of the Su b-Col lector,
Raja mahendravaram.
CCLA'S Ref . No.Assn. 1 ( 1 )/380 / 20 t7, D ate i 22-05 -2017 of the ChieF
Commissioner of land Administration, A.P. Gotlapudi, Vijayawada.

Kindly see the references cited.

Through the reference 1't cited, this office has received 7 representations for

de-casting of sand in their pattalands in various survey numbers of Munikudali

Village, Seethangaram Mandal, East Godavari District. The farmers and lands

details are as follows.

Sl. No. Name of the applicant Sy.No. Extent in
Acs.

1 Smt Sanipini Durgamma 11 4.05
Total 4.O5

2 Sri Duddupudi Venkateswara Rao t2llA 0.66
t2/LC
72/sA o.27
Tota I 1.58

3 Sri Gollapalli Nooka Raju L3ILC 0.38
t3/28 0.27
13/3A 0.66
L3/6C 0.86
Total 2.ll

4 Sri Konqala Bhaskara Rao 9 4.7 0
t3/4 0.98
t3/6 1.03
Total

5 Sri Rayamkula Su rya Rao t2/2tA 0.20
t3/5 0.94

13/68 0.85
2.OO

6 Smt Grandhi Venkata Ratnam 10 8.53
Total a.53

7 Sri Garapati Bulli Venkanna 19ltA L.7 6
Total L.7 6

Total 26.7 4

Further, it is submitted that this office has proposed for joint inspection of

the lands on 27 -ol-2o17 along with Revenue, Agrlculture and Irrigation

Departments.

The Revenue, Irrigation, Agriculture and Mines Departments have inspected

the area mentioned in the above table of Mulakallanka Village'

.,a-

q/-

*-

i Total

I

f-_-l+

0.65

6.7 0
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The Joint Inspection was conducted with the above officials on 27-ol-2oL7.
Through the reference 4th cited, the Sub-collector, Rajamahendravaram has
submitted report to the District collector, East Godavari District, Kakinada under
copy marked to the Asst. Director of Mines and Geology, Rajamahendravaram in
the report she stated that the inspected officials reports are as follows:

Ta hsildar, Seethan qaram vide Lr.Ref,A/ 15 /20L7, Ot.g-L-2017:

1) Smt Sanipini Durgamma, W/o Late Appanna of Munikudali Village:
The Mandal Revenue Inspector, seethanagaram reported that the applicant

is having an extent of 4.06 Acs, in Sy.No.11 0f Mulakallanka village and the present

status of the land is that

. As per the Revenue records the land is registered as GD and recorded in the
name of Smt Sanipini Durgamma, W/o Appanna as per Adangal.

. At present the land is under the possession and enjoyment of the applicant,

and out of the total extent 4.06 Acs, an extent of 1.94 Acs, only is covered

with sand and the remaining land is covered with water.

. The Mandal Revenue Inspector, Seethanagam finally recommended for De-

casting of sand in Sy.No.11 for an extent of 1.94 Acs, only out of 4.06 Acs,

and the Mandal Surveyor, Seethanagaram also fixed the boundaries and

prepared sketch.

2) Sri Duddupudi Venkateswara Rao, S/o Late Aravalu of Munikudali Vg:

The Mandal Revenue Inspector, seethanagaram reported that the applicant

is having an extent of 0.64 Acs, in Sy.No.12l1C, an extent of 0,27 Acs, in
Sy.No.12l5A and an extent of 0.66 Acs, in Sy.No.Lz/lA of Mulakallanka Village and

the present status of the land is

. As per the Revenue records the land is registered as GD and recorded in the

name of Sri Duddupudi Venkateswara Rao, S/o Late Aralu of Munikudali (V).

. At present the land is under the possession and enjoyment of the applicant.

But out of the above an extent of O.27 Acs. in Sy.No.t2/SA only is covered

with sand and remaining land is covered with water.

. The Mandal Revenue Inspector, Seethanagam finally recommended for De-

casting of sand in Sy.No.12l5A for an extent ot O.27 Acs, only, and the

Mandal Surveyor, Seethanagaram also fixed the boundaries and prepared

sketch.

3) Sri Gollapalli Nukaraju, S/o Ganeshwara Rao of Munikudali Village:
The Mandal Revenue Inspector, seethanagaram reported that the applicant

is having an extent of 0.38 Acs, in Sy.No.13/1C, an extent of 0.21 Acs, in
Sy.No.13/28 and an extent of 0.66 Acs, in Sy.No.13/3A of Mulakallanka Village and

the present status of the land is
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Note File No.3137/Pattalands - Sand/2O16

. As per the Revenue records the land is registered as GD and recorded in the

name of Sri Gollapalli Nukaraju, S/o Ganeshwara Rao of Munikudali (V) as

per Adangal.

. At present the land is under the possession and enjoyment of the applicant.

But out of the above an extent of 0.86 Acs, in Sy.No.13/6C only is covered

with sand and remaining land is covered with water.

o The Mandal Revenue Inspector, Seethanagam finally recommended for De-

casting of sand In Sy.No.13/6C for an extent of 0.86 Acs, only, and the

Mandal Surveyor, Seethanagaram also fixed the boundaries and prepared

sketch.

4) Sri Kongal Bhaskara Rao, S/o Dorayya of Munikudali Village:

The Mandal Revenue Inspector, seethanagaram reported that the applicant

is having an extent of 0.98 Acs, in Sy.No.13/4, an extent of 1.03 Acs, in

Sy.No.13/64 and an extent of 4.70 Acs, in Sy.No.9 of Mulakallanka Village and the

present status of the land is

. As per the Revenue records the land is registered as GD and recorded in the

name of Sri Kongal Bhaskara Rao, S/o Dorayya of Munikudali (V) as per

Adanga l.

. At present the land is under the possession and enjoyment of the applicant.

But out of the above an extent of 4.7O Acs, in Sy.No.9 and an exent of 1.03

Acs, in Sy.No.13/6A only is covered with sand and remaining land is covered

with water.

. The Mandal Revenue Inspector, Seethanagam finally recommended for De-

casting of sand in Sy.No.g for an extent of 4.7o Acs, and an extent of 1.03

Acs, in Sy.No.13/6A only, and the Mandal Surveyor, Seethanagaram also

fixed the boundaries and prepared sketch.

5) Sri Rayamkula Surya Rao, S/o Ganganna of Munikudali Viltage:

The Mandal Revenue Inspector, seethanagaram reported that the applicant

is having an extent of 0.20 Acs, in Sy.No.13/2, an extent of 0.94 Acs, in

Sy.No.13/5A and an extent of 0,86 Acs, in Sy.No.13/68 of Mulakallanka Village and

the present status of the land is

. As per the Revenue records the land is registered as GD and recorded in the

name of Sri Rayamkula Surya Rao, S/o Ganganna of Munikudali (V) as per

Adangal.

. At present the land is under the possession and enjoyment of the applicant.

But out of the above an extent of 0.94 Acs, in Sy.No.13/5A and an extent of

0.86 Acs, in Sy.No.13/68 only is covered with sand and remaining land is

covered with water.
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. The Mandal Revenue Inspector, Seethanagam finally recommended for De- w

casting of sand in Sy.No.13/5A for an extent of 0.94 Acs, and an extent of

0.86 Acs, in Sy.No.13168, and the Mandal Surveyor, Seethanagaram also

fixed the boundaries and prepared sketch.

6) Sri Grandhi Venkataratnam, S/o Pollayya of Rajamahendravaram:

The Mandal Revenue Inspector. Seethanagaram reported that the applicant

is having an extent of 1.40 Acs, in Sy.No.lO/1, an extent of 0.84 Acs, in Sy.No.10/2

and an extent of 6.29 Acs, in Sy.No.10/3 of Mulakallanka Village and the present

status of the land is

. As per the Revenue records the land is registered as GD and recorded in the

name of Sri Grandhi Venkataratnam, S/o Pollayya of Raja mahendravaram.

. At present the land is under the possession and enjoyment of the applicant

and the extent of 1.40 Acs, in Sy.No.10/1 an extent of 0.84 Acs, in

Sy.No.10/2 and an extent of 6.29 Acs, in Sy.No,10/3 is covered with sand.

o The Mandal Revenue Inspector, Seethanagam finally recommended for De-

casting of sand in Sy.No.10/1 for an extent of 1.40 Acs, and an extent of

0.84 Acs, in Sy.No.10/2 and an extent of 6.29 Acs, in Sy.No.10/3 and the

Mandal Surveyor, Seethanagaram also fixed the boundaries and prepared

sketch.

7) Sri carapati Bulli Venkanna, S/o Subbanna of Munikudali:

The Mandal Revenue Inspector, Seethanagaram reported that the applicant

is having an extent of 1.76 Acs, in Sy.No.l9/7A of Mulakallanka Village and the

present status of the land is

. As per the Revenue records the land is registered as GD and recorded in the

name of Sri Garapati Bulli Venkanna, s/o Subbanna of Munikudali.

. At present the land is under the possession and enjoyment of the applicant

and the extent of 1.76 Acs, is covered with sand.

. The Mandal Revenue Inspector, Seethanagam finally recommended for De-

casting of sand in Sy.No.19/14 for an extent of 1.76 Acs, and the Mandal

Surveyor, Seethanagaram also fixed the boundaries and prepared sketch.

a bout

Further the Mandal Revenue Inspector, Seethanagaram has also reported

the recommended lands for decasting of sand at that

No crops are raised in the land due to covered with sand.

No tombs or communal monuments are existing on the land.

The land is not comes under LCC / Assigned/Endowment/Bhudhan land/ Land

Acquisition.

The land ls having way from Munikudali Puntha road upto S.No.9 and all the

applicants are given an affidavit that they no objection to that effect that

formation bata in orders land for transpoftation of sand from the individual

lands.

75



There is no objection from the surrounding farmers regarding De-casting of

sand from the applicants lands.

Further, the Su b-Collector( I/c), Rajamahendravaram has informed that the

Tahsildar, Seethanagaram Mandal has inspected the lands personally on 19-12-

2016 along with MRI and Mandal Surveyor, Seethanagaram and VRO Mulakallanka

and observed that the above lands are belongs to applicants and some part of the

lands are covered with sand and remaining lands are inundated with water. There

is a puntha way which is existing from munikudali village upto S.No.9 and all the

applicants are given an affidavit that they have no objection to that effect for

formation Bata in others lands for transportation of sand from the indlvidual lands.

The Mandal Surveyor fixed the boundaries on ground and prepared the FMB

sketches each and every Survey number wise and also prepared combined sketches

and finally the Tahsildar recommended for the following extents of the applicant

wise mentioned against each as the same lands are with the possession and

enjoyment of the applicants and at present covered with sand on ground.

Extent in
Acs.

Smt Sanip ini Durqamma
Sri Duddupudi Venkateswara Rao

11 7 .94
12/5A o.27
t3/6C 0.86

4 Sri Konqala Bhaskara Rao 9 4.70
t3/ 6A 1.03

5 Sri Rayamkula Surya Rao 13/ s 0.94
13/6B 0.86

6 Smt Grandhi Venkata Ratnam to/t
LO/2 0.84

6.29LO/3
Sri Garapati Bulli Venkanna 19/ 14 1.76

SI, NO Name of the applicant

Sri Golla alli Nuka Ra

Total

Asst. Director of Agriculture, Korukonda:

The Asst, Director of Agriculture, Korukonda has reported that he inspected

the land in Sy.No.9,10,tt, l2lLA, t2/1'C, I2/5A, tzllc, t3/28, 1313A,7316C,

L3/4, 73/5,13/6 and 19/14. The farmers have also attended to show the fields.

Observations:

1. The field is a lanka land almost 1 Km away from the river bank'

2, The depth of casted sand ranges from 3.00 Meters to 0.5 Meters with

an average depth of 2.25 Mts'

3. On questioning the local people, it is learnt that the pattadar have

grown crops in said survey number fields.

4. It is observed that in Sy.No.11, out of an extent 4.06 Acs, the extent

1.94 Acs is under dry and the remaining area is under submergence'

5.Theentireareaissubjectedtorecurringsubmergenceandcastingof
sand.

1

2
3 u

\\,

^7

7

-7-

Note File No,3137lPattalands - Sand/2016

***l-syJtto.

----+

_ I _2e=9e- i

1.40

76

SAIRAM
Text Box
Page 74




8

6. After de-casting the sand from the above survey numbers, the land is
suitable cultivation of only summer crops like cucumber, melons and

leafy vegetables.

The total estimated as per the reconnaissance survey conducted at the site is

188010 cubic meters.

An additional area of 20.89 Acs, will be brought to the cultivation, if the sand

is de-casted in the said survey numbers.

Executive Enoineer, GHW Divn, Dowlaiswaram:
The River conservator & Executive Engineer, GH Division, Dowlaiswaram has

.\o.,. inspected site and hereby submitted that the petitioner may be permitted to de-
casting of sand from their patta lands the quantity to be specified by the AD Mines

and Geology, Raja mahendravaram and to transport the same through exiting ramp
point in between Km 23.400 and 23.600 of AGLB in Munikudali Village limits of
Seethanagaram Mandal subject to the following terms and conditions.

o The land owner should abide by the River conservancy Act & WALTA Act and

other mandatory conditions inforce and future conditions stipulated by the

competent authorities.

o The land owners should not cause any damages to the flood bank and its
surroundings due to permitted operations.

o The land owners will be excavate the ordinary sand deposited uniformly in his

land portion only subject to conditions stipulated by the Asst. Director of Mines

and Geology, River Conservator and Concerned Tahsildar. The land owner shall

not be excavating the sand other than his patta land.

o The land owner should not excavate the said below the water level of the river

course and should not be caused to deep pits.

o The River conservator and his nominee of the Godavari Head Works Division,

Dowlaiswaram reserves the rights to stop the quarrying of ordinary sand in case

of the applicant violated conditions stipulated in force.

o The land owners should not obstruct the vehicles of ryoths nearby villages and

should not obstruct the improvements of the Depaftments.

o The land owners are held responsible for any damages caused to the flood bank

and Government properties and to the private properties. If any damages occur,

the same should be restored into original standards with their own cost.

o The each applicant should be deposit the security amount of Rs.20,000/-
(Rupees Twenty Thousand only) in the shape of Demand draft infavour of Asst.

Pay and Accounts omcer, Works & Projects, Dowlaiswaram before

com mence ment.

o The land owners should see that not to transport the vehicles during flood

season and the vehicles shall not be ply on flood bank except crossing point.

o The land owner should be obtain valid permission from the Asst. Director of
Mines and Geology and the excavate sand shall be disposed off as per free sand

policy introduced by the Government of Andhra Pradesh scrupulously.
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Note File No.3137 / Pattalands - Sand/2016

If any Revenue litigations and disputes are arising between the land owners and

neighbour land owners, this Department is not held responsible.

The land owners are not entitled to claim compensation if any damages occurred

during operation and due to unforeseen floods occurred.

The permission now proposed is purely temporarily and liable cancellation at any

time. The River conservator having rights to cancel these recommendations at

any time without giving any reasons thereof.

The land owner should provlde necessary RCC Hume pipes while forming the

ramp for free flow of water, where if necessary under the supervision of Deputy

Executive Engineer, Head works & Supplies Sub-Division, Dowlaiswaram.

o

Finally the Sub-Collector, Rajamahendravaram has recommended for decaste

of the sand in the applied land and requested for further orders.

After fixation of boundaries by the Maridal Surveyor, Seethanagaram the

Asst. Director of Mines and Geology, Rajahmundry (FAC) has recorded the Geo-

Coordinates at each field stones marked by the Mandal Surveyor and demarcated

the area of de-casting of sand. The details of the Geo-coordinates are as follows.

Sri Duddu pudi
Venkateswara Rao

12/5A o.27

Sri Gollapalli Nooka Raju t3/6C 0.86

81 43 06.65 E

N t7 07 02.77 81 43 03.62 E

)7'

ry

2

3

Sy.No. Extent
in Acres Geo-Coordinates

1 Smt San ipi Durgamma 11

1

1.94

N 17 07 09.46 81 43 07 .73 E

N 17 07 04.92 81 42 58.23 E

N 17 07 04.31 81 42 58.71 E

-sl 17 07 08.68 81 43 07.99 E

t-'- N 17 07 05.78 a7 43 07.77 E

.2. N 17 07 05-08 81 43 02.18 E

4 N 17 07 05.96
.,.4 .Ii 77 07 06.66 81 43 03.55 E

( .N 17 07 06.28 81 43 06.78 E

2-/ N 17 07 04.07 8), 43 07 .37 Er .N 17 07 06.90 81 43 08.30 E

4,. / N 17 07 04.49 81 43 08.85 E

9 4.70

4 Sri Kongala Bhaskara Rao

L3/6 1.03

t3/5 0.94

5 Sri Rayamkula Surya Rao

L3/68 0.86

1 N 17 07 13.53 81 83 08.70 E

2 N 17 07 05.08 81 43 1H0 E

N t7 07 04.49 8143 08.85 E

4 N 17 07 14.15
1 N 17 07 04.52 81 43 03.08 E

81 43 03.62 E

t--t 1 N 17 07 03.44 81 43 05.89 E

L4 N 17 07 05.57
4 N 17 07 05.57 81 43 05.35 E

*- N 17 07 03.44 81 43 05.89 E

'-3' N 17 07 06.28 81 43 06.78 E

:3- N 17 07 04.07 at 43 07 .37 E
/1 N 17 07 04.52 81 43 03.08 E

--2 N 17 07 03.49 81 43 00.86 E

4, N 17 07 01.90

or7 Smt Grand hi Ven kat
Ratnam

10 8.5 3

1.ru

/1 N 17 07 14.15 81 43 06.65 E

-2 N 17 07 09.96 8142 59.16 E

Vz N 17 07 06.22
at 43 07.73 eL4

7 Sri Garapati Bulli Venkanna t9/74

1r N 17 07 02.66 ar 43 74.07 E

2 N L7 07 02.49 81 43 13.14 E

4 N 17 06 59.65 81 43 04.29 E

4./- N 17 06 58.93 81 43 04.70 E/s N 17 07 02.05 81 43 14.25 E

Sl.No. Name of the land o$rner

z

q1 43 04.05 E I

81 43 05.35 E

N 17 07 09.46

l

l

| 81 43 01.29 E

81 43 01.07 EI

N L7 07 02.71
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Further, it is submitted that after taking the Geo-coordinates the area comes

to an extent of 20.89 fi$c. On observation of the Pattaland area the entire field is
decasted with sand and as per the Inspecting officer, Asst. Director of Agriculture,
Korukonda report the depth of sand is varying from 0.50 Mts to 3.00 Mts with an

average depth of 2.25 Mts and the total estimation as per the reconnaissance

survey conducted at the site is 188010 cum.

QO.7

,Y

Further, it is submitted that the Government vide Memo. No.3066/M.II( 1)/
2Ot6-7, Date:22-03-2016 issued instructions on de-casting of sand in poattalands

stating that the Government is hereby permits de-casting of sand deposited in the

pattalands to enable the pattadars to make their agriculture lands cultivable. The

de-casting of leached out sand bearing areas casted due to marine sea

transgression and regression long back especially in Prakasam District, is also

permitted. The public can procure the sand from the patta lands with the
permission of the pattadar. If the pattadar removes and disposes the sand from

their lands, they shall make the sand available to the public on collection of their

expenditure spent on excavation and loading of sand. The de-casting of sand from

patta lands shall be submit to fulfillment of conditions stipulated in the GoI

Notification S.O.1533, Date:14-09-2006 and subsequent notiflcations especially

Notification No.S.O.141 (E), Date:15-01-2016 issued by the MoEFCC, covt. of

India. The de-casting of sand from patta lands shall be permitted only after

verification of ownership, fixation of boundaries, and assessment of sand quantity

to be removed. The sale of sand from the patta lands is strictly prohibited. The

Collectors & District Magistrates / Commissioners of Police / Superintendents of

Police / Director of Mines & Geology, A.P., Hyderabad, shall take necessary action

accordingly.

It is submitted that as per S.O.No.141(E), Dt.15-01-2016 in Appendix -IX in

.{\,/- certain cases exempted from requirement of Environmental Clearances in which

P "Removal of sand deposits on Agricultural field after ftood by farmers."
This clause is applicable in the present case. Hence the Environmental Clearance is

exempted.

9

In this connection, it is submitted that the Government vide Memo.No.3066/

M.II(1)/2016-3, Date:04-03-2016 has announced free sand policy i.e. sand to the
public without charging any fee w.e.f. 02-03-2016, as per the instructions of the

Government free sand policy is implementing in the District.
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Note File No,3137 / Pattalands - Sand/2016

Through the reference 5th cited, the Chief Commissioner of Land

Administration has forwarded the minutes of the meeting held on 28'O4-2Ot7 on

the sand policy conducted by the Group of Ministers during the meeting it is

concluded regarding de-casting of sand in pattalands " To reduce pressure on the

and quarrying in open reaches and to make more sand available to the public, the

District Collectors has to give more number of permissions for de-casting of sand

from patta land where machinery can be used".

This is submitted for favour of information and orders.

-r

-n-

P'1'1t
ADM&G

q-J,'

gs'
Di ct Collector,

E.G. ist, Kakinada.

,h
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Note File o.313 7 / Patta la nds - andl2016

SUBMITTED:

It is submitted that as per the instructions of the District Collector, East

Godavari District. The following proposals were submitting for kind perusal.

It is submitted that at present in the East Godavari District Free sand policy

is implementing i.e., sand to the public without charging any fee. At present in the

District 29 sand reaches were under operation in free sand policy. In these sand

reaches sand excavations are going manually.

In this connection, the de-casting of sand may be permitted to Smt

S.Durgamma & 6 others as per the Govt. Memo. No.3066/M.II( 1)/2016-7, Dated:

22-03-20t6 in the following survey numbers and extents in Munikudali Village,

Seethanagaram Mandal, East Godavari District.

Extent in
Acs.

1 Smt Sanipini Durgamma 11 7 .94

2 Sri Duddupudi Venkateswara Rao L2/5A 0.27
3

4 Sri Kon ala Bhaskara Rao
t3/6C 0.86

4.7 09
13/6A 1.03

5 Sri Rayamkula Surya Rao 13/s o.94

Smt Grandhi Venkata Ratnam tolT
tol2
to/3 6.29

7 Sri Gara ati Bulli Venkanna t9/ 1A r-/o
20.89

4y

_f,+^

-&ts-

Further, it is submitted that in the present case the applicants Smt -9]
S.Durgamma & 6 others have applied for de-casting of sand in their pattalands.

The line Departments have inspected the area and submitted their reports whlle

recommending de-casting of sand from the pattalands, which were mentioned in

the pre-paras No's.12 to 19 in Note File Page No's,4 to 10. Further, it is submitted

that as per AD, Agriculture report the applied area for de-casting of sand in

pattalands Lanka lands i.e., falling within the river course and in between flood

bunds.

--1b-

Further, lt is submitted that the Secretary to Government (Mines), Industries

and Commerce (M.III) Department vide Memo.No.1133/M.III(2) /2O17-t, Datei

L0-02-2077 has informed that the Hon'ble National Green Tribunal (NGT), New

Delhi in the Application No.516/2015 (M.A.Nos.47Bl20L6 & 47912016) dated:

B-12-2016 has restrained both the states of Telangana and Andhra Pradesh, that

any corporation, Authority or person carrying on mechanical mining of sand in the

river bed in connection with O.A.No.516/2015 and other questioning the quarrying

of sand by mechanical means. All the District Collectors in the state are, therefore,

instructed to take immediate necessary steps to stop any mechanical mining of

sand in the river beds in the state for strict implementation of the Hon'ble Tribunal

orders Dt.08-12-2016 & 25-01-2017.

po

o.

0.86

-t

t..
Sri Gollapalli_Nlka Raju _

6
I 13/68 ii 1.40

0.84

I lrotat

I
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The de-casting of sand may be afiowed by the above patta land owners by_

considering the point (a) or (b). /

d) As per the directions of Secretary to Government (Mines), Industries
and Commerce (M.III) Department vide Memo.No.1133/
M.lll(2) / 2017 -1, Date : 10-02-2017.

The de-casting of sand in the said pattalands (Lanka lands)may be

allowed by manual only.

(or)

b) The Chief Commissioner of Land Administration has forwarded the
minutes of the meeting held on 28-04-2017 on the sand policy

conducted by the Group of Ministers during the meeting it is concluded
regarding de-casting of sand in pattalands ', To reduce pressure on the
and quarrying in open reaches and to make more sand available to the
public, the District Collectors has to give more number of permissions

for de-casting of sand from patta land where machinery can be used',.

As per the decision taken by the Group of Ministers during the meeting
held on 2B-O4-2O17 the de-casting of sand in the said pattalands

(Lanka Lands) may be allowed by u rnery.

Submitted for approval. L

strict Collector,
W,a,,

ADM&G'I I

^ R-]Y

W-,
.G. Dist, Kakinada.

l"

\r
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PROCEEDINGS OF THE SUB COLLECTOR, RAJAMAHENDRAVARAM
PRESENT: SRI C.M.SAIKANTH VARMA, IAS.,

***

Sub:- Sand Ramps-  Rajamahendravaram Division  –  Decasting  of  sand  from
Patta  land  in  survey  no.203-2,  etc.,   of  Seethanagaram   Village   ,
Seethanagaram mandal- permitted to decast the sand - approved by the
Chairman, DLSC, Kakinada in the DLSC meeting  – permitted to decast
the sand in the patta land - orders issued- reg. 

Ref:- 1.This Office Ref G/370/2018, dated 25.01.2018.
2.Minutes of the DLSC meeting held on 23.02.2018 at Collector’s Office,
Kakinada.
3.Lr.No.64/Q/2018, dated 01.03.2018 of the Assistant Director, Mines &
Geology, Rajamahendravaram.

*****
ORDER:

    

Sri Parimi Suryaprakasa Rao  and 5 others  of Seethanagaram  Village  and mandal,  have

applied for the decasting of the sand from their patta land in Sy.No.203-2, etc.,  of extent Ac.11.79

cts in Seethanagaram village and mandal.

 During the   DLSC meeting held on 23.02.2018 at the Collector’s Office, Kakinada, the

District  Collector  &  Chairman,  District  Level  sand  Committee,  East  Godavari  District  has

approved the request made by the applicants and instructed to issue necessary permission to

decast the sand in the land as proposed above. 

Pursuant to the instructions of the Collector, East Godavari, Kakinada, the applicants are

hereby permitted to decast the sand in Sy.No.203/2, etc of extent Ac.11.79 cts in Seethanagaram

village and mandal with the following conditions and instructions.

1. To form the way from road point to the land  where decasting of sand  takes

place.

2. To  collect  the   maintenance  of  the  batta  charges  from  the  transportation

vehicles as per the norms stipulated by the District level Sand committee.

3. The applicants should not sell the sand and should excavate manually only

and strictly follow the NGT norms while decasting the sand.

4. The transportation of the sand should be conducted by Tractors only (3

cums). 

5. The applicants are permitted to excavate the quantity of sand to a tune of

23580 Cubic meters only. And they should excavate the sand within the

Geo-  Coordinates  fixed  by  the  Assistant  Director,  Mines  &  Geology,

Rajamahendravaram. 

6. The Ramp point for transporation of sand is located in between Km.28.800

and 29.000 of AGLB in Seethanagaram village and mandal.

7. The applicants should  allot the excavated  sand to the ongoing Government

works at Visakhapatnam.

8. The  each  applicant  should  be  deposit  the  security  amount  of  Rs.20,000/-

(Twenty  thousand  rupees  only)  in  the  shape  of  Demand  Draft  infavor  of

Assistant Pay and Accounts Officer,  Works & Projects,  Dowlaiswaram before

commencement  of  work  to  the  Executive  Engineer,  GHW  Division,

Dowlaiswaram.

9. And the land owners are held responsible for any damages caused to the flood

bank and Government properties and to the private properties. If any damages

occur, the same should be restored into original standards with their own cost.

10.  They are hereby directed to maintain the records on collection of batta charges

and details of vehicle numbers, quantity of sand, date and time of vehicles went

out from the ramp and to which place the sand is transporting.

File No.SCORJY-LAND0MAM(REP)/2/2018-JA(G)-SCO(RJY)-RJYDVN
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11.The  Government  officials  of  the  Department  concerned  have  empowered  to

inspect the records. At that time they should show all the records which are

requisite to maintain in Sand Ramps as per the DLSC norms.  

12. If any deviations found in excavation , transportation of sand, the competent

authority has the powers to cancel permission given at any time without giving

any reasons thereof.

 

If any deviation is noticed in following the above conditions and norms stipulated by the

DLSC committee and the Authority is empowered to cancel the decasting the sand permission at

any time. 

 The  Tahsildar,  Seethanagaram  is  instructed  to  conduct  periodical  checking  of  batta

maintenance charges amount and maintenance of records. 

    Sub Collector,
Divisional Administrative Officer           Rajamahendravaram

To
Sri Parimi Suryaprakasa Rao  and 5 others  of Seethanagaram  Village  and mandal,.
Copy to the Tahsildar, Seethanagaram mandal.
Copy submitted to the Collector, East Godavari, Kakinada for favor of information.
Copy to the Assistant Director, Mines & Geology Department, Rajamahendravaram.
Copy to the Executive Engineer, Godavari Head Works Division, Dowlaiswaram.
Copy to the Assistant Director of Agriculture, Korukonda.

File No.SCORJY-LAND0MAM(REP)/2/2018-JA(G)-SCO(RJY)-RJYDVN

Digitally signed by C M
Saikanth Varma
Date: 2018.03.05 10:03:51 IST
Reason: Approved

Signature Not Verified
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Subject:- De-Casting of sand from patta lands - Seethanagaram Mandal application of Sri

Karimikonda Pavan Kalyan and Sri Dasika Ganesh Chand in Survey No.205- 2,

206-1 & 206-2 of Seethanagaram Village and Mandal, East Godavari District,

over an extent of 9.69 Acs -Verification of Ownership and fixation of

boundaries- lnspected the lands -Ownership and fixation of boundaries called

by AD, Mines - Tahsildar submitted the report - further Joint inspection

conducted on 23.04.2018 for the upplied lands - with line departments- Report

submitted - Permission may be accorded - Reg.

Reference: Ret.G/1368/20L8, Date:23-04-2018 from the Sub-Collector,

Rajamahendravaram addressed to the District Collector, East Godavari

District, Kakinadi

Kindly see the reference cited

The Sub-Collector, Rajamahendravaram through the reference cited has

addressed a letter to the District Collector, East Godavari District and.reported that Sri

Karimikonda Pavan Kalyan and Sri Dasika Ganesh Chand have filed representations for

De-casting of sand from the lands in Sy.No.205- 2,206-7 & 206-2 of Seethanagaram

Village of Seethanagaram Mandal, East Godavari District, over an extent of 9.69 Acs, and

requested for verify ownership, fixation of boundaries.

The Sub-Collector, Rajamahendravaram has also informed that the Tahsildar,

Seethanagaram has reported ihat VnO, Seelhanagaram, MRl, Seethanagaram and the

Mandal Surveyor, Seethanagaram have inspected the land applied for and submitted

reports on each individual wise of the applicants. The details are as follows:

1) Sri Karimikonda Pavan Kalvan, S/o Seetharamudu, Palingi Village of

ao

&t

<)tL

Undraiavaram Mandal, West Godavari District.

As per the Revenue Records the land applied for Acs 0.75 Cts, in Sy.No.205-2, Acs

2.09 Cts, in Sy.No.206-1, Acs 2.005 Cts, in Sy.No.206-2, classied as G.D. is under

possession andenjoyment of Sri Karimikonda Pavan Kalyan, S/o Seetharamu, Palingi

Village of Undrajavaram Mandal of West Godavari District. And the entire extent is

covered with sand.

\...*-

Note File No.1186/Patta land /2018
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2l Sri Dasika Ganesh Chand, S/o Radhangapani of Bhimaram of West Godavari

As per the Revenue Records the land applied for Acs 0.75 Cts, in Sy.No.205-2, Acs

2.09 Cts, in Sy.No.206-1, Acs 2.005 Cts, in Sy.No.206-2 classied as G.D. is under

possession andenjoyment of Sri Dasika ' Ganesh Chand, S/o Radhangapani of

Bhimavaram, West Godavari District. And the entire extent is covered with sand.

. At present no crops are being raised in the lands due to covered with sand.
o No tombs or communal monuments are existin8 on the lands.
o The lands are not come under LCC/Assigned/E ndowment/Bh ud ha n land/Land

Acquisition.
o The lands are having way from Prakkilanka Puntha upto Godavari left bund.

*
The Mandal Surveyor fixed the boundaries on ground and prepared the FMB

sketches each and every survey number wise and also prepared combined sketches.

v
Finally the Tahsildar has recommended the following extents of each applicant

mentioned against each as the same lands are with the possession and enjoyment and

at present covered with sand on ground, as adjacent land'owners deposed that they

have no objection to allow de-casting in the proposed land.

Sl. No. Name of the applicant Sy.No Extent in Acs

7 Sri Karimikonda Pavan Kalyan

205-2
206-1

206-2

0.75

2.09

2.00s

2 sri Dasika Ganesh Chand
205-2
206-l
206-2

0.75

2.O9

2.005

Total 9.59

Further the joint inspection was conducted on 23-04-201g in the applied lands by

gl rechnical Assistant, Mines and Geology, Rajamahendravaram, Deputy Executive,.;/
- Engineer, Godavari Head works Divison, Dowleswaram, Asst. Director, Agriculture,

Korukonda, Asst. Director, Ground water and water Audit Department, Tahsildar,

Seethanagaram and Mandal Surveyor, Seeth;rnagaram and the officials have submitted
their reports.

District.

The on ground status of land proposed for de-casting is detailed below.
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The inspected officials reports are as follows.

Assistant Director of Mines and Geology, Rajamahendravaram:

The Asst. Director of Mines and Geology, Rajamahendravaram has reported that

the Technical Assistant has accompanied with the inspection team to inspect the area

for de-casting of sand from the pattalands of Sri Karimikonda Pavan Kalyan & Sri Dasika

Ganesh Chand in Survey lVo.jOS-2, 206-1 & 206-2 etc., of Seethanagaram Village of

Seethanagaram Mandal, over an extent of 9.69 Acs.

During inspection, the Mandal Surveyor of Seethanagaram Mandal has shown

the above said area in Sy.No.205-2 , 206-1, & 2O6-2 etc., which is totally covered with

sand deposits and the Mandal Surveyor has also fixed the boundaries of the pattadars in

the said survey numbers of Seethanagaram Village and Mandal and marked the field

stones on the ground.

After fixation of boundaries the Mandal Surveyor, Seethanagaram, they have

recorded the geo-coordinates at each field stones demarcated by the Mandal Surveyor

for de-casting of sand.

Further he reported that after taking the geo-coord inates, the area comes to an

extent of 3.92 Hects, i.e. 9.69 Acs, approximately, and the AD. Agriculture, Korukonda

has informed that the de-casted area approximately casted with sand and the depth of

the sand is varying from L.00 to 4.00 Mts, with an average of 2.50 Mts, over the patta

land area i.e., approximately 98039 cums of sand. The total quantity of sand is available

in the de-casting of pattaland is 98039 cums (9.59 lQC, * +O+Z Sq. Mts x 2.50 Mts=98039

cums).

Lu

f,

9q
_/-

1X

jD

The Assistant Director of Agriculture, Korukonda has reported that he inspected 3\
the land in Survey No.205-2, 2p6-1 & 206-2 etc., of 9.69 Acs, of Seethanagaram Village

along with the inspection team and observed that the field is lanka land. The depth of

the casted sand is ranges from 1.00 Mts to 4.00 Mts, with an average depth of 2.5 mts,

approximately.

@

Note File No.1186/Patta land /2018

Assistant Director of Agriculture, Korukonda:
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Further stated that the entire land is subject to recurring submergence and

castlng of sand, and after de-casting of the sand from the applied pattalands, the land is

situated for cultivation of only summer crops like flowers, melons and annual crops like

chillies and maize.

Finally, the Assistant Director of agriculture, Korukonda has concluded that an

extent of 9.69 Acs, is suitable for de-casting of sand and the same extent will be brought

to the cultivation, if the sand is decasted.

Deputy Executive Engineer, Godavari Head Works Division, Dowleswaram:

The Deputy Executive Engineer, Godavari Head Works Division, Dowleswaram,

has reported that he has inspected the site along with inspection team and submitted

that the ramp point for transportation of sand is located in between Km 28.800 and

29.000 of AGLB in Seethanagaram Village and Mandal. The place of decasting of sand is

at distance of more than 500 Mts, from the edge of flood bank and no structures nearby

the place. And recommended for de-casting of sand in the applied lands.

The Deputy Director, Ground Water and Water Audit Department has reported

that the Assistant Director has inspected the site along with inspection team and

submitted that the thickness of the sand deposition varies from 1.00 Mts, to 4.00 Mts,

with an average of 2.5 Mts, and the existing ground water structures are found within

500 Mts, distance from the proposed sand reach area and some part of proposed area

towards south-west side found justified with the stipulated distance of 500 Mts,

distance from the existing ground water wells. Finally, reported that removal of sand

deposition may be allowed with.in the eligible portion of proposed sand reach area only.

The Sub-Collector, Raja ma hend ravaram has finally recommended for de-casting-(L"/'of the sand in the proposed land for the quantity recommended by the inspection team

officials and submitted for taking further action and enclosed the reports of the

Assistant Director, Mines and Geology, Rajamahendravaram; Deputy Executive

Engineer. Godavari Heid Vr/orks Division, Dowlaiswaram; Assistant Director, Agriculture,

Tahsildar, seethanagaran r and Dy. Director, Ground water and water Audit
Department, Rajamahendravaram.

7

D

Deputv Director, Ground Water and Water Audit Department:
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Note File No.1186/Patta land 12018

Rule Position:

The Government vide Memo.No.3066/M.ll(t)/ 2Ot6-7 , Date:22-03-2016 issued

instructions on de-casting of sand in pattalands stating that the Government is hereby

permits de-casting of sar)d deposited in thtr pattalands to enable the pattadars to make

their agriculture lands cultivable. The de-casting of leached out sand bearing areas

casted due to marine sea transgression and regression long back especially in Prakasam

District, is also permitted. The public can procure the sand from the patta lands with

the permission of the pattadar. lf the pattadar removes and disposes the sand from

their lands, they shall make the sand available to the public on collection of their

expenditure spent on excavation and loading of sand. Thede-castingof sandfrom patta

lands shall be submit to fulfillment of conditions stipulated in the Gol Notification

S.O.1533, Date:14-09-2006 and subsequent notifications especially Notification

No.S.O.141 (E), Date:15-01-2016 issued by ttie MoEFCC, Govt. of lndia. The de-casting

of sand from patta lands shall be permitted only after verification of ownership, fixation

of boundaries, and assessment of sand quantity to be removed. The sale of sand from

the patta lands is strictly prohibited. The Collectors & District Magistrates /
Commissioners of Police / Superintendents of Police / Director of Mines & Geology, A.P.,

Hyderabad, shall take necessary action accordinBly.

It is submitted that as per S.O.No.141(E), Dt.15-01-2016 in Appendix -lX in certain

cases exempted from requirement of Envlronmental Clearances in which " Removal of

sand deposits on Agricultural field after flood by farmers." This clause is applicable in

the present case. Hence the Environmental Clearance is exempted.

Further, it is submitted that the Secretary to Government (Mines), lndustries and

Commerce (M.lll) Department vide Memo.No.1133/M.lll(2]l12017-1, Date: 70-02-2017

has informed that the Hon'ble National Green Tribunal (NGT), New Delhi in the

Application No.516/2015 (M.A.Nos.47812016 & 479/20761 dated: 8-12-2015 has

restrained both the states of Telangana and Andhra Pradesh, that any corporation,

Authority or person carrying on mechanical mining of sand in the river bed in

connection with O.A.No.5 L6/2015 and other questioning the quarr.ying of sand by

mechanical means. All the District Collectors in the state are, therefore, instructed to

take immediate necessary steps to stop any mechanical mining of sand in the river beds

in the state for strict implementation of the Hon'ble Tribunal orders Dt.08-12-20L6 &

6ab

q

jtl
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The District Level Sand Committee was conducted on 23-O4-2018 under the

chairmanship of the District Collector, East Godavari District and the subject matter was

\o

placed in the meeting, the District Level Sarrd.Committee has approved the de-casting of

sand in pattalands in Sy.No.205-2,206-I & 206-2 of Seethanagaram Village and Mandal,

East Godavari District held in the name of Sri Karimikonda Pavan Kalyan and Sri Dasika

Ganesh Chand over an extent of 9.69 Acres, subject to the recommendations of the Sub-

Collector, Rajamahendravaram.

q\

Further, it is submitted that the line Departments have conducted joint

inspection and survey of the applied for de-casting of sand in pattalands and

recommended the area for de-casting of sand in Sy.No.205-2, 206-I & 206-2 of

Seethanagaram Village and Mandal, East Godavari District held in the name of Sri

Karimikonda Pavan Kalyan and Sri Dasika Ganesh Chand, over an extent of 9.69 Acres,

for a quantity of 98039 cums of sand. Further, the Sub-Collector, Raja ma hend ravara m

has also recommended for de-casting of :;and in the subject area. The de-casting of

sand in the pattalands in the said area is allowed, as the matter was already placed

before the District Level Sand Committee meeting on 23-04-2018 and the committee

has decided to allow the de-casting of sand in the pattalands as per the

recommendations of the Sub-Collector, Rajamahendravaram.

Hence, the application of Karimikonda Pavan Kalyan and Sri Dasika Ganesh Chand

Y for de-casting of sand in sy.No. 205-2, 206-1. & 206-2 of seethanagaram Village of

seethanagaram Mandal, over an extent of 9.69 Acs, (3.92 Hects,) may be permitted with

the following conditions. ,

1) The pattaland owner should hot sell the sand.
2) The pattaland owner should excavate the sand manually only.
3) The transportation of sand shourd be conducted by Tractors onry (3 cums).
4) The pattaland owner shourd foilow the NGT orders whire conducting

de-casting of sand.

lf any deviations observed whire folowing the above conditions, the permission
will be cancelled at any time.v

^,w,rIO RJY

W
Distr lector,t

to

E.G ist, Kakinada0
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Note # 4  
   

Note File No.1229/Patta land /2018  
   

--------------------------------------------------------------------------------------------------------  
   

Subject:- De-Casting of sand from Patta lands - Seethanagaram Mandal 

application of Smt Chandralla Kasi Visalakshi & 8 others in Survey No.216-

1 & 216-4 of  Seethanagaram Village and Mandal, East Godavari District, 

over an extent of 7.96 Acs -Verification of Ownership and fixation of 

boundaries- lnspected the lands -Ownership and fixation of boundaries called 

by AD, Mines - Tahsildar submitted the report - further Joint inspection 

conducted on 23.04.2018 for the applied lands - with line departments- 

Report submitted – Permission may be accorded - Reg.  

   

-------------------------------------------------------------------------------------------------------- 
   

Reference:       Ref.G/1408/2018, Date:23-04-2018 from the Sub-Collector,  

                        Rajamahendravaram,  addressed to the District Collector, East 

 Godavari District, Kakinada  

   

***  
   

Kindly see the reference cited.  
   

The Sub-Collector, Rajamahendravaram through the reference cited has addressed a 

letter to the District Collector, East Godavari District and reported that Smt 

Chandralla Kasi Visalakshi & 8 others have filed representations for De-casting of 

sand from the lands in Sy.No.216-1 etc., of Seethanagaram Village of Seethanagaram 

Mandal, East Godavari District, over an extent of 14.51 Acs, and requested for verify 

ownership, fixation of boundaries. Flag-1 to Flag-2  

   

               The Sub-Collector, Rajamahendravaram has also informed that the 

Tahsildar, Seethanagaram has reported that VRO, Seethanagaram, MRI, 

Seethanagaram and the Mandal Surveyor, Seethanagaram have inspected the land 

applied for and submitted reports on each individual wise of the applicants.  The 

details are as follows:  

   
     

1)       Smt Chandralla Kasi Visalakshi, W/o Srinivasa Rao, Muggalla Village:  

   

As per the Revenue Records the land applied for Acs 1.01 Cts, in Sy.No.216-1, 

classified as G.D. is under possession and enjoyment of Smt Chandralla Kasi 

Visalakshi, W/o Srinivasa Rao of Muggalla Village and the entire extent is covered 

with sand and finally recommended for de-casting of sand.  

   
 

     

2)       Sri Parimi Ramasatyanarayana, S/o Anjeneyulu:  

   
   

As per the Revenue Records the land applied for Acs 2.55 Cts, in Sy.No.216-1, 

classified as G.D is under possession and enjoyment of Sri Parimi 

Ramasatyanarayana, S/o Anjeneyulu, and the entire extent is covered with sand and 

finally recommended for de-casting of sand.  

   
   

3)       Smt Parimi Vijayalaxmi, W/o Kannayya:      

   

    

As per the  Revenue Records  the land applied for Ac.2.55 cts in Sy.No. 216-1, 

classified as G.D  is under possession and enjoyment of   Smt. Parimi Vijayalaxmi   

91
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W/o Kannayya. And the entire extent is covered with sand and at present no crops are 

being raised in the lands due to covered with sand, finally recommended for De-

casting of sand.   

                

   

4)       Smt. Madineedi Rajeswari   W/o Prasada Rao:-     

   

The Tahsildar has reported that the land applied for Ac.1.01 cts in Sy.No. 216-1, 

classified as G.D and the khatha no.435, but as per manual 1B the PPB number and 

Khatha number did not tallied and finally recommended for Rejection .  

   

5)       Smt. Sudina Laxmi W/o Poleswara Rao:-    

   

As per the R evenue Records  the land applied for Ac.1.01 cts in Sy.No. 216-1, 

classified as G.D  is under possession and enjoyment of  Smt. Sudina Laxmi W/o 

Poleswara Rao. And the entire extent is covered with sand and finally recommended 

for De-casting of sand.  

    

6)       Smt. Parimi Savithri W/o Ramarao:-    

   
   
   

As per the   Revenue Records  the land applied for Ac.1.93 cts in Sy.No. 216-2, 

classified as G.D. The Tahsildar has further reported that the applicant has executed 

partition deed to her 5 sons and the lands are under their possession and enjoyment. 

But the applicant has applied for decasting of sand instead of her sons and finally 

recommended for rejection.  

   

7)       Smt. Parimi Atchiyyamma  W/Bhaskara Rao:-    

The Tahsildar has reported that the applicant applied for decasting for an extent of 

Ac.1.93 cts in Sy.No. 216-3 is classified as G.D. And as per revenue records the land applied for 

decasting is stands registered in the name of Sri Parimi Bhaskara Rao who is the husband to the 

present applicant. The Tahsildar has finally concluded that the applicant has made application 

infavor of her instead of her husband, hence recommended for rejection.       

   

8)       Sri. Maddukuri Chakradhara rao  S/o Ammanna :-    

   

   

  As per the  Revenue Records  the land applied for Ac.0.84 cts in Sy.No. 216-4, 

classified as G.D  is under possession and enjoyment of  Sri. Maddukuri Chakradhara 

rao  S/o Ammanna. And the entire extent is covered with sand and finally 

recommended for De-casting of sand.  

   

9)       Sri. Parimi Sahadevudu   S/o Anjeneyulu  :-    

   

The Tahsildar has reported that the applicant  applied for decasting of Ac.1.68 cts in 

Sy.No. 216-5, classified as G.D. And as per revenue records, the lands are stands 

registered in the name of Parimi Anjeneyulu, father of the applicant. The Tahsildar 

has concluded that the applicant has made application infavor of him instead of his 

father, hence recommended for rejection.  
   

    

Finally the Tahsildar has recommended for decasting of sand in  Ac.7.96 cts in 

Sy.No.s.216-1, 216-4. The Mandal surveyor fixed the boundaries on ground and  

prepared the FMB Sketches each and every Survey Number wise and also prepared 

combined sketches . And the recommended details are as follows.  
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Sl. No.  Name of the applicant.  Sy. No.  Extent Ac. 

Cts.  

1  Smt. Chandralla Visalakshi                    W/o 

Srinivasa Rao.  

216-1  

   

1.01  

2.  Sri.  Parimi Ramasatyanaryana S/o Anjaneyulu  216-1  2.55  

3.  Smt. Parimi Vijayalaxmi W/o Kannayya.  216-1  2.55  

4.  Smt. Sudina Laxmi W/o Poleswara Rao  216-1  1.01  

5.  Sri. Maddukuri Chakradhara Rao S/o Ammanna  216-4  0.84  

Total  7.96  
   

Page: 21  
   
   
   

Flag-3 to Flag-4  

  Further the joint inspection was conducted on 23.04.2018  in the above applied lands 

by Technical Assistant, Mines and Geology, Rajamahendravaram,  Deputy Executive 

Engineer, Godavari Head Works Division, Doweleswaram,  Assistant Director, 

Agriculture,   Korukonda, Asst. Director, Ground Water and Water Audit 

Department,  Tahsildar, Seethanagaram and Mandal Surveyor, Seethanagaram and the 

Officials have submitted their reports.  

   

The inspected Officials reports are as follows.  

   

Assistant Director, Mines and Geology, Rajamahendravaram:  
   

  The Assistant Director of Mines and Geology, Rajamahendravaram has reported that 

the Technical Assistant has accompanied with the inspection team to inspect the area 

for de-casing of sand from the patta lands of Smt. Chandralla Kasi Visalakshi and 8 

others for Ac.14.51 cts.,  in Sy.Nos. 216-1etc.,  of Seethanagaram  Village of 

Seethanagaram Mandal.  
   

During inspection, the Mandal Surveyor of Seethanagaram Mandal has shown 

the above said area in Sy.No. for Ac.14.51 cts.,  in Sy.Nos. 216-1etc.,  which is totally 

covered with sand deposits and the Mandal Surveyor has also fixed the boundaries of 

the Pattadars in the said survey numbers of Seethanagaram Village & Mandal and 

marked the field stones on the ground.  

   

            Further reported that the Tahsildar has recommended for Ac.7.96 cts in 

Sy.No.s 216-1 and 216-4.  After fixation of boundaries by the Mandal Surveyor, 

Seethanagaram, the Technical Assistant  have recorded the Geo-Coordinates at each 

field stones demarcated by the Mandal Surveyor for de-casting of sand.   
   

Further he submitted that after taking the Geo.coordinates, the area comes to an 

extent of 3.22 Hects i.e., Ac.7.96 cts approximately. And the AD, Agriculture, 

Korukonda has informed that the decasted area approximately casted with sand and 

the depth of the sand is varying from 1.00 to 4.00 mts with an average of 2.50 Mts 

over the patta land area i.e., approximately 80535 Cum of sand.  The total quantity of 

sand is available in the de-casing of patta land is 80535 Cum. Flag No.5 to Flag No.6  
   

Assistant Director of Agriculture, Korukonda:  
   

               The Assistant Director of Agriculture, Korukonda has reported that he 

inspected the land in Smt. Chandralla Kasi Visalakshi and 8 others  for Ac.14.51 cts.,  

in Sy.Nos. 216-1etc.,  of Seethanagaram  along with the inspection team and observed 

that the field is lanka land.  The depth of the casted sand is ranges from 1 meters to 

4.00 meters with an average depth of 2.5 mts approximately.   
   

Further stated that the entire land is subject to recurring submergence and 

casting of sand. And after decasting of the sand from the applied patta lands, the land 
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is suitable for cultivation of only summer crops like flowers, melons and annual crops 

like chillies and maize.  

   

Finally the Assistant Director of Agriculture, Korukonda has concluded that 

  as per the Tahsildar report and as per demarcation by surveyor, an extent of Ac.7.96 

cts is suitable for decasting of the sand and the same extent will be brought to the 

cultivation if the sand is decasted. Flag-7 to Flag-8  
   

Executive Engineer, Godavari Head Works Division, Dowlaiswaram :  

   

                 The Executive Engineer, Godavari Head Works Division, Dowlaiswaram 

has reported that the Deputy Executive Engineer  has inspected the site along with 

inspection team  and submitted that the ramp point for transportation of sand is 

located in between Km.28.800 and 29.000 of AGLB in Seethanagaram village and 

mandal. The place of decasting of sand in the respective survey no.s shall be closed 

when the river Godavari receives floods or completion of decasting of sand in their 

patta lands whichever is earlier. And recommended for decasting of sand in the 

applied lands. Flag-9 & 10  
   

Deputy Director, Ground Water and Water Audit Department:  

   
 
 
   

                 The Deputy Director, Ground Water and Water Audit Department has 

reported that the Assistant Director has inspected the site along with inspection team  

and submitted that the thickness of the sand deposition varies from 1 mtrs to 4 mtrs 

with an average of 2.5 mtrs. And the existing ground water structures are found within 

500m distance from the proposed sand reach area and some part of proposed area 

towards south west side found justified with the stipulated distance of 500m distance 

from the existing ground water wells. Finally reported that removal of sand deposition 

may be allowed within the eligible portion of proposed sand reach area only. Flag-11 

to Flag-12  
   

Rule Position:  
   

T he Government vide Memo.No.3066/M.II(1)/ 2016-7, Date:22-03-2016 

issued instructions on de-casting of sand in pattalands stating that the Government is 

hereby permits de-casting of sand deposited in the pattalands to enable the pattadars to 

make their agriculture lands cultivable.  The de-casting of leached out sand bearing 

areas casted due to marine sea transgression and regression long back especially in 

Prakasam  District, is also permitted.  The public can procure the sand from the patta 

lands with the permission of the pattadar.  If the pattadar removes and disposes the 

sand from their lands, they shall make the sand available to the public on collection of 

their expenditure spent on excavation and loading of sand.  The de-casting of sand 

from patta lands shall be submit to fulfillment of conditions stipulated in the GoI 

Notification S.O.1533, Date:14-09-2006 and subsequent notifications especially 

Notification No.S.O.141 (E), Date:15-01-2016 issued by the MoEFCC, Govt. of 

India.  The de-casting of sand from patta lands shall be permitted only after 

verification of ownership, fixation of boundaries, and assessment of sand quantity to 

be removed.  The sale of sand from the patta lands is strictly prohibited.  The 

Collectors & District Magistrates / Commissioners of Police / Superintendents of 

Police / Director of Mines & Geology, A.P., Hyderabad, shall take necessary action 

accordingly. Flag -13  
   

               It is submitted that as per S.O.No.141(E), Dt.15-01-2016 in Appendix -IX in 

certain cases exempted from requirement of Environmental Clearances in which   " 

Removal of sand deposits on Agricultural field after flood by farmers."  This clause is 
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applicable in the present case.  Hence the Environmental Clearance is exempted. Flag-

14  

   

                 Further, it is submitted that the Secretary to Government (Mines), 

Industries and Commerce (M.III) Department vide Memo.No.1133/M.III(2)/2017-1, 

Date: 10-02-2017 has informed that the Hon'ble National Green Tribunal (NGT), New 

Delhi in the Application No.516/2015 (M.A.Nos.478/2016 & 479/2016) dated: 8-12-

2016 has restrained both the states of Telangana and Andhra Pradesh, that any 

corporation, Authority or person carrying on mechanical mining of sand in the river 

bed in connection with O.A.No.516/2015 and other questioning the quarrying of sand 

by mechanical means.  All the District Collectors in the state are, therefore, instructed 

to take immediate necessary steps to stop any mechanical mining of sand in the river 

beds in the state for strict implementation of the Hon'ble Tribunal orders Dt.08-12-

2016 & 25-01-2017. Flag-15  to 16  
   

Further, it is submitted that the line Departments have conducted joint 

inspection and survey of the applied for de-casting of sand in pattalands and 

recommended the area for de-casting of sand in Sy.No.216-1 & 216-4 of 

Seethanagaram Village and Mandal, East Godavari District held in the name of Smt 

Chandralla Kasi Visalakshi & 5 others, over an extent of 7.96 Acres, for a quantity of 

80536 cums of  sand.   Further, the Sub-Collector, Rajamahendravaram has also 

recommended for de-casting of sand in the subject area.        Flag-17  

   

              Hence, the application of Chandralla Kasi Visalakshi & 5 others for de-

casting of sand in Sy.No.216-1 & 216-4 of Seethanagaram Village of Seethanagaram 

Mandal, over an extent of 7.96 Acs, (3.211 Hects,) may be permitted with the 

following conditions.  

   

            1) The pattaland owner should not sell the sand.  
   

            2) The pattaland owner should excavate the sand manually only.  
   

            3) The transportation of sand should be conducted by Tractors only (3 cums).  
   

            4) The pattaland owner should follow the NGT orders while conducting  
   

                 de-casting of sand.  

                    5)The pattadars has to display Boards duly showing the only collection of   

               Loading Charges as fixed by the DLSC under Free Sand Policy and no other   

               charges shall be collected, as per the decision taken in DLS meeting held  on  

               23-05-2018.  
   

           If any deviations observed while following the above conditions, the 

permission will be cancelled at any time.  

   

   

           

   

ADM&G                          Joint Collector,                        District Collector,  

                RJY                           E.G.Dist, Kakinada                   E.G.Dist, Kakinada.  
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D VENKATA RAJU  
(SUPERINTENDENT)  

Note # 5  
   

 
23/05/2018 8:41 PM  

KLV PRASAD  
(ASSISTANT DIRECTOR)  

 

 
Note # 6  
   
   

Page: 24  
   
   

 
28/05/2018 2:17 PM  

A MALLIKARJUNA  
(JOINT COLLECTOR)  

 

 
Note # 7  
   

 
28/05/2018 5:44 PM  

KARTIKEYA MISRA  
(COLLECTOR & DISTRICT MAGISTRATE)  

 

 
Note # 8  
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A MALLIKARJUNA  
(JOINT COLLECTOR)  

Note # 9  
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28/05/2018 7:42 PM  

S.V.S.SUBBA LAKSHMI  
(DISTRICT REVENUE OFFICER)  

Note # 10  
   

 
29/05/2018 11:13 AM  

KLV PRASAD  
(ASSISTANT DIRECTOR)  
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Note file No.840/patta land/2018 

--------------------------------------------------------------------------------------------------------------------- 

Subject:-  De-Casting of sand from Patta lands - Seethanagaram Mandal  

  application of Sri Polina Govinda Raju & 9 others in Survey No. 33- 

  3, 34-3, 34-4A,35-2, 30-2, 35-A, 35-5, 26-2, 30-1, 34-4B, 4C, 36-8,  

  33-4E, 36-9, 33-1B, 33-2B, 33-2C, 33-2B, 33-4E, 35-1, 36-2, 3,4,5,7 

  of  Mulakallanka Village, Seethanagaram Mandal, East Godavari  

  District, over an extent of 33.22 Acs -Verification of Ownership and  

  fixation of boundaries- lnspected the lands -Ownership and fixation  

  of boundaries called by AD, Mines - Tahsildar submitted the report - 

  further Joint inspection conducted on 23.04.2018 for the applied  

  lands - with line departments- Report submitted – Permission may  

  be accorded - Reg. 

----------------------------------------------------------------------------------------------------------- 

Reference:      Ref.G/1409/2018, Date:10-05-2018 from the Sub- 

Collector, Rajamahendravaram addressed to the District Collector,  

East Godavari District, Kakinada  

*** 

Kindly see the reference cited.  

  

The Sub-Collector, Rajamahendravaram through the reference cited has addressed 

a letter to the District Collector, East Godavari District and reported that Sri Polina 

Govinda Raju & 9 others have filed representations for De-casting of sand from the lands 

in Sy.No. 33-3, 34-3, 34-4A,35-2, 30-2, 35-A, 35-5, 26-2, 30-1, 34-4B, 4C, 36-8, 33-4E, 

36-9, 33-1B, 33-2B, 33-2C, 33-2B, 33-4E, 35-1, 36-2, 3,4,5,7 etc., of Mulakallanka 

Village of Seethanagaram Mandal, East Godavari District, over an extent of 33.22 Acs, 

and requested for verify ownership, fixation of boundaries. Flag -1 

  

The Sub-Collector, Rajamahendravaram has also informed that the Tahsildar, 

Seethanagaram has reported that VRO, Seethanagaram, MRI, Seethanagaram and the 

Mandal Surveyor, Seethanagaram have inspected the land applied for and submitted 

reports on each individual wise of the applicants.  The details are as follows: 

  

1)           Sri Polina Suryanarayana S/o Geratayya:-  As per the  Revenue Records  the 

land applied for Ac.0.70 cts in Sy.no. 33/3, Ac.0.54 cts in Sy.No.34/3, Ac.0.09 cts in 

Sy.No.34/4A and Ac.0.41 cts in Sy.No.35/2,  classified as G.D  is under possession and 
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enjoyment of   Sri Polina Suryanarayana S/o Geratayya. And the entire extent is covered 

with sand and finally recommended for De-casting of sand. 

  

  

2)           Sri Polina Govinda Raju S/o Geratayya:-  As per the  Revenue Records  the land 

applied for Ac.0.70 cts in Sy.No. 33/3,  Ac.0.54 cts in Sy.No. 34/3,  Ac.0.08 cts in Sy.No. 

34/4A and Ac.0.40 cts., in Sy.No.35/2, classified as G.D  is under possession and 

enjoyment of   Sri Polina Govinda Raju S/o Geratayya. And the entire extent is covered 

with sand and finally recommended for De-casting of sand. 

  

3)           Smt Polina Seshayamma W/o Krishna Rao   :-  As per the  Revenue Records  

the land applied for Ac.1.28 cts in Sy.No. 33/1A,  Ac.0.06 cts in Sy.No. 33/2A,  Ac.1.35 

cts in Sy.No. 33/4A and Ac.1.03 cts., in Sy.No.34/4D, classified as G.D  is under 

possession and enjoyment of   Smt. Polina Seshayamma, but the applicant is expired and 

the Tahsildar has finally recommended for rejection. 

  

4)           Sri Polina Venkanna S/o Venkatrao:-   The Tahsildar has reported that the land 

applied for Ac.1.73 cts in Sy.No. 30/2,  Ac.0.91 cts in Sy.No. 35/4,  Ac.0.79 cts in Sy.No. 

35/5, classified as G.D is under possession and enjoyment of   Sri Polina Venkanna S/o 

Venkatrao. And the entire extent is covered with sand and finally recommended for De-

casting of sand. 

  

5)           Sri Polina Satyanarayana S/o Venkataratanam:-  The Tahsildar has reported 

that the land applied for Ac.1.20 cts in Sy.No. 26/2,  Ac.1.50 cts in Sy.No. 30/1,  Ac.1.26 

cts in Sy.No. 34/4B, Ac.1.25 cts. in Sy.No. 34/4C & Ac.  0.70 cts.,  in Sy.No.36/8  , 

classified as G.D  is under possession and enjoyment of  Sri Polina Satyanarayana. And 

the entire extent is covered with sand and finally recommended for De-casting of sand. 

  

6)           Sri Polina Srinivasa Rao  S/o Venkataratanam:-  The Tahsildar has reported that 

the land applied Ac.1.25 cts., in Sy.No. 33/4C  and Ac. 0.13 cts, in Sy.No.33/4E, 

classified as G.D  is under possession and enjoyment of  Sri Polina Srinivasa Rao S/o 

Venkataratnam. And the entire extent is covered with sand and finally recommended for 

De-casting of sand. 
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7)           Sri Polina Trimurthulu S/o Venkataratnam:-    The Tahsildar has reported that 

the land applied Ac.0.53 cts., in Sy.No. 36/8  and Ac. 1.13 cts, in Sy.No.36/9, classified 

as G.D  is under possession and enjoyment of  Sri Polina Trimurthulu S/o 

Venkataratnam. And the entire extent is covered with sand and finally recommended for 

De-casting of sand. 

  

8)           Smt Polina Anantha Laxmi W/o Satyanarayana:-  The Tahsildar has reported 

that the land applied of Ac.1.35 cts., in Sy.No. 33/4B, classified as G.D  is under 

possession and enjoyment of  Smt Polina Anantha Laxmi. And the entire extent is 

covered with sand and finally recommended for De-casting of sand. 

  

9)           Smt Geddam Satyavathi W/o Thimmayya:-  The Tahsildar has reported that the 

land applied of Ac.0.06 cts in Sy.No. 33/1B,  Ac.0.91 cts in Sy.No. 33/2B,  Ac.0.20 cts in 

Sy.No. 33/2C, Ac.0.65 cts. in Sy.No. 34/2B ,  Ac.  0.05 cts.,  in Sy.No.34/4A,   Ac.0.34 

cts in Sy.No. 35/1  Ac.0.34 cts in Sy.No. 36/2, Ac.0.36 cts. in Sy.No. 36/3 ,  Ac.  0.39 

cts.,  in Sy.No.36/4, Ac. 0.40 cts., in  Sy.No.36/5 & 0.45 cts., in Sy.No.36/7    , classified 

as G.D  is under possession and enjoyment of  Smt Geddam Satyavathi. And the entire 

extent is covered with sand and finally recommended for De-casting of sand. 

  

10)      Sri Polina Chitti Veeraju S/o Krishna Rao:-  As per the  Revenue Records  the 

land applied for Ac.0.19 cts in Sy.No. 34/2A,  Ac.0.73 cts in Sy.No. 34/1, classified as 

G.D  is under possession and enjoyment of   Smt. Polina Seshamma W/o Krishna Rao. 

Hence the Tahsildar has finally recommended for rejection 

  

Finally the Tahsildar has recommended for decasting of sand in  Ac.22.69 cts in 

Sy.No.s.33/3,34/3, etc. The Mandal surveyor fixed the boundaries on ground and  

prepared the FMB Sketches each and every Survey Number wise and also prepared 

combined sketches . And the recommended details are as follows.  

Sl. No. Name of the applicant. Sy. No. Extent .Ac. 

Cts. 

1 Sri. Polina  Suryanarayana S/o Geratayya   33-3 

34-3 

34-4A 

35-2 

0.70 

0.54 

0.09 

0.41 

2. Sri. Polina  Govinda raju  S/o Geratayya   33-3 

34-3 

0.70 

0.54 
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34-4A 

35-2 

0.08 

0.40 

3. Sri. Polina Venkanna   S/o Venkatrao 30-2 

35-4 

35-5 

1.73 

0.91 

0.79 

4. Sri. Polina Satyanarayana   S/o 

Venkataratanam 

26-2 

30-1 

34-4B 

34-4C 

36-8 

1.20 

1.50 

1.26 

1.25 

0.70 

  

5. Sri. Polina Srinivasa   Rao  S/o 

Venkataratanam 

33-4C 

33-4E 

1.25 

0.13 

6. Sri. Polina   Thrimuruthulu   S/o 

Venkataratanam 

36-8 

36-9 

0.53 

1.13 

7. Smt. Polina Anantha Laxmi   W/o 

Satyanarayana    

33-4B 1.35 

8. Smt. Geddam Satyavathi   W/o 

Thimmayya    

33-1B 

33-2B 

33-2C 

34-2B 

34-4A 

35-1 

36-2 

36-3 

36-4 

36-5 

36-7 

0.06 

0.1 

0.20 

0.65 

0.05 

0.34 

0.34 

0.3 

0.39 

0.40 

0.45 

    Total 22.69 

  

Further the joint inspection was conducted on 23.04.2018  in the above applied 

lands by Technical Assistant, Mines and Geology, Rajamahendravaram,  Deputy 

Executive Engineer, Godavari Head Works Division, Doweleswaram,  Assistant 
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Director, Agriculture,   Korukonda, Asst. Director, Ground Water and Water Audit 

Department,  Tahsildar, Seethanagaram and Mandal Surveyor, Seethanagaram and the 

Officials have submitted their reports. Flag-2 

  

The inspected Officials reports are as follows.  

  

Assistant Director, Mines and Geology, Rajamahendravaram: The Assistant 

Director, Mines and Geology, Rajamahendravaram has reported that the Technical 

Assistant has accompanied with the inspection team to inspect the area for de-casing of 

sand from the patta lands of Sri Polina Govinda Raju S/o Geratayya and 9 others  for 

Ac.33.22 cts.,  in Sy.Nos. 33/3, 34/3 etc.,  of Mulakalalanka village  Village of 

Seethanagaram Mandal 

During inspection, the Mandal Surveyor of Seethanagaram Mandal has shown the above 

said area for Ac.33.22 cts.,  in Sy.Nos. 33/3, 34/3 etc.,  which is totally covered with sand 

deposits and the Mandal Surveyor has also fixed the boundaries of the Pattadars in the 

said survey numbers of Mulakalalanka Village & Mandal and marked the field stones on 

the ground. 

  

            Further reported that the Tahsildar has recommended for Ac.22.69 cts in Sy.No.s 

33/3, 34/3 etc.  After fixation of boundaries by the Mandal Surveyor, Seethanagaram, the 

Technical Assistant  have recorded the Geo-Coordinates at each field stones demarcated 

by the Mandal Surveyor for de-casting of sand.   

  

Further he submitted that after taking the Geo.coordinates, the area comes to an 

extent of 8.93 Hects i.e., Ac.22.08 cts approximately. And the AD, Agriculture, 

Korukonda has informed that the decasted area approximately casted with sand and the 

depth of the sand is varying from 1.00 to 2.00 mts with an average of 1.50 Mts over the 

patta land area i.e., approximately 1,34,037 Cum of sand.  The total quantity of sand is 

available in the de-casing of patta land is 1,34,037 Cum.Flag-3, Flag-4 

  

Assistant Director of Agriculture, Korukonda: The Assistant Director of Agriculture, 

Korukonda has reported that he inspected the land in Sri Polina Govinda Raju S/o 

Geratayya and 9 others  for Ac.33.22 cts.,  in Sy.Nos. 33/3, 34/3 etc.,  of Mulakalalanka 
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village  along with the inspection team and observed that the field is lanka land.  The 

depth of the casted sand is ranges from 1 meters to 2.00 meters with an average depth of 

1.5 mts approximately.   

  

Further stated that the entire land is subject to recurring submergence and casting 

of sand. And after decasting of the sand from the applied patta lands, the land is suitable 

for cultivation of only.  

  

Finally the Assistant Director of Agriculture, Korukonda has concluded that   as 

per the Tahsildar report and as per demarcation by surveyor, an extent of Ac.22.08 cts is 

suitable for decasting of the sand and the same extent will be brought to the cultivation if 

the sand is decasted. Flag-5 

  

Executive Engineer, Godavari Head Works Division, Doweleswaram: The Executive 

Engineer, Godavari Head Works Division, Doweleswaram has reported that the Deputy 

Executive Engineer  has inspected the site along with inspection team  and submitted that 

the ramp point for transportation of sand is located in between Km.28.800 and 29.000 of 

AGLB in Seethanagaram village and mandal. The place of decasting of sand in the 

respective survey no.s shall be closed when the river Godavari receives floods or 

completion of decasting of sand in their patta lands whichever is earlier. And 

recommended for decasting of sand in the applied lands.Flag-6 

  

Deputy Director, Ground Water and Water Audit Department: The Deputy Director, 

Ground Water and Water Audit Department has reported that the Assistant Director has 

inspected the site along with inspection team  and submitted that the thickness of the sand 

deposition varies from 0.75 mtrs to 1.5 mtrs. No filter points are found within 500m 

distance from the proposed sand reach area and the ground water occurs under 

unconfined to semi confined conditions. Finally reported that removal of sand deposition 

may be allowed within the eligible portion of proposed sand reach area only. Flag-7 

  

Rule Position: 
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            The Government vide Memo.No.3066/M.II(1)/ 2016-7, Date:22-03-2016 issued 

instructions on de-casting of sand in pattalands stating that the Government is hereby 

permits de-casting of sand deposited in the pattalands to enable the pattadars to make 

their agriculture lands cultivable.  The de-casting of leached out sand bearing areas casted 

due to marine sea transgression and regression long back especially in Prakasam District, 

is also permitted.  The public can procure the sand from the patta lands with the 

permission of the pattadar.  If the pattadar removes and disposes the sand from their 

lands, they shall make the sand available to the public on collection of their expenditure 

spent on excavation and loading of sand.  The de-casting of sand from patta lands shall be 

submit to fulfillment of conditions stipulated in the GoI Notification S.O.1533, Date:14-

09-2006 and subsequent notifications especially Notification No.S.O.141 (E), Date:15-

01-2016 issued by the MoEFCC, Govt. of India.  The de-casting of sand from patta lands 

shall be permitted only after verification of ownership, fixation of boundaries, and 

assessment of sand quantity to be removed.  The sale of sand from the patta lands is 

strictly prohibited.  The Collectors & District Magistrates / Commissioners of Police / 

Superintendents of Police / Director of Mines & Geology, A.P., Hyderabad, shall take 

necessary action accordingly.  Flag -8 

  

            It is submitted that as per S.O.No.141(E), Dt.15-01-2016 in Appendix -IX in 

certain cases exempted from requirement of Environmental Clearances in which   " 

Removal of sand deposits on Agricultural field after flood by farmers."  This clause 

is applicable in the present case.  Hence the Environmental Clearance is exempted. 

  

Further, it is submitted that the Secretary to Government (Mines), Industries and 

Commerce (M.III) Department vide Memo.No.1133/M.III(2)/2017-1, Date: 10-02-2017 

has informed that the Hon'ble National Green Tribunal (NGT), New Delhi in the 

Application No.516/2015 (M.A.Nos.478/2016 & 479/2016) dated: 8-12-2016 has 

restrained both the states of Telangana and Andhra Pradesh, that any corporation, 

Authority or person carrying on mechanical mining of sand in the river bed in connection 

with O.A.No.516/2015 and other questioning the quarrying of sand by mechanical 

means.  All the District Collectors in the state are, therefore, instructed to take immediate 

necessary steps to stop any mechanical mining of sand in the river beds in the state for 

strict implementation of the Hon'ble Tribunal orders Dt.08-12-2016 &      25-01-2017. 

Further, it is submitted that the line Departments have conducted joint inspection 

and survey of the applied for de-casting of sand in pattalands and recommended the area 

for de-casting of sand in Sy.No. 33-3, 34-3, 34-4A,35-2, 30-2, 35-A, 35-5, 26-2, 30-1, 
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34-4B, 4C, 36-8, 33-4E, 36-9, 33-1B, 33-2B, 33-2C, 33-2B, 33-4E, 35-1, 36-2, 3,4,5,7 of 

Mulakallanka Village, Seethanagaram Mandal, East Godavari District held in the name 

of Sri Polina Govinda Raju & 7 others, over an extent of 22.08 Acres, for a quantity of 

1,34,037 cums of sand.   Further, the Sub-Collector, Rajamahendravaram has also 

recommended for de-casting of sand in the subject area.    

  

            Hence, the application of Sri Polina Govinda Raju & 7 others for de-casting of 

sand in Sy.No. 33-3, 34-3, 34-4A,35-2, 30-2, 35-A, 35-5, 26-2, 30-1, 34-4B, 4C, 36-8, 

33-4E, 36-9, 33-1B, 33-2B, 33-2C, 33-2B, 33-4E, 35-1, 36-2, 3,4,5,7  of Mulakallanka 

Village of Seethanagaram Mandal, over an extent of 22.08 Acs, (8.935 Hects,) may be 

permitted with the following conditions. 

  

          1) The pattaland owner should not sell the sand. 

          2) The pattaland owner should excavate the sand manually  

               only. 

          3) The transportation of sand should be conducted by  

              Tractors only (3 cums).  

          4) The pattaland owner should follow the NGT orders while  

              conducting de-casting of sand. 

          5) The pattadars has to display Boards duly showing the only  

                collection of Loading Charges as fixed by the DLSC.        

  

  

        If any deviations observed while following the above conditions, the permission will 

be cancelled at any time.  

  

             

  

ADM&G                                            Joint Collector,                                 District Collector,  

   RJY                                            E.G.Dist,Kakinada                                E.G.Dist,Kakinada. 
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            If any deviations observed while following the above conditions, the permission 

will be cancelled at any time.  

  

ADM&G                                        Joint Collector,                                   District Collector,  

   RJY                                          E.G.Dist,Kakinada                                E.G.Dist, Kakinada. 

                                       
  
 
28/05/2018 7:28 PM 

KLV PRASAD 
(ASSISTANT DIRECTOR) 

 

 

Note # 2 
Sir, 
  
  
    The recommendation of the committee may be approved and decasting of sand may be allowed subject to erection of 
permanent display board indicating the Government policy and warnings etc, further same may be allowed for ratification 
during next DLSC meeting. 
 
02/06/2018 8:52 PM 

A MALLIKARJUNA 
(JOINT COLLECTOR) 

 

 

Note # 3 
  
 
04/06/2018 8:49 AM 

KARTIKEYA MISRA 
(COLLECTOR & DISTRICT MAGISTRATE) 

 

 

Note # 4 
  
 
04/06/2018 5:13 PM 

A MALLIKARJUNA 
(JOINT COLLECTOR) 

Note # 5 
  
 
05/06/2018 2:03 PM 

KLV PRASAD 
(ASSISTANT DIRECTOR) 
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Note # 3

---------------------------------------------------------------------------------------------
Subject:- De-Casting of sand from patta lands - Seethanagaram Mandal

application of Sri Duddupudi Venkata Surya Rao and 5 others in survey
no.157/1, 164/1, 161/1, 164/1B etc., of Mulakallanka Village -
Verification of Ownership and fixation of boundaries- lnspected the
lands -Ownership and fixation of boundaries called by AD, Mines -
Tahsildar submitted the report - further Joint inspection conducted on
23.06.2018 for the applied lands - with line departments- Report
submitted – Permission may be accorded - Reg.

------------------------------------------------------------------------------------------
Reference: 1.L.Dis.REV-ESECOMAM(REP)/39/2018-JA(E4)-CLO-EG, Dated

19.03.2018 of the District Collector, East Godavari District.
2.G/1900/2018, Dated: 30.11.2018, the Sub-Collector,

Rajamahendravaram.

***
Kindly see the subject and references cited.

Through the reference 1 st cited, the District Collector, East Godavari District
has directed the Asst. Director of Mines & Geology, Rajamahendravaram that Sri
Maddipudi Ramamohan Rao & 5 others have made a representation requesting to
grant permission for removal of sand in Sy.No.157/1 etc., measuring total extent of
Acres 12.49 cents at Mulakallanka Village of Seethanagaram Mandal and directed to
conduct detailed enquiry and take necessary action as per rules in vogue.

The Sub-Collector, Rajamahendravaram through the reference 2 nd cited has
addressed a letter to the District Collector, East Godavari District and reported that
Sri Polina Satyanarayana and 5 others have filed representations for De-casting of
sand from the lands in Sy. No.157/1 etc., of Mulakallanka Village of Seethanagaram
Mandal. In this connection, joint inspection was conducted on 23.06.2018 in the
above applied lands along with the Technical Assistant, Mines and Geology,
Rajamahendravaram; Executive Engineer, Godavari Head works Division,
Dowlaiswaram; Assistant Director, Agriculture; Tahsildar, Seethanagaram and
Mandal Surveyor, Seethanagaram and the Officials have submitted their reports.
The details of Reports of Inspecting officials are as follows:

Tahsildar, Seethanagaram:

The Tahsildar, Seethanagaram vide Lr.No.A/298/2018, dated 15.05.2018
has informed that Tahsildar, Seethanagaram alongwith the VRO, Mulakallanka, MRI,
Seethanagaram and the Mandal Surveyor, Seethanagaram have inspected the land
and fixed the boundaries on ground and prepared FMB Sketches each and every
Survey Number wise and also prepared combined sketches. Further, the Tahsildar
has recommended for an extent of Acres 5.47 cents in Sy.Nos.161/1, 164/1B of
Mulakallanka Village, Seethanagaram Mandal, East Godavari District. The details
are as follows:

1. Sri Polina Satyanarayna, S/o Venkata Rao:- As per the Revenue
Records the land applied for Ac 0.11 cts in Sy.No.163/1A, Ac.2.00 cts in
Sy.No.163/1B of Mulakallanka Village are classified as G.D in the name of Sri
Polina Satyanaryana, S/o Venkata Rao(late). Further, the Tahsildar stated
that the Mandal Surveyor has reported that the applicant has not shown the
boundaries of the land and the Mandal Surveyor has recommended
for rejection.

2. Sri Duddupudi Venkata Surya Rao, S/o Subbanna:- As per revenue
records the land applied for Ac.1.34 cts. in Sy.No.164/1 and Ac.1.56 cts. in
Sy.No.161/1 of Mulakallanka Village is classified as G.D are under possession
and enjoyment of Sri Duddupudi Venkata Surya Rao, Raghudevapuram
Village of Seethanagaram mandal. Whereas the extent in Ac.1.34 cents, in
Sy.No.164/1 and Ac.1.40 cts in Sy.No.161/1 are with sand and the remaining
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extent of Ac.0.16 cts in Sy.No.161/1 is with water. Hence Tahsildar
recommended for total Ac.2.74 cts in Sy.No.164/1 & Sy.No.161/1.

3. Sri Duddupudi Dharma Raju, S/o Subbanna:- As per revenue records
the land applied for Ac.1.33 cts in Sy.No.164/1B and Ac.1.55 cts in
Sy.No.161/1 of Mulakallanka Village is classified as G.D are under possession
and enjoyment of Sri Duddupudi Dharmaraju. Whereas the extent in Ac.1.33
cts, in sy.No.164/1B and Ac.1.40 cts in Sy.No.161/1 are with sand and the
remaining extent of Ac.0.15 cts in Sy.No.161/1 is with water. Hence,
Tahsildar recommended for total Ac.2.73 cts in Sy.No.164/1B &
Sy.No.161/1.

4. Sri Maddipudi Ramamohan Rao, S/o Venkatarama Rao:- As per
revenue records the land applied for Ac 0.62 cts in Sy.No.157/1, Ac 0.46 cts
in Sy.No.157/9, Ac 0.88 cts in Sy.No.162/1A and Ac 0.59 cts in Sy.No.163/2
of Mulakallanka village is classified as G.D are under possession and
enjoyment of Sri Duddupudi Ramamohan Rao. Further the Tahsildar stated
that the Mandal Surveyor has reported that the applicant has not shown the
boundaries of the land and the Mandal Surveyor has recommended
for rejection.

5. Sri Polina Laxmana Rao, S/o Ramachandram(late):- As per revenue
records the land applied for Ac.1.03 cts in Sy.No.164/1A of Mulakallanka
village is classified as G.D are under possession and enloyment of Sri Polina
Laxmana Rao, S/o Ramachandram(late). Further, the Tahsildar stated that
the Mandal Surveyor has reported that the applicant has not shown the
boundaries of the land and the Mandal Surveyor has recommended
for rejection.

6. Sri Polina Krishna Bhagavan, S/o Ramachandran(late):- As per
revenue records the land applied for Ac.1.02 cts in sy.No.164/1A of
Mulakalalanka village is classified as G.D are under possession and
enjoyment of Sri Polina Krishna Bhagavan, S/o Ramachandram(late). Further
the Tahsildar stated that the Mandal Surveyor has reported that the applicant
has not shown the boundaries of the land and the Mandal Surveyor has
recommended for rejection .

The Tahsildar, Seethanagaram has recommended the following extents of the
each applicant mentioned against each as the same lands are with the possession
and enjoyment and at present covered with sand on ground, as adjacent land
owners deposed that they have no objection to allow De-casting in the proposed
land.

Sl.No. Name of the applicant Sy.No.
Applied Extent

in
Ac. cts

Tahsildar
recommended
extent Ac. cts

1 Sri Polina Satyanarayna,
S/o Venkata Rao

163/1A
163/1B

0.11
2.00

Total rejected

2 Sri Duddupudi Venkata Surya
Rao,
S/o Subbanna

164/1
161/1

1.34
1.56

1.34
1.40

3 Sri Duddupudi Dharma Raju,
S/o Subbanna

164/1B
161/1

1.33
1.55

1.33
1.40

4 Sri Duddupudi Ramamohan
Rao,
S/o Venkatarama Rao

157/1
157/9
162/1A
163/2

0.62
0.46
0.88
0.59

Total rejected

5 Sri Polina Laxmana Rao,
S/o Ramachandram(late)

164/1A 1.03
Total rejected

6 Sri Polina Krishna Bhagavan,
S/o Ramachandran(late)

164/1A 1.02
Total rejected

Total 12.49 5.47
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Asst. Director of Mines & Geology, Rajamahendravaram :

The Asst. Director of Mines & Geology, Rajamahendravaram has informed
that the Technical Assistant has inspected the area for de-casing of sand from the
patta lands of Sri Duddupudi Venkata Surya Rao & 5 others in Sy. No.161/1,
164/1B of extent Ac.5.47 cts of Mulakalalanka Village, Seethanagaram Mandal, East
Godavari District on 23.06.2018 and reported that the Mandal Surveyor of
Seethanagaram Mandal has shown the above said area in Sy.No.161/1, 164/1B of
extent Ac.5.47 cts of Mulakalalanka which is totally covered with sand deposits and
the Mandal Surveyor has also fixed the boundaries of the Pattadars in Sy.No.161/1,
164/1B of extent Ac. 5.47 cts of Mulakalalanka Village, Seethanagaram Mandal and
marked the field stones on the ground and after fixation of boundaries by the
Mandal Surveyor, Seethanagaram, they have recorded the Geo-coordinates at each
field stones demarcated by the Mandal Surveyor for de-casting of sand.

Further submitted that, after taking the Geo-coordinates, the area comes to
an extent of Acs 5.47 cts approximately. The AD, Agriculture has informed the
depth of the sand varies from 0.50 to 2.50 mts with an average depth of 1.50 mts.
The total quantity of sand is available in the de-casting of patta land is 33,206
cum(5.47 X 4047 sqmt X 1.50 mts).

Sl.No. Longitude Latitude

1 N 17 0 06 25.51 81 0 43 55.64 E

2 N 17 0 06 27.44 81 0 43 57.32 E

3 N 17 0 06 22.68 81 0 43 56.97 E

4 N 17 0 06 27.17 81 0 43 59.13 E

5 N 17 0 06 20.50 81 0 44 13.67 E

6 N 17 0 06 21.02 81 0 44 13.01 E

7 N 17 0 06 21.56 81 0 44 12.00 E

8 N 17 0 06 15.67 81 0 44 08.50 E

9 N 17 0 06 15.31 81 0 44 09.72 E

10 N 17 0 06 15.17 81 0 44 10.01 E

Asst. Director, Agriculture Department, Korukonda :

The Assistant Director of Agriculture, Korukonda has inspected on
23.06.2018 along with the Technical Assistant and stated the following
observations.

1. During inspection, the Mandal Surveyor of Seethanagaram Mandal has shown
the above said area.

2. The fields totally covered with sand deposits.
3. The Surveyor has fixed the boundaries of the following 03 pattalands in the

below mentioned Sy.Nos. of Mulakallanka and marked the field stones on the
around.

4. After fixing the boundaries, the area of de-casting of the sand is comes to an
extent of Acres 05.47 cents only as follows.

5. The average depth of the sand casted in the fields is ranging from 0.5 meters
to 2.50 meters with a mean depth of 1.50 meters.

6. After de-casting the sand, the field is cultivable with annual winter crops like
cucumber, Melons and agricultural crops like pulses and Maize. There may be
recurrence of flooding and sand casting in the said field every year.

7. The total quantity of sand to be de-casted from the entire field of 5.47 Acres
is approximately 33,206 cumwith a deviation of 5%.

EE, Godavari Head Works, Dowlaiswaram Report:

The Executive Engineer, Godavari Head Works Division, Dowlaiswaram vide
Lr.No.AB/A5/1418M, dated 03.11.2018 & Lr.No.AB/A5/1604M, dated 03.12.2018
has informed that they have inspected the site along with officials of
W.R.Department on 29.10.2018 and found that the proposed sites situated in the
midstream lanka land in between the flood bank. Hence, de-casting of sand in their
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patta lands may be permitted in terms of orders issued by the Government in
Memo No.3066/M-II(1)/2016-7, dated 22.03.2016 and subject to following terms
and conditions.

1. Due to permitting for de-casting of sand, the applicants should not create
any hindrance to free flow of River Godavari.

2. The de-casting of sand in the respective survey No’s shall be valid up to
when the River Godavari receives floods or completion of de-casting of sand
in their patta lands whoever is earlier.

3. The De-casting can be done only in Survey No’s 157/1, 157/9, 162/1, 163/2,
164/1A, 163/1B, 164/1A, 164/1B, 161/1, 164/1B & 161/1 situated in
Mulakallanka Village of Seethanagaram Mandal of East Godavari District.

4. The applicant should abide by the orders in O.A. No.516/2015, dated
25.01.2017 issued by the Hon’ble National Green Tribunal.

5. The applicants were prohibited for using machinery for de-casting of sand
and heavy vehicles for conveyance of excavated sand. The de-casting of sand
shall be done by manual and conveyed the same through non-mechanized
boats only.

6. The each applicant shall be pay security deposit for an amount of
Rs.20,000/- towards refundable security deposit amount in the shape of
Demand Draft obtained in favour of Executive Engineer, Godavari Head
Works Division, Dowlaiswaram before proceeding de-casting of sand in their
patta lands.

7. The accorded permission is purely temporary and liable for cancellation at
any time without assigning any reasons thereof.

8. If any legal disputes arises in the above lands this department will not be
held any responsibility.

9. The transportation of de-casted sand is being proposed at Km.22.200 of
AGLB.

10.The River Conservator/Executive Engineer reserve the rights to stop
quarrying of sand for violation of River Conservancy act or any other
mandatory rules without assigning any reasons.

Dy. Director, Ground Water & Water Audit Dept., Rajamahendravaram
Report:

The Dy. Director, Ground Water & Water Audit Dept., Rajamahendravaram
vide Lr.No.1808/Hg/SM/2018-19, dated 13.12.2018 has informed that they have
inspected the site along with officials of Irrigation and Mines & Geology Dept. on
01.05.2018 and recommended the De-casting of sand in pattalands. The details are
as follows:

1. Ground Water structures are found within 500 m distance from the proposed
sand de-casting area.

2. As the principle aim of removal of sand deposition in the proposed patta
lands is to make the land fit for agriculture practice as earlier, removal of
sand deposition may be allowed within the available two polygon areas.

Sl.No. Sl.No. Longitude Latitude

Polygon No.III
Sy.No.161/1

A N 17 0 06 25.51 81 0 43 55.64 E

B N 17 0 06 27.44 81 0 43 57.32 E

C N 17 0 06 22.68 81 0 43 56.97 E

D N 17 0 06 27.17 81 0 43 59.13 E

Polygon No.IV
Sy.No.164/1B

A N 17 0 06 20.50 81 0 44 13.67 E

B N 17 0 06 21.02 81 0 44 13.01 E

C N 17 0 06 21.56 81 0 44 12.00 E

D N 17 0 06 15.67 81 0 44 08.50 E

E N 17 0 06 15.31 81 0 44 09.72 E

F N 17 0 06 15.17 81 0 44 10.01 E
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ln view of the circumstances, the Sub-Collector, Rajamahendravaram has
finally recommended for de-casting of the sand in the proposed land for the
quantity recommended by the inspection team officials and submitted for taking
further action and enclosed the reports of the Technical Assistant, Mines and
Geology, Rajamahendravaram; Deputy Executive Engineer, Godavari Head Works
Division, Dowlaiswaram; Assistant Director, Agriculture Dept., Korukonda;
Tahsildar, Seethanagaram and Dy. Director, Ground Water & Water Audit Dept.,
Rajamahendravaram.

Rule Position:

As per the Memo No.3066/M-lI(1)/2016-7, dated: 22.03.2016, Industries &
Commerce (M-ll) Department, Govt. of Andhra Pradesh:

1. The Government hereby permits de-casting of sand deposited in the patta
lands to enable the pattadars to make their agriculture lands cultivable. The
de-casting of leached out sand bearing areas casted due to marine sea
transgression and regression long back especially in Prakasam district, is also
permitted. The public can procure the sand from the patta lands with the
permission of the pattadar. If, the pattadar removes and disposes the sand
from their lands, they shall make the sand available to the public on
collection of their expenditure spent on excavation and loading of sand.

2. The de-casting of sand from patta lands shall be submit to fulfillment of
conditions stipulated in the Gol Notification S.O.1533, dt: 14.09.2006 and
subsequent notifications especially notification No. S.O.141 (E), dt:
15.01.2016 issued by the MOEFCC, Govt. of lndia.

3. The de-casting of sand from patta lands shall be permitted only after
verification of ownership, fixation of boundaries, and assessment of sand
quantity to be removed.

4. The sale of sand from the patta lands is strictly prohibited.

Further, it is submitted that the Government vide Memo.No.3066/M.II(1)/
2016-7, Date:22-03-2016 issued instructions on de-casting of sand in pattalands
stating that the Government is hereby permits de-casting of sand deposited in the
pattalands to enable the pattadars to make their agriculture lands cultivable. The
de-casting of leached out sand bearing areas casted due to marine sea
transgression and regression long back especially in Prakasam District, is also
permitted. The public can procure the sand from the patta lands with the
permission of the pattadar. If the pattadar removes and disposes the sand from
their lands, they shall make the sand available to the public on collection of their
expenditure spent on excavation and loading of sand. The de-casting of sand from
patta lands shall be submit to fulfillment of conditions stipulated in the GoI
Notification S.O.1533, Date:14-09-2006 and subsequent notifications especially
Notification No.S.O.141 (E), Date:15-01-2016 issued by the MoEFCC, Govt. of
India. The de-casting of sand from patta lands shall be permitted only after
verification of ownership, fixation of boundaries, and assessment of sand quantity
to be removed. The sale of sand from the patta lands is strictly prohibited. The
Collectors & District Magistrates / Commissioners of Police / Superintendents of
Police / Director of Mines & Geology, A.P., Hyderabad, shall take necessary action
accordingly.

It is submitted that as per S.O.No.141(E), Dt.15-01-2016 in Appendix -IX
in certain cases exempted from requirement of Environmental Clearances in
which " Removal of sand deposits on Agricultural field after flood by
farmers." This clause is applicable in the present case. Hence the Environmental
Clearance is exempted.

Further, it is submitted that the Secretary to Government (Mines), Industries
and Commerce (M.III) Department vide Memo.No.1133 /M.III(2)/2017-1, Date:
10-02-2017 has informed that the Hon'ble National Green Tribunal (NGT), New
Delhi in the Application No.516/2015 (M.A.Nos.478/2016 & 479/2016) dated: 8-12-
2016 has restrained both the states of Telangana and Andhra Pradesh, that any
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corporation, Authority or person carrying on mechanical mining of sand in the river
bed in connection with O.A.No.516/2015 and
sand by mechanical means.
instructed to take immediate necessary steps to stop any mechanical mining of
sand in the river beds in the state for strict implementati
orders Dt.08-12-2016 & 25

Hence, the application of Sri Duddupudi Venkata Surya Rao & 2 others for
de-casting of sand in Sy.No.164/1, 161/1, 164/1B
Seethanagaram Mandal, over an

A. Permi ssion may be accorded for De
duly following the conditions.

1. The pattaland owner should not sell the sand.
2. The pattaland owner should excavate sand with an average depth of 1.5

meters only with an estimated quantity of
3. The pattaland owner should excavate the sand manually only.
4. The transportation of sand should be conducted by Tractors only (3 cums).
5. The sand transporting vehicles should be installed with GPS Instrument

the vehicles details must be informed to the concerned Mandal Task Force
Teams and concerned Sub

6. T he Sign Board should be displayed in permitted de
Sign Board should contain Name of Pattadhars, Sy.Nos., Geo
Location, Loading & Path Maintenance charges etc.

7. The De-casting pattadar should maintain proper Registers of loading and
transportation of vehicle details.

8. The pattaland owner should follow the NGT orders while conducting de
casting of sand.

9. The De-casting of sand in the respective survey No's shall be valid up to
when the River Godavari receives floods or exhaust of the permitted quantity
whichever is earlier.

10.The De-casting of sand in the pattaland permission is allowed under existing
Free Sand Poli

11.If any deviations observed while following the above conditions, the
permission for de
District Administration without any prior notice.

B. De-casting of Sand in the Pattalands

ADM&G
RJY

18/12/2018 7:35 PM

Note # 4

20/12/2018 12:57 PM

corporation, Authority or person carrying on mechanical mining of sand in the river
bed in connection with O.A.No.516/2015 and other questioning the quarrying of
sand by mechanical means. All the District Collectors in the state are, therefore,
instructed to take immediate necessary steps to stop any mechanical mining of
sand in the river beds in the state for strict implementati

2016 & 25-01-2017.

Hence, the application of Sri Duddupudi Venkata Surya Rao & 2 others for
casting of sand in Sy.No.164/1, 161/1, 164/1B

Seethanagaram Mandal, over an extent of 5.47 Acs, (2.214 Hects,)

ssion may be accorded for De-casting of Sand in the Pattalands
duly following the conditions.

The pattaland owner should not sell the sand.
The pattaland owner should excavate sand with an average depth of 1.5

ters only with an estimated quantity of 33,206 cum.
The pattaland owner should excavate the sand manually only.
The transportation of sand should be conducted by Tractors only (3 cums).
The sand transporting vehicles should be installed with GPS Instrument
the vehicles details must be informed to the concerned Mandal Task Force
Teams and concerned Sub-Collector/RDOs.

he Sign Board should be displayed in permitted de
Board should contain Name of Pattadhars, Sy.Nos., Geo

Location, Loading & Path Maintenance charges etc.
casting pattadar should maintain proper Registers of loading and

transportation of vehicle details.
The pattaland owner should follow the NGT orders while conducting de
casting of sand.

asting of sand in the respective survey No's shall be valid up to
when the River Godavari receives floods or exhaust of the permitted quantity
whichever is earlier.

casting of sand in the pattaland permission is allowed under existing
Free Sand Policy only.
If any deviations observed while following the above conditions, the
permission for de-casting of sand shall be cancelled at any time by the
District Administration without any prior notice.

OR

casting of Sand in the Pattalands may not be allowed.

Joint Collector,
E.G.Dist, Kakinada

18/12/2018 7:35 PM

20/12/2018 12:57 PM

corporation, Authority or person carrying on mechanical mining of sand in the river
other questioning the quarrying of

All the District Collectors in the state are, therefore,
instructed to take immediate necessary steps to stop any mechanical mining of
sand in the river beds in the state for strict implementation of the Hon'ble Tribunal

Hence, the application of Sri Duddupudi Venkata Surya Rao & 2 others for
casting of sand in Sy.No.164/1, 161/1, 164/1B of Seethanagaram Village of

extent of 5.47 Acs, (2.214 Hects,)

casting of Sand in the Pattalands

The pattaland owner should not sell the sand.
The pattaland owner should excavate sand with an average depth of 1.5

33,206 cum.
The pattaland owner should excavate the sand manually only.
The transportation of sand should be conducted by Tractors only (3 cums).
The sand transporting vehicles should be installed with GPS Instruments and
the vehicles details must be informed to the concerned Mandal Task Force

he Sign Board should be displayed in permitted de-casting area and
Board should contain Name of Pattadhars, Sy.Nos., Geo-coordinates,

Location, Loading & Path Maintenance charges etc.
casting pattadar should maintain proper Registers of loading and

The pattaland owner should follow the NGT orders while conducting de -

asting of sand in the respective survey No's shall be valid up to
when the River Godavari receives floods or exhaust of the permitted quantity

casting of sand in the pattaland permission is allowed under existing

If any deviations observed while following the above conditions, the
casting of sand shall be cancelled at any time by the

District Administration without any prior notice.

may not be allowed.

District Collector,
E.G.Dist, Kakinada.

KLV PRASAD
(ASSISTANT DIRECTOR)

A MALLIKARJUNA
(JOINT COLLECTOR)

corporation, Authority or person carrying on mechanical mining of sand in the river
other questioning the quarrying of

All the District Collectors in the state are, therefore,
instructed to take immediate necessary steps to stop any mechanical mining of

on of the Hon'ble Tribunal

Hence, the application of Sri Duddupudi Venkata Surya Rao & 2 others for
of Seethanagaram Village of

casting of Sand in the Pattalands

The pattaland owner should excavate sand with an average depth of 1.5

s and
the vehicles details must be informed to the concerned Mandal Task Force

casting area and
tes,

casting pattadar should maintain proper Registers of loading and

-

asting of sand in the respective survey No's shall be valid up to
when the River Godavari receives floods or exhaust of the permitted quantity

casting of sand in the pattaland permission is allowed under existing

If any deviations observed while following the above conditions, the
casting of sand shall be cancelled at any time by the

KLV PRASAD
(ASSISTANT DIRECTOR)

A MALLIKARJUNA
(JOINT COLLECTOR)
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Note # 5

21/12/2018 10:59 AM

Note # 6

21/12/2018 11:10 AM

Note # 7
Put up in DLSC

21/12/2018 7:09 PM

21/12/2018 10:59 AM

21/12/2018 11:10 AM

7:09 PM

(COLLECTOR & DISTRICT MAGISTRATE)

Page: 11

KLV PRASAD
(ASSISTANT DIRECTOR)

A MALLIKARJUNA
(JOINT COLLECTOR)

KARTIKEYA MISRA
(COLLECTOR & DISTRICT MAGISTRATE)

Page: 11

KLV PRASAD
(ASSISTANT DIRECTOR)

A MALLIKARJUNA
(JOINT COLLECTOR)

KARTIKEYA MISRA
(COLLECTOR & DISTRICT MAGISTRATE)
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Note # 1

----------------------------------------------------------------------------
Subject:- De-casting of sand from Patta lands - Seethanagaram

Mandal - Application of Sri Palacherla Venkata Durgam
and 2 others in Survey No.36/1 & 42 of Mulakallanka
Village - Verification of Ownership and fixation of
boundaries - Tahsildar submitted the report - Further Joint
inspection conducted on 23.11.2018 for the applied lands
with line departments - Report submitted – Permission
may be accorded - Reg.

----------------------------------------------------------------------------

Reference: 1.Representation filed by Sri Palacherla Venkata Durgam
& 2 others.

2.G/4598/2018, Dated: 14.12.2018, the Sub-Collector,
Rajamahendravaram.

***
Kindly see the references cited.

Through the reference 1st cited, Sri Palacherla Venkata Durgam
and 2 others has filed representation before the District Collector with
a request to grant permission for removal of sand in Sy.No.36/1 & 42
measuring total extent of Acres 7.98 cents at Mulakallanka Village of
Seethanagaram Mandal.

The Sub-Collector, Rajamahendravaram through the reference
2nd cited has addressed a letter to the District Collector, East Godavari
District and reported that Sri Palacherla Venkata Durgam and 2 others
have filed representations for De-casting of sand from the lands in Sy.
No. 36/1 & 42 of Mulakallanka Village of Seethanagaram Mandal. In
this connection, joint inspection was conducted on 22.11.2018 in the
above applied lands along with the Technical Assistant, Mines and
Geology, Rajamahendravaram; Executive Engineer, Godavari Head
works Division, Dowlaiswaram; Assistant Director, Agriculture; AE,
Ground Water & Water Audit Dept, Rajamahendravaram; Tahsildar,
Seethanagaram & Mandal Surveyor, Seethanagaram and the Officials
have submitted their reports. The details of Reports of Inspecting
officials are as follows:

Tahsildar, Seethanagaram:

The Tahsildar, Seethanagaram vide Lr.No.A/561/2018, dated
20.10.2018 has informed that Tahsildar, Seethanagaram alongwith the
VRO, Mulakallanka, MRI, Seethanagaram and the Mandal Surveyor,
Seethanagaram have inspected the land and fixed the boundaries on
ground and prepared FMB Sketches each and every Survey Number
wise and also prepared combined sketches. Further, the Tahsildar has
recommended for an extent of Acres 7.98 cents in Sy.Nos.36/1, 42 of
Mulakallanka Village, Seethanagaram Mandal, East Godavari District.
The details are as follows:
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1. Sri Palacharla Venkata Durgam, S/o Surya Rao:- As per
revenue records the land applied for Ac.4.12 cts. in Sy.No.42 of
Mulakallanka Village is classified as G.D are under possession and
enjoyment of Sri Palacharla Venkata Durgam, S/o Surya Rao of
Seethanagaram Mandal and applied extent of Ac.4.12 cents in
Sy.No.42 is covered with sand and the Tahsildar
recommended for excavation of Ac.4.12 cts in Sy.No.42.

2. Smt Jujjavarapu Rama Sita, W/o Chandra Rao(late):- As
per revenue records the land applied for Ac.1.80 cts in
Sy.No.36/1 of Mulakallanka Village is classified as G.D are under
possession and enjoyment of Smt Jujjavarapu Rama Sita of
Seethanagaram Mandal and the applied extent in Ac.1.80 cts in
sy.No.36/1 is covered with sand and the Tahsildar
recommended for excavation of Ac.1.80 cts in Sy.No.36/1.

3. Sri Palacharla Chowdary, S/o Sarveswara Rao:- As per
revenue records the land applied for Ac 2.06 cts in Sy.No.42 of
Mulakallanka village is classified as G.D are under possession and
enjoyment of 3) Sri Palacharla Chowdary of
Seethanagaram Mandal and the applied extent of Ac.2.06 cts in
sy.No.42 is covered with sand and the Tahsildar recommended
for excavation of Ac.2.06 cts in Sy.No.42.

The Tahsildar, Seethanagaram has recommended the following
extents of the each applicant mentioned against each as the same
lands are with the possession and enjoyment and at present covered
with sand on ground, as adjacent land owners deposed that they have
no objection to allow De-casting in the proposed land.

Sl.No. Name of the applicant Sy.No.
Applied Extent in

Ac. cts

Tahsildar
recommended
extent Ac. cts

1 Sri Palacharla Venkata Durgam,
S/o Surya Rao

42 4.12 4.12

2 Smt Jujjavarapu Rama Sita,
W/o Chandra Rao(late)

42 2.06 2.06

3 Sri Palacharla Chowdary,
S/o Sarveswara Rao

36/1 1.80 1.80

Total 7.98 7.98

Asst. Director of Mines & Geology, Rajamahendravaram:

The Asst. Director of Mines & Geology, Rajamahendravaram has
informed that the Technical Assistant has inspected the patta lands of
Sri Palacharla Venkata Durgam & 2 others in Sy. No.42 & 36/1 of
extent Ac.7.98 cts of Mulakalalanka Village, Seethanagaram Mandal,
East Godavari District on 23.11.2018 and reported that the Mandal
Surveyor of Seethanagaram Mandal has shown the above said area in
Sy.No.42, 36/1 of extent Ac.7.98 cts of Mulakalalanka which is totally
covered with sand deposits and the Mandal Surveyor has also fixed the
boundaries of the Pattadars in Sy.No.42, 36/1 of extent Ac.7.98 cts of
Mulakalalanka Village, Seethanagaram Mandal and marked the field
stones on the ground and after fixation of boundaries by the Mandal
Surveyor, Seethanagaram, they have recorded the Geo-coordinates at
each field stones demarcated by the Mandal Surveyor for de-casting of
sand.
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Further submitted that, after taking the Geo-coordinates, the
area comes to an extent of Acs 7.98 cts approximately. The AD,
Agriculture has informed the depth of the sand varies from 3.00 to
5.00 mts with an average depth of 4.00 mts. The total quantity of
sand is available in the de-casting of patta land is 1,29,180
cum (7.98 X 4047 sqmt X 4.00 mts).

Sl.No.
Name of the land

owners
Sy.No.

Extent in
Acres

Longitude Latitude

1

Smt Jujjavarapu Rama
Seetha, W/o Chandra

Rao (Late)
36/1 1.80

1 17° 6'32.11"N 81°43'1.47"E

2 2 17° 6'33.96"N 81°43'2.08"E

3 3 17° 6'32.87"N 81°43'5.91"E

4 4 17° 6'32.78"N 81°43'6.28"E

5 5 17° 6'30.97"N 81°43'5.95"E

6

Sri Palacharla Chowdary,
S/o Sarveswara Rao &
Sri Palacharla Venkata
Durgam, S/o Surya Rao

42 6.18

1 17° 6'30.03"N 81°43'11.66"E

7 2 17° 6'25.29"N 81°43'12.15"E

8 3 17° 6'26.40"N 81°43'10.35"E

9 4 17° 6'27.43"N 81°43'8.90"E

10 5 17° 6'27.80"N 81°43'7.06"E

11 6 17° 6'31.62"N 81°43'1.30"E

12 7 17° 6'31.87"N 81°43'1.01"E

13 8 17° 6'30.97"N 81°43'5.95"E

14 9 17° 6'30.55"N 81°43'8.30"E

15 10 17° 6'30.25"N 81°43'10.27"E

Asst. Director, Agriculture Department, Korukonda:

The Assistant Director of Agriculture, Korukonda has inspected on
23.11.2018 along with the line dept. officials and stated the following
observations.

1. The depth of the sand ranges from 3.00 Mts to 5.00 Mts with an
average of 4.00 Mts and the total estimation as per the
reconnaissance survey conducted at the site is 1,29,180 cum.

2. The entire area is subjected to recurring submergence and
casting of sand due to floods of River Godavari.

3. The land can be brought under cultivation of melon varieties only
after de-casting of sand.

EE, Godavari Head Works, Dowlaiswaram Report:

The Executive Engineer, Godavari Head Works Division,
Dowlaiswaram vide Lr.No.AB/A5/1567M, dated 28.11.2018 has
informed that they have inspected the site along with officials of
W.R.Department on 23.11.2018 and found that the proposed sites
situated in the midstream lanka land in between the flood bank.
Hence, de-casting of sand in their patta lands may be permitted in
terms of orders issued by the Government in Memo No.3066/M-
II(1)/2016-7, dated 22.03.2016 and subject to following terms and
conditions.

1. Due to permitting for de-casting of sand, the applicants should
not create any hindrance to free flow of River Godavari.
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2. The de-casting of sand in the respective survey No’s shall be
valid up to when the River Godavari receives floods or completion
of de-casting of sand in their patta lands whoever is earlier.

3. The De-casting can be done only in Survey No’s 36/1 & 42
situated in Mulakallanka Village of Seethanagaram Mandal of East
Godavari District.

4. The applicant should abide by the orders in O.A. No.516/2015,
dated 25.01.2017 issued by the Hon’ble National Green Tribunal.

5. The applicants were prohibited for using machinery for de-casting
of sand and heavy vehicles for conveyance of excavated sand.
The de-casting of sand shall be done by manual and conveyed
the same through non-mechanized boats only.

6. The each applicant shall be pay security deposit for an amount of
Rs.50,000/- towards refundable security deposit amount in the
shape of Demand Draft obtained in favour of Executive Engineer,
Godavari Head Works Division, Dowlaiswaram before proceeding
de-casting of sand in their patta lands.

7. The accorded permission is purely temporary and liable for
cancellation at any time without assigning any reasons thereof.

8. If any legal disputes arises in the above lands this department
will not be held any responsibility.

9. The transportation of de-casted sand is being proposed at
Km.22.200 of AGLB.

10. The River Conservator/Executive Engineer reserve the
rights to stop quarrying of sand for violation of River
Conservancy act or any other mandatory rules without assigning
any reasons.

Dy. Director, Ground Water & Water Audit Dept.,
Rajamahendravaram Report:

The Dy. Director, Ground Water & Water Audit Dept.,
Rajamahendravaram vide Lr.No.1808/Hg/SM/2018-19, dated
29.11.2018 has informed that they have inspected the site along with
officials of Irrigation and Mines & Geology Dept. on 23.11.2018 and
recommended the De-casting of sand in pattalands. The details are as
follows:

1. No ground Water structures are found within 500 m distance
from the proposed sand de-casting area.

2. As the principle aim of removal of sand deposition in the
proposed patta lands is to make the land fit for agriculture
practice as earlier, removal of sand deposition may be allowed
within the available two polygon areas.

Sl.No. Sl.No. Longitude Latitude

Polygon No.III
Sy.No.36/1

A 17° 6'32.15"N 81°43'1.22"E

B 17° 6'33.96"N 81°43'2.08"E

C 17° 6'33.08"N 81°43'5.95"E

D 17° 6'32.94"N 81°43'6.39"E

E 17° 6'32.15"N 81°43'1.22"E
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Polygon No.IV
Sy.No.42

A 17° 6'30.11"N 81°43'11.67"E

B 17° 6'25.29"N 81°43'12.15"E

C 17° 6'26.30"N 81°43'10.26"E

D 17° 6'27.31"N 81°43'8.85"E

E 17° 6'27.74"N 81°43'7.04"E

F 17° 6'31.62"N 81°43'1.30"E

G 17° 6'31.58"N 81°43'0.63"E

H 17° 6'32.15"N 81°43'1.22"E

I 17° 6'31.15"N 81°43'6.08"E

J 17° 6'30.61"N 81°43'8.31"E

k 17° 6'30.25"N 81°43'10.27"E

ln view of the circumstances, the Sub-Collector,
Rajamahendravaram has finally recommended for de-casting of the
sand in the proposed land for the quantity recommended by the
inspection team officials and requested to put in DLSC for taking
further action and enclosed the reports of the Technical Assistant,
Mines and Geology, Rajamahendravaram; Deputy Executive Engineer,
Godavari Head Works Division, Dowlaiswaram; Assistant Director,
Agriculture Dept., Korukonda; Tahsildar, Seethanagaram and Dy.
Director, Ground Water & Water Audit Dept., Rajamahendravaram.

Rule Position:

As per the Memo No.3066/M-lI(1)/2016-7, dated: 22.03.2016,
Industries & Commerce (M-ll) Department, Govt. of Andhra Pradesh:

1. The Government hereby permits de-casting of sand deposited in
the patta lands to enable the pattadars to make their agriculture
lands cultivable. The de-casting of leached out sand bearing
areas casted due to marine sea transgression and regression
long back especially in Prakasam district, is also permitted. The
public can procure the sand from the patta lands with the
permission of the pattadar. If, the pattadar removes and
disposes the sand from their lands, they shall make the sand
available to the public on collection of their expenditure spent on
excavation and loading of sand.

2. The de-casting of sand from patta lands shall be submit to
fulfillment of conditions stipulated in the Gol Notification
S.O.1533, dt: 14.09.2006 and subsequent notifications especially
notification No. S.O.141 (E), dt: 15.01.2016 issued by the
MOEFCC, Govt. of lndia.

3. The de-casting of sand from patta lands shall be permitted only
after verification of ownership, fixation of boundaries, and
assessment of sand quantity to be removed.

4. The sale of sand from the patta lands is strictly prohibited.

Further, it is submitted that the Government vide
Memo.No.3066/M.II(1)/ 2016-7, Date:22-03-2016 issued instructions
on de-casting of sand in pattalands stating that the Government is
hereby permits de-casting of sand deposited in the pattalands to
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enable the pattadars to make their agriculture lands cultivable. The
de-casting of leached out sand bearing areas casted due to marine sea
transgression and regression long back especially in Prakasam District,
is also permitted. The public can procure the sand from the patta
lands with the permission of the pattadar. If the pattadar removes
and disposes the sand from their lands, they shall make the sand
available to the public on collection of their expenditure spent on
excavation and loading of sand. The de-casting of sand from patta
lands shall be submit to fulfillment of conditions stipulated in the GoI
Notification S.O.1533, Date:14-09-2006 and subsequent notifications
especially Notification No.S.O.141 (E), Date:15-01-2016 issued by the
MoEFCC, Govt. of India. The de-casting of sand from patta lands shall
be permitted only after verification of ownership, fixation of
boundaries, and assessment of sand quantity to be removed. The sale
of sand from the patta lands is strictly prohibited. The Collectors &
District Magistrates / Commissioners of Police / Superintendents of
Police / Director of Mines & Geology, A.P., Hyderabad, shall take
necessary action accordingly.

It is submitted that as per S.O.No.141(E), Dt.15-01-2016 in
Appendix -IX in certain cases exempted from requirement of
Environmental Clearances in which " Removal of sand deposits on
Agricultural field after flood by farmers." This clause is applicable
in the present case. Hence the Environmental Clearance is exempted.

Further, it is submitted that the Secretary to Government
(Mines), Industries and Commerce (M.III) Department vide
Memo.No.1133/M.III(2)/2017-1, Date: 10-02-2017 has informed that
the Hon'ble National Green Tribunal (NGT), New Delhi in the
Application No.516/2015 (M.A.Nos.478/2016 & 479/2016) dated: 8-
12-2016 has restrained both the states of Telangana and Andhra
Pradesh, that any corporation, Authority or person carrying on
mechanical mining of sand in the river bed in connection with
O.A.No.516/2015 and other questioning the quarrying of sand by
mechanical means. All the District Collectors in the state are,
therefore, instructed to take immediate necessary steps to stop any
mechanical mining of sand in the river beds in the state for strict
implementation of the Hon'ble Tribunal orders Dt.08-12-2016 & 25-01-
2017.

Hence, the application of Sri Palacharla Venkata Durgam & 2
others for de-casting of sand in Sy.No.36/1, & 42 of Mulakallanka
Village of Seethanagaram Mandal, over an extent of 7.98 Acs, (3.229
Hects,)

Permission may be accorded for De-casting of Sand in the
Pattalands duly following the conditions.

1. The pattaland owner should not sell the sand.
2. The pattaland owner should excavate sand with an average

depth of 4.0 meters only with an estimated quantity of 1,29,180
cum.

3. The pattaland owner should excavate the sand manually only.
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4. The transportation of sand should be conducted by Tractors only
(3 cums).

5. The sand transporting vehicles should be installed with GPS
Instruments and the vehicles details must be informed to the
concerned Mandal Task Force Teams and concerned Sub
Collector/RDOs.

6. The Sign Board should be displayed in permitted de
and Sign
Sy.Nos., Geo
charges etc.

7. The De-casting pattadar should maintain proper Registers of
loading and transportation of vehicle details.

8. The pattaland owner should follow the NGT orders while
conducting de

9. The De-casting of sand in the respective survey No's shall be
valid up to when the River Godavari receives floods or exhaust of
the permitted quantity whichever is earlier.

10. The De
allowed under existin

11. If any deviations observed while following the above conditions,
the permission for de
time by the District Administration without any prior notice.

It is submitted for approval

ADM&G
RJY

21/12/2018 10:39 AM

Note # 2

21/12/2018 12:26 PM

Note # 3

21/12/2018 7:09 PM

Note # 4

21/12/2018 7:51 PM

Note # 5

22/12/2018 9:15 AM

The transportation of sand should be conducted by Tractors only

The sand transporting vehicles should be installed with GPS
ts and the vehicles details must be informed to the

concerned Mandal Task Force Teams and concerned Sub
Collector/RDOs.
he Sign Board should be displayed in permitted de

Board should contain Name of Pattadhars,
s., Geo-coordinates, Location, Loading & Path Maintenance

charges etc.
casting pattadar should maintain proper Registers of

loading and transportation of vehicle details.
The pattaland owner should follow the NGT orders while
conducting de-casting of sand.

casting of sand in the respective survey No's shall be
valid up to when the River Godavari receives floods or exhaust of
the permitted quantity whichever is earlier.

The De-casting of sand in the pattaland permission is
allowed under existing Free Sand Policy only.
If any deviations observed while following the above conditions,
the permission for de-casting of sand shall be cancelled at any
time by the District Administration without any prior notice.

It is submitted for approval and to put before coming DLSC

Joint Collector,
E.G.Dist, Kakinada

The transportation of sand should be conducted by Tractors only

The sand transporting vehicles should be installed with GPS
ts and the vehicles details must be informed to the

concerned Mandal Task Force Teams and concerned Sub-

he Sign Board should be displayed in permitted de-casting area
Board should contain Name of Pattadhars,

coordinates, Location, Loading & Path Maintenance

casting pattadar should maintain proper Registers of
loading and transportation of vehicle details.
The pattaland owner should follow the NGT orders while

casting of sand in the respective survey No's shall be
valid up to when the River Godavari receives floods or exhaust of
the permitted quantity whichever is earlier.

casting of sand in the pattaland permission is
g Free Sand Policy only.

If any deviations observed while following the above conditions,
casting of sand shall be cancelled at any

time by the District Administration without any prior notice.

and to put before coming DLSC

District Collector,
E.G.Dist, Kakinada.

KLV PRASAD
(ASSISTANT DIRECTOR)

A MALLIKARJUNA
(JOINT COLLECTOR)

KARTIKEYA MISRA
(COLLECTOR & DISTRICT MAGISTRATE)

A MALLIKARJUNA
(JOINT COLLECTOR)

KLV PRASAD
(ASSISTANT DIRECTOR)

valid up to when the River Godavari receives floods or exhaust of

If any deviations observed while following the above conditions,
casting of sand shall be cancelled at any

KLV PRASAD
(ASSISTANT DIRECTOR)

A MALLIKARJUNA
(JOINT COLLECTOR)

KARTIKEYA MISRA
(COLLECTOR & DISTRICT MAGISTRATE)

A MALLIKARJUNA
(JOINT COLLECTOR)

KLV PRASAD
(ASSISTANT DIRECTOR)
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Note # 1

----------------------------------------------------------------------------
Subject:- De-casting of sand from Patta lands - Seethanagaram

Mandal - Application of Sri Garapati Venkata Srinivas and
3 others in Survey No.16/1, 17/1B, 17/2, 18/1, 18/2,
19/1B, 19/2 & 19/4 of Ac.25.26 cts in Mulakallanka
Village - Verification of Ownership and fixation of
boundaries - Tahsildar submitted the report - Further Joint
inspection conducted on 23.11.2018 for the applied lands
with line departments - Report submitted – Permission
may be accorded - Reg.

----------------------------------------------------------------------------
Reference: 1.Representation filed by Sri Garapati Venkata Srinivas &

3 others.
2.G/4590/2018, Dated: 14.12.2018, the Sub-Collector,

Rajamahendravaram.
***

Kindly see the references cited.

Through the reference 1st cited, Sri Garapati Venkata Srinivas
and 3 others have filed representation before the Sub-Collector,
Rajamahendravaram with a request to grant permission for removal of
sand in Pattalands of Sy.No.16/1, 17/1B, 17/2, 18/1, 18/2, 19/1B,
19/2 & 19/4 of Ac.25.26 cts at Mulakallanka Village of Seethanagaram
Mandal.

The Sub-Collector, Rajamahendravaram through the reference
2nd cited has addressed a letter to the District Collector, East Godavari
District and reported that Sri Garapati Venkata Srinivas and 3 others
have filed representations for De-casting of sand from the lands in Sy.
No.18/1, 18/2, 19/1B, 19/2 & 19/4 etc., of Mulakallanka Village of
Seethanagaram Mandal. In this connection, joint inspection was
conducted on 23.11.2018 in the above applied lands along with the
Technical Assistant, Mines and Geology, Rajamahendravaram; Asst.
Engineer, Water Resource Dept., Godavari Head works Division,
Dowlaiswaram; Assistant Director(FAC), Agriculture Dept., Korukonda;
AE, Ground Water & Water Audit Dept; Tahsildar, Seethanagaram &
Mandal Surveyor, Seethanagaram and the Officials have submitted
their reports. The details of Reports of Inspecting officials are as
follows:

Tahsildar, Seethanagaram:

The Tahsildar, Seethanagaram vide Lr.No.Ref.A/534/2018, dated
19.10.2018 has informed that Tahsildar, Seethanagaram alongwith the
VRO, Mulakallanka, MRI, Seethanagaram and the Mandal Surveyor,
Seethanagaram have inspected the land and fixed the boundaries on
ground and prepared FMB Sketches each and every Survey Number
wise and also prepared combined sketches. Further, the Tahsildar has
recommended for an extent of Acres 10.35 cents in Sy.Nos.18/1,
18/2, 19/1B, 19/2 & 19/4 of Mulakallanka Village, Seethanagaram
Mandal, East Godavari District. The details are as follows:
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1. Sri Garapati Venkata Srinivas, S/o Venkata Raju(late):- As
per revenue records the land applied for Ac.1.76 cts. in
Sy.No.19/1B of Mulakallanka Village is classified as G.D are
under possession and enjoyment of Sri Garapati Venkata
Srinivas, S/o Venkata Raju(late) of Seethanagaram Mandal
and the applied extent of Ac.1.76 cents in Sy.No.19/1B is
covered with sand and the Tahsildar recommended for
excavation.

2. Smt Garapati Vijaya Lakshmi, W/o Ganga Rao(late):- As
per revenue records the land applied for Ac.1.67 cts in
Sy.No.19/4 of Mulakallanka Village is classified as G.D are under
possession and enjoyment of Smt Garapati Vijaya Lakshmi of
Seethanagaram Mandal and the applied extent in Ac.1.67 cts
in Sy.No.19/4 is covered with sand and the Tahsildar
recommended for excavation.

3. Smt Garapati Suryakantham, W/o Nagabushanam(late):-
As per revenue records the land applied for Ac 3.58 cts in
Sy.No.18/1, 19/2 of Mulakallanka village is classified as G.D are
under possession and enjoyment of Smt Garapati Suryakantham
of Seethanagaram Mandal and the applied extent of Ac.3.58
cts in Sy.No.18/1, 19/2 are covered with sand and
the Tahsildar recommended for excavation.

4. Sri Garapati Buli Venkata Rao, S/o Paravathulu(late):- As
per revenue records the land applied for Ac 3.34 cts in
Sy.No.18/2 of Mulakallanka village is classified as G.D are under
possession and enjoyment of Sri Garapati Buli Venkata Rao of
Seethanagaram Mandal and the applied extent of Ac.3.34 cts
in Sy.No.18/2 is covered with sand and the Tahsildar
recommended for excavation.

The Tahsildar, Seethanagaram has recommended the following
extents of the each applicant mentioned against each as the same
lands are with the possession and enjoyment and at present covered
with sand on ground, as adjacent land owners deposed that they have
no objection to allow De-casting in the proposed land.

Sl.No. Name of the applicant
Tahsildar

recommended
Sy.Nos.

Tahsildar
recommended
extent Ac. cts

1 Sri Garapati Venkata Srinivas,
S/o Venkata Raju(late)

19-1B 1.76

2 Smt Garapati Vijaya Lakshmi,
W/o Gangarao(late)

19-4 1.67

3 Smt Garapati Suryakantham,
W/o Nagabushanam(late)

18-1
19-2

3.31
0.27

4 Sri Garapati Buli Venkata Rao,
S/o Paravathulu(late)

18-2 3.34

Total Extent in Acres 10.35

Asst. Director of Mines & Geology, Rajamahendravaram:

The Asst. Director of Mines & Geology, Rajamahendravaram has
informed that the Technical Assistant has inspected the patta lands of
Sri Garapati Venkata Srinivas & 3 others on 23.11.2018 and reported
that the Mandal Surveyor of Seethanagaram Mandal has shown the
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above said area in Sy.No.18/1, 18/2, 19/1B, 19/2 & 19/4 of extent
Ac.10.35 cts of Mulakalalanka which is totally covered with sand
deposits and the Mandal Surveyor has also fixed the boundaries of the
Pattadars in Sy.No.18/1, 18/2, 19/1B, 19/2 & 19/4 of extent Ac.10.35
cts of Mulakalalanka Village, Seethanagaram Mandal and marked the
field stones on the ground and after fixation of boundaries by the
Mandal Surveyor, Seethanagaram, they have recorded the Geo-
coordinates at each field stones demarcated by the Mandal Surveyor
for de-casting of sand.

Further submitted that, after taking the Geo-coordinates, the
area comes to an extent of Acs 10.35 cts approximately. The AD,
Agriculture has informed the depth of the sand varies from 3.00 to
5.00 mts with an average depth of 4.00 mts. The total quantity of
sand is available in the de-casting of patta land is 1,67,545
cum (10.35 X 4047 sqmt X 4.00 mts).

Sl.
No.

Name of the land owners Sy.No.
Extent in

Acres
Longitude Latitude

1

Sri Garapati Venkata Srinivas,
Smt Garapati Vijaya Lakshmi,
Smt Garapati Suryakantham,
Sri Garapati Buli Venkata Rao,

18/1,
18/2,

19/1B,
19/2,
19/4

10.35

1 17° 6'58.69"N 81°43'15.38"E

2 2 17° 6'59.33"N 81°43'14.97"E

3 3 17° 6'55.68"N 81°43'7.98"E

4 4 17° 6'54.90"N 81°43'8.52"E

5 5 17° 7'0.09"N 81°43'14.50"E

6 6 17° 7'0.94"N 81°43'14.00"E

7 7 17° 6'57.26"N 81°43'6.85"E

8 8 17° 6'56.41"N 81°43'7.43"E

9 9 17° 7'1.24"N 81°43'12.76"E

10 10 17° 7'2.71"N 81°43'11.46"E

11 11 17° 7'4.25"N 81°43'10.08"E

12 12 17° 7'0.87"N 81°43'4.26"E

13 13 17° 6'59.35"N 81°43'5.36"E

14 14 17° 6'57.99"N 81°43'6.31"E

Asst. Director, Agriculture Department, Korukonda:

The Assistant Director of Agriculture, Korukonda has inspected on
23.11.2018 along with the line dept. officials and stated the following
observations.

1. The depth of the sand ranges from 3.00 Mts to 5.00 Mts with an
average of 4.00 Mts and the total estimation as per the
reconnaissance survey conducted at the site is 1,67,545 cum.

2. The entire area is subjected to recurring submergence and
casting of sand due to floods of River Godavari.

3. The land can be brought under cultivation of melon varieties only
after de-casting of sand.

EE, Godavari Head Works, Dowlaiswaram Report:

The Executive Engineer, Godavari Head Works Division,
Dowlaiswaram vide Lr.No.AB/A5/1615M, dated 04.12.2018 has
informed that they have inspected the site along with officials of
W.R.Department on 23.11.2018 and found that the proposed sites
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situated in the midstream lanka land in between the flood bank.
Hence, de-casting of sand in their patta lands may be permitted in
terms of orders issued by the Government in Memo No.3066/M-
II(1)/2016-7, dated 22.03.2016 and subject to following terms and
conditions.

1. Due to permitting for de-casting of sand, the applicants should
not create any hindrance to free flow of River Godavari.

2. The de-casting of sand in the respective survey No’s shall be
valid up to when the River Godavari receives floods or completion
of de-casting of sand in their patta lands whoever is earlier.

3. The De-casting can be done only in Survey No’s 19/1B, 19/4,
18/1, 19/2 & 18/2 to an extent of 10.35 Acres situated in
Mulakallanka Village of Seethanagaram Mandal only.

4. The applicant should abide by the orders in O.A. No.516/2015,
dated 25.01.2017 issued by the Hon’ble National Green Tribunal.

5. The applicants were prohibited for using machinery for de-casting
of sand and heavy vehicles for conveyance of excavated sand.
The de-casting of sand shall be done by manual and conveyed
the same through non-mechanized boats only.

6. The applicant shall be pay security deposit for an amount of
Rs.50,000/- towards refundable security deposit amount in the
shape of Demand Draft obtained in favour of Executive Engineer,
Godavari Head Works Division, Dowlaiswaram before proceeding
de-casting of sand in their patta lands.

7. The accorded permission is purely temporary and liable for
cancellation at any time without assigning any reasons thereof.

8. If any legal disputes arises in the above lands this department
will not be held any responsibility.

9. The transportation of de-casted sand is being proposed at
Km.22.200 of AGLB.

10. The River Conservator/Executive Engineer reserve the rights to
stop quarrying of sand for violation of River Conservancy act or
any other mandatory rules without assigning any reasons.

Dy. Director, Ground Water & Water Audit Dept.,
Rajamahendravaram Report:

The Dy. Director, Ground Water & Water Audit Dept.,
Rajamahendravaram vide Lr.No.1808/Hg/SM/2018-19, dated
04.12.2018 has informed that they have inspected the site along with
officials of Irrigation and Mines & Geology Dept. on 23.11.2018 and
recommended the De-casting of sand in pattalands. The details are as
follows:

1. There are no Cross drainage structures, Bridges, Weirs and other
important structures within the in 500m distance from the
proposed sand deposition area.

2. No ground Water or other structures are found within 500 m
distance from the proposed sand de-casting area.

3. As the principle aim of removal of sand deposition in the
proposed patta lands is to make the land fit for agriculture
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practice as earlier, removal of sand deposition may be allowed
within the available polygon areas.

Sl.No. Sy.No. Latitude Longitude

1

Polygon – I
Sy.No.19/4

17° 6'58.69"N 81°43'15.38"E

2 17° 6'59.33"N 81°43'14.97"E

3 17° 6'55.68"N 81°43'7.98"E

4 17° 6'54.90"N 81°43'8.52"E

5

Polygon – II
Sy.No.19/1B

17° 7'0.09"N 81°43'14.50"E

6 17° 7'0.94"N 81°43'14.00"E

7 17° 6'57.26"N 81°43'6.85"E

8 17° 6'56.41"N 81°43'7.43"E

9

Polygon – III
Sy.No.18/1 & 2

17° 7'1.24"N 81°43'12.76"E

10 17° 7'2.71"N 81°43'11.46"E

11 17° 7'4.25"N 81°43'10.08"E

12 17° 7'0.87"N 81°43'4.26"E

13 17° 6'59.35"N 81°43'5.36"E

14 17° 6'57.99"N 81°43'6.31"E

ln view of the circumstances, the Sub-Collector,
Rajamahendravaram has finally recommended for de-casting of the
sand in the proposed land for the quantity recommended by the
inspection team officials and requested to put in DLSC for taking
further action and enclosed the reports of the Technical Assistant,
Mines and Geology, Rajamahendravaram; Deputy Executive Engineer,
Godavari Head Works Division, Dowlaiswaram; Assistant Director,
Agriculture Dept., Korukonda; Tahsildar, Seethanagaram and Dy.
Director, Ground Water & Water Audit Dept., Rajamahendravaram.

Rule Position:

As per the Memo No.3066/M-lI(1)/2016-7, dated: 22.03.2016,
Industries & Commerce (M-ll) Department, Govt. of Andhra Pradesh:

1. The Government hereby permits de-casting of sand deposited in
the patta lands to enable the pattadars to make their agriculture
lands cultivable. The de-casting of leached out sand bearing
areas casted due to marine sea transgression and regression
long back especially in Prakasam district, is also permitted. The
public can procure the sand from the patta lands with the
permission of the pattadar. If, the pattadar removes and
disposes the sand from their lands, they shall make the sand
available to the public on collection of their expenditure spent on
excavation and loading of sand.

2. The de-casting of sand from patta lands shall be submit to
fulfillment of conditions stipulated in the Gol Notification
S.O.1533, dt: 14.09.2006 and subsequent notifications especially
notification No. S.O.141 (E), dt: 15.01.2016 issued by the
MOEFCC, Govt. of lndia.

3. The de-casting of sand from patta lands shall be permitted only
after verification of ownership, fixation of boundaries, and
assessment of sand quantity to be removed.

4. The sale of sand from the patta lands is strictly prohibited.

124

SAIRAM
Text Box
Page 121




Further, it is submitted that the Government vide
Memo.No.3066/M.II(1)/ 2016-7, Date:22-03-2016 issued instructions
on de-casting of sand in pattalands stating that the Government is
hereby permits de-casting of sand deposited in the pattalands to
enable the pattadars to make their agriculture lands cultivable. The
de-casting of leached out sand bearing areas casted due to marine sea
transgression and regression long back especially in Prakasam District,
is also permitted. The public can procure the sand from the patta
lands with the permission of the pattadar. If the pattadar removes
and disposes the sand from their lands, they shall make the sand
available to the public on collection of their expenditure spent on
excavation and loading of sand. The de-casting of sand from patta
lands shall be submit to fulfillment of conditions stipulated in the GoI
Notification S.O.1533, Date:14-09-2006 and subsequent notifications
especially Notification No.S.O.141 (E), Date:15-01-2016 issued by the
MoEFCC, Govt. of India. The de-casting of sand from patta lands shall
be permitted only after verification of ownership, fixation of
boundaries, and assessment of sand quantity to be removed. The sale
of sand from the patta lands is strictly prohibited. The Collectors &
District Magistrates / Commissioners of Police / Superintendents of
Police / Director of Mines & Geology, A.P., Hyderabad, shall take
necessary action accordingly.

It is submitted that as per S.O.No.141(E), Dt.15-01-2016 in
Appendix -IX in certain cases exempted from requirement of
Environmental Clearances in which " Removal of sand deposits on
Agricultural field after flood by farmers." This clause is applicable
in the present case. Hence the Environmental Clearance is exempted.

Further, it is submitted that the Secretary to Government
(Mines), Industries and Commerce (M.III) Department vide
Memo.No.1133/M.III(2)/2017-1, Date: 10-02-2017 has informed that
the Hon'ble National Green Tribunal (NGT), New Delhi in the
Application No.516/2015 (M.A.Nos.478/2016 & 479/2016) dated: 8-
12-2016 has restrained both the states of Telangana and Andhra
Pradesh, that any corporation, Authority or person carrying on
mechanical mining of sand in the river bed in connection with
O.A.No.516/2015 and other questioning the quarrying of sand by
mechanical means. All the District Collectors in the state are,
therefore, instructed to take immediate necessary steps to stop any
mechanical mining of sand in the river beds in the state for strict
implementation of the Hon'ble Tribunal orders Dt.08-12-2016 & 25-01-
2017.

Hence, the application of Sri Garapati Venkata Srinivas & 3
others for de-casting of sand in 18/1, 18/2, 19/1B, 19/2 & 19/4 of
Mulakallanka Village of Seethanagaram Mandal, over an extent of
10.35 Acs, (4.188 Hects,)
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Permission may be accorded for De
Pattalands duly following the conditions.

1. The pattaland owner should
2. The pattaland owner should excavate sand with an average

depth of 4.0 meters only with an estimated quantity of
cum.

3. The pattaland owner should excavate the sand manually only.
4. The transportation of sand should be conducted by

(3 cums).
5. The sand transporting vehicles should be installed with GPS

Instruments and the vehicles details must be informed to the
concerned Mandal Task Force Teams and concerned Sub
Collector/RDOs.

6. The Sign Board should be displayed in permi
and Sign
Sy.Nos., Geo
charges etc.

7. The De-casting pattadar should maintain proper Registers of
loading and transportation of ve

8. The pattaland owner should follow the NGT orders while
conducting de

9. The De-casting of sand in the respective survey No's shall be
valid up to when the River Godavari receives floods or exhaust of
the permitted quantity

10. The De-casting of sand in the pattaland permission is allowed
under existing Free Sand Policy only.

11. If any deviations observed while following the above conditions,
the permission for de
time by the District Administration without any prior notice.

It submitted for approval and same may be placed before coming
DLSC.

ADM&G
RJY

21/12/2018 10:54 AM

Note # 2

21/12/2018 12:26 PM

Note # 3

21/12/2018 7:09 PM

Permission may be accorded for De-
Pattalands duly following the conditions.

The pattaland owner should not sell the sand.
The pattaland owner should excavate sand with an average
depth of 4.0 meters only with an estimated quantity of

The pattaland owner should excavate the sand manually only.
The transportation of sand should be conducted by

The sand transporting vehicles should be installed with GPS
Instruments and the vehicles details must be informed to the
concerned Mandal Task Force Teams and concerned Sub
Collector/RDOs.
The Sign Board should be displayed in permi

Board should contain Name of Pattadhars,
Sy.Nos., Geo-coordinates, Location, Loading & Path Maintenance
charges etc.

casting pattadar should maintain proper Registers of
loading and transportation of vehicle details.
The pattaland owner should follow the NGT orders while
conducting de-casting of sand.

casting of sand in the respective survey No's shall be
valid up to when the River Godavari receives floods or exhaust of
the permitted quantity whichever is earlier.

casting of sand in the pattaland permission is allowed
under existing Free Sand Policy only.
If any deviations observed while following the above conditions,
the permission for de-casting of sand shall be cancelled at any

by the District Administration without any prior notice.

It submitted for approval and same may be placed before coming

Joint Collector,
E.G.Dist, Kakinada

-casting of Sand in the
Pattalands duly following the conditions.

not sell the sand.
The pattaland owner should excavate sand with an average
depth of 4.0 meters only with an estimated quantity of 1,67,545

The pattaland owner should excavate the sand manually only.
The transportation of sand should be conducted by Tractors only

The sand transporting vehicles should be installed with GPS
Instruments and the vehicles details must be informed to the
concerned Mandal Task Force Teams and concerned Sub-

The Sign Board should be displayed in permitted de-casting area
Board should contain Name of Pattadhars,

coordinates, Location, Loading & Path Maintenance

casting pattadar should maintain proper Registers of
hicle details.

The pattaland owner should follow the NGT orders while

casting of sand in the respective survey No's shall be
valid up to when the River Godavari receives floods or exhaust of

whichever is earlier.
casting of sand in the pattaland permission is allowed

If any deviations observed while following the above conditions,
casting of sand shall be cancelled at any

by the District Administration without any prior notice.

It submitted for approval and same may be placed before coming

District Collector,
E.G.Dist, Kakinada.

KLV PRASAD
(ASSISTANT DIRECTOR)

A MALLIKARJUNA
(JOINT COLLECTOR)

KARTIKEYA MISRA
(COLLECTOR & DISTRICT MAGISTRATE)

casting of Sand in the

The pattaland owner should excavate sand with an average
1,67,545

Tractors only

The sand transporting vehicles should be installed with GPS
Instruments and the vehicles details must be informed to the

-

casting area
Board should contain Name of Pattadhars,

coordinates, Location, Loading & Path Maintenance

casting pattadar should maintain proper Registers of

The pattaland owner should follow the NGT orders while

casting of sand in the respective survey No's shall be
valid up to when the River Godavari receives floods or exhaust of

casting of sand in the pattaland permission is allowed

If any deviations observed while following the above conditions,
casting of sand shall be cancelled at any

It submitted for approval and same may be placed before coming

KLV PRASAD
(ASSISTANT DIRECTOR)

A MALLIKARJUNA
(JOINT COLLECTOR)

KARTIKEYA MISRA
(COLLECTOR & DISTRICT MAGISTRATE)
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Note # 4

21/12/2018 7:51 PM
A MALLIKARJUNA

(JOINT COLLECTOR)

Note # 5

22/12/2018 9:19 AM
KLV PRASAD

(ASSISTANT DIRECTOR)
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Note # 1

----------------------------------------------------------------------------
Subject:- De-casting of sand from Patta lands - Seethanagaram

Mandal - Application of Sri Polina Hanumantha Rao and 3
others in Survey No.157/4A, 157/5A, 157/4B2, 157/5B,
157/4B1, 157/6 of Ac.9.99 cts in Mulakallanka Village -
Verification of Ownership and fixation of boundaries -
Tahsildar submitted the report - Further Joint inspection
conducted on 26.11.2018 for the applied lands with line
departments - Report submitted – Permission may be
accorded - Reg.

----------------------------------------------------------------------------
Reference: 1.L.Dis.REV-ESECOMAM(REP)/204/2018-JA(E4)-CLO-EG,

dated 12.10.2018 of the District Collector, East
Godavari District.

2.G/4592/2018, Dated: 14.12.2018, the Sub-Collector,
Rajamahendravaram.

***
Kindly see the references cited.

Through the reference 1st cited, the District Collector, East
Godavari District has directed the Asst. Director of Mines & Geology,
Rajamahendravaram that Sri Polina Hanumantha Rao & 3 others have
made a representation requesting to grant permission for removal of
sand in Sy.No.157/4A, 157/5A, 157/4B2, 157/5B, 157/4B1, 157/6 of
Ac.9.99 cts in Mulakallanka Village of Seethanagaram Mandal and
directed to conduct detailed enquiry and take necessary action as per
rules in vogue.

The Sub-Collector, Rajamahendravaram through the reference
2nd cited has addressed a letter to the District Collector, East Godavari
District and reported that Sri Polina Hanumantha Rao & 3 others have
filed representations for De-casting of sand from the lands in Sy. No.
157/4A, 157/5A, 157/4B2, 157/5B, 157/4B1, 157/6 of Mulakallanka
Village of Seethanagaram Mandal. In this connection, joint inspection
was conducted on 26.11.2018 in the above applied lands along with
the Technical Assistant, Mines and Geology, Rajamahendravaram;
Asst. Engineer, Water Resource Dept., Godavari Head works Division,
Dowlaiswaram; Assistant Director(FAC), Agriculture Dept., Korukonda;
AE, Ground Water & Water Audit Dept; Tahsildar, Seethanagaram &
Mandal Surveyor, Seethanagaram and the Officials have submitted
their reports. The details of Reports of Inspecting officials are as
follows:

Tahsildar, Seethanagaram:

The Tahsildar, Seethanagaram vide Lr.No.Ref.A/624/2018, dated
28.11.2018 has informed that Tahsildar, Seethanagaram alongwith the
VRO, Mulakallanka, MRI, Seethanagaram and the Mandal Surveyor,
Seethanagaram have inspected the land and fixed the boundaries on
ground and prepared FMB Sketches each and every Survey Number
wise and also prepared combined sketches. Further, the Tahsildar has
recommended for an extent of Acres 9.99 cents in Sy.Nos.157/4A,
157/5A, 157/4B2, 157/5B, 157/4B1, 157/6 of Mulakallanka Village,
Seethanagaram Mandal, East Godavari District. The details are as
follows:
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1. Sri Polina Hanumantha Rao, S/o Ramachandra Rao:- As per
revenue records the land applied for Ac.2.79 cts. in
Sy.No.157/4A & 157/5A of Mulakallanka Village is classified as
G.D are under possession and enjoyment of Sri Polina
Hanumantha Rao, S/o Ramachandra Rao of Seethanagaram
Mandal and the applied extent of Ac.2.79 cents in
Sy.No.157/4A & 157/5A is covered with sand and
the Tahsildar recommended for excavation.

2. Sri Polina Seetaram, S/o Ramachandra Rao:- As per
revenue records the land applied for Ac.2.79 cts in
Sy.No.157/4B2 & 157/5B of Mulakallanka Village is classified as
G.D are under possession and enjoyment of Sri Polina Seetaram,
S/o Ramachandra Rao of Seethanagaram Mandal and the
applied extent in Ac.2.79 cts in Sy.No.157/4B2 & 157/5B
is covered with sand and the Tahsildar recommended for
excavation.

3. Sri Polina Gopala Krishna, S/o Ramachandra Rao:- As per
revenue records the land applied for Ac 2.79 cts in
Sy.No.157/4B1 of Mulakallanka village is classified as G.D are
under possession and enjoyment of Sri Polina Gopala Krishna,
S/o Ramachandra Rao of Seethanagaram Mandal and the
applied extent of Ac.2.79 cts in Sy.No.157/4B1 is covered
with sand and the Tahsildar recommended for excavation.

4. Sri Polina Venkata Durga Prasad, S/o Madhava Rao:- As
per revenue records the land applied for Ac 1.62 cts in
Sy.No.157/6 of Mulakallanka village is classified as G.D are under
possession and enjoyment of Sri Polina Venkata Durga Prasad,
S/o Madhava Rao of Seethanagaram Mandal and the applied
extent of Ac.1.62 cts in Sy.No.157/6 is covered with sand
and the Tahsildar recommended for excavation.

The Tahsildar, Seethanagaram has recommended the following
extents of the each applicant mentioned against each as the same
lands are with the possession and enjoyment and at present covered
with sand on ground, as adjacent land owners deposed that they have
no objection to allow De-casting in the proposed land.

Sl.No. Name of the applicant Sy.Nos.
Applied Extent

Ac. cts

Tahsildar
recommended
extent Ac. cts

1 Sri Polina Hanumantha Rao,
S/o Ramachandra Rao

157/4A = 2.08½
157/5A = 0.70½

2.79 2.79

2 Sri Polina Seetaram,
S/o Ramachandra Rao

157/4B2 = 2.08½
157/5B = 0.70½

2.79 2.79

3 Sri Polina Gopala Krishna,
S/o Ramachandra Rao

157/4B1 2.79 2.79

4 Sri Polina Venkata Durga Prasad,
S/o Madhava Rao

157/6 1.62 1.62

Total Extent in Acres 9.99 9.99
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Asst. Director of Mines & Geology, Rajamahendravaram:

The Asst. Director of Mines & Geology, Rajamahendravaram has
informed that the Technical Assistant has inspected the patta lands of
Sri Polina Hanumantha Rao & 3 others on 26.11.2018 and reported
that the Mandal Surveyor of Seethanagaram Mandal has shown the
above said area in Sy.No.157/4A, 157/5A, 157/4B2, 157/5B, 157/4B1,
157/6 of extent Ac.9.99 cts of Mulakalalanka which is totally covered
with sand deposits and the Mandal Surveyor has also fixed the
boundaries of the Pattadars in Sy.No.157/4A, 157/5A, 157/4B2,
157/5B, 157/4B1, 157/6 of extent Ac.9.99 cts of Mulakalalanka
Village, Seethanagaram Mandal and marked the field stones on the
ground and after fixation of boundaries by the Mandal Surveyor,
Seethanagaram, they have recorded the Geo-coordinates at each field
stones demarcated by the Mandal Surveyor for de-casting of sand.

Further submitted that, after taking the Geo-coordinates, the
area comes to an extent of Acs 9.99 cts approximately. The AD,
Agriculture has informed the depth of the sand varies from 3.00 to
5.00 mts with an average depth of 4.00 mts. The total quantity of
sand is available in the de-casting of patta land is 1,61,718
cum (9.99 X 4047 sqmt X 4.00 mts).

Sl.No. Name of the Applicant Sy.Nos
Extent Ac.

cts
Latitude Longitude

1
Sri Polina Hanumantha Rao, Sr
i Polina Sita Ram and Sri Polin
a Gopala Krishna

157/4 6.96

17° 6'9.49"N 81°44'4.13"E

17° 6'10.35"N 81°44'4.05"E

17° 6'11.54"N 81°44'4.02"E

17° 6'12.61"N 81°44'3.96"E

17° 6'14.90"N 81°44'3.72"E

17° 6'13.72"N 81°44'8.83"E

17° 6'13.42"N 81°44'10.51"E

17° 6'12.09"N 81°44'10.93"E

17° 6'11.09"N 81°44'10.62"E

17° 6'11.11"N 81°44'10.40"E

17° 6'9.34"N 81°44'9.41"E

2
Sri Polina Hanumantha Rao an
d Sri Polina Sita Ram

157/5 1.41

17° 6'11.54"N 81°44'4.02"E

17° 6'12.61"N 81°44'3.96"E

17° 6'12.62"N 81°43'58.54"E

17° 6'11.17"N 81°43'59.05"E

3
Sri Polina Venkata Durga Pras
ad

157/6 1.62

17° 6'10.35"N 81°44'4.05"E

17° 6'11.54"N 81°44'4.02"E

17° 6'11.17"N 81°43'59.05"E

17° 6'9.38"N 81°43'59.63"E

Asst. Director, Agriculture Department, Korukonda:

The Assistant Director of Agriculture, Korukonda has inspected on
26.11.2018 along with the line dept. officials and stated the following
observations.

1. The depth of the sand ranges from 3.00 Mts to 5.00 Mts with an
average of 4.00 Mts and the total estimation as per the
reconnaissance survey conducted at the site is 1,61,718 cum.
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2. The entire area is subjected to recurring submergence and
casting of sand due to floods of River Godavari.

3. The land can be brought under cultivation of deep melon
varieties only after de-casting of sand.

EE, Godavari Head Works, Dowlaiswaram Report:

The Executive Engineer, Godavari Head Works Division,
Dowlaiswaram vide Lr.No.AB/A5/1578M, dated 30.11.2018 has
informed that the officials of W.R.Dept. have inspected the site along
with officials of Mines & Revenue Dept. on 26.11.2018 and found that
the proposed sites situated in the midstream lanka land in between the
flood bank. Hence, de-casting of sand in their patta lands may be
permitted in terms of orders issued by the Government in Memo
No.3066/M-II(1)/2016-7, dated 22.03.2016 and subject to following
terms and conditions.

1. Due to permitting for de-casting of sand, the applicants should
not create any hindrance to free flow of River Godavari.

2. The de-casting of sand in the respective survey No’s shall be
valid up to when the River Godavari receives floods or completion
of de-casting of sand in their patta lands whoever is earlier.

3. The De-casting can be done only in Survey No’s 157/4A, 157/5A,
157/4B2, 157/5B, 157/4B1, 157/6 situated in Mulakallanka
Village of Seethanagaram Mandal only.

4. The applicant should abide by the orders in O.A. No.516/2015,
dated 25.01.2017 issued by the Hon’ble National Green Tribunal.

5. The applicants were prohibited for using machinery for de-casting
of sand and heavy vehicles for conveyance of excavated sand.
The de-casting of sand shall be done by manual and conveyed
the same through non-mechanized boats only.

6. The each applicant shall be pay security deposit for an amount of
Rs.50,000/- towards refundable security deposit amount in the
shape of Demand Draft obtained in favour of Executive Engineer,
Godavari Head Works Division, Dowlaiswaram before proceeding
de-casting of sand in their patta lands.

7. The accorded permission is purely temporary and liable for
cancellation at any time without assigning any reasons thereof.

8. If any legal disputes arises in the above lands this department
will not be held any responsibility.

9. The transportation of de-casted sand is being proposed at
Km.22.200 of AGLB.

10. The River Conservator/Executive Engineer reserve the rights to
stop quarrying of sand for violation of River Conservancy act or
any other mandatory rules without assigning any reasons.

Dy. Director, Ground Water & Water Audit Dept.,
Rajamahendravaram Report:

The Dy. Director, Ground Water & Water Audit Dept.,
Rajamahendravaram vide Lr.No.1808/Hg/SM/2018-19, dated
01.12.2018 has informed that they have inspected the site along with
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officials of Irrigation and Mines & Geology Dept. on 26.11.2018 and
recommended the De-casting of sand in pattalands. The details are as
follows:

1. There are no Cross drainage structures, Bridges, Weirs and other
important structures within the in 500m distance from the
proposed sand deposition area.

2. No ground Water structures are found within 500 m distance in
the South East direction from the proposed sand reach area.

3. As the principle aim of removal of sand deposition in the
proposed patta lands is to make the land fit for agriculture
practice as earlier, removal of sand deposition may be allowed
within the available polygon areas.

Sl.No. Latitude Longitude

1 17° 6'9.49"N 81°44'4.13"E

2 17° 6'10.35"N 81°44'4.05"E

3 17° 6'12.47"N 81°43'58.67"E

4 17° 6'11.17"N 81°43'59.05"E

5 17° 6'9.38"N 81°43'59.63"E

6 17° 6'9.34"N 81°44'9.41"E

7 17° 6'11.11"N 81°44'10.40"E

8 17° 6'11.09"N 81°44'10.62"E

9 17° 6'12.09"N 81°44'10.93"E

10 17° 6'13.42"N 81°44'10.51"E

11 17° 6'13.72"N 81°44'08.83"E

12 17° 6'14.90"N 81°44'3.72"E

ln view of the circumstances, the Sub-Collector,
Rajamahendravaram has finally recommended for de-casting of the
sand in the proposed land for the quantity recommended by the
inspection team officials and requested to put in DLSC for taking
further action and enclosed the reports of the Technical Assistant,
Mines and Geology, Rajamahendravaram; Deputy Executive Engineer,
Godavari Head Works Division, Dowlaiswaram; Assistant Director,
Agriculture Dept., Korukonda; Tahsildar, Seethanagaram and Dy.
Director, Ground Water & Water Audit Dept., Rajamahendravaram.

Rule Position:

As per the Memo No.3066/M-lI(1)/2016-7, dated: 22.03.2016,
Industries & Commerce (M-ll) Department, Govt. of Andhra Pradesh:

1. The Government hereby permits de-casting of sand deposited in
the patta lands to enable the pattadars to make their agriculture
lands cultivable. The de-casting of leached out sand bearing
areas casted due to marine sea transgression and regression
long back especially in Prakasam district, is also permitted. The
public can procure the sand from the patta lands with the
permission of the pattadar. If, the pattadar removes and
disposes the sand from their lands, they shall make the sand
available to the public on collection of their expenditure spent on
excavation and loading of sand.
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2. The de-casting of sand from patta lands shall be submit to
fulfillment of conditions stipulated in the Gol Notification
S.O.1533, dt: 14.09.2006 and subsequent notifications especially
notification No. S.O.141 (E), dt: 15.01.2016 issued by the
MOEFCC, Govt. of lndia.

3. The de-casting of sand from patta lands shall be permitted only
after verification of ownership, fixation of boundaries, and
assessment of sand quantity to be removed.

4. The sale of sand from the patta lands is strictly prohibited.

Further, it is submitted that the Government vide
Memo.No.3066/M.II(1)/ 2016-7, Date:22-03-2016 issued instructions
on de-casting of sand in pattalands stating that the Government is
hereby permits de-casting of sand deposited in the pattalands to
enable the pattadars to make their agriculture lands cultivable. The
de-casting of leached out sand bearing areas casted due to marine sea
transgression and regression long back especially in Prakasam District,
is also permitted. The public can procure the sand from the patta
lands with the permission of the pattadar. If the pattadar removes
and disposes the sand from their lands, they shall make the sand
available to the public on collection of their expenditure spent on
excavation and loading of sand. The de-casting of sand from patta
lands shall be submit to fulfillment of conditions stipulated in the GoI
Notification S.O.1533, Date:14-09-2006 and subsequent notifications
especially Notification No.S.O.141 (E), Date:15-01-2016 issued by the
MoEFCC, Govt. of India. The de-casting of sand from patta lands shall
be permitted only after verification of ownership, fixation of
boundaries, and assessment of sand quantity to be removed. The sale
of sand from the patta lands is strictly prohibited. The Collectors &
District Magistrates / Commissioners of Police / Superintendents of
Police / Director of Mines & Geology, A.P., Hyderabad, shall take
necessary action accordingly.

It is submitted that as per S.O.No.141(E), Dt.15-01-2016 in
Appendix -IX in certain cases exempted from requirement of
Environmental Clearances in which " Removal of sand deposits on
Agricultural field after flood by farmers." This clause is applicable
in the present case. Hence the Environmental Clearance is exempted.

Further, it is submitted that the Secretary to Government
(Mines), Industries and Commerce (M.III) Department vide
Memo.No.1133/M.III(2)/2017-1, Date: 10-02-2017 has informed that
the Hon'ble National Green Tribunal (NGT), New Delhi in the
Application No.516/2015 (M.A.Nos.478/2016 & 479/2016) dated: 8-
12-2016 has restrained both the states of Telangana and Andhra
Pradesh, that any corporation, Authority or person carrying on
mechanical mining of sand in the river bed in connection with
O.A.No.516/2015 and other questioning the quarrying of sand by
mechanical means. All the District Collectors in the state are,
therefore, instructed to take immediate necessary steps to stop any
mechanical mining of sand in the river beds in the state for strict
implementation of the Hon'ble Tribunal orders Dt.08-12-2016 & 25-01-
2017.
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Hence, the application of Sri Polina Hanumantha Rao & 3 others
for de-casting of sand in Sy.Nos.157/4A, 157/5A, 157/4B2,
157/4B1, 157/6
over an extent of 9.99 Acs, (4.043 Hects,)

Permission may be accorded for De
Pattalands duly following the conditions.

1. The pattaland owner should not sell t
2. The pattaland owner should excavate sand with an average

depth of 4.0 meters only with an estimated quantity of
cum.

3. The pattaland owner should excavate the sand manually only.
4. The transportation of sand should be conducted by Tractors on

(3 cums).
5. The sand transporting vehicles should be installed with GPS

Instruments and the vehicles details must be informed to the
concerned Mandal Task Force Teams and concerned Sub
Collector/RDOs.

6. The Sign Board should be displayed in permitted de
and Sign Board should contain Name of Pattadhars, Sy.Nos.,
Geo-coordinates, Location, Loading & Path Maintenance charges
etc.

7. The De-casting pattadar should maintain proper Registers of
loading and transportation of vehicle details.

8. The pattaland
conducting de

9. The De-casting of sand in the respective survey No's shall be
valid up to when the River Godavari receives floods or exhaust of
the permitted quantity whichever is earlier.

10. The De-cas
under existing Free Sand Policy only.

11. If any deviations observed while following the above conditions,
the permission for de
time by the District Administration w

It is submitted for approval and same may be placed before coming
DLSC.

ADM&G
RJY

23/12/2018 8:19 AM

Note # 2

Sir,

May be permitted to do de-casting of sand and same may be placed before next DLSC.

Hence, the application of Sri Polina Hanumantha Rao & 3 others
casting of sand in Sy.Nos.157/4A, 157/5A, 157/4B2,

157/4B1, 157/6 of Mulakallanka Village of Seethanagaram Mandal,
over an extent of 9.99 Acs, (4.043 Hects,)

Permission may be accorded for De-
Pattalands duly following the conditions.

The pattaland owner should not sell the sand.
The pattaland owner should excavate sand with an average
depth of 4.0 meters only with an estimated quantity of

The pattaland owner should excavate the sand manually only.
The transportation of sand should be conducted by Tractors on

The sand transporting vehicles should be installed with GPS
Instruments and the vehicles details must be informed to the
concerned Mandal Task Force Teams and concerned Sub
Collector/RDOs.
The Sign Board should be displayed in permitted de
and Sign Board should contain Name of Pattadhars, Sy.Nos.,

coordinates, Location, Loading & Path Maintenance charges

casting pattadar should maintain proper Registers of
loading and transportation of vehicle details.
The pattaland owner should follow the NGT orders while
conducting de-casting of sand.

casting of sand in the respective survey No's shall be
valid up to when the River Godavari receives floods or exhaust of
the permitted quantity whichever is earlier.

casting of sand in the pattaland permission is allowed
under existing Free Sand Policy only.
If any deviations observed while following the above conditions,
the permission for de-casting of sand shall be cancelled at any
time by the District Administration without any prior notice.

It is submitted for approval and same may be placed before coming

Joint Collector,
E.G.Dist, Kakinada

casting of sand and same may be placed before next DLSC.

Hence, the application of Sri Polina Hanumantha Rao & 3 others
casting of sand in Sy.Nos.157/4A, 157/5A, 157/4B2, 157/5B,

of Mulakallanka Village of Seethanagaram Mandal,

-casting of Sand in the
Pattalands duly following the conditions.

he sand.
The pattaland owner should excavate sand with an average
depth of 4.0 meters only with an estimated quantity of 1,61,718

The pattaland owner should excavate the sand manually only.
The transportation of sand should be conducted by Tractors only

The sand transporting vehicles should be installed with GPS
Instruments and the vehicles details must be informed to the
concerned Mandal Task Force Teams and concerned Sub-

The Sign Board should be displayed in permitted de-casting area
and Sign Board should contain Name of Pattadhars, Sy.Nos.,

coordinates, Location, Loading & Path Maintenance charges

casting pattadar should maintain proper Registers of
loading and transportation of vehicle details.

owner should follow the NGT orders while

casting of sand in the respective survey No's shall be
valid up to when the River Godavari receives floods or exhaust of
the permitted quantity whichever is earlier.

ting of sand in the pattaland permission is allowed

If any deviations observed while following the above conditions,
casting of sand shall be cancelled at any

ithout any prior notice.

It is submitted for approval and same may be placed before coming

District Collector,
E.G.Dist, Kakinada.

KLV PRASAD
(ASSISTANT DIRECTOR)

casting of sand and same may be placed before next DLSC.

Hence, the application of Sri Polina Hanumantha Rao & 3 others
157/5B,

of Mulakallanka Village of Seethanagaram Mandal,

casting of Sand in the

The pattaland owner should excavate sand with an average
1,61,718

ly

The sand transporting vehicles should be installed with GPS
Instruments and the vehicles details must be informed to the

-

ting area
and Sign Board should contain Name of Pattadhars, Sy.Nos.,

coordinates, Location, Loading & Path Maintenance charges

casting pattadar should maintain proper Registers of

owner should follow the NGT orders while

casting of sand in the respective survey No's shall be
valid up to when the River Godavari receives floods or exhaust of

ting of sand in the pattaland permission is allowed

If any deviations observed while following the above conditions,
casting of sand shall be cancelled at any

It is submitted for approval and same may be placed before coming

KLV PRASAD
(ASSISTANT DIRECTOR)
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25/12/2018 2:03 PM

Note # 3

26/12/2018 8:39 AM

Note # 4

26/12/2018 4:18 PM

Note # 5

26/12/2018 5:55 PM

A MALLIKARJUNA
(JOINT COLLECTOR)

KARTIKEYA MISRA
(COLLECTOR & DISTRICT MAGISTRATE)

A MALLIKARJUNA
(JOINT COLLECTOR)

KLV PRASAD
(ASSISTANT DIRECTOR)

A MALLIKARJUNA
(JOINT COLLECTOR)

MISRA
(COLLECTOR & DISTRICT MAGISTRATE)

A MALLIKARJUNA
(JOINT COLLECTOR)

KLV PRASAD
(ASSISTANT DIRECTOR)
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Note # 1

----------------------------------------------------------------------------
Subject:- De-casting of sand from Patta lands - Seethanagaram

Mandal - Application of Sri Pulagam Chalapathi Rao and 5
others in Survey No.20/2, 20/3, 20/4, 20/6, 20/7, 20/9,
21/2, 21/4, 21/5 & 21/6 of Ac.5.59 cts in Mulakallanka
Village - Verification of Ownership and fixation of
boundaries - Tahsildar submitted the report - Further Joint
inspection conducted on 23.11.2018 for the applied lands
with line departments - Report submitted – Permission may
be accorded - Reg.

----------------------------------------------------------------------------
Reference: 1.L.Dis.REV-ESECOMAM(REP)/205/2018-JA(E4)-CLO-EG,

dated 15.10.2018 of the District Collector, East
Godavari District.

2.G/4594/2018, Dated: 14.12.2018, the Sub-Collector,
Rajamahendravaram.

***
Kindly see the references cited.

Through the reference 1st cited, the District Collector, East
Godavari District has directed the Asst. Director of Mines & Geology,
Rajamahendravaram that Sri Pulagam Chalapathi Rao and 5 others
have made a representation requesting to grant permission for
removal of sand in Sy.No. 20/2, 20/3, 20/4, 20/6, 20/7, 20/9, 21/2,
21/4, 21/5 & 21/6 of Ac.5.59 cts in Mulakallanka Village of
Seethanagaram Mandal and directed to conduct detailed enquiry and
take necessary action as per rules in vogue.

The Sub-Collector, Rajamahendravaram through the reference
2nd cited has addressed a letter to the District Collector, East Godavari
District and reported that Sri Pulagam Chalapathi Rao and 5 others
have filed representations for De-casting of sand from the lands in Sy.
No. 20/2, 20/3, 20/4, 20/6, 20/7, 20/9, 21/2, 21/4, 21/5 & 21/6 of
Mulakallanka Village of Seethanagaram Mandal. In this connection,
joint inspection was conducted on 23.11.2018 in the above applied
lands along with the Technical Assistant, Mines and Geology,
Rajamahendravaram; Asst. Engineer, Water Resource Dept., Godavari
Head works Division, Dowlaiswaram; Assistant Director(FAC),
Agriculture Dept., Korukonda; AE, Ground Water & Water Audit Dept;
Tahsildar, Seethanagaram & Mandal Surveyor, Seethanagaram and
the Officials have submitted their reports. The details of Reports of
Inspecting officials are as follows:

Tahsildar, Seethanagaram:

The Tahsildar, Seethanagaram vide Lr.No.Ref.A/594/2018, dated
28.11.2018 has informed that Tahsildar, Seethanagaram alongwith the
VRO, Mulakallanka, MRI, Seethanagaram and the Mandal Surveyor,
Seethanagaram have inspected the land and fixed the boundaries on
ground and prepared FMB Sketches each and every Survey Number
wise and also prepared combined sketches. Further, the Tahsildar has
recommended for an extent of Acres 3.47 cents in Sy.Nos.20/2, 20/3,
20/4, 20/6, 20/7, 20/9, 21/2, 21/4, 21/5 & 21/6 of Mulakallanka
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Village, Seethanagaram Mandal, East Godavari District. The details are
as follows:

1. Sri Pulagam Chalapathi Rao, S/o Ramaswamy:- As per
revenue records the land applied for Ac.2.30 cts. in Sy.No.20/7,
21/4 of Mulakallanka Village is classified as G.D are under
possession and enjoyment of Sri Pulagam Chalapathi Rao of
Seethanagaram Mandal and out of the applied extent, Ac.1.60 cts
in Sy.No.20/7, 21/4 is covered with sand and remaining extent of
Ac.0.70 cts is with water. Finally, Tahsildar recommended for
excavation of Ac.1.60 cts only.

2. Sri Yelamati Appa Rao, S/o Bapanna:- As per revenue
records the land applied for Ac.0.88 cts in Sy.No.20/3, 20/4,
20/6, 20/9 of Mulakallanka Village is classified as G.D are under
possession and enjoyment of Sri Yelamati Appa Rao of
Seethanagaram Mandal and out of the applied extent, Ac.0.50 cts
in Sy.No.20/3, 20/4, 20/6, 20/9 is covered with sand and
remaining extent of Ac.0.38 cts is with water. Finally, Tahsildar
recommended for excavation of 0.50 cts only.

3. Sri Yelamati China Venkata Ratnam, S/o Bapanna:- As per
revenue records the land applied for Ac 0.87 cts in Sy.No.21/2,
20/4, 20/6, 20/9 of Mulakallanka village is classified as G.D are
under possession and enjoyment of Sri Yelamati China Venkata
Ratnam, S/o Bapanna of Seethanagaram Mandal and out of
applied extent, Ac.0.49 cts in Sy.No.20/3, 20/4, 20/6, 20/9 is
covered with sand and the remaining extent of Ac.0.38 cts is with
water. Finally, Tahsildar recommended for excavation of
Ac.0.49 cts only.

4. Sri Pathuri Markandeyulu, S/o Ganganna:- As per the
Revenue Records the land applied for Ac.0.92 cts in Sy.No.20/2,
21/6 of Mulakallanka village is classified as G.D. are under
possession and enjoyment of Sri Pathuri Markandeyulu of
Seethanagaram Mandal and out of the applied extent, Ac.0.56 cts
in Sy.No.20/2, 21/6 is covered with sand and the remaining
extent of Ac.0.36 cts is with water. Finally, Tahsildar
recommended for excavation of Ac.0.56 cts only.

5. Smt. Perugu Lakshmi, W/o Ganga Rao:- As per the Revenue
Records the land applied for Ac.0.31 cts in Sy.No.21/2, 21/5 of
Mulakallanka village is classified as G.D. are under possession
and enjoyment of Smt Perugu Lakshmi of Seethanagaram Mandal
and out of the applied extent, Ac.0.16 cts in Sy.No.21/2, 21/5
are covered with sand and the remaining extent of Ac.0.15 cts is
with water. Finally, Tahsildar recommended for excavation
of Ac.0.16 cts only.

6. Sri Perugu Venkata Rao, S/o Satyam:- As per the Revenue
Records the land applied for Ac.0.31 cts in Sy.No.20/2, 21/5 of
Mulakallanka village is classified as G.D. are under possession
and enjoyment of Sri Perugu Venkata Rao of Seethanagaram
Mandal and out of the applied extent, Ac.0.16 cts in Sy.No.21/2,
21/5 is covered with sand and the remaining extent of Ac.0.15
cts is with water. Finally, Tahsildar recommended for
excavation of Ac.0.16 cts only
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The Tahsildar, Seethanagaram has recommended the following
extents of the each applicant mentioned against each as the same
lands are with the possession and enjoyment and at present covered
with sand on ground, as adjacent land owners deposed that they have
no objection to allow De-casting in the proposed land.

Sl.
No.

Name of the applicant Sy.Nos.
Applied Extent

Ac. cts

Tahsildar
recommended
extent Ac. cts

Remarks

1 Sri Pulagam Chalapathi Rao,
S/o Ramaswamy

20/7 – 0.49
21/4 – 1.81

2.30 1.60 An extent of 0.70 Acres
is filled with Water

2 Sri Yelamati Appa Rao,
S/o Bapanna

20/3 – 0.23
20/4 – 0.15
20/6 – 0.27
20/9 – 0.23

0.88 0.50 An extent of 0.38 Acres
is filled with Water

3 Sri Yelamati China Venkata
Ratnam,
S/o Bapanna

20/3 – 0.22
20/4 – 0.16
20/6 – 0.22
20/9 – 0.27

0.87 0.49 An extent of 0.38 Acres
is filled with Water

4 Sri Pathuri Markandeyulu,
S/o Ganganna

20/2 – 0.36
21/6 – 0.56

0.92 0.56 An extent of 0.36 Acres
is filled with Water

5 Smt. Perugu Lakshmi,
W/o Ganga Rao

21/2 – 0.15
21/5 – 0.16

0.31 0.16 An extent of 0.15 Acres
is filled with Water

6 Sri Perugu Venkata Rao,
S/o Satyam

21/2 – 0.15
21/5 – 0.16

0.31 0.16 An extent of 0.15 Acres
is filled with Water

Total Extent in Acres 5.59 3.47 2.12

Asst. Director of Mines & Geology, Rajamahendravaram:

The Asst. Director of Mines & Geology, Rajamahendravaram has
informed that the Technical Assistant has inspected the patta lands of
Sri Pulagam Chalapathi Rao and 5 others others on 23.11.2018 and
reported that the Mandal Surveyor of Seethanagaram Mandal has
shown the above said area in Sy.No.20/2, 20/3, 20/4, 20/6, 20/7,
20/9, 21/2, 21/4, 21/5 & 21/6 of extent Ac.3.47 cts of Mulakalalanka
which is totally covered with sand deposits and the Mandal Surveyor
has also fixed the boundaries of the Pattadars in Sy.No.20/2, 20/3,
20/4, 20/6, 20/7, 20/9, 21/2, 21/4, 21/5 & 21/6 of extent Ac.3.47 cts
of Mulakalalanka Village, Seethanagaram Mandal and marked the field
stones on the ground and after fixation of boundaries by the Mandal
Surveyor, Seethanagaram, they have recorded the Geo-coordinates at
each field stones demarcated by the Mandal Surveyor for de-casting of
sand.

Further submitted that, after taking the Geo-coordinates, the
area comes to an extent of Acs 3.47 cts approximately. The AD,
Agriculture has informed the depth of the sand varies from 3.00 to
5.00 mts with an average depth of 4.00 mts. The total quantity of
sand is available in the de-casting of patta land is 56172 cum (Acs
3.47 X 4047 sqmt X 4.00 mts).

Sl.
No.

Name of the land owner Sy.No.
Extent in

Acres
Geo-Coordinates

1

Sri Pulagam Chalapathi Rao, Sri
Yelamati Appa Rao, Sri Yelamati
China Venkata Ratnam, Sri Pathuri
Markandeyulu, Smt. Perugu
Lakshmi, Sri Perugu Venkata Rao,

20/2, 20/3,
20/4, 20/6,
20/7, 20/9,
21/2, 21/4,
21/5 & 21/6

3.47

1 17° 6'54.23"N 81°43'9.01"E

2 17° 6'53.79"N 81°43'9.30"E

3 17° 6'54.57"N 81°43'10.64"E

4 17° 6'54.11"N 81°43'11.82"E

5 17° 6'52.52"N 81°43'9.25"E

6 17° 6'51.76"N 81°43'9.64"E

7 17° 6'52.54"N 81°43'11.15"E
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8 17° 6'51.72"N 81°43'11.70"E

9 17° 6'52.32"N 81°43'12.86"E

10 17° 6'53.22"N 81°43'12.36"E

11 17° 6'53.91"N 81°43'13.64"E

12 17° 6'54.33"N 81°43'13.36"E

13 17° 6'57.26"N 81°43'18.15"E

14 17° 6'57.49"N 81°43'17.63"E

15 17° 6'56.06"N 81°43'15.14"E

16 17° 6'56.82"N 81°43'14.52"E

17 17° 6'55.99"N 81°43'13.08"E

18 17° 6'55.66"N 81°43'12.52"E

19 17° 6'56.17"N 81°43'12.26"E

20 17° 6'55.15"N 81°43'13.63"E

21 17° 6'54.81"N 81°43'13.08"E

Asst. Director, Agriculture Department, Korukonda:

The Assistant Director of Agriculture, Korukonda has inspected on
23.11.2018 along with the line dept. officials and stated the following
observations.

1. The depth of the sand ranges from 3.00 Mts to 5.00 Mts with an
average of 4.00 Mts and the total estimation as per the
reconnaissance survey conducted at the site is 56172 cum.

2. The entire area is subjected to recurring submergence and
casting of sand due to floods of River Godavari.

3. The land can be brought under cultivation of deep melon
varieties only after de-casting of sand.

EE, Godavari Head Works, Dowlaiswaram Report:

The Executive Engineer, Godavari Head Works Division,
Dowlaiswaram vide Lr.No.AB/A5/1582 & AB/A5/1585M, dated
01.12.2018 has informed that the officials of W.R.Dept. have inspected
the site along with officials of Mines & Revenue Dept. on 23.11.2018
and found that the proposed sites situated in the midstream lanka land
in between the flood bank. Hence, de-casting of sand in their patta
lands may be permitted in terms of orders issued by the Government
in Memo No.3066/M-II(1)/2016-7, dated 22.03.2016 and subject to
following terms and conditions.

1. Due to permitting for de-casting of sand, the applicants should
not create any hindrance to free flow of River Godavari.

2. The de-casting of sand in the respective survey No’s shall be
valid up to when the River Godavari receives floods or completion
of de-casting of sand in their patta lands whoever is earlier.

3. The De-casting can be done only in Survey No’s 20/7, 21/4,
20/3, 4, 6, 9 situated in Mulakallanka Village of Seethanagaram
Mandal only.

4. The applicant should abide by the orders in O.A. No.516/2015,
dated 25.01.2017 issued by the Hon’ble National Green Tribunal.

5. The applicants were prohibited for using machinery for de-casting
of sand and heavy vehicles for conveyance of excavated sand.
The de-casting of sand shall be done by manual and conveyed
the same through non-mechanized boats only.
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6. The each applicant shall be pay security deposit for an amount of
Rs.50,000/- towards refundable security deposit amount in the
shape of Demand Draft obtained in favour of Executive Engineer,
Godavari Head Works Division, Dowlaiswaram before proceeding
de-casting of sand in their patta lands.

7. The accorded permission is purely temporary and liable for
cancellation at any time without assigning any reasons thereof.

8. If any legal disputes arises in the above lands this department
will not be held any responsibility.

9. The transportation of de-casted sand is being proposed at
Km.22.200 of AGLB.

10. The River Conservator/Executive Engineer reserve the rights to
stop quarrying of sand for violation of River Conservancy act or
any other mandatory rules without assigning any reasons.

Dy. Director, Ground Water & Water Audit Dept.,
Rajamahendravaram Report:

The Dy. Director, Ground Water & Water Audit Dept.,
Rajamahendravaram vide Lr.No.1808/Hg/SM/2018-19, dated
01.12.2018 has informed that they have inspected the site along with
officials of Irrigation and Mines & Geology Dept. on 23.11.2018 and
recommended the De-casting of sand in pattalands. The details are as
follows:

1. There are no Cross drainage structures, Bridges, Weirs and other
important structures within the in 500m distance from the
proposed sand deposition area.

2. No ground Water structures are found within 500 m distance in
the South East direction from the proposed sand reach area.

3. As the principle aim of removal of sand deposition in the
proposed patta lands is to make the land fit for agriculture
practice as earlier, removal of sand deposition may be allowed
within the available polygon areas.

Sl.No. Latitude Longitude

1 17° 6'54.23"N 81°43'9.91"E

2 17° 6'53.79"N 81°43'9.30"E

3 17° 6'54.57"N 81°43'10.64"E

4 17° 6'54.11"N 81°43'11.82"E

5 17° 6'52.52"N 81°43'9.25"E

6 17° 6'51.76"N 81°43'9.64"E

7 17° 6'52.54"N 81°43'11.15"E

8 17° 6'51.72"N 81°43'11.70"E

9 17° 6'52.32"N 81°43'12.86"E

10 17° 6'53.22"N 81°43'12.36"E

11 17° 6'53.91"N 81°43'13.64"E

12 17° 6'54.33"N 81°43'13.36"E

13 17° 6'57.26"N 81°43'18.15"E

14 17° 6'57.49"N 81°43'17.63"E

15 17° 6'56.06"N 81°43'15.14"E

16 17° 6'56.82"N 81°43'14.52"E

17 17° 6'55.99"N 81°43'13.07"E

18 17° 6'55.66"N 81°43'12.52"E

19 17° 6'56.18"N 81°43'12.26"E

ln view of the circumstances, the Sub-Collector,
Rajamahendravaram has finally recommended for de-casting of the
sand in the proposed land for the quantity recommended by the
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inspection team officials and requested to put in DLSC for taking
further action and enclosed the reports of the Technical Assistant,
Mines and Geology, Rajamahendravaram; Deputy Executive Engineer,
Godavari Head Works Division, Dowlaiswaram; Assistant Director,
Agriculture Dept., Korukonda; Tahsildar, Seethanagaram and Dy.
Director, Ground Water & Water Audit Dept., Rajamahendravaram.

Rule Position:

As per the Memo No.3066/M-lI(1)/2016-7, dated: 22.03.2016,
Industries & Commerce (M-ll) Department, Govt. of Andhra Pradesh:

1. The Government hereby permits de-casting of sand deposited in
the patta lands to enable the pattadars to make their agriculture
lands cultivable. The de-casting of leached out sand bearing
areas casted due to marine sea transgression and regression
long back especially in Prakasam district, is also permitted. The
public can procure the sand from the patta lands with the
permission of the pattadar. If, the pattadar removes and
disposes the sand from their lands, they shall make the sand
available to the public on collection of their expenditure spent on
excavation and loading of sand.

2. The de-casting of sand from patta lands shall be submit to
fulfillment of conditions stipulated in the Gol Notification
S.O.1533, dt: 14.09.2006 and subsequent notifications especially
notification No. S.O.141 (E), dt: 15.01.2016 issued by the
MOEFCC, Govt. of India.

3. The de-casting of sand from patta lands shall be permitted only
after verification of ownership, fixation of boundaries, and
assessment of sand quantity to be removed.

4. The sale of sand from the patta lands is strictly prohibited.

Further, it is submitted that the Government vide
Memo.No.3066/M.II(1)/ 2016-7, Date:22-03-2016 issued instructions
on de-casting of sand in pattalands stating that the Government is
hereby permits de-casting of sand deposited in the pattalands to
enable the pattadars to make their agriculture lands cultivable. The
de-casting of leached out sand bearing areas casted due to marine sea
transgression and regression long back especially in Prakasam District,
is also permitted. The public can procure the sand from the patta
lands with the permission of the pattadar. If the pattadar removes
and disposes the sand from their lands, they shall make the sand
available to the public on collection of their expenditure spent on
excavation and loading of sand. The de-casting of sand from patta
lands shall be submit to fulfillment of conditions stipulated in the GoI
Notification S.O.1533, Date:14-09-2006 and subsequent notifications
especially Notification No.S.O.141 (E), Date:15-01-2016 issued by the
MoEFCC, Govt. of India. The de-casting of sand from patta lands shall
be permitted only after verification of ownership, fixation of
boundaries, and assessment of sand quantity to be removed. The sale
of sand from the patta lands is strictly prohibited. The Collectors &
District Magistrates / Commissioners of Police / Superintendents of
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Police / Director of Mines & Geology, A.P., Hyderabad, shall take
necessary action accordingly.

It is submitted that as per S.O.No.141(E), Dt.15-01-2016 in
Appendix -IX in certain cases exempted from requirement of
Environmental Clearances in which "Removal of sand deposits on
Agricultural field after flood by farmers." This clause is applicable
in the present case. Hence the Environmental Clearance is exempted.

Further, it is submitted that the Secretary to Government
(Mines), Industries and Commerce (M.III) Department vide
Memo.No.1133/M.III(2)/2017-1, Date: 10-02-2017 has informed that
the Hon'ble National Green Tribunal (NGT), New Delhi in the
Application No.516/2015 (M.A.Nos.478/2016 & 479/2016) dated: 8-
12-2016 has restrained both the states of Telangana and Andhra
Pradesh, that any corporation, Authority or person carrying on
mechanical mining of sand in the river bed in connection with
O.A.No.516/2015 and other questioning the quarrying of sand by
mechanical means. All the District Collectors in the state are,
therefore, instructed to take immediate necessary steps to stop any
mechanical mining of sand in the river beds in the state for strict
implementation of the Hon'ble Tribunal orders Dt.08-12-2016 & 25-01-
2017.

Hence, the application of Sri Pulagam Chalapathi Rao and
5others others for de-casting of sand in Sy.Nos. 20/2, 20/3, 20/4,
20/6, 20/7, 20/9, 21/2, 21/4, 21/5 & 21/6 of Mulakallanka Village of
Seethanagaram Mandal, over an extent of 3.47 Acs, (1.404 Hects,)

Permission may be accorded for De-casting of Sand in the
Pattalands duly following the conditions.

1. The pattaland owner should not sell the sand.
2. The pattaland owner should excavate sand with an average

depth of 4.0 meters only with an estimated quantity of 56,172
cum.

3. The pattaland owner should excavate the sand manually only.
4. The transportation of sand should be conducted by Tractors only

(3 cums).
5. The sand transporting vehicles should be installed with GPS

Instruments and the vehicles details must be informed to the
concerned Mandal Task Force Teams and concerned Sub-
Collector/RDOs.

6. The Sign Board should be displayed in permitted de-casting area
and Sign Board should contain Name of Pattadhars, Sy.Nos.,
Geo-coordinates, Location, Loading & Path Maintenance charges
etc.

7. The De-casting pattadar should maintain proper Registers of
loading and transportation of vehicle details.

8. The pattaland owner should follow the NGT orders while
conducting de-casting of sand.
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9. The De-casting of sand in the respective survey No's shall be
valid up to when the River Go
the permitted quantity whichever is earlier.

10. The De-casting of sand in the pattaland permission is allowed
under existing Free Sand Policy only.

11. If any deviations observed while following the above conditions,
the permission for de
time by the District Administration without any prior notice.

It is submitted for approval and same may be placed before coming
DLSC.

ADM&G
RJY

24/12/2018 5:00 PM

Note # 2

Sir,

May be permitted to do de

25/12/2018 2:03 PM

Note # 3

26/12/2018 8:39 AM

Note # 4

26/12/2018 4:17 PM

Note # 5

26/12/2018 6:07 PM

casting of sand in the respective survey No's shall be
valid up to when the River Godavari receives floods or exhaust of
the permitted quantity whichever is earlier.

casting of sand in the pattaland permission is allowed
under existing Free Sand Policy only.
If any deviations observed while following the above conditions,

permission for de-casting of sand shall be cancelled at any
time by the District Administration without any prior notice.

It is submitted for approval and same may be placed before coming

Joint Collector,
E.G.Dist, Kakinada

24/12/2018 5:00 PM

May be permitted to do de-casting of sand and same may be placed before next DLSC.

25/12/2018 2:03 PM

26/12/2018 8:39 AM

(COLLECTOR & DISTRICT MAGISTRATE)

26/12/2018 4:17 PM

26/12/2018 6:07 PM

casting of sand in the respective survey No's shall be
davari receives floods or exhaust of

the permitted quantity whichever is earlier.
casting of sand in the pattaland permission is allowed

If any deviations observed while following the above conditions,
casting of sand shall be cancelled at any

time by the District Administration without any prior notice.

It is submitted for approval and same may be placed before coming

District Collector,
E.G.Dist, Kakinada.

KLV PRASAD
(ASSISTANT DIRECTOR)

casting of sand and same may be placed before next DLSC.

A MALLIKARJUNA
(JOINT COLLECTOR)

KARTIKEYA MISRA
(COLLECTOR & DISTRICT MAGISTRATE)

A MALLIKARJUNA
(JOINT COLLECTOR)

KLV PRASAD
(ASSISTANT DIRECTOR)

casting of sand in the respective survey No's shall be
davari receives floods or exhaust of

casting of sand in the pattaland permission is allowed

If any deviations observed while following the above conditions,
casting of sand shall be cancelled at any

It is submitted for approval and same may be placed before coming

KLV PRASAD
(ASSISTANT DIRECTOR)

A MALLIKARJUNA
(JOINT COLLECTOR)

KARTIKEYA MISRA
(COLLECTOR & DISTRICT MAGISTRATE)

A MALLIKARJUNA
(JOINT COLLECTOR)

KLV PRASAD
(ASSISTANT DIRECTOR)
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Note # 3

----------------------------------------------------------------------------
Subject:- De-casting of sand from Patta lands - Seethanagaram

Mandal - Application of Sri Bandi Nooka Raju and 2 others
in Survey No.22 of Ac.3.61 cts in Mulakallanka Village -
Verification of Ownership and fixation of boundaries -
Tahsildar submitted the report - Further Joint inspection
conducted on 23.11.2018 for the applied lands with line
departments - Report submitted – Permission may be
accorded - Reg.

----------------------------------------------------------------------------
Reference: 1. L.Dis.REV-ESECOMAM(REP)/220/2018-JA(E4)-CLO-EG,

dated 08.11.2018 of the District Collector, E G District.
2.G/4596/2018, Dated: 14.12.2018, the Sub-Collector,

Rajamahendravaram.
***

Kindly see the references cited.

Through the reference 1st cited, the District Collector, East
Godavari District has directed the Asst. Director of Mines & Geology,
Rajamahendravaram that Sri Bandi Nooka Raju & 2 others have made
a representation requesting to grant permission for removal of sand in
Sy.No.22 of Ac.3.61 cts in Mulakallanka Village of Seethanagaram
Mandal and directed to conduct detailed enquiry and take necessary
action as per rules in vogue.

The Sub-Collector, Rajamahendravaram through the reference
2nd cited has addressed a letter to the District Collector, East Godavari
District and reported that Sri Bandi Nooka Raju & 2 others have filed
representations for De-casting of sand from the lands in Sy. No.22 of
Mulakallanka Village of Seethanagaram Mandal. In this connection,
joint inspection was conducted on 23.11.2018 in the above applied
lands along with the Technical Assistant, Mines and Geology,
Rajamahendravaram; Asst. Engineer, Water Resource Dept., Godavari
Head works Division, Dowlaiswaram; Assistant Director(FAC),
Agriculture Dept., Korukonda; AE, Ground Water & Water Audit Dept;
Tahsildar, Seethanagaram & Mandal Surveyor, Seethanagaram and
the Officials have submitted their reports. The details of Reports of
Inspecting officials are as follows:

Tahsildar, Seethanagaram:

The Tahsildar, Seethanagaram vide Lr.No.Ref.A/595/2018, dated
14.11.2018 has informed that Tahsildar, Seethanagaram alongwith the
VRO, Mulakallanka, MRI, Seethanagaram and the Mandal Surveyor,
Seethanagaram have inspected the land and fixed the boundaries on
ground and prepared FMB Sketches each and every Survey Number
wise and also prepared combined sketches. Further, the Tahsildar has
recommended for an extent of Acres 3.61 cents in Sy.Nos.22of
Mulakallanka Village, Seethanagaram Mandal, East Godavari District.
The details are as follows:
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1. Sri Bandi Nooka Raju, S/o Sathi Raju:- As per revenue
records the land applied for Ac.2.01 cts. in Sy.No.22 of
Mulakallanka Village is classified as G.D are under possession and
enjoyment of Sri Bandi Nooka Raju of Seethanagaram Mandal
and the applied extent of Ac.2.01 cents in Sy.No.22 is
covered with sand and theTahsildar recommended for
excavation.

2. Sri Bandi Chittebbai Raju, S/o Venkata Krishna Rao:- As
per revenue records the land applied for Ac.0.80 cts in Sy.No.22
of Mulakallanka Village is classified as G.D are under possession
and enjoyment of Sri Bandi Chittebbai Raju of Seethanagaram
Mandal and the applied extent in Ac.0.80 cts in Sy.No.22 is
covered with sand and theTahsildar recommended for
excavation.

3. Sri Bandi Veera Ramana Rao, S/o Venkata Krishna Rao:-
As per revenue records the land applied for Ac 0.80 cts in
Sy.No.22 of Mulakallanka village is classified as G.D are under
possession and enjoyment of Sri Bandi Veera Ramana Rao of
Seethanagaram Mandal and the applied extent of Ac.0.80 cts
in Sy.No.22 is covered with sand and the Tahsildar
recommended for excavation.

The Tahsildar, Seethanagaram has recommended the following
extents of the each applicant mentioned against each as the same
lands are with the possession and enjoyment and at present covered
with sand on ground, as adjacent land owners deposed that they have
no objection to allow De-casting in the proposed land.

Sl.No. Name of the applicant Sy.Nos.
Applied Extent

Ac. cts

Tahsildar
recommended
extent Ac. cts

1 Sri Bandi Nooka Raju,
S/o Sathi Raju

22 2.01 2.01

2 Sri Bandi Chittebbai Raju,
S/o Venkata Krishna Rao

22 0.80 0.80

3 Sri Bandi Veera Ramana Rao,
S/o Venkata Krishna Rao

22 0.80 0.80

Total Extent in Acres 3.61 3.61

Asst. Director of Mines & Geology, Rajamahendravaram:

The Asst. Director of Mines & Geology, Rajamahendravaram has
informed that the Technical Assistant has inspected the patta lands of
Sri Bandi Nooka Raju & 2 others on 23.11.2018 and reported that the
Mandal Surveyor of Seethanagaram Mandal has shown the above said
area in Sy.No.22 of extent Ac.3.61 cts of Mulakalalanka which is totally
covered with sand deposits and the Mandal Surveyor has also fixed the
boundaries of the Pattadars in Sy.No.22 of extent Ac.3.61 cts of
Mulakalalanka Village, Seethanagaram Mandal and marked the field
stones on the ground and after fixation of boundaries by the Mandal
Surveyor, Seethanagaram, they have recorded the Geo-coordinates at
each field stones demarcated by the Mandal Surveyor for de-casting of
sand.
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Further submitted that, after taking the Geo-coordinates, the
area comes to an extent of Acs 3.61 cts approximately. The AD,
Agriculture has informed the depth of the sand varies from 3.00 to
5.00 mts with an average depth of 4.00 mts. The total quantity of
sand is available in the de-casting of patta land is 58,438.60
cum (3.61 X 4047 sqmt X 4.00 mts).

Sl.No. Name of the Applicant Sy.Nos
Extent Ac.

cts
Latitude Longitude

1

Sri Bandi Nooka Raju,
Sri Bandi Chittebbai Raju, &
Sri Bandi Veera Ramana Rao,

22 3.61

17° 6'53.49"N 81°43'19.50"E

17° 6'51.88"N 81°43'15.78"E

17° 6'50.98"N 81°43'14.20"E

17° 6'50.29"N 81°43'12.92"E

17° 6'51.69"N 81°43'11.63"E

17° 6'52.62"N 81°43'13.53"E

17° 6'55.18"N 81°43'18.50"E

Asst. Director, Agriculture Department, Korukonda:

The Assistant Director of Agriculture, Korukonda has inspected on
26.11.2018 along with the line dept. officials and stated the following
observations.

1. The depth of the sand ranges from 3.00 Mts to 5.00 Mts with an
average of 4.00 Mts and the total estimation as per the
reconnaissance survey conducted at the site is 58,438.60 cum.

2. The entire area is subjected to recurring submergence and
casting of sand due to floods of River Godavari.

3. The land can be brought under cultivation of deep melon
varieties only after de-casting of sand.

EE, Godavari Head Works, Dowlaiswaram Report:

The Executive Engineer, Godavari Head Works Division,
Dowlaiswaram vide Lr.No.AB/A5/1583M, dated 01.12.2018 has
informed that the officials of W.R.Dept. have inspected the site along
with officials of Mines & Revenue Dept., on 23.11.2018 and found that
the proposed sites situated in the midstream lanka land in between the
flood bank. Hence, de-casting of sand in their patta lands may be
permitted in terms of orders issued by the Government in Memo
No.3066/M-II(1)/2016-7, dated 22.03.2016 and subject to following
terms and conditions.

1. Due to permitting for de-casting of sand, the applicants should
not create any hindrance to free flow of River Godavari.

2. The de-casting of sand in the respective survey No’s shall be
valid up to when the River Godavari receives floods or completion
of de-casting of sand in their patta lands whoever is earlier.

3. The De-casting can be done only in Survey No’s.22, 23/2D,
28/2A situated in Mulakallanka Village of Seethanagaram Mandal
only.

4. The applicant should abide by the orders in O.A. No.516/2015,
dated 25.01.2017 issued by the Hon’ble National Green Tribunal.
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5. The applicants were prohibited for using machinery for de-casting
of sand and heavy vehicles for conveyance of excavated sand.
The de-casting of sand shall be done by manual and conveyed
the same through non-mechanized boats only.

6. The each applicant shall be pay security deposit for an amount of
Rs.50,000/- towards refundable security deposit amount in the
shape of Demand Draft obtained in favour of Executive Engineer,
Godavari Head Works Division, Dowlaiswaram before proceeding
de-casting of sand in their patta lands.

7. The accorded permission is purely temporary and liable for
cancellation at any time without assigning any reasons thereof.

8. If any legal disputes arises in the above lands this department
will not be held any responsibility.

9. The transportation of de-casted sand is being proposed at
Km.22.200 of AGLB.

10. The River Conservator/Executive Engineer reserve the rights to
stop quarrying of sand for violation of River Conservancy act or
any other mandatory rules without assigning any reasons.

Dy. Director, Ground Water & Water Audit Dept.,
Rajamahendravaram Report:

The Dy. Director, Ground Water & Water Audit Dept.,
Rajamahendravaram vide Lr.No.1808/Hg/SM/2018-19, dated
01.12.2018 has informed that they have inspected the site along with
officials of Irrigation and Mines & Geology Dept. on 23.11.2018 and
recommended the De-casting of sand in pattalands. The details are as
follows:

1. There are no Cross drainage structures, Bridges, Weirs and other
important structures within the in 500m distance from the
proposed sand deposition area.

2. No ground water or other structures are found within 500 m
distance in the South East direction from the proposed sand
reach area.

3. As the principle aim of removal of sand deposition in the
proposed patta lands is to make the land fit for agriculture
practice as earlier, removal of sand deposition may be allowed
within the available polygon areas.

Sl.No. Latitude Longitude

1 17° 6'53.49"N 81°43'19.50"E

2 17° 6'51.88"N 81°43'15.78"E

3 17° 6'50.98"N 81°43'14.20"E

4 17° 6'50.29"N 81°43'12.92"E

5 17° 6'51.69"N 81°43'11.63"E

6 17° 6'52.62"N 81°43'13.53"E

7 17° 6'55.18"N 81°43'18.50"E

ln view of the circumstances, the Sub-Collector,
Rajamahendravaram has finally recommended for de-casting of the
sand in the proposed land for the quantity recommended by the
inspection team officials and requested to put in DLSC for taking
further action and enclosed the reports of the Technical Assistant,
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Mines and Geology, Rajamahendravaram; Deputy Executive Engineer,
Godavari Head Works Division, Dowlaiswaram; Assistant Director,
Agriculture Dept., Korukonda; Tahsildar, Seethanagaram and Dy.
Director, Ground Water & Water Audit Dept., Rajamahendravaram.

Rule Position:

As per the Memo No.3066/M-lI(1)/2016-7, dated: 22.03.2016,
Industries & Commerce (M-ll) Department, Govt. of Andhra Pradesh:

1. The Government hereby permits de-casting of sand deposited in
the patta lands to enable the pattadars to make their agriculture
lands cultivable. The de-casting of leached out sand bearing
areas casted due to marine sea transgression and regression
long back especially in Prakasam district, is also permitted. The
public can procure the sand from the patta lands with the
permission of the pattadar. If, the pattadar removes and
disposes the sand from their lands, they shall make the sand
available to the public on collection of their expenditure spent on
excavation and loading of sand.

2. The de-casting of sand from patta lands shall be submit to
fulfillment of conditions stipulated in the Gol Notification
S.O.1533, dt: 14.09.2006 and subsequent notifications especially
notification No. S.O.141 (E), dt: 15.01.2016 issued by the
MOEFCC, Govt. of lndia.

3. The de-casting of sand from patta lands shall be permitted only
after verification of ownership, fixation of boundaries, and
assessment of sand quantity to be removed.

4. The sale of sand from the patta lands is strictly prohibited.

Further, it is submitted that the Government vide
Memo.No.3066/M.II(1)/ 2016-7, Date:22-03-2016 issued instructions
on de-casting of sand in pattalands stating that the Government is
hereby permits de-casting of sand deposited in the pattalands to
enable the pattadars to make their agriculture lands cultivable. The
de-casting of leached out sand bearing areas casted due to marine sea
transgression and regression long back especially in Prakasam District,
is also permitted. The public can procure the sand from the patta
lands with the permission of the pattadar. If the pattadar removes
and disposes the sand from their lands, they shall make the sand
available to the public on collection of their expenditure spent on
excavation and loading of sand. The de-casting of sand from patta
lands shall be submit to fulfillment of conditions stipulated in the GoI
Notification S.O.1533, Date:14-09-2006 and subsequent notifications
especially Notification No.S.O.141 (E), Date:15-01-2016 issued by the
MoEFCC, Govt. of India. The de-casting of sand from patta lands shall
be permitted only after verification of ownership, fixation of
boundaries, and assessment of sand quantity to be removed. The sale
of sand from the patta lands is strictly prohibited. The Collectors &
District Magistrates / Commissioners of Police / Superintendents of
Police / Director of Mines & Geology, A.P., Hyderabad, shall take
necessary action accordingly.
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It is submitted that as per S.O.No.141(E), Dt.15-01-2016 in
Appendix -IX in certain cases exempted from requirement of
Environmental Clearances in which " Removal of sand deposits on
Agricultural field after flood by farmers." This clause is applicable
in the present case. Hence the Environmental Clearance is exempted.

Further, it is submitted that the Secretary to Government
(Mines), Industries and Commerce (M.III) Department vide
Memo.No.1133/M.III(2)/2017-1, Date: 10-02-2017 has informed that
the Hon'ble National Green Tribunal (NGT), New Delhi in the
Application No.516/2015 (M.A.Nos.478/2016 & 479/2016) dated: 8-
12-2016 has restrained both the states of Telangana and Andhra
Pradesh, that any corporation, Authority or person carrying on
mechanical mining of sand in the river bed in connection with
O.A.No.516/2015 and other questioning the quarrying of sand by
mechanical means. All the District Collectors in the state are,
therefore, instructed to take immediate necessary steps to stop any
mechanical mining of sand in the river beds in the state for strict
implementation of the Hon'ble Tribunal orders Dt.08-12-2016 & 25-01-
2017.

Hence, the application of Sri Bandi Nooka Raju & 2 others for de-
casting of sand in Sy.Nos.22 of Mulakallanka Village of Seethanagaram
Mandal, over an extent of 3.61 Acs, (1.461 Hects,)

Permission may be accorded for De-casting of Sand in the
Pattalands duly following the conditions.

1. The pattaland owner should not sell the sand.
2. The pattaland owner should excavate sand with an average

depth of 4.0 meters only with an estimated quantity of 58,438.60
cum.

3. The pattaland owner should excavate the sand manually only.
4. The transportation of sand should be conducted by Tractors only

(3 cums).
5. The sand transporting vehicles should be installed with GPS

Instruments and the vehicles details must be informed to the
concerned Mandal Task Force Teams and concerned Sub-
Collector/RDOs.

6. The Sign Board should be displayed in permitted de-casting area
and Sign Board should contain Name of Pattadhars, Sy.Nos.,
Geo-coordinates, Location, Loading & Path Maintenance charges
etc.

7. The De-casting pattadar should maintain proper Registers of
loading and transportation of vehicle details.

8. The pattaland owner should follow the NGT orders while
conducting de-casting of sand.

9. The De-casting of sand in the respective survey No's shall be
valid up to when the River Godavari receives floods or exhaust of
the permitted quantity whichever is earlier.

10. The De-casting of sand in the pattaland permission is allowed
under existing Free Sand Policy only.
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11. If any deviations observed while following the above conditions,
the permission for de
time by the

It is submitted for approval and same may be placed before coming
DLSC.

ADM&G
RJY

23/12/2018 9:01 AM

Note # 4

Sir,

May be permitted to do de-casting of sand and same may be placed before next DLSC.

25/12/2018 2:03 PM

Note # 5

26/12/2018 8:39 AM

Note # 6

26/12/2018 4:18 PM

Note # 7

26/12/2018 5:56 PM

If any deviations observed while following the above conditions,
the permission for de-casting of sand shall be cancelled at any
time by the District Administration without any prior notice.

It is submitted for approval and same may be placed before coming

Joint Collector,
E.G.Dist, Kakinada

casting of sand and same may be placed before next DLSC.

If any deviations observed while following the above conditions,
casting of sand shall be cancelled at any

District Administration without any prior notice.

It is submitted for approval and same may be placed before coming

District Collector,
E.G.Dist, Kakinada.

KLV PRASAD
(ASSISTANT DIRECTOR)

casting of sand and same may be placed before next DLSC.

A MALLIKARJUNA
(JOINT COLLECTOR)

KARTIKEYA MISRA
(COLLECTOR & DISTRICT MAGISTRATE)

A MALLIKARJUNA
(JOINT COLLECTOR)

KLV PRASAD
(ASSISTANT DIRECTOR)

If any deviations observed while following the above conditions,
casting of sand shall be cancelled at any

It is submitted for approval and same may be placed before coming

KLV PRASAD
(ASSISTANT DIRECTOR)

A MALLIKARJUNA
(JOINT COLLECTOR)

KARTIKEYA MISRA
(COLLECTOR & DISTRICT MAGISTRATE)

A MALLIKARJUNA
(JOINT COLLECTOR)

KLV PRASAD
(ASSISTANT DIRECTOR)
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Note # 3

----------------------------------------------------------------------------
Subject:- De-casting of sand from Patta lands - Seethanagaram

Mandal - Application of Sri Bandi Satyanarayana and 2
others in Survey No.28/5 & 28/9 of Ac.2.68 cts in
Mulakallanka Village - Verification of Ownership and
fixation of boundaries - Tahsildar submitted the report -
Further Joint inspection conducted on 26.11.2018 for the
applied lands with line departments - Report submitted –
Permission may be accorded - Reg.

----------------------------------------------------------------------------
Reference: 1.L.Dis.REV-ESECOMAM(REP)/216/2018-JA(E4)-CLO-EG,

dated 03.11.2018 of the District Collector, East
Godavari District.

2.G/4593/2018, Dated: 14.12.2018, the Sub-Collector,
Rajamahendravaram.

***
Kindly see the references cited.

Through the reference 1st cited, the District Collector, East
Godavari District has directed the Asst. Director of Mines & Geology,
Rajamahendravaram that Sri Bandi Satyanarayana & 2 others have
made a representation requesting to grant permission for removal of
sand in Sy.No.28/5 & 28/9 of Ac.2.68 cts in Mulakallanka Village of
Seethanagaram Mandal and directed to conduct detailed enquiry and
take necessary action as per rules in vogue.

The Sub-Collector, Rajamahendravaram through the reference
2nd cited has addressed a letter to the District Collector, East Godavari
District and reported that Sri Bandi Satyanarayana & 2 others have
filed representations for De-casting of sand from the lands in Sy. No.
28/5 & 28/9 of Mulakallanka Village of Seethanagaram Mandal. In this
connection, joint inspection was conducted on 23.11.2018 in the above
applied lands along with the Technical Assistant, Mines and Geology,
Rajamahendravaram; Asst. Engineer, Water Resource Dept., Godavari
Head works Division, Dowlaiswaram; Assistant Director(FAC),
Agriculture Dept., Korukonda; AE, Ground Water & Water Audit Dept;
Tahsildar, Seethanagaram & Mandal Surveyor, Seethanagaram and
the Officials have submitted their reports. The details of Reports of
Inspecting officials are as follows:
Tahsildar, Seethanagaram:

The Tahsildar, Seethanagaram vide Lr.No.Ref.A/593/2018, dated
14.11.2018 has informed that Tahsildar, Seethanagaram alongwith the
VRO, Mulakallanka, MRI, Seethanagaram and the Mandal Surveyor,
Seethanagaram have inspected the land and fixed the boundaries on
ground and prepared FMB Sketches each and every Survey Number
wise and also prepared combined sketches. Further, the Tahsildar has
recommended for an extent of Acres 2.69 cents in Sy.Nos.28/5 & 28/9
of Mulakallanka Village, Seethanagaram Mandal, East Godavari
District. The details are as follows:

1. Sri Bandi Satyanarayana, S/o Satti Raju:- As per revenue
records the land applied for Ac.1.41 cts. in Sy.No.28/9 of
Mulakallanka Village is classified as G.D are under possession and
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enjoyment of Sri Bandi Satyanarayana, S/o Satti Raju of
Seethanagaram Mandal and the applied extent of Ac.1.41
cents in Sy.No.28/9 is covered with sand and
the Tahsildar recommended for excavation.

2. Sri Bandi Koteswara Rao, S/o Venkata Krishna Rao:- As per
revenue records the land applied for Ac.0.64 cts in Sy.No.28/5 of
Mulakallanka Village is classified as G.D are under possession and
enjoyment of Sri Bandi Koteswara Rao, S/o Venkata Krishna Rao
of Seethanagaram Mandal and the applied extent in Ac.0.64
cts in Sy.No.28/5 is covered with sand and the Tahsildar
recommended for excavation.

3. Sri Bandi Narayana, S/o Ganga Rao:- As per revenue records
the land applied for Ac 0.63 cts in Sy.No.28/5 of Mulakallanka
village is classified as G.D are under possession and enjoyment
of Sri Bandi Narayana, S/o Ganga Rao of Seethanagaram Mandal
and the applied extent of Ac.0.63 cts in Sy.No.28/5 is
covered with sand and theTahsildar recommended for
excavation.

The Tahsildar, Seethanagaram has recommended the following
extents of the each applicant mentioned against each as the same
lands are with the possession and enjoyment and at present covered
with sand on ground, as adjacent land owners deposed that they have
no objection to allow De-casting in the proposed land.

Sl.No. Name of the applicant Sy.Nos.
Applied Extent

Ac. cts

Tahsildar
recommended
extent Ac. cts

1 Sri Bandi Satyanarayana,
S/o Satti Raju

28/9 1.41 1.41

2 Sri Bandi Koteswara Rao,
S/o Venkata Krishna Rao

28/5 0.64 0.64

3 Sri Bandi Narayana,
S/o Ganga Rao

28/5 0.63 0.63

Total Extent in Acres 2.68 2.68

Asst. Director of Mines & Geology, Rajamahendravaram:

The Asst. Director of Mines & Geology, Rajamahendravaram has
informed that the Technical Assistant has inspected the patta lands of
Sri Bandi Satyanarayana & 2 others others on 23.11.2018 and
reported that the Mandal Surveyor of Seethanagaram Mandal has
shown the above said area in Sy.No.28/5 & 28/9 of extent Ac.2.68 cts
of Mulakalalanka which is totally covered with sand deposits and the
Mandal Surveyor has also fixed the boundaries of the Pattadars in
Sy.No.28/5 & 28/9 of extent Ac.2.68 cts of Mulakalalanka Village,
Seethanagaram Mandal and marked the field stones on the ground and
after fixation of boundaries by the Mandal Surveyor, Seethanagaram,
they have recorded the Geo-coordinates at each field stones
demarcated by the Mandal Surveyor for de-casting of sand.

Further submitted that, after taking the Geo-coordinates, the
area comes to an extent of Acs 2.68 cts approximately. The AD,
Agriculture has informed the depth of the sand varies from 3.00 to
5.00 mts with an average depth of 4.00 mts. The total quantity of
sand is available in the de-casting of patta land is 43,383.84
cum (2.68 X 4047 sqmt X 4.00 mts).
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Sl.No. Name of the Applicant Sy.Nos
Extent Ac.

cts
Latitude Longitude

1

Sri Bandi Satyanarayana,
S/o Satti Raju
Sri Bandi Koteswara Rao,
S/o Venkata Krishna Rao &
Sri Bandi Narayana,
S/o Ganga Rao

28/5,
28/9

2.68

17° 6'47.13"N 81°43'21.11"E

17° 6'45.92"N 81°43'18.45"E

17° 6'45.72"N 81°43'18.46"E

17° 6'45.04"N 81°43'17.34"E

17° 6'49.62"N 81°43'20.27"E

17° 6'48.24"N 81°43'17.91"E

17° 6'46.14"N 81°43'18.95"E

17° 6'47.50"N 81°43'16.52"E

Asst. Director, Agriculture Department, Korukonda:

The Assistant Director of Agriculture, Korukonda has inspected on
23.11.2018 along with the line dept. officials and stated the following
observations.

1. The depth of the sand ranges from 3.00 Mts to 5.00 Mts with an
average of 4.00 Mts and the total estimation as per the
reconnaissance survey conducted at the site is 43545 cum.

2. The entire area is subjected to recurring submergence and
casting of sand due to floods of River Godavari.

3. The land can be brought under cultivation of deep melon
varieties only after de-casting of sand.

EE, Godavari Head Works, Dowlaiswaram Report:

The Executive Engineer, Godavari Head Works Division,
Dowlaiswaram vide Lr.No.AB/A5/1584M, dated 01.12.2018 has
informed that the officials of W.R.Dept. have inspected the site along
with officials of Mines & Revenue Dept. on 23.11.2018 and found that
the proposed sites situated in the midstream lanka land in between the
flood bank. Hence, de-casting of sand in their patta lands may be
permitted in terms of orders issued by the Government in Memo
No.3066/M-II(1)/2016-7, dated 22.03.2016 and subject to following
terms and conditions.

1. Due to permitting for de-casting of sand, the applicants should
not create any hindrance to free flow of River Godavari.

2. The de-casting of sand in the respective survey No’s shall be
valid up to when the River Godavari receives floods or completion
of de-casting of sand in their patta lands whoever is earlier.

3. The De-casting can be done only in Survey No’s 28/9 & 28/5
situated in Mulakallanka Village of Seethanagaram Mandal only.

4. The applicant should abide by the orders in O.A. No.516/2015,
dated 25.01.2017 issued by the Hon’ble National Green Tribunal.

5. The applicants were prohibited for using machinery for de-casting
of sand and heavy vehicles for conveyance of excavated sand.
The de-casting of sand shall be done by manual and conveyed
the same through non-mechanized boats only.

6. The each applicant shall be pay security deposit for an amount of
Rs.50,000/- towards refundable security deposit amount in the
shape of Demand Draft obtained in favour of Executive Engineer,
Godavari Head Works Division, Dowlaiswaram before proceeding
de-casting of sand in their patta lands.
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7. The accorded permission is purely temporary and liable for
cancellation at any time without assigning any reasons thereof.

8. If any legal disputes arises in the above lands this department
will not be held any responsibility.

9. The transportation of de-casted sand is being proposed at
Km.22.200 of AGLB.

10. The River Conservator/Executive Engineer reserve the rights to
stop quarrying of sand for violation of River Conservancy act or
any other mandatory rules without assigning any reasons.

Dy. Director, Ground Water & Water Audit Dept.,
Rajamahendravaram Report:

The Dy. Director, Ground Water & Water Audit Dept.,
Rajamahendravaram vide Lr.No.1808/Hg/SM/2018-19, dated
01.12.2018 has informed that they have inspected the site along with
officials of Irrigation and Mines & Geology Dept. on 23.11.2018 and
recommended the De-casting of sand in pattalands. The details are as
follows:

1. There are no Cross drainage structures, Bridges, Weirs and other
important structures within the in 500m distance from the
proposed sand deposition area.

2. No ground Water structures are found within 500 m distance in
the South East direction from the proposed sand reach area.

3. As the principle aim of removal of sand deposition in the
proposed patta lands is to make the land fit for agriculture
practice as earlier, removal of sand deposition may be allowed
within the available polygon areas.

Polygon No Sl.No. Latitude Longitude

28/5

A 17° 6'45.34"N 81°43'17.64"E

B 17° 6'45.72"N 81°43'18.46"E

C 17° 6'45.92"N 81°43'18.45"E

D 17° 6'46.17"N 81°43'18.91"E

E 17° 6'48.24"N 81°43'17.91"E

F 17° 6'47.50"N 81°43'16.52"E

28/9

A 17° 6'47.13"N 81°43'21.11"E

B 17° 6'46.17"N 81°43'18.91"E

C 17° 6'48.24"N 81°43'17.91"E

D 17° 6'49.62"N 81°43'20.27"E

ln view of the circumstances, the Sub-Collector,

Rajamahendravaram has finally recommended for de-casting of the
sand in the proposed land for the quantity recommended by the
inspection team officials and requested to put in DLSC for taking
further action and enclosed the reports of the Technical Assistant,
Mines and Geology, Rajamahendravaram; Deputy Executive Engineer,
Godavari Head Works Division, Dowlaiswaram; Assistant Director,
Agriculture Dept., Korukonda; Tahsildar, Seethanagaram and Dy.
Director, Ground Water & Water Audit Dept., Rajamahendravaram.

Rule Position:

As per the Memo No.3066/M-lI(1)/2016-7, dated: 22.03.2016,
Industries & Commerce (M-ll) Department, Govt. of Andhra Pradesh:
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1. The Government hereby permits de-casting of sand deposited in
the patta lands to enable the pattadars to make their agriculture
lands cultivable. The de-casting of leached out sand bearing
areas casted due to marine sea transgression and regression
long back especially in Prakasam district, is also permitted. The
public can procure the sand from the patta lands with the
permission of the pattadar. If, the pattadar removes and
disposes the sand from their lands, they shall make the sand
available to the public on collection of their expenditure spent on
excavation and loading of sand.

2. The de-casting of sand from patta lands shall be submit to
fulfillment of conditions stipulated in the Gol Notification
S.O.1533, dt: 14.09.2006 and subsequent notifications especially
notification No. S.O.141 (E), dt: 15.01.2016 issued by the
MOEFCC, Govt. of India.

3. The de-casting of sand from patta lands shall be permitted only
after verification of ownership, fixation of boundaries, and
assessment of sand quantity to be removed.

4. The sale of sand from the patta lands is strictly prohibited.

Further, it is submitted that the Government vide
Memo.No.3066/M.II(1)/ 2016-7, Date:22-03-2016 issued instructions
on de-casting of sand in pattalands stating that the Government is
hereby permits de-casting of sand deposited in the pattalands to
enable the pattadars to make their agriculture lands cultivable. The
de-casting of leached out sand bearing areas casted due to marine sea
transgression and regression long back especially in Prakasam District,
is also permitted. The public can procure the sand from the patta
lands with the permission of the pattadar. If the pattadar removes
and disposes the sand from their lands, they shall make the sand
available to the public on collection of their expenditure spent on
excavation and loading of sand. The de-casting of sand from patta
lands shall be submit to fulfillment of conditions stipulated in the GoI
Notification S.O.1533, Date:14-09-2006 and subsequent notifications
especially Notification No.S.O.141 (E), Date:15-01-2016 issued by the
MoEFCC, Govt. of India. The de-casting of sand from patta lands shall
be permitted only after verification of ownership, fixation of
boundaries, and assessment of sand quantity to be removed. The sale
of sand from the patta lands is strictly prohibited. The Collectors &
District Magistrates / Commissioners of Police / Superintendents of
Police / Director of Mines & Geology, A.P., Hyderabad, shall take
necessary action accordingly.

It is submitted that as per S.O.No.141(E), Dt.15-01-2016 in
Appendix -IX in certain cases exempted from requirement of
Environmental Clearances in which "Removal of sand deposits on
Agricultural field after flood by farmers." This clause is applicable
in the present case. Hence the Environmental Clearance is exempted.

Further, it is submitted that the Secretary to Government
(Mines), Industries and Commerce (M.III) Department vide
Memo.No.1133/M.III(2)/2017-1, Date: 10-02-2017 has informed that
the Hon'ble National Green Tribunal (NGT), New Delhi in the
Application No.516/2015 (M.A.Nos.478/2016 & 479/2016) dated: 8-
12-2016 has restrained both the states of Telangana and Andhra
Pradesh, that any corporation, Authority or person carrying on
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mechanical mining of sand in the river bed in connection with
O.A.No.516/2015 and other questioning the quarrying of sand by
mechanical means. All the District Collectors in the state are,
therefore, instructed to take immediate necessary steps to stop any
mechanical mining of sand in the river beds in the state for strict
implementation of the Hon'ble Tribunal orders Dt.08-12-2016 & 25-01-
2017.

Hence, the application of Sri Bandi Satyanarayana & 2 others
others for de-casting of sand in Sy.Nos.28/5 & 28/9 of Mulakallanka
Village of Seethanagaram Mandal, over an extent of 2.68 Acs, (1.084
Hects,)

Permission may be accorded for De-casting of Sand in the
Pattalands duly following the conditions.

1. The pattaland owner should not sell the sand.
2. The pattaland owner should excavate sand with an average

depth of 4.0 meters only with an estimated quantity of 43,383.84
cum.

3. The pattaland owner should excavate the sand manually only.
4. The transportation of sand should be conducted by Tractors only

(3 cums).
5. The sand transporting vehicles should be installed with GPS

Instruments and the vehicles details must be informed to the
concerned Mandal Task Force Teams and concerned Sub-
Collector/RDOs.

6. The Sign Board should be displayed in permitted de-casting area
and Sign Board should contain Name of Pattadhars, Sy.Nos.,
Geo-coordinates, Location, Loading & Path Maintenance charges
etc.

7. The De-casting pattadar should maintain proper Registers of
loading and transportation of vehicle details.

8. The pattaland owner should follow the NGT orders while
conducting de-casting of sand.

9. The De-casting of sand in the respective survey No's shall be
valid up to when the River Godavari receives floods or exhaust of
the permitted quantity whichever is earlier.

10. The De-casting of sand in the pattaland permission is allowed
under existing Free Sand Policy only.

11. If any deviations observed while following the above conditions,
the permission for de-casting of sand shall be cancelled at any
time by the District Administration without any prior notice.

It is submitted for approval and same may be placed before coming
DLSC.

ADM&G Joint Collector, District Collector,
RJY E.G.Dist, Kakinada E.G.Dist, Kakinada.
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24/12/2018 3:28 PM

Note # 4

Sir,

May be permitted to do de-casting of sand and same may be placed before next DLSC.

25/12/2018 2:03 PM

Note # 5

26/12/2018 8:39 AM

Note # 6

26/12/2018 4:18 PM

Note # 7

26/12/2018 5:59 PM

casting of sand and same may be placed before next DLSC.

KLV PRASAD
(ASSISTANT DIRECTOR)

casting of sand and same may be placed before next DLSC.

A MALLIKARJUNA
(JOINT COLLECTOR)

KARTIKEYA MISRA
(COLLECTOR & DISTRICT MAGISTRATE)

A MALLIKARJUNA
(JOINT COLLECTOR)

KLV PRASAD
(ASSISTANT DIRECTOR)

KLV PRASAD
(ASSISTANT DIRECTOR)

A MALLIKARJUNA
(JOINT COLLECTOR)

KARTIKEYA MISRA
MAGISTRATE)

A MALLIKARJUNA
(JOINT COLLECTOR)

KLV PRASAD
(ASSISTANT DIRECTOR)
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Note # 3

----------------------------------------------------------------------------
Subject:- De-casting of sand from Patta lands - Seethanagaram

Mandal - Application of Sri Sangisetti Surya Rao and Matta
Adinaryana in Survey No.38/4C, 4D of Ac.5.00 cts in
Seethanagaram Village - Verification of Ownership and
fixation of boundaries - Tahsildar submitted the report -
Further Joint inspection conducted on 22.11.2018 for the
applied lands with line departments - Report submitted –
Permission may be accorded - Reg.

----------------------------------------------------------------------------
Reference: 1.L.Dis.REV-ESECOMAM(REP)/151/2018-JA(E4)-CLO-EG,

dated 08.08.2018 of the District Collector, East
Godavari District.

2.G/4588/2018, Dated: 14.12.2018, the Sub-Collector,
Rajamahendravaram.

***
Kindly see the references cited.

Through the reference 1st cited, the District Collector, East
Godavari District has directed the Asst. Director of Mines & Geology,
Rajamahendravaram that Sri Sangisetti Surya Rao and Matta
Adinaryana have made a representation requesting to grant
permission for removal of sand in Sy.No.38/4C & 38/4D of Ac.5.00 cts
in Seethanagaram Village & Mandal and directed to conduct detailed
enquiry and take necessary action as per rules in vogue.

The Sub-Collector, Rajamahendravaram through the reference
2nd cited has addressed a letter to the District Collector, East Godavari
District and reported that Sri Sangisetti Surya Rao and Matta
Adinaryana have filed representations for De-casting of sand from the
lands in Sy. No.38/4C & 38/4D of Seethanagaram Village & Mandal. In
this connection, joint inspection was conducted on 22.11.2018 in the
above applied lands along with the Technical Assistant, Mines and
Geology, Rajamahendravaram; Asst. Engineer, Water Resource Dept.,
Godavari Head works Division, Dowlaiswaram; Assistant Director(FAC),
Agriculture Dept., Korukonda; AE, Ground Water & Water Audit Dept;
Tahsildar, Seethanagaram & Mandal Surveyor, Seethanagaram and
the Officials have submitted their reports. The details of Reports of
Inspecting officials are as follows:

Tahsildar, Seethanagaram:

The Tahsildar, Seethanagaram vide Lr.No.Ref.A/448/2018, dated
07.09.2018 has informed that Tahsildar, Seethanagaram alongwith the
VRO, Seethanagaram, MRI, Seethanagaram and the Mandal Surveyor,
Seethanagaram have inspected the land and fixed the boundaries on
ground and prepared FMB Sketches each and every Survey Number
wise and also prepared combined sketches. Further, the Tahsildar has
recommended for an extent of Acres 4.28 cents in Sy.Nos.38/4C &
38/4D of Seethanagaram Village & Mandal, East Godavari District. The
details are as follows:
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1. Sri Sangisetti Surya Rao, S/o China Tatayya:- As per
revenue records the land applied for Ac.2.50 cts. in Sy.No.38/4C
of Seethanagaram Village is classified as G.D are under
possession and enjoyment of Sri Sangisetti Surya Rao, S/o China
Tatayya of Seethanagaram Mandal. Whereas the extent of
Ac.1.78 cts in Sy.No.38/4C is covered with sand and the
remaining extent of Ac.0.72 cts is with water. Hence, Tahsildar
recommended for excavation of Ac.1.78 cts in
Sy.No.38/4C.

2. Sri Matta Adinarayana, S/o Satyam:- As per revenue records
the land applied for Ac.2.50 cts in Sy.No.38/4D of
Seethanagaram Village is classified as G.D are under possession
and enjoyment of Sri Matta Adinarayana, S/o Satyam of
Seethanagaram Mandal. Whereas the extent in Ac.2.50 cts in
Sy.No.38/4D is covered with sand. Hence, the Tahsildar
recommended for excavation of Ac.2.50 cts in
Sy.No.38/4D.

The Tahsildar, Seethanagaram has recommended the following
extents of the each applicant mentioned against each as the same
lands are with the possession and enjoyment and at present covered
with sand on ground, as adjacent land owners deposed that they have
no objection to allow De-casting in the proposed land.

Sl.No. Name of the applicant Sy.Nos.
Applied Extent

Ac. cts

Tahsildar
recommended
extent Ac. cts

1 Sri Sangisetti Surya Rao,
S/o China Tatayya

38/4C 2.50 1.78

2 Sri Matta Adinarayana, S/o
Satyam

38/4D 2.50 2.50

Total Extent in Acres 5.00 4.28

Asst. Director of Mines & Geology, Rajamahendravaram:

The Asst. Director of Mines & Geology, Rajamahendravaram has
informed that the Technical Assistant has inspected the patta lands of
Sri Sangisetti Surya Rao & Sri Matta Adinarayana on 22.11.2018 and
reported that the Mandal Surveyor of Seethanagaram Mandal has
shown the above said area in Sy.No.38/4C and 38/4D of extent
Ac.4.28 cts of Seethanagaram which is totally covered with sand
deposits and the Mandal Surveyor has also fixed the boundaries of the
Pattadars in Sy.No.38/4C & 38/4D of extent Ac.4.28 cts of
Seethanagaram Village & Mandal and marked the field stones on the
ground. Further, as per the Ground Water Dept. report, leaving a safe
margin of 500 m distance from HPCL Gas Pipeline carrying structure
de-casting may be allowed and as per Rule 9 of APMMC Rules, 1966,
“not quarry within 500 meters of any existing structure such as
bridges, dams weirs or any other cross drainage structures. The local
officials of the respective depts. shall protect their structures and to
establish and maintain a signboard at periphery of 500 mts distance
indicating that no sand mining is allowed.
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After fixation of boundaries by the Mandal Surveyor,
Seethanagaram, they have recorded the Geo-coordinates at each field
stones demarcated by the Mandal Surveyor for de-casting of sand.

Further submitted that, after taking the Geo-coordinates, the
area comes to an extent of Acs 1.51 cts approximately. The AD,
Agriculture has informed the depth of the sand varies from 2.00 to
4.00 mts with an average depth of 3.00 mts. The total quantity of
sand is available in the de-casting of patta land is 18,332.91
cum (1.51 X 4047 sqmt X 3.00 mts).

Sl.No. Name of the Applicant Sy.Nos
Extent Ac.

cts
Latitude Longitude

1

Sri Sangisetti Surya Rao & Sri
Matta Adinarayana

38/4C &
38/4D

1.51

17°11'24.66"N 81°40'8.05"E

17°11'24.11"N 81°40'6.61"E

17°11'23.53"N 81°40'5.20"E

17°11'21.62"N 81°40'6.29"E

17°11'22.09"N 81°40'7.53"E

17°11'22.91"N 81°40'9.11"E

Asst. Director, Agriculture Department, Korukonda:

The Assistant Director of Agriculture, Korukonda has inspected on
22.11.2018 along with the line dept. officials and stated the following
observations.

1. The depth of the sand ranges from 2.00 Mts to 4.00 Mts with an
average of 3.00 Mts and the total estimation as per the
reconnaissance survey conducted at the site is 51,963 cum.

2. The entire area is subjected to recurring submergence and
casting of sand due to floods of River Godavari.

3. The land can be brought under cultivation of deep melon
varieties only after de-casting of sand.

EE, Godavari Head Works, Dowlaiswaram Report:

The Executive Engineer, Godavari Head Works Division,
Dowlaiswaram vide Lr.No.AB/A5/1095M, dated 05.09.2018 has
informed that the officials of W.R.Dept. have inspected the site along
with officials of Mines & Revenue Dept. on 01.08.2018 and found that
the proposed sites situated in the midstream lanka land in between the
flood bank. Hence, de-casting of sand in their patta lands may be
permitted in terms of orders issued by the Government in Memo
No.3066/M-II(1)/2016-7, dated 22.03.2016 and subject to following
terms and conditions.

1. Due to permitting for de-casting of sand, the applicants should
not create any hindrance to free flow of River Godavari.

2. The de-casting of sand in the respective survey No’s shall be
valid up to when the River Godavari receives floods or completion
of de-casting of sand in their patta lands whoever is earlier.

3. The De-casting can be done only in Survey No’s 38/4C & 38/4D
situated in Seethanagaram Village & Mandal only.
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4. The applicant should abide by the orders in O.A. No.516/2015,
dated 25.01.2017 issued by the Hon’ble National Green Tribunal.

5. The applicants were prohibited for using machinery for de-casting
of sand and heavy vehicles for conveyance of excavated sand.
The de-casting of sand shall be done by manual and conveyed
the same through non-mechanized boats only.

6. The each applicant shall be pay security deposit for an amount of
Rs.25,000/- towards refundable security deposit amount in the
shape of Demand Draft obtained in favour of Executive Engineer,
Godavari Head Works Division, Dowlaiswaram before proceeding
de-casting of sand in their patta lands.

7. The accorded permission is purely temporary and liable for
cancellation at any time without assigning any reasons thereof.

8. If any legal disputes arises in the above lands this department
will not be held any responsibility.

9. The transportation of de-casted sand is being proposed at
Km.33.300 of AGLB.

10. The River Conservator/Executive Engineer reserve the rights to
stop quarrying of sand for violation of River Conservancy act or
any other mandatory rules without assigning any reasons.

Dy. Director, Ground Water & Water Audit Dept.,
Rajamahendravaram Report:

The Dy. Director, Ground Water & Water Audit Dept.,
Rajamahendravaram vide Lr.No.1808/Hg/SM/2018-19, dated
06.12.2018 has informed that they have inspected the site along with
officials of Irrigation and Mines & Geology Dept. on 22.11.2018 and
recommended the De-casting of sand in pattalands. The details are as
follows:

1. There is a structure towards south of the proposed area of de-
casting carrying HPCL gas pipe line within 500m.

2. The existing ground water structures are found within 500 m
distance from the proposed area of de-casting.

3. However, the principle aim of removal of sand deposition in the
proposed patta lands is to make the land fit for agriculture
practice as earlier. In the wake of above issue of existing HPCL
gas pipe line, de-casting is not allowed over the entire area but
leaving a safe margin of 500m distance from the HPCL gas pipe
line carrying structure de-cassting may be allowed within the
following Geo-coordinates only.

Sl.No. Latitude Longitude

1 17°11'24.66"N 81°40'8.05"E

2 17°11'24.11"N 81°40'6.61"E

3 17°11'23.53"N 81°40'5.20"E

4 17°11'21.62"N 81°40'6.29"E

5 17°11'22.09"N 81°40'7.53"E

6 17°11'22.91"N 81°40'9.11"E
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ln view of the circumstances, the Sub-Collector,
Rajamahendravaram has finally recommended for de-casting of the
sand in the proposed land for the quantity recommended by the
inspection team officials and requested to put in DLSC for taking
further action and enclosed the reports of the Technical Assistant,
Mines and Geology, Rajamahendravaram; Deputy Executive Engineer,
Godavari Head Works Division, Dowlaiswaram; Assistant Director,
Agriculture Dept., Korukonda; Tahsildar, Seethanagaram and Dy.
Director, Ground Water & Water Audit Dept., Rajamahendravaram.

Rule Position:

As per the Memo No.3066/M-lI(1)/2016-7, dated: 22.03.2016,
Industries & Commerce (M-ll) Department, Govt. of Andhra Pradesh:

1. The Government hereby permits de-casting of sand deposited in
the patta lands to enable the pattadars to make their agriculture
lands cultivable. The de-casting of leached out sand bearing
areas casted due to marine sea transgression and regression
long back especially in Prakasam district, is also permitted. The
public can procure the sand from the patta lands with the
permission of the pattadar. If, the pattadar removes and
disposes the sand from their lands, they shall make the sand
available to the public on collection of their expenditure spent on
excavation and loading of sand.

2. The de-casting of sand from patta lands shall be submit to
fulfillment of conditions stipulated in the Gol Notification
S.O.1533, dt: 14.09.2006 and subsequent notifications especially
notification No. S.O.141 (E), dt: 15.01.2016 issued by the
MOEFCC, Govt. of lndia.

3. The de-casting of sand from patta lands shall be permitted only
after verification of ownership, fixation of boundaries, and
assessment of sand quantity to be removed.

4. The sale of sand from the patta lands is strictly prohibited.

Further, it is submitted that the Government vide
Memo.No.3066/M.II(1)/ 2016-7, Date:22-03-2016 issued instructions
on de-casting of sand in pattalands stating that the Government is
hereby permits de-casting of sand deposited in the pattalands to
enable the pattadars to make their agriculture lands cultivable. The
de-casting of leached out sand bearing areas casted due to marine sea
transgression and regression long back especially in Prakasam District,
is also permitted. The public can procure the sand from the patta
lands with the permission of the pattadar. If the pattadar removes
and disposes the sand from their lands, they shall make the sand
available to the public on collection of their expenditure spent on
excavation and loading of sand. The de-casting of sand from patta
lands shall be submit to fulfillment of conditions stipulated in the GoI
Notification S.O.1533, Date:14-09-2006 and subsequent notifications
especially Notification No.S.O.141 (E), Date:15-01-2016 issued by the
MoEFCC, Govt. of India. The de-casting of sand from patta lands shall
be permitted only after verification of ownership, fixation of
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boundaries, and assessment of sand quantity to be removed. The sale
of sand from the patta lands is strictly prohibited. The Collectors &
District Magistrates / Commissioners of Police / Superintendents of
Police / Director of Mines & Geology, A.P., Hyderabad, shall take
necessary action accordingly.

It is submitted that as per S.O.No.141(E), Dt.15-01-2016 in
Appendix -IX in certain cases exempted from requirement of
Environmental Clearances in which " Removal of sand deposits on
Agricultural field after flood by farmers." This clause is applicable
in the present case. Hence the Environmental Clearance is exempted.

Further, it is submitted that the Secretary to Government
(Mines), Industries and Commerce (M.III) Department vide
Memo.No.1133/M.III(2)/2017-1, Date: 10-02-2017 has informed that
the Hon'ble National Green Tribunal (NGT), New Delhi in the
Application No.516/2015 (M.A.Nos.478/2016 & 479/2016) dated: 8-
12-2016 has restrained both the states of Telangana and Andhra
Pradesh, that any corporation, Authority or person carrying on
mechanical mining of sand in the river bed in connection with
O.A.No.516/2015 and other questioning the quarrying of sand by
mechanical means. All the District Collectors in the state are,
therefore, instructed to take immediate necessary steps to stop any
mechanical mining of sand in the river beds in the state for strict
implementation of the Hon'ble Tribunal orders Dt.08-12-2016 & 25-01-
2017.

Hence, the application of Sri Sangisetti Surya Rao & Sri Matta
Adinarayana for de-casting of sand in Sy.Nos.38/4C & 38/4D of
Seethanagaram Village & Mandal, over an extent of 1.51 Acs, (0.611
Hects,)

Permission may be accorded for De-casting of Sand in the
Pattalands duly following the conditions.

1. The pattaland owner should not sell the sand.
2. The pattaland owner should excavate sand in 1.51 Acres with an

average depth of 3.0 meters only with an estimated quantity
of 18333 cum.

3. The pattaland owner should excavate the sand manually only.
4. The transportation of sand should be conducted by Tractors only

(3 cums).
5. The sand transporting vehicles should be installed with GPS

Instruments and the vehicles details must be informed to the
concerned Mandal Task Force Teams and concerned Sub-
Collector/RDOs.

6. The Sign Board should be displayed in permitted de-casting area
and Sign Board should contain Name of Pattadhars, Sy.Nos.,
Geo-coordinates, Location, Loading & Path Maintenance charges
etc.

7. The De-casting pattadar should maintain proper Registers of
loading and transportation of vehicle details.
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8. The pattaland owner should follow the NGT orders while
conducting de

9. The De-casting of sand in the respective survey No's shall be
valid up to when the River Godavari receives floods or exhau
the permitted quantity whichever is earlier.

10. The De-casting of sand in the pattaland permission is allowed
under existing Free Sand Policy only.

11. If any deviations observed while following the above conditions,
the permission for de
time by the District Administration without any prior notice.

It is submitted for approval and same may be placed before coming
DLSC.

ADM&G
RJY

23/12/2018 8:56 AM

Note # 4

Sir,

May be permitted to do de-casting of sand and same may be placed before next DLSC.

25/12/2018 2:03 PM

Note # 5

26/12/2018 8:39 AM

Note # 6

26/12/2018 4:18 PM

Note # 7

26/12/2018 5:57 PM

The pattaland owner should follow the NGT orders while
conducting de-casting of sand.

casting of sand in the respective survey No's shall be
valid up to when the River Godavari receives floods or exhau
the permitted quantity whichever is earlier.

casting of sand in the pattaland permission is allowed
under existing Free Sand Policy only.
If any deviations observed while following the above conditions,
the permission for de-casting of sand sh
time by the District Administration without any prior notice.

It is submitted for approval and same may be placed before coming

Joint Collector,
E.G.Dist, Kakinada

casting of sand and same may be placed before next DLSC.

The pattaland owner should follow the NGT orders while

casting of sand in the respective survey No's shall be
valid up to when the River Godavari receives floods or exhaust of
the permitted quantity whichever is earlier.

casting of sand in the pattaland permission is allowed

If any deviations observed while following the above conditions,
casting of sand shall be cancelled at any

time by the District Administration without any prior notice.

It is submitted for approval and same may be placed before coming

District Collector,
E.G.Dist, Kakinada.

KLV PRASAD
(ASSISTANT DIRECTOR)

casting of sand and same may be placed before next DLSC.

A MALLIKARJUNA
(JOINT COLLECTOR)

KARTIKEYA MISRA
(COLLECTOR & DISTRICT MAGISTRATE)

A MALLIKARJUNA
(JOINT COLLECTOR)

KLV PRASAD
(ASSISTANT DIRECTOR)

The pattaland owner should follow the NGT orders while

casting of sand in the respective survey No's shall be
st of

casting of sand in the pattaland permission is allowed

If any deviations observed while following the above conditions,
all be cancelled at any

It is submitted for approval and same may be placed before coming

KLV PRASAD
(ASSISTANT DIRECTOR)

A MALLIKARJUNA
(JOINT COLLECTOR)

KARTIKEYA MISRA
(COLLECTOR & DISTRICT MAGISTRATE)

A MALLIKARJUNA
(JOINT COLLECTOR)

KLV PRASAD
(ASSISTANT DIRECTOR)
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Note # 4

----------------------------------------------------------------------------
Subject:- De-casting of sand from Patta lands - Seethanagaram

Mandal - Application of Smt Maddipudi Seetayamma in
Survey No.160, 162/1B, 163/2 of Ac.7.94 cts in
Mulakallanka Village - Verification of Ownership and
fixation of boundaries - Tahsildar submitted the report -
Joint inspection conducted on 26.11.2018 with line
departments - Report submitted – Submitted for approval
- Reg.

----------------------------------------------------------------------------
Reference: 1.L.Dis.REV-ESECOMAM(REP)/181/2018-JA(E4)-CLO-EG,

dated 14.09.2018 of the District Collector, East
Godavari District.

2.G/4595/2018, Dated: 14.12.2018, the Sub-Collector,
Rajamahendravaram.

***
Kindly see the references cited.

Through the reference 1st cited, the District Collector, East
Godavari District has directed the Asst. Director of Mines & Geology,
Rajamahendravaram that Smt Maddipudi Seetayamma has made a
representation requesting to grant permission for removal of sand in
Sy.No.160, 162/1B, 163/2 of Ac.7.94 cts in Mulakallanka Village of
Seethanagaram Mandal and directed to conduct detailed enquiry and
take necessary action as per rules in vogue.

The Sub-Collector, Rajamahendravaram through the reference
2nd cited has addressed a letter to the District Collector, East Godavari
District and reported that Smt Maddipudi Seetayamma has filed
representations for De-casting of sand from the lands in Sy. No.160,
162/1B, 163/2 of Mulakallanka Village of Seethanagaram Mandal. In
this connection, joint inspection was conducted on 26.11.2018 in the
above applied lands along with the Technical Assistant, Mines and
Geology, Rajamahendravaram; Asst. Engineer, Water Resource Dept.,
Godavari Head works Division, Dowlaiswaram; Assistant Director(FAC),
Agriculture Dept., Korukonda; AE, Ground Water & Water Audit Dept;
Tahsildar, Seethanagaram & Mandal Surveyor, Seethanagaram and
the Officials have submitted their reports. The details of Reports of
Inspecting officials are as follows:

Tahsildar, Seethanagaram:

The Tahsildar, Seethanagaram vide Lr.No.Ref.A/626/2018, dated
28.11.2018 has informed that Tahsildar, Seethanagaram alongwith the
VRO, Mulakallanka, MRI, Seethanagaram and the Mandal Surveyor,
Seethanagaram have inspected the land and fixed the boundaries on
ground and prepared FMB Sketches each and every Survey Number
wise and also prepared combined sketches. Further, the Tahsildar has
recommended for an extent of Acres 2.21 cents in Sy.Nos.160,
162/1B, 163/2 of Mulakallanka Village, Seethanagaram Mandal, East
Godavari District. The details are as follows:
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1. Smt Maddipudi Seetayamma, W/o Bojjiyya:- As per revenue
records the land applied for Ac.7.94 cts. in Sy.No.160, 162/1B,
163/2 of Mulakallanka Village is classified as G.D are under
possession and enjoyment of Smt Maddipudi Seetayamma, W/o
Venkata Krishna Rao of Seethanagaram Mandal. Whereas the
extent of Ac.2.21 cts in Sy.No.160, 162/1B, 163/2 is with sand
and the remaining extent of Ac.5.73 cts is under
waterlogged condition. Hence Tahsildar recommended for
excavation of Ac.2.21 cts only.

The Tahsildar, Seethanagaram has recommended the following
extents of the each applicant mentioned against each as the same
lands are with the possession and enjoyment and at present covered
with sand on ground, as adjacent land owners deposed that they have
no objection to allow De-casting in the proposed land.

Sl.
No.

Name of the applicant Sy.Nos.
Applied Extent

Ac. cts

Tahsildar
recommended
extent Ac. cts

Remarks

1
Smt Maddipudi Seetayamma,
W/o Venkata Krishna Rao

160 3.80 2.21 An extent of Ac5.73
cts was filled with

water
162/1B 2.39

163/2 1.75

Total 7.94 2.21

Asst. Director of Mines & Geology, Rajamahendravaram:

The Asst. Director of Mines & Geology, Rajamahendravaram has
informed that the Technical Assistant has inspected the patta lands of
Smt Maddipudi Seetayamma on 26.11.2018 and reported that the
Mandal Surveyor of Seethanagaram Mandal has shown the above said
area in Sy.No.160, 162/1B, 163/2 of extent Ac.2.21 cts of
Mulakalalanka which is totally covered with sand deposits and the
Mandal Surveyor has also fixed the boundaries of the Pattadars in
Sy.No.160, 162/1B, 163/2 of extent Ac.2.21 cts of Mulakalalanka
Village, Seethanagaram Mandal and marked the field stones on the
ground and after fixation of boundaries by the Mandal Surveyor,
Seethanagaram, he was recorded the Geo-coordinates at each field
stones demarcated by the Mandal Surveyor for de-casting of sand.

Further submitted that, after taking the Geo-coordinates, the
area comes to an extent of Acs 2.21 cts approximately. The AD,
Agriculture has informed the depth of the sand varies from 3.00 to
5.00 mts with an average depth of 4.00 mts. The total quantity of
sand is available in the de-casting of patta land is 35,775 cum (2.21 X
4047 sqmt X 4.00 mts).

Sl.
No.

Name of the Applicant Sy.No.
Extent
Ac. Cts.

Geo Coordinates

1
Smt Maddipudi
Seetayamma

160, 162/1B,
163/2

2.21

17° 6'16.60"N 81°43'58.38"E

17° 6'16.62"N 81°43'58.22"E

17° 6'16.60"N 81°43'57.80"E

17° 6'16.93"N 81°43'57.67"E

17° 6'22.10"N 81°44'0.21"E

17° 6'21.33"N 81°44'0.81"E

17° 6'15.09"N 81°44'6.19"E

17° 6'14.78"N 81°44'7.83"E

17° 6'17.02"N 81°44'9.10"E

17° 6'18.21"N 81°44'7.66"E
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Asst. Director, Agriculture Department, Korukonda:

The Assistant Director of Agriculture, Korukonda has inspected
the area along with the line dept. officials and stated that Mandal
Surveyor of Seethanagaram has shown the said area in the field which
is totally covered by sand and fixed the boundaries of the
pattadar’s Sy.Nos and marked the stones on the ground. The AD,
Agriculture found the following observations:

1. The depth of the sand ranges from 3.00 Mts to 5.00 Mts with an
average of 4.00 Mts and the total estimation as per the
reconnaissance survey conducted at the site is 35,775 cum.

2. The entire area is subjected to recurring submergence and
casting of sand due to floods of River Godavari.

3. The land can be brought under cultivation of deep rooted melon
varieties only after de-casting of sand.

EE, Godavari Head Works, Dowlaiswaram Report:

The Executive Engineer, Godavari Head Works Division,
Dowlaiswaram vide Lr.No.AB/A5/1617M, dated 04.12.2018 has
informed that the officials of W.R.Dept. have inspected the site along
with officials of Mines & Revenue Dept. on 26.11.2018 and found that
the proposed sites situated in the midstream lanka land in between the
flood bank. Hence, de-casting of sand in their patta lands may be
permitted in terms of orders issued by the Government in Memo
No.3066/M-II(1)/2016-7, dated 22.03.2016 and subject to following
terms and conditions.

1. Due to permitting for de-casting of sand, the applicants should
not create any hindrance to free flow of River Godavari.

2. The de-casting of sand in the respective survey No’s shall be
valid up to when the River Godavari receives floods or completion
of de-casting of sand in their patta lands whoever is earlier.

3. The De-casting can be done only in Survey No’s 160, 162/1B &
163/2 situated in Mulakallanka Village of Seethanagaram Mandal
only.

4. The applicant should abide by the orders in O.A. No.516/2015,
dated 25.01.2017 issued by the Hon’ble National Green Tribunal.

5. The applicants were prohibited for using machinery for de-casting
of sand and heavy vehicles for conveyance of excavated sand.
The de-casting of sand shall be done by manual and conveyed
the same through non-mechanized boats only.

6. The each applicant shall be pay security deposit for an amount of
Rs.50,000/- towards refundable security deposit amount in the
shape of Demand Draft obtained in favour of Executive Engineer,
Godavari Head Works Division, Dowlaiswaram before proceeding
de-casting of sand in their patta lands.

7. The accorded permission is purely temporary and liable for
cancellation at any time without assigning any reasons thereof.

8. If any legal disputes arises in the above lands this department
will not be held any responsibility.
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9. The transportation of de-casted sand is being proposed at
Km.22.200 of AGLB.

10. The River Conservator/Executive Engineer reserve the rights to
stop quarrying of sand for violation of River Conservancy act or
any other mandatory rules without assigning any reasons.

Dy. Director, Ground Water & Water Audit Dept.,
Rajamahendravaram Report:

The Dy. Director, Ground Water & Water Audit Dept.,
Rajamahendravaram vide Lr.No.1808/Hg/SM/2018-19, dated
04.12.2018 has informed that they have inspected the site along with
officials of Irrigation and Mines & Geology Dept. on 26.11.2018 and
recommended the De-casting of sand in pattalands. The details are as
follows:

1. There are no Cross drainage structures, Bridges, Weirs and other
important structures within the in 500m distance from the
proposed sand deposition area.

2. Ground water structures are found within 500 m distance in the
South East direction from the proposed sand reach area.

3. As the principle aim of removal of sand deposition in the
proposed patta lands is to make the land fit for agriculture
practice as earlier, removal of sand deposition may be allowed
within the available polygon areas.

Sl.No.

Polygon - I

17° 6'16.93"N 81°43'57.67"E

1 17° 6'22.10"N 81°44'0.21"E

2 17° 6'21.33"N 81°44'0.81"E

3 17° 6'16.60"N 81°43'58.38"E

4 17° 6'16.62"N 81°43'58.22"E

5 17° 6'16.60"N 81°43'57.80"E

6

Polygon - II

17° 6'15.42"N 81°44'5.18"E

7 17° 6'18.21"N 81°44'6.55"E

8 17° 6'18.21"N 81°44'7.66"E

9 17° 6'15.09"N 81°44'6.19"E

ln view of the circumstances, the Sub-Collector,
Rajamahendravaram has finally recommended for de-casting of the
sand in the proposed land for the quantity recommended by the
inspection team officials and requested to put in DLSC for taking
further action and enclosed the reports of the Assistant Director of
Mines and Geology, Rajamahendravaram; Executive Engineer,
Godavari Head Works Division, Dowlaiswaram; Assistant Director,
Agriculture Dept., Korukonda; Tahsildar, Seethanagaram and Dy.
Director, Ground Water & Water Audit Dept., Rajamahendravaram.

Rule Position:

As per the Memo No.3066/M-lI(1)/2016-7, dated: 22.03.2016,
Industries & Commerce (M-ll) Department, Govt. of Andhra Pradesh:

1. The Government hereby permits de-casting of sand deposited in
the patta lands to enable the pattadars to make their agriculture
lands cultivable. The de-casting of leached out sand bearing
areas casted due to marine sea transgression and regression
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long back especially in Prakasam district, is also permitted. The
public can procure the sand from the patta lands with the
permission of the pattadar. If, the pattadar removes and
disposes the sand from their lands, they shall make the sand
available to the public on collection of their expenditure spent on
excavation and loading of sand.

2. The de-casting of sand from patta lands shall be submit to
fulfillment of conditions stipulated in the Gol Notification
S.O.1533, dt: 14.09.2006 and subsequent notifications especially
notification No. S.O.141 (E), dt: 15.01.2016 issued by the
MOEFCC, Govt. of India.

3. The de-casting of sand from patta lands shall be permitted only
after verification of ownership, fixation of boundaries, and
assessment of sand quantity to be removed.

4. The sale of sand from the patta lands is strictly prohibited.

It is submitted that as per S.O.No.141(E), Dt.15-01-2016 in
Appendix -IX in certain cases exempted from requirement of
Environmental Clearances in which "Removal of sand deposits on
Agricultural field after flood by farmers." This clause is applicable
in the present case. Hence the Environmental Clearance is exempted.

Further, it is submitted that the Secretary to Government
(Mines), Industries and Commerce (M.III) Department vide
Memo.No.1133/M.III(2)/2017-1, Date: 10-02-2017 has informed that
the Hon'ble National Green Tribunal (NGT), New Delhi in the
Application No.516/2015 (M.A.Nos.478/2016 & 479/2016) dated: 8-
12-2016 has restrained both the states of Telangana and Andhra
Pradesh, that any corporation, Authority or person carrying on
mechanical mining of sand in the river bed in connection with
O.A.No.516/2015 and other questioning the quarrying of sand by
mechanical means. All the District Collectors in the state are,
therefore, instructed to take immediate necessary steps to stop any
mechanical mining of sand in the river beds in the state for strict
implementation of the Hon'ble Tribunal orders Dt.08-12-2016 & 25-01-
2017.

Hence, the application of Smt Maddipudi Seethayamma for de-
casting of sand from her Pattalands in Sy.Nos.160, 162/1B, 163/2 of
Mulakallanka Village of Seethanagaram Mandal, over an extent of 2.21
Acs, (0.894 Hects,) may be permitted duly imposing following
conditions.

1. The pattaland owner should not sell the sand.
2. The pattaland owner should excavate sand with an average

depth of 4.0 meters only with an estimated quantity
of 35,775 cum.

3. The pattaland owner should excavate the sand manually only.
4. The transportation of sand should be conducted by Tractors only

(3 cums).
5. The sand transporting vehicles should be installed with GPS

Instruments and the vehicles details must be informed to the
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concerned Mandal Task Force Teams and concerned Sub
Collector/RDOs.

6. The Sign Board should be displayed in permitted de
and Sign Board should contain Name of Pa
Geo-coordinates, Location, Loading & Path Maintenance charges
etc.

7. The De-casting pattadar should maintain proper Registers of
loading and transportation of vehicle details.

8. The pattaland owner should follow the NGT orders while
conducting de

9. The De-casting of sand in the respective survey No's shall be
valid up to when the River Godavari receives floods or exhaust of
the permitted quantity whichever is earlier.

10. The De-casting of sand in the pattaland permission is allowe
under existing Free Sand Policy only.

11. If any deviations observed while following the above conditions,
the permission for de
time by the District Administration without any prior notice.

It is submitted for
DLSC.

ADM&G
RJY

29/12/2018 12:43 PM

Note # 5

Sir,
may be approved & same mat be place before next DLSC

31/12/2018 9:39 PM

Note # 6

01/01/2019 9:24 AM

Note # 7

01/01/2019 10:12 AM

Note # 8

01/01/2019 4:53 PM

concerned Mandal Task Force Teams and concerned Sub
Collector/RDOs.
The Sign Board should be displayed in permitted de
and Sign Board should contain Name of Pa

coordinates, Location, Loading & Path Maintenance charges

casting pattadar should maintain proper Registers of
loading and transportation of vehicle details.
The pattaland owner should follow the NGT orders while

ng de-casting of sand.
casting of sand in the respective survey No's shall be

valid up to when the River Godavari receives floods or exhaust of
the permitted quantity whichever is earlier.

casting of sand in the pattaland permission is allowe
under existing Free Sand Policy only.
If any deviations observed while following the above conditions,
the permission for de-casting of sand shall be cancelled at any
time by the District Administration without any prior notice.

It is submitted for approval and same may be placed before coming

Joint Collector,
E.G.Dist, Kakinada

may be approved & same mat be place before next DLSC

concerned Mandal Task Force Teams and concerned Sub-

The Sign Board should be displayed in permitted de-casting area
and Sign Board should contain Name of Pattadhars, Sy.Nos.,

coordinates, Location, Loading & Path Maintenance charges

casting pattadar should maintain proper Registers of
loading and transportation of vehicle details.
The pattaland owner should follow the NGT orders while

casting of sand in the respective survey No's shall be
valid up to when the River Godavari receives floods or exhaust of
the permitted quantity whichever is earlier.

casting of sand in the pattaland permission is allowed

If any deviations observed while following the above conditions,
casting of sand shall be cancelled at any

time by the District Administration without any prior notice.

approval and same may be placed before coming

District Collector,
E.G.Dist, Kakinada.

KLV PRASAD
(ASSISTANT DIRECTOR)

may be approved & same mat be place before next DLSC

A MALLIKARJUNA
(JOINT COLLECTOR)

KARTIKEYA MISRA
(COLLECTOR & DISTRICT MAGISTRATE)

A MALLIKARJUNA
(JOINT COLLECTOR)

KLV PRASAD
(ASSISTANT DIRECTOR)

valid up to when the River Godavari receives floods or exhaust of

approval and same may be placed before coming

KLV PRASAD
DIRECTOR)

A MALLIKARJUNA
(JOINT COLLECTOR)

KARTIKEYA MISRA
(COLLECTOR & DISTRICT MAGISTRATE)

MALLIKARJUNA
(JOINT COLLECTOR)

KLV PRASAD
(ASSISTANT DIRECTOR)
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Note # 1

----------------------------------------------------------------------------
Subject:- De-casting of sand from Patta lands - Seethanagaram

Mandal - Application of Smt Kantipudi Satyavathi and 6
others in Survey No.157/1, 157/2, 157/9, 157/13, 160,
162/1A, 163/1B, 164/1A of Ac.17.08 cts in Mulakallanka
Village - Verification of Ownership and fixation of
boundaries - Tahsildar submitted the report - Further Joint
inspection conducted on 26.11.2018 for the applied lands
with line departments - Report submitted – Permission
may be accorded - Reg.

---------------------------------------------------------------------------
Reference: 1.L.Dis.REV-ESECOMAM(REP)/227/2018-JA(E4)-CLO-EG,

dated 09.11.2018 of the District Collector, East
Godavari District.

2.G/4597/2018, Dated: 14.12.2018, the Sub-Collector,
Rajamahendravaram.

***
Kindly see the references cited.

Through the reference 1st cited, the District Collector, East
Godavari District has directed the Asst. Director of Mines & Geology,
Rajamahendravaram that Smt Kantipudi Satyavathi and 6 others have
made a representation requesting to grant permission for removal of
sand in Sy.No. 157/1, 157/2, 157/9, 157/13, 160, 162/1A, 163/1B,
163/2, 164/1A of Ac.17.08 cts in Mulakallanka Village of
Seethanagaram Mandal and directed to conduct detailed enquiry and
take necessary action as per rules in vogue.

The Sub-Collector, Rajamahendravaram through the reference
2nd cited has addressed a letter to the District Collector, East Godavari
District and reported that Sri Bandi Satyanarayana & 2 others have
filed representations for De-casting of sand from the lands in Sy. No.
157/1, 157/2, 157/9, 157/13, 160, 162/1A, 163/1B, 164/1A etc., of
Mulakallanka Village of Seethanagaram Mandal. In this connection,
joint inspection was conducted on 26.11.2018 in the above applied
lands along with the Technical Assistant, Mines and Geology,
Rajamahendravaram; Asst. Engineer, Water Resource Dept., Godavari
Head works Division, Dowlaiswaram; Assistant Director(FAC),
Agriculture Dept., Korukonda; AE, Ground Water & Water Audit Dept;
Tahsildar, Seethanagaram & Mandal Surveyor, Seethanagaram and
the Officials have submitted their reports. The details of Reports of
Inspecting officials are as follows:

Tahsildar, Seethanagaram:

The Tahsildar, Seethanagaram vide Lr.No.Ref.A/623/2018, dated
28.11.2018 has informed that Tahsildar, Seethanagaram alongwith the
VRO, Mulakallanka, MRI, Seethanagaram and the Mandal Surveyor,
Seethanagaram have inspected the land and fixed the boundaries on
ground and prepared FMB Sketches each and every Survey Number
wise and also prepared combined sketches. Further, the Tahsildar has
recommended for an extent of Acres 9.00 cents in Sy.Nos.157/1,
157/2, 157/9, 157/13, 160, 162/1A, 163/1B, 164/1A etc., of
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Mulakallanka Village, Seethanagaram Mandal, East Godavari District.
The details are as follows:

1. Smt Kantipudi Satyavathi, W/o Bojjiyya:- As per revenue
records the land applied for Ac.1.50 cts. in Sy.No.157/2, 157/13
of Mulakallanka Village is classified as G.D are under possession
and enjoyment of Smt Kantipudi Satyavathi of Seethanagaram
Mandal and the applied extent of Ac.1.50 cents in
Sy.No.157/13 & 157/2 is covered with sand and
the Tahsildar recommended for excavation.

2. Sri Maddipudi Nageswara Rao, S/o Venkata Ramarao:- As
per revenue records the land applied for Ac.3.80 cts in
Sy.No.157/1, 157/9, 160, 162/1A, 163/2 of Mulakallanka Village
is classified as G.D are under possession and enjoyment of Sri
Maddipudi Nageswara Rao of Seethanagaram Mandal and out of
the applied extent in Ac.3.80 cts, Ac.1.89 cts is covered with
sand and the remaining extent of Ac.1.91 is covered with
water. Finally Tahsildar recommended for excavation of
1.89 cts only.

3. Sri Maddipudi Srinivasa Rao, S/o Venkata Bucchi
Ramarao:- As per revenue records the land applied for Ac 5.06
cts in Sy.No.157/1, 157/9, 160, 162/1A, 163/2 of Mulakallanka
village is classified as G.D are under possession and enjoyment
of Sri Maddipudi Srinivasa Rao of Seethanagaram Mandal. And
out of the applied extent of Ac.5.06 cts, Ac.1.89 cts is covered
with sand and the remaining extent of Ac.3.17 cts is
covered with water. Finally Tahsildar recommended for
excavation of Ac.1.89 cts only.

4. Sri Maddipudi Rammohan Rao, S/o Venkata Bucchi
Ramarao:- As per revenue records the land applied for Ac 2.55
cts in Sy.No.157/1, 157/9, 162/1A, 163/2 of Mulakallanka village
is classified as G.D are under possession and enjoyment of Sri
Maddipudi Rammohana Rao of Seethanagaram Mandal. And out
of the applied extent of Ac.2.55 cts, Ac.1.90 cts is covered
with sand and the remaining extent of Ac.0.65 cts is
covered with water. Finally Tahsildar recommended for
excavation of Ac.1.90 cts only.

5. Sri Polina Satyanarayana, S/o Venkata Rao:- As per revenue
records the land applied for Ac 2.11 cts in Sy.No.163/1A, 163/1B
of Mulakallanka village is classified as G.D are under possession
and enjoyment of Sri Polina Satyanarayana of Seethanagaram
Mandal. And out of the applied extent of Ac.2.11 cts, Ac.0.90 cts
is covered with sand and the remaining extent of Ac.1.21
cts is covered with water. Finally Tahsildar recommended
for excavation of Ac.0.90 cts only.

6. Sri Polina Lakshmana Rao, S/o Ramchandram:- As per
revenue records the land applied for Ac 1.03 cts in Sy.No.164/1A
of Mulakallanka village is classified as G.D are under possession
and enjoyment of Sri Polina Lakshmana Rao of Seethanagaram
Mandal. And out of the applied extent of Ac.1.03 cts, Ac.0.46 cts
is covered with sand and the remaining extent of Ac.0.57
cts is covered with water. Finally Tahsildar recommended
for excavation of Ac.0.46 cts only.
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7. Sri Polina Krishna Bhagavan, S/o Ramchandram:- As per
revenue records the land applied for Ac 1.03 cts in Sy.No.164/1A
of Mulakallanka village is classified as G.D are under possession
and enjoyment of Sri Polina Krishna Bhagavan of Seethanagaram
Mandal. And out of the applied extent of Ac.1.03 cts, Ac.0.46 cts
is covered with sand and the remaining extent of Ac.0.57
cts is covered with water. Finally Tahsildar recommended
for excavation of Ac.0.46 cts only.

The Tahsildar, Seethanagaram has recommended the following
extents of the each applicant mentioned against each as the same
lands are with the possession and enjoyment and at present covered
with sand on ground, as adjacent land owners deposed that they have
no objection to allow De-casting in the proposed land.

Sl.
No.

Name of the applicant Sy.Nos.
Applied

Extent Ac. cts

Tahsildar
recommended
extent Ac. cts

Remarks

1 Smt Kantipudi Satyavathi,
W/o Bojjiyya

157/2
157/13

1.50 1.50

2 Sri Maddipudi Nageswara Rao, S/o
Venkata Ramarao

157/1
157/9
160

162/1A
163/2

3.80 1.89 An extent of Acs
1.91 cts was filled

with water

3 Sri Maddipudi Srinivasa Rao,
S/o Venkata Bucchi Ramarao

157/1
157/9
160

162/1A
163/2

5.06 1.89 An extent of Acs
3.17 cts was filled

with water

4 Sri Maddipudi Rammohan Rao,
S/o Venkata Bucchi Rama Rao

157/1
157/9

162/1A
163/2

2.55 1.90 An extent of Acs
0.65 cts was filled

with water

5 Sri Polina Satyanarayana,
S/o Venkata Rao

163/1A
163/1B

2.11 0.90 An extent of Acs
1.21 cts was filled

with water

6 Sri Polina Lakshmana Rao,
S/o Ramachandram

164/1A 1.03 0.46 An extent of Acs
0.57 cts was filled

with water

7 Sri Polina Krishna Bhagavan,
S/o Ramachandram

164/1A 1.03 0.46 An extent of Acs
0.57 cts was filled

with water

Total Extent in Acres 17.08 9.00 8.08

Asst. Director of Mines & Geology, Rajamahendravaram:

The Asst. Director of Mines & Geology, Rajamahendravaram has
informed that the Technical Assistant has inspected the patta lands of
Smt Kantipudi Satyavathi & 6 others on 26.11.2018 and reported that
the Mandal Surveyor of Seethanagaram Mandal has shown the above
said area in Sy.No.157/1, 157/2, 157/9, 157/13, 160, 162/1A etc. of
extent Ac.9.00 cts of Mulakalalanka which is totally covered with sand
deposits and the Mandal Surveyor has also fixed the boundaries of the
Pattadars in Sy.No. 157/1, 157/2, 157/9, 157/13, 160, 162/1A etc. of
extent Ac.9.00 cts of Mulakalalanka Village, Seethanagaram Mandal
and marked the field stones on the ground and after fixation of
boundaries by the Mandal Surveyor, Seethanagaram, they have
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recorded the Geo-coordinates at each field stones demarcated by the
Mandal Surveyor for de-casting of sand.

Further submitted that, after taking the Geo-coordinates, the
area comes to an extent of Acs 9.00 cts approximately. The AD,
Agriculture has informed the depth of the sand varies from 2.00 to
4.00 mts with an average depth of 3.00 mts. The total quantity of
sand is available in the de-casting of patta land is 1,09,269 cum (9.00
X 4047 sqmt X 3.00 mts).

Sl.
No.

Name of the Applicant Sy.No.
Extent
Ac. Cts.

Geo Coordinates

1
Smt Kantipudi
Satyavathi and

6 others

157/1,
157/2,
157/9,
157/13,

160,
162/1A

etc.

9.00

17° 6'2.76"N 81°44'4.50"E

17° 6'3.92"N 81°44'4.44"E

17° 6'5.82"N 81°44'4.35"E

17° 6'1.98"N 81°44'2.07"E

17° 6'3.07"N 81°44'1.70"E

17° 6'4.95"N 81°44'1.14"E

17° 6'14.84"N 81°44'3.74"E

17° 6'13.74"N 81°44'3.83"E

17° 6'13.85"N 81°44'1.06"E

17° 6'12.57"N 81°44'1.34"E

17° 6'12.46"N 81°43'58.59"E

17° 6'15.30"N 81°43'57.71"E

17° 6'15.16"N 81°44'0.85"E

17° 6'15.03"N 81°44'2.78"E

17° 6'18.53"N 81°43'57.16"E

17° 6'16.93"N 81°43'57.67"E

17° 6'23.07"N 81°43'59.24"E

17° 6'22.10"N 81°44'0.21"E

17° 6'15.76"N 81°44'2.99"E

17° 6'15.76"N 81°44'3.08"E

17° 6'18.83"N 81°44'3.60"E

17° 6'18.87"N 81°44'3.78"E

17° 6'15.56"N 81°44'4.17"E

17° 6'15.42"N 81°44'5.18"E

17° 6'18.21"N 81°44'6.55"E

17° 6'18.20"N 81°44'5.47"E

Asst. Director, Agriculture Department, Korukonda:

The Assistant Director of Agriculture, Korukonda has inspected on
24.11.2018 along with the line dept. officials and stated the following
observations.

1. The depth of the sand ranges from 2.00 Mts to 4.00 Mts with an
average of 3.00 Mts and the total estimation as per the
reconnaissance survey conducted at the site is 1,09,269 cum.

2. The entire area is subjected to recurring submergence and
casting of sand due to floods of River Godavari.

3. The land can be brought under cultivation of deep rooted melon
varieties only after de-casting of sand.

EE, Godavari Head Works, Dowlaiswaram Report:

The Executive Engineer, Godavari Head Works Division,
Dowlaiswaram vide Lr.No.AB/A5/1616M, dated 04.12.2018 has
informed that the officials of W.R.Dept. have inspected the site along
with officials of Mines & Revenue Dept. on 26.11.2018 and found that
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the proposed sites situated in the midstream lanka land in between the
flood bank. Hence, de-casting of sand in their patta lands may be
permitted in terms of orders issued by the Government in Memo
No.3066/M-II(1)/2016-7, dated 22.03.2016 and subject to following
terms and conditions.

1. Due to permitting for de-casting of sand, the applicants should
not create any hindrance to free flow of River Godavari.

2. The de-casting of sand in the respective survey No’s shall be
valid up to when the River Godavari receives floods or completion
of de-casting of sand in their patta lands whoever is earlier.

3. The De-casting can be done only in Survey No’s 157/1, 2, 9, 13
& 160, 162/1A, 163/1A, 163/1B, 163/2 & 164/1A situated in
Mulakallanka Village of Seethanagaram Mandal only.

4. The applicant should abide by the orders in O.A. No.516/2015,
dated 25.01.2017 issued by the Hon’ble National Green Tribunal.

5. The applicants were prohibited for using machinery for de-casting
of sand and heavy vehicles for conveyance of excavated sand.
The de-casting of sand shall be done by manual and conveyed
the same through non-mechanized boats only.

6. The each applicant shall be pay security deposit for an amount of
Rs.50,000/- towards refundable security deposit amount in the
shape of Demand Draft obtained in favour of Executive Engineer,
Godavari Head Works Division, Dowlaiswaram before proceeding
de-casting of sand in their patta lands.

7. The accorded permission is purely temporary and liable for
cancellation at any time without assigning any reasons thereof.

8. If any legal disputes arises in the above lands this department
will not be held any responsibility.

9. The transportation of de-casted sand is being proposed at
Km.22.200 of AGLB.

10. The River Conservator/Executive Engineer reserve the rights to
stop quarrying of sand for violation of River Conservancy act or
any other mandatory rules without assigning any reasons.

Dy. Director, Ground Water & Water Audit Dept.,
Rajamahendravaram Report:

The Dy. Director, Ground Water & Water Audit Dept.,
Rajamahendravaram vide Lr.No.1808/Hg/SM/2018-19, dated
04.12.2018 has informed that they have inspected the site along with
officials of Irrigation and Mines & Geology Dept. on 23.11.2018 and
recommended the De-casting of sand in pattalands. The details are as
follows:

1. There are no Cross drainage structures, Bridges, Weirs and other
important structures within the in 500m distance from the
proposed sand deposition area.

2. Ground water structures are found within 500 m distance in the
South East direction from the proposed sand reach area.

3. As the principle aim of removal of sand deposition in the
proposed patta lands is to make the land fit for agriculture
practice as earlier, removal of sand deposition may be allowed
within the available polygon areas.
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Sl.No. Sy.Nos Long Lat

1 Polygon – I
Sy.No.157/9 & 157/13

17° 6'2.76"N 81°44'4.50"E

2 17° 6'3.92"N 81°44'4.44"E

3 17° 6'5.82"N 81°44'4.35"E

4 17° 6'1.98"N 81°44'2.07"E

5 17° 6'3.07"N 81°44'1.70"E

6 17° 6'4.95"N 81°44'1.14"E

7

Polygon – II
Sy.No.157/1 & 2

17° 6'14.84"N 81°44'3.74"E

8 17° 6'13.74"N 81°44'3.83"E

9 17° 6'13.85"N 81°44'1.06"E

10 17° 6'12.57"N 81°44'1.34"E

11 17° 6'12.46"N 81°43'58.59"E

12 17° 6'15.30"N 81°43'57.71"E

13 17° 6'15.16"N 81°44'0.85"E

14 17° 6'15.03"N 81°44'2.78"E

15 Polygon – III
Sy.No.162/1A

17° 6'18.53"N 81°43'57.16"E

16 17° 6'16.93"N 81°43'57.67"E

17 17° 6'23.07"N 81°43'59.24"E

18 17° 6'22.10"N 81°44'0.21"E

19

Polygon – IV
Sy.No.163/1b & 163/2

17° 6'15.76"N 81°44'2.99"E

20 17° 6'15.76"N 81°44'3.08"E

21 17° 6'18.83"N 81°44'3.60"E

22 17° 6'18.87"N 81°44'3.78"E

23 17° 6'15.56"N 81°44'4.17"E

24 17° 6'15.42"N 81°44'5.18"E

25 17° 6'18.21"N 81°44'6.55"E

26 17° 6'18.20"N 81°44'5.47"E

27

Polygon – V
Sy.No.162, 164/1A

17° 6'15.09"N 81°44'6.19"E

28 17° 6'14.78"N 81°44'7.83"E

29 17° 6'17.02"N 81°44'9.10"E

30 17° 6'18.21"N 81°44'7.66"E

ln view of the circumstances, the Sub-Collector,
Rajamahendravaram has finally recommended for de-casting of the
sand in the proposed land for the quantity recommended by the
inspection team officials and requested to put in DLSC for taking
further action and enclosed the reports of the Assistant Director
of Mines and Geology, Rajamahendravaram; Executive Engineer,
Godavari Head Works Division, Dowlaiswaram; Assistant Director,
Agriculture Dept., Korukonda; Tahsildar, Seethanagaram and Dy.
Director, Ground Water & Water Audit Dept., Rajamahendravaram.

Rule Position:

As per the Memo No.3066/M-lI(1)/2016-7, dated: 22.03.2016,
Industries & Commerce (M-ll) Department, Govt. of Andhra Pradesh:

1. The Government hereby permits de-casting of sand deposited in
the patta lands to enable the pattadars to make their agriculture
lands cultivable. The de-casting of leached out sand bearing
areas casted due to marine sea transgression and regression
long back especially in Prakasam district, is also permitted. The
public can procure the sand from the patta lands with the
permission of the pattadar. If, the pattadar removes and
disposes the sand from their lands, they shall make the sand
available to the public on collection of their expenditure spent on
excavation and loading of sand.

2. The de-casting of sand from patta lands shall be submit to
fulfillment of conditions stipulated in the Gol Notification
S.O.1533, dt: 14.09.2006 and subsequent notifications especially
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notification No. S.O.141 (E), dt: 15.01.2016 issued by the
MOEFCC, Govt. of India.

3. The de-casting of sand from patta lands shall be permitted only
after verification of ownership, fixation of boundaries, and
assessment of sand quantity to be removed.

4. The sale of sand from the patta lands is strictly prohibited.

Further, it is submitted that the Government vide
Memo.No.3066/M.II(1)/ 2016-7, Date:22-03-2016 issued instructions
on de-casting of sand in pattalands stating that the Government is
hereby permits de-casting of sand deposited in the pattalands to
enable the pattadars to make their agriculture lands cultivable. The
de-casting of leached out sand bearing areas casted due to marine sea
transgression and regression long back especially in Prakasam District,
is also permitted. The public can procure the sand from the patta
lands with the permission of the pattadar. If the pattadar removes
and disposes the sand from their lands, they shall make the sand
available to the public on collection of their expenditure spent on
excavation and loading of sand. The de-casting of sand from patta
lands shall be submit to fulfillment of conditions stipulated in the GoI
Notification S.O.1533, Date:14-09-2006 and subsequent notifications
especially Notification No.S.O.141 (E), Date:15-01-2016 issued by the
MoEFCC, Govt. of India. The de-casting of sand from patta lands shall
be permitted only after verification of ownership, fixation of
boundaries, and assessment of sand quantity to be removed. The sale
of sand from the patta lands is strictly prohibited. The Collectors &
District Magistrates / Commissioners of Police / Superintendents of
Police / Director of Mines & Geology, A.P., Hyderabad, shall take
necessary action accordingly.

It is submitted that as per S.O.No.141(E), Dt.15-01-2016 in
Appendix -IX in certain cases exempted from requirement of
Environmental Clearances in which "Removal of sand deposits on
Agricultural field after flood by farmers." This clause is applicable
in the present case. Hence the Environmental Clearance is exempted.

Further, it is submitted that the Secretary to Government
(Mines), Industries and Commerce (M.III) Department vide
Memo.No.1133/M.III(2)/2017-1, Date: 10-02-2017 has informed that
the Hon'ble National Green Tribunal (NGT), New Delhi in the
Application No.516/2015 (M.A.Nos.478/2016 & 479/2016) dated: 8-
12-2016 has restrained both the states of Telangana and Andhra
Pradesh, that any corporation, Authority or person carrying on
mechanical mining of sand in the river bed in connection with
O.A.No.516/2015 and other questioning the quarrying of sand by
mechanical means. All the District Collectors in the state are,
therefore, instructed to take immediate necessary steps to stop any
mechanical mining of sand in the river beds in the state for strict
implementation of the Hon'ble Tribunal orders Dt.08-12-2016 & 25-01-
2017.

Hence, the application of Smt Kantipudi Satyavathi & 6 others
others for de-casting of sand in Sy.Nos. 157/1, 157/2, 157/9, 157/13,
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160, 162/1A, 163/1B, 164/1A etc.,
Seethanagaram Mandal, over an extent of 9.00 Acs, (3.64

Permission may be accorded for De
Pattalands duly following the conditions.

1. The pattaland owner should not sell the sand.
2. The pattaland owner should excavate sand with an average

depth of 3.0 meters only with an
of 1,09,269

3. The pattaland owner should excavate the sand manually only.
4. The transportation of sand should be conducted by Tractors only

(3 cums).
5. The sand transporting vehicles should be installed with GPS

Instruments and the vehicl
concerned Mandal Task Force Teams and concerned Sub
Collector/RDOs.

6. The Sign Board should be displayed in permitted de
and Sign Board should contain Name of Pattadhars, Sy.Nos.,
Geo-coordinates, Location,
etc.

7. The De-casting pattadar should maintain proper Registers of
loading and transportation of vehicle details.

8. The pattaland owner should follow the NGT orders while
conducting de

9. The De-casting of sand
valid up to when the River Godavari receives floods or exhaust of
the permitted quantity whichever is earlier.

10. The De-casting of sand in the pattaland permission is allowed
under existing Free Sand Policy only.

11. If any deviations observed while following the above conditions,
the permission for de
time by the District Administration without any prior notice.

It is submitted for approval and same may be placed before coming
DLSC.

ADM&G
RJY

28/12/2018 1:23 PM

Note # 2

Sir,
may be approved and same may

31/12/2018 9:38 PM

8

160, 162/1A, 163/1B, 164/1A etc., of Mulakallanka Village of
Seethanagaram Mandal, over an extent of 9.00 Acs, (3.64

Permission may be accorded for De-
Pattalands duly following the conditions.

The pattaland owner should not sell the sand.
The pattaland owner should excavate sand with an average
depth of 3.0 meters only with an

1,09,269 cum.
The pattaland owner should excavate the sand manually only.
The transportation of sand should be conducted by Tractors only

The sand transporting vehicles should be installed with GPS
Instruments and the vehicles details must be informed to the
concerned Mandal Task Force Teams and concerned Sub
Collector/RDOs.
The Sign Board should be displayed in permitted de
and Sign Board should contain Name of Pattadhars, Sy.Nos.,

coordinates, Location, Loading & Path Maintenance charges

casting pattadar should maintain proper Registers of
loading and transportation of vehicle details.
The pattaland owner should follow the NGT orders while
conducting de-casting of sand.

casting of sand in the respective survey No's shall be
valid up to when the River Godavari receives floods or exhaust of
the permitted quantity whichever is earlier.

casting of sand in the pattaland permission is allowed
under existing Free Sand Policy only.

deviations observed while following the above conditions,
the permission for de-casting of sand shall be cancelled at any
time by the District Administration without any prior notice.

It is submitted for approval and same may be placed before coming

Joint Collector,
E.G.Dist, Kakinada

may be approved and same may be place before next DLSC

of Mulakallanka Village of
Seethanagaram Mandal, over an extent of 9.00 Acs, (3.642 Hects,)

-casting of Sand in the
Pattalands duly following the conditions.

The pattaland owner should not sell the sand.
The pattaland owner should excavate sand with an average
depth of 3.0 meters only with an estimated quantity

The pattaland owner should excavate the sand manually only.
The transportation of sand should be conducted by Tractors only

The sand transporting vehicles should be installed with GPS
es details must be informed to the

concerned Mandal Task Force Teams and concerned Sub-

The Sign Board should be displayed in permitted de-casting area
and Sign Board should contain Name of Pattadhars, Sy.Nos.,

Loading & Path Maintenance charges

casting pattadar should maintain proper Registers of
loading and transportation of vehicle details.
The pattaland owner should follow the NGT orders while

in the respective survey No's shall be
valid up to when the River Godavari receives floods or exhaust of
the permitted quantity whichever is earlier.

casting of sand in the pattaland permission is allowed

deviations observed while following the above conditions,
casting of sand shall be cancelled at any

time by the District Administration without any prior notice.

It is submitted for approval and same may be placed before coming

District Collector,
E.G.Dist, Kakinada.

KLV PRASAD
(ASSISTANT DIRECTOR)

be place before next DLSC

A MALLIKARJUNA
(JOINT COLLECTOR)

of Mulakallanka Village of

casting of Sand in the

The pattaland owner should excavate sand with an average
estimated quantity

The transportation of sand should be conducted by Tractors only

The sand transporting vehicles should be installed with GPS
es details must be informed to the

-

casting area
and Sign Board should contain Name of Pattadhars, Sy.Nos.,

Loading & Path Maintenance charges

casting pattadar should maintain proper Registers of

The pattaland owner should follow the NGT orders while

in the respective survey No's shall be
valid up to when the River Godavari receives floods or exhaust of

casting of sand in the pattaland permission is allowed

deviations observed while following the above conditions,
casting of sand shall be cancelled at any

It is submitted for approval and same may be placed before coming

KLV PRASAD
(ASSISTANT DIRECTOR)

A MALLIKARJUNA
(JOINT COLLECTOR)
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Note # 3

01/01/2019 9:24 AM

Note # 4

01/01/2019 10:12 AM

Note # 5

01/01/2019 4:57 PM

9

KARTIKEYA MISRA
(COLLECTOR & DISTRICT MAGISTRATE)

A MALLIKARJUNA
(JOINT COLLECTOR)

KLV PRASAD
(ASSISTANT DIRECTOR)

KARTIKEYA MISRA
(COLLECTOR & DISTRICT MAGISTRATE)

A MALLIKARJUNA
(JOINT COLLECTOR)

KLV PRASAD
(ASSISTANT DIRECTOR)
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Note # 1

----------------------------------------------------------------------------
Subject:- De-casting of sand from Patta lands - Seethanagaram

Mandal - Application of Smt. Nekkanti Jhansi Rani and 2
others in Survey No.29/1A, 31/1A, 2, 32/1 of Ac.9.95 cts
in Mulakallanka Village - Verification of Ownership and
fixation of boundaries - Tahsildar submitted the report -
Further Joint inspection conducted on 23.11.2018 for the
applied lands with line departments - Report submitted –
Permission may be accorded - Reg.

----------------------------------------------------------------------------
Reference: 1.Representation of Smt.Nekkanti Jhansi Rani.

2.G/4594/2018, Dated: 14.12.2018, the Sub-Collector,
Rajamahendravaram.

***
Kindly see the references cited.

Through the reference 1st cited, Smt. Nekkanti Jhansi Rani and 2
others have made a representation requesting to grant permission for
removal of sand in Sy.No.29/1A, 31/1A, 2, 32/1 of Ac.9.95 cts in
Mulakallanka Village of Seethanagaram Mandal.

The Sub-Collector, Rajamahendravaram through the reference
2nd cited has addressed a letter to the District Collector, East Godavari
District and reported that Smt. Nekkanti Jhansi Rani and 2 others have
filed representations for De-casting of sand from the lands in Sy. No.
29/1A, 31/1A, 2, 32/1 of Ac.9.95 cts of Mulakallanka Village of
Seethanagaram Mandal. In this connection, joint inspection was
conducted on 23.11.2018 in the above applied lands along with the
Technical Assistant, Mines and Geology, Rajamahendravaram; Asst.
Engineer, Water Resource Dept., Godavari Head works Division,
Dowlaiswaram; Assistant Director(FAC), Agriculture Dept., Korukonda;
AE, Ground Water & Water Audit Dept; Tahsildar, Seethanagaram &
Mandal Surveyor, Seethanagaram and the Officials have submitted
their reports. The details of Reports of Inspecting officials are as
follows:

Tahsildar, Seethanagaram:

The Tahsildar, Seethanagaram vide Lr.No.Ref.A/625/2018, dated
28.11.2018 has informed that Tahsildar, Seethanagaram alongwith the
VRO, Mulakallanka, MRI, Seethanagaram and the Mandal Surveyor,
Seethanagaram have inspected the land and fixed the boundaries on
ground and prepared FMB Sketches each and every Survey Number
wise and also prepared combined sketches. Further, the Tahsildar has
recommended for an extent of Acres 1.67 cents in Sy.Nos. 29/1A,
31/1A, 2, 32/1 of Mulakallanka Village, Seethanagaram Mandal, East
Godavari District. The details are as follows:

1. Smt Nekkanti Jhansi Rani, S/o VV Satyanarayana(late):-
As per revenue records the land applied for Ac.2.00 cts. in
Sy.No.29/1A of Mulakallanka Village is classified as G.D are
under possession and enjoyment of Smt. Nekkanti Jhansi Rani of
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Seethanagaram Mandal. Whereas extent Ac.0.80 cts in
Sy.No.29/1A is covered with sand and remaining extent of
Ac.1.20 cts is with water. Hence, Tahsildar recommended for
excavation of Ac.0.80 cts in Sy.No.29/1A.

2. Smt Polina Bhadramma, W/o Venkata Krishna Rao(late):-
As per revenue records the land applied for Ac.1.04 cts in
Sy.No.29/1A of Mulakallanka Village is classified as G.D are
under possession and enjoyment of Smt Polina Bhadramma of
Seethanagaram Mandal. Whereas the extent of Ac.0.50 cts in
Sy.No.29/1A is with sand and the remaining extent of Ac.0.54 cts
is with water. Hence, Tahsildar recommended for excavation
of Ac.0.50 cts in Sy.No.29/1A.

3. Smt Taneeru Ramadevi, W/o Bangaru Babu:- As per
revenue records the land applied for Ac 6.91 cts in Sy.No.31/1A,
31/2, 32/1 of Mulakallanka village is classified as G.D are under
possession and enjoyment of Smt Taneeru Ramadevi Mandal.
Whereas the extent of Ac.0.37 cts in Sy.No.31/1A, 31/2, 32/1 is
with sand and the remaining extent of Ac.6.54 cts is with water.
Hence, Tahsildar recommended for excavation of Ac.0.37
cts in Sy.No.31/1A, 31/2, 32/1.

The Tahsildar, Seethanagaram has recommended the following
extents of the each applicant mentioned against each as the same
lands are with the possession and enjoyment and at present covered
with sand on ground, as adjacent land owners deposed that they have
no objection to allow De-casting in the proposed land.

Sl.
No.

Name of the applicant Sy.Nos.
Applied
Extent
Ac. cts

Tahsildar
recommended
extent Ac. cts

Remarks

1 Smt Nekkanti Jhansi Rani,
W/o Late Satyanarayana

29/1A 2.00 0.80 An extent of 1.20 Acres
was filled with Water

2 Smt Polina Bhadramma,
W/o Late Venkata Krishna Rao

29/1A 1.04 0.50 An extent of 0.54 Acres
was filled with Water

3 Smt Tanneru Ramadevi,
W/o Bangaru Babu

31/1A
31/2
32/1

6.91 0.37 An extent of 6.54 Acres
is filled with Water

Total Extent in Acres 9.95 1.67 8.28

Asst. Director of Mines & Geology, Rajamahendravaram:

The Asst. Director of Mines & Geology, Rajamahendravaram has
informed that the Technical Assistant has inspected the patta lands of
Smt Nekkanti Jhansirani and 2 others others on 23.11.2018 and
reported that the Mandal Surveyor of Seethanagaram Mandal has
shown the above said area in Sy.No.29/1A, 31/1A, 31/2 & 32/1, 29/1A
of extent Ac.1.67 cts of Mulakalalanka which is totally covered with
sand deposits and the Mandal Surveyor has also fixed the boundaries
of the Pattadars in Sy.No. 29/1A, 31/1A, 31/2 & 32/1, 29/1A of extent
Ac.1.67 cts of Mulakalalanka Village, Seethanagaram Mandal and
marked the field stones on the ground and after fixation of boundaries
by the Mandal Surveyor, Seethanagaram, they have recorded the Geo-
coordinates at each field stones demarcated by the Mandal Surveyor
for de-casting of sand.
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Further submitted that, after taking the Geo-coordinates, the
area comes to an extent of Acs 1.67 cts approximately. The AD,
Agriculture has informed the depth of the sand varies from 2.00 to
4.00 mts with an average depth of 3.00 mts. The total quantity of
sand is available in the de-casting of patta land is 20275 cum (Acs
1.67 X 4047 sqmt X 3.00 mts).

Sl.
No.

Name of the land owner Sy.No.
Extent in

Acres
Geo-Coordinates

1

Smt Nekkanti Jhansirani, W/o Late
Veera Venkata Satyanarayana,
Smt. Tanneer Ramadevi,
W/o Bangarababu,
Sri Polina Bhadramma,
W/o Late Polina Venkata Krishna
Rao

29/1A,
31/1A, 31/2

& 32/1,
29/1A

1.67

1 17° 6'40.11"N 81°43'22.98"E

2 17° 6'40.11"N 81°43'22.56"E

3 17° 6'41.27"N 81°43'21.32"E

4 17° 6'41.66"N 81°43'22.67"E

5 17° 6'45.96"N 81°43'21.67"E

6 17° 6'47.13"N 81°43'21.11"E

7 17° 6'45.92"N 81°43'18.45"E

8 17° 6'45.72"N 81°43'18.46"E

9 17° 6'45.04"N 81°43'17.34"E

10 17° 6'43.90"N 81°43'18.24"E

Asst. Director, Agriculture Department, Korukonda:

The Assistant Director of Agriculture, Korukonda has inspected on
23.11.2018 along with the line dept. officials and stated the following
observations.

1. The depth of the sand ranges from 2.00 Mts to 4.00 Mts with an
average of 3.00 Mts and the total estimation as per the
reconnaissance survey conducted at the site is 20275 cum.

2. The entire area is subjected to recurring submergence and
casting of sand due to floods of River Godavari.

3. The land can be brought under cultivation of deep rooted melon
varieties only after de-casting of sand.

EE, Godavari Head Works, Dowlaiswaram Report:

The Executive Engineer, Godavari Head Works Division,
Dowlaiswaram vide Lr.No.AB/A5/1629, dated 05.12.2018 has informed
that the officials of W.R.Dept. have inspected the site along with
officials of Mines & Revenue Dept. on 23.11.2018 and found that the
proposed sites situated in the midstream lanka land in between the
flood bank. Hence, de-casting of sand in their patta lands may be
permitted in terms of orders issued by the Government in Memo
No.3066/M-II(1)/2016-7, dated 22.03.2016 and subject to following
terms and conditions.

1. Due to permitting for de-casting of sand, the applicants should
not create any hindrance to free flow of River Godavari.

2. The de-casting of sand in the respective survey No’s shall be
valid up to when the River Godavari receives floods or completion
of de-casting of sand in their patta lands whoever is earlier.

3. The De-casting can be done only in Survey No’s 291/1A, 31/1A,
31/2 & 32/1 situated in Mulakallanka Village of Seethanagaram
Mandal only.

4. The applicant should abide by the orders in O.A. No.516/2015,
dated 25.01.2017 issued by the Hon’ble National Green Tribunal.

182

SAIRAM
Text Box
Page 187




5. The applicants were prohibited for using machinery for de-casting
of sand and heavy vehicles for conveyance of excavated sand.
The de-casting of sand shall be done by manual and conveyed
the same through non-mechanized boats only.

6. The each applicant shall be pay security deposit for an amount of
Rs.50,000/- towards refundable security deposit amount in the
shape of Demand Draft obtained in favour of Executive Engineer,
Godavari Head Works Division, Dowlaiswaram before proceeding
de-casting of sand in their patta lands.

7. The accorded permission is purely temporary and liable for
cancellation at any time without assigning any reasons thereof.

8. If any legal disputes arises in the above lands this department
will not be held any responsibility.

9. The transportation of de-casted sand is being proposed at
Km.22.200 of AGLB.

10. The River Conservator/Executive Engineer reserve the rights to
stop quarrying of sand for violation of River Conservancy act or
any other mandatory rules without assigning any reasons.

Dy. Director, Ground Water & Water Audit Dept.,
Rajamahendravaram Report:

The Dy. Director, Ground Water & Water Audit Dept.,
Rajamahendravaram vide Lr.No.1808/Hg/SM/2018-19, dated
05.12.2018 has informed that they have inspected the site along with
officials of Irrigation and Mines & Geology Dept. on 23.11.2018 and
recommended the De-casting of sand in pattalands. The details are as
follows:

1. There are no Cross drainage structures, Bridges, Weirs and other
important structures within the in 500m distance from the
proposed sand deposition area.

2. No ground Water structures are found within 500 m distance in
the South East direction from the proposed sand reach area.

3. As the principle aim of removal of sand deposition in the
proposed patta lands is to make the land fit for agriculture
practice as earlier, removal of sand deposition may be allowed
within the available polygon areas.

Sl.No. Latitude Longitude

1 17° 6'40.11"N 81°43'22.98"E

2 17° 6'40.11"N 81°43'22.56"E

3 17° 6'41.27"N 81°43'21.32"E

4 17° 6'41.66"N 81°43'22.67"E

5 17° 6'45.96"N 81°43'21.67"E

6 17° 6'47.13"N 81°43'21.11"E

7 17° 6'45.92"N 81°43'18.45"E

8 17° 6'45.72"N 81°43'18.46"E

9 17° 6'45.04"N 81°43'17.34"E

10 17° 6'43.90"N 81°43'18.24"E

ln view of the circumstances, the Sub-Collector,
Rajamahendravaram has finally recommended for de-casting of the
sand in the proposed land for the quantity recommended by the
inspection team officials and requested to put in DLSC for taking
further action and enclosed the reports of the Asst. Director of Mines
and Geology, Rajamahendravaram; Deputy Executive Engineer,
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Godavari Head Works Division, Dowlaiswaram; Assistant Director,
Agriculture Dept., Korukonda; Tahsildar, Seethanagaram and Dy.
Director, Ground Water & Water Audit Dept., Rajamahendravaram.

Rule Position:

As per the Memo No.3066/M-lI(1)/2016-7, dated: 22.03.2016,
Industries & Commerce (M-ll) Department, Govt. of Andhra Pradesh:

1. The Government hereby permits de-casting of sand deposited in
the patta lands to enable the pattadars to make their agriculture
lands cultivable. The de-casting of leached out sand bearing
areas casted due to marine sea transgression and regression
long back especially in Prakasam district, is also permitted. The
public can procure the sand from the patta lands with the
permission of the pattadar. If, the pattadar removes and
disposes the sand from their lands, they shall make the sand
available to the public on collection of their expenditure spent on
excavation and loading of sand.

2. The de-casting of sand from patta lands shall be submit to
fulfillment of conditions stipulated in the Gol Notification
S.O.1533, dt: 14.09.2006 and subsequent notifications especially
notification No. S.O.141 (E), dt: 15.01.2016 issued by the
MOEFCC, Govt. of India.

3. The de-casting of sand from patta lands shall be permitted only
after verification of ownership, fixation of boundaries, and
assessment of sand quantity to be removed.

4. The sale of sand from the patta lands is strictly prohibited.

Further, it is submitted that the Government vide
Memo.No.3066/M.II(1)/ 2016-7, Date:22-03-2016 issued instructions
on de-casting of sand in pattalands stating that the Government is
hereby permits de-casting of sand deposited in the pattalands to
enable the pattadars to make their agriculture lands cultivable. The
de-casting of leached out sand bearing areas casted due to marine sea
transgression and regression long back especially in Prakasam District,
is also permitted. The public can procure the sand from the patta
lands with the permission of the pattadar. If the pattadar removes
and disposes the sand from their lands, they shall make the sand
available to the public on collection of their expenditure spent on
excavation and loading of sand. The de-casting of sand from patta
lands shall be submit to fulfillment of conditions stipulated in the GoI
Notification S.O.1533, Date:14-09-2006 and subsequent notifications
especially Notification No.S.O.141 (E), Date:15-01-2016 issued by the
MoEFCC, Govt. of India. The de-casting of sand from patta lands shall
be permitted only after verification of ownership, fixation of
boundaries, and assessment of sand quantity to be removed. The sale
of sand from the patta lands is strictly prohibited. The Collectors &
District Magistrates / Commissioners of Police / Superintendents of
Police / Director of Mines & Geology, A.P., Hyderabad, shall take
necessary action accordingly.
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It is submitted that as per S.O.No.141(E), Dt.15-01-2016 in
Appendix -IX in certain cases exempted from requirement of
Environmental Clearances in which "Removal of sand deposits on
Agricultural field after flood by farmers." This clause is applicable
in the present case. Hence the Environmental Clearance is exempted.

Further, it is submitted that the Secretary to Government
(Mines), Industries and Commerce (M.III) Department vide
Memo.No.1133/M.III(2)/2017-1, Date: 10-02-2017 has informed that
the Hon'ble National Green Tribunal (NGT), New Delhi in the
Application No.516/2015 (M.A.Nos.478/2016 & 479/2016) dated: 8-
12-2016 has restrained both the states of Telangana and Andhra
Pradesh, that any corporation, Authority or person carrying on
mechanical mining of sand in the river bed in connection with
O.A.No.516/2015 and other questioning the quarrying of sand by
mechanical means. All the District Collectors in the state are,
therefore, instructed to take immediate necessary steps to stop any
mechanical mining of sand in the river beds in the state for strict
implementation of the Hon'ble Tribunal orders Dt.08-12-2016 & 25-01-
2017.

Hence, the application of Smt Nekkanti Jhansirani & 2 others for
de-casting of sand in Sy.Nos.29/1A, 31/1A, 31/2 & 32/1, 29/1A of
Mulakallanka Village of Seethanagaram Mandal, over an extent of 1.67
Acs, (0.676 Hects,)

Permission may be accorded for De-casting of Sand in the
Pattalands duly following the conditions.

1. The pattaland owner should not sell the sand.
2. The pattaland owner should excavate sand with an average

depth of 3.0 meters only with an estimated quantity of 20,275
cum.

3. The pattaland owner should excavate the sand manually only.
4. The transportation of sand should be conducted by Tractors only

(3 cums).
5. The sand transporting vehicles should be installed with GPS

Instruments and the vehicles details must be informed to the
concerned Mandal Task Force Teams and concerned Sub-
Collector/RDOs.

6. The Sign Board should be displayed in permitted de-casting area
and Sign Board should contain Name of Pattadhars, Sy.Nos.,
Geo-coordinates, Location, Loading & Path Maintenance charges
etc.

7. The De-casting pattadar should maintain proper Registers of
loading and transportation of vehicle details.

8. The pattaland owner should follow the NGT orders while
conducting de-casting of sand.

9. The De-casting of sand in the respective survey No's shall be
valid up to when the River Godavari receives floods or exhaust of
the permitted quantity whichever is earlier.

10. The De-casting of sand in the pattaland permission is allowed
under existing Free Sand Policy only.
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11. If any deviations observed while following the above conditions,
the permission for de
time by the District Administration without any prior notice.

It is submitted for approval and same may be place
DLSC.

ADM&G
RJY

27/12/2018 6:05 PM

Note # 2
Sir,
may be approved & same may be place before next DLSC

31/12/2018 9:35 PM

Note # 3

01/01/2019 9:24 AM

Note # 4

01/01/2019 10:12 AM

Note # 5

01/01/2019 4:48 PM

If any deviations observed while following the above conditions,
the permission for de-casting of sand shall be cancelled at any
time by the District Administration without any prior notice.

It is submitted for approval and same may be place

Joint Collector,
E.G.Dist, Kakinada

27/12/2018 6:05 PM

be approved & same may be place before next DLSC

31/12/2018 9:35 PM

01/01/2019 9:24 AM

(COLLECTOR & DISTRICT MAGISTRATE)

01/01/2019 10:12 AM

01/01/2019 4:48 PM

If any deviations observed while following the above conditions,
casting of sand shall be cancelled at any

time by the District Administration without any prior notice.

It is submitted for approval and same may be placed before coming

District Collector,
E.G.Dist, Kakinada.

KLV PRASAD
(ASSISTANT DIRECTOR)

A MALLIKARJUNA
(JOINT COLLECTOR)

KARTIKEYA MISRA
(COLLECTOR & DISTRICT MAGISTRATE)

A MALLIKARJUNA
(JOINT COLLECTOR)

KLV PRASAD
(ASSISTANT DIRECTOR)

If any deviations observed while following the above conditions,
casting of sand shall be cancelled at any

d before coming

KLV PRASAD
(ASSISTANT DIRECTOR)

A MALLIKARJUNA
(JOINT COLLECTOR)

KARTIKEYA MISRA
(COLLECTOR & DISTRICT MAGISTRATE)

A MALLIKARJUNA
(JOINT COLLECTOR)

KLV PRASAD
(ASSISTANT DIRECTOR)
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1

Note # 5

----------------------------------------------------------------------------
Subject:- De-casting of sand from Patta lands - Seethanagaram

Mandal - Application of Smt. Mutyala Lakshmi-
narayanamma in Survey No.38/4A, 4B of Ac.6.90 cts in
Seethanagaram Village - Verification of Ownership and
fixation of boundaries - Tahsildar submitted the report -
Further Joint inspection conducted on 23.11.2018 for the
applied lands with line departments - Report submitted –
Permission may be accorded - Reg.

----------------------------------------------------------------------------
Reference: 1.L.Dis.REV-ESECOMAM(REP)/136/2018-JA(E4)-CLO-EG,

dated 18.09.2018 of the District Collector, East
Godavari District.

2.G/4589/2018, Dated: 14.12.2018, the Sub-Collector,
Rajamahendravaram.

***
Kindly see the references cited.

Through the reference 1st cited, the District Collector, East
Godavari District has directed the Asst. Director of Mines & Geology,
Rajamahendravaram that Smt. Mutyala Lakshminarayanamma has
made a representation requesting to grant permission for removal of
sand in Sy.No.38/4A & 38/4B of Ac.6.90 cts in Seethanagaram Village
& Mandal and directed to conduct detailed enquiry and take necessary
action as per rules in vogue.

The Sub-Collector, Rajamahendravaram through the reference
2nd cited has addressed a letter to the District Collector, East Godavari
District and reported that Smt. Mutyala Lakshminarayanamma has
filed representations for De-casting of sand from the lands in Sy.
No.38/4A & 38/4B of Seethanagaram Village & Mandal. In this
connection, joint inspection was conducted on 22.11.2018 &
23.11.2018 in the above applied lands along with the Technical
Assistant, Mines and Geology, Rajamahendravaram; Asst. Engineer,
Water Resource Dept., Godavari Head works Division, Dowlaiswaram;
Assistant Director(FAC), Agriculture Dept., Korukonda; AE, Ground
Water & Water Audit Dept; Tahsildar, Seethanagaram & Mandal
Surveyor, Seethanagaram and the Officials have submitted their
reports. The details of Reports of Inspecting officials are as follows:

Tahsildar, Seethanagaram:

The Tahsildar, Seethanagaram vide Lr.No.Ref.A/534/2018, dated
01.10.2018 & 03.11.2018 has informed that Tahsildar, Seethanagaram
alongwith the VRO, Seethanagaram, MRI, Seethanagaram and the
Mandal Surveyor, Seethanagaram have inspected the land and fixed
the boundaries on ground and prepared FMB Sketches each and every
Survey Number wise and also prepared combined sketches. Further,
the Tahsildar has recommended for an extent of Acres 6.90 cents in
Sy.Nos.38/4A & 38/4B of Seethanagaram Village & Mandal, East
Godavari District. The details are as follows:

187

SAIRAM
Text Box
Page 192




2

1. Smt. Mutyala Lakshminarayanamma, W/o Veerabhadra
Rao:- As per revenue records the land applied for Ac.6.90 cts. in
Sy.No.38/4A & 38/4B of Seethanagaram Village is classified as
G.D are under possession and enjoyment of Smt. Mutyala
Lakshminarayanamma, W/o Veerabhadra Rao. Whereas the
extent of Ac.3.05 cts in Sy.No.38/4A is covered with sand and
the remaining extent of Ac.1.35 cts is with water and extent of
Ac.1.85 cts in Sy.No.38/4B is with sand and the remaining extent
of Ac.0.65 cts is with water. Hence, Tahsildar recommended
for excavation of Ac.3.05 cts in Sy.No.38/4A & Ac.1.85 cts
in Sy.No.38/4B of Seethanagaram Village and Mandal.

The Tahsildar, Seethanagaram has recommended the following
extents of the each applicant mentioned against each as the same
lands are with the possession and enjoyment and at present covered
with sand on ground, as adjacent land owners deposed that they have
no objection to allow De-casting in the proposed land.

Sl.No. Name of the applicant Sy.Nos.
Applied Extent

Ac. cts

Tahsildar
recommended
extent Ac. cts

1 Smt. Mutyala Lakshmi Narayanamma
38/4A 4.90 3.05

38/4B 2.00 1.85

Total Extent in Acres 6.90 4.90

Asst. Director of Mines & Geology, Rajamahendravaram:

The Asst. Director of Mines & Geology, Rajamahendravaram has
informed that the Technical Assistant has inspected the patta lands of
Smt.Mutyala Lakshmi Narayanamma, W/o Veerabhadra Rao on
23.11.2018 and reported that the Mandal Surveyor of Seethanagaram
Mandal has shown the above said area in Sy.No.38/4A and 38/4B of
extent Ac.4.90 cts of Seethanagaram which is totally covered with
sand deposits and the Mandal Surveyor has also fixed the boundaries
of the Pattadars in Sy.No.38/4A & 38/4B of extent Ac.4.90 cts of
Seethanagaram Village & Mandal and marked the field stones on the
ground. Further, as per the Ground Water Dept. report, leaving a safe
margin of 500 m distance from HPCL Gas Pipeline carrying structure
de-casting may be allowed and as per Rule 9 of APMMC Rules, 1966,
“not quarry within 500 meters of any existing structure such as
bridges, dams weirs or any other cross drainage structures. The local
officials of the respective depts. shall protect their structures and to
establish and maintain a signboard at periphery of 500 mts distance
indicating that no sand mining is allowed.

After fixation of boundaries by the Mandal Surveyor,
Seethanagaram, they have recorded the Geo-coordinates at each field
stones demarcated by the Mandal Surveyor for de-casting of sand.

Further submitted that, after taking the Geo-coordinates, the
area comes to an extent of Acs 1.74 cts approximately after leaving
the safe margin of 500 mts distance from HPCL Gas Pipe Line. The AD,
Agriculture has informed the depth of the sand varies from 2.00 to
4.00 mts with an average depth of 3.00 mts. The total quantity of
sand is available in the de-casting of patta land is 21,125 cum (1.74
X 4047 sqmt X 3.00 mts).
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Sl.No. Name of the Applicant Sy.Nos
Extent Ac.

cts
Latitude Longitude

1

Smt Mutyala Lakshminarayan
amma,
W/o Veerabhadra Rao

38/4A &
38/4B

1.74

17°11'23.40"N 81°40'5.30"E

17°11'22.83"N 81°40'3.72"E

17°11'21.93"N 81°40'1.21"E

17°11'21.05"N 81°40'4.76"E

17°11'19.76"N 81°40'2.47"E

Asst. Director, Agriculture Department, Korukonda:

The Assistant Director of Agriculture, Korukonda has inspected on
22.11.2018 along with the line dept. officials and stated the following
observations.

1. The depth of the sand ranges from 2.00 Mts to 4.00 Mts with an
average of 3.00 Mts and the total estimation as per the
reconnaissance survey conducted at the site is 21,125 cum.

2. The entire area is subjected to recurring submergence and
casting of sand due to floods of River Godavari.

3. The land can be brought under cultivation of deep rooted melon
varieties only after de-casting of sand.

EE, Godavari Head Works, Dowlaiswaram Report:

The Executive Engineer, Godavari Head Works Division,
Dowlaiswaram vide Lr.No.AB/A5/1274M, dated 06.10.2018 has
informed that the officials of W.R.Dept. have inspected the site along
with officials of Mines & Revenue Dept. on 29.09.2018 and found that
the proposed sites situated in the midstream lanka land in between the
flood bank. Hence, de-casting of sand in their patta lands may be
permitted in terms of orders issued by the Government in Memo
No.3066/M-II(1)/2016-7, dated 22.03.2016 and subject to following
terms and conditions.

1. Due to permitting for de-casting of sand, the applicants should
not create any hindrance to free flow of River Godavari.

2. The de-casting of sand in the respective survey No’s shall be
valid up to when the River Godavari receives floods or completion
of de-casting of sand in their patta lands whoever is earlier.

3. The De-casting can be done only in Survey No’s 38/4A & 38/4B
situated in Seethanagaram Village & Mandal only.

4. The applicant should abide by the orders in O.A. No.516/2015,
dated 25.01.2017 issued by the Hon’ble National Green Tribunal.

5. The applicants were prohibited for using machinery for de-casting
of sand and heavy vehicles for conveyance of excavated sand.
The de-casting of sand shall be done by manual and conveyed
the same through non-mechanized boats only.

6. The each applicant shall be pay security deposit for an amount of
Rs.50,000/- towards refundable security deposit amount in the
shape of Demand Draft obtained in favour of Executive Engineer,
Godavari Head Works Division, Dowlaiswaram before proceeding
de-casting of sand in their patta lands.
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7. The accorded permission is purely temporary and liable for
cancellation at any time without assigning any reasons thereof.

8. If any legal disputes arises in the above lands this department
will not be held any responsibility.

9. The transportation of de-casted sand is being proposed at
Km.33.300 of AGLB.

10. The River Conservator/Executive Engineer reserve the rights to
stop quarrying of sand for violation of River Conservancy act or
any other mandatory rules without assigning any reasons.

Dy. Director, Ground Water & Water Audit Dept.,
Rajamahendravaram Report:

The Dy. Director, Ground Water & Water Audit Dept.,
Rajamahendravaram vide Lr.No.1808/Hg/SM/2018-19, dated
01.12.2018 has informed that they have inspected the site along with
officials of Irrigation and Mines & Geology Dept. on 22.11.2018 and
recommended the De-casting of sand in pattalands. The details are as
follows:

1. There is a structure towards south of the proposed area of de-
casting carrying HPCL gas pipe line within 500m.

2. The existing ground water structures are found within 500 m
distance from the proposed area of de-casting.

3. However, the principle aim of removal of sand deposition in the
proposed patta lands is to make the land fit for agriculture
practice as earlier. In the wake of above issue of existing HPCL
gas pipe line, de-casting is not allowed over the entire area but
leaving a safe margin of 500m distance from the HPCL gas pipe
line carrying structure de-casting may be allowed within the
following Geo-coordinates only.

Sl.No. Latitude Longitude

1 17°11'23.40"N 81°40'5.30"E

2 17°11'22.83"N 81°40'3.72"E

3 17°11'21.93"N 81°40'1.21"E

4 17°11'21.05"N 81°40'4.76"E

5 17°11'19.76"N 81°40'2.47"E

ln view of the circumstances, the Sub-Collector,
Rajamahendravaram has finally recommended for de-casting of the
sand in the proposed land for the quantity recommended by the
inspection team officials and requested to put in DLSC for taking
further action and enclosed the reports of the Asst. Director Mines and
Geology, Rajamahendravaram; Executive Engineer, Godavari Head
Works Division, Dowlaiswaram; Assistant Director, Agriculture Dept.,
Korukonda; Tahsildar, Seethanagaram and Dy. Director, Ground Water
& Water Audit Dept., Rajamahendravaram.

Rule Position:

As per the Memo No.3066/M-lI(1)/2016-7, dated: 22.03.2016,
Industries & Commerce (M-ll) Department, Govt. of Andhra Pradesh:
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1. The Government hereby permits de-casting of sand deposited in
the patta lands to enable the pattadars to make their agriculture
lands cultivable. The de-casting of leached out sand bearing
areas casted due to marine sea transgression and regression
long back especially in Prakasam district, is also permitted. The
public can procure the sand from the patta lands with the
permission of the pattadar. If, the pattadar removes and
disposes the sand from their lands, they shall make the sand
available to the public on collection of their expenditure spent on
excavation and loading of sand.

2. The de-casting of sand from patta lands shall be submit to
fulfillment of conditions stipulated in the Gol Notification
S.O.1533, dt: 14.09.2006 and subsequent notifications especially
notification No. S.O.141 (E), dt: 15.01.2016 issued by the
MOEFCC, Govt. of lndia.

3. The de-casting of sand from patta lands shall be permitted only
after verification of ownership, fixation of boundaries, and
assessment of sand quantity to be removed.

4. The sale of sand from the patta lands is strictly prohibited.

Further, it is submitted that the Government vide
Memo.No.3066/M.II(1)/ 2016-7, Date:22-03-2016 issued instructions
on de-casting of sand in pattalands stating that the Government is
hereby permits de-casting of sand deposited in the pattalands to
enable the pattadars to make their agriculture lands cultivable. The
de-casting of leached out sand bearing areas casted due to marine sea
transgression and regression long back especially in Prakasam District,
is also permitted. The public can procure the sand from the patta
lands with the permission of the pattadar. If the pattadar removes
and disposes the sand from their lands, they shall make the sand
available to the public on collection of their expenditure spent on
excavation and loading of sand. The de-casting of sand from patta
lands shall be submit to fulfillment of conditions stipulated in the GoI
Notification S.O.1533, Date:14-09-2006 and subsequent notifications
especially Notification No.S.O.141 (E), Date:15-01-2016 issued by the
MoEFCC, Govt. of India. The de-casting of sand from patta lands shall
be permitted only after verification of ownership, fixation of
boundaries, and assessment of sand quantity to be removed. The sale
of sand from the patta lands is strictly prohibited. The Collectors &
District Magistrates / Commissioners of Police / Superintendents of
Police / Director of Mines & Geology, A.P., Hyderabad, shall take
necessary action accordingly.

It is submitted that as per S.O.No.141(E), Dt.15-01-2016 in
Appendix -IX in certain cases exempted from requirement of
Environmental Clearances in which " Removal of sand deposits on
Agricultural field after flood by farmers." This clause is applicable
in the present case. Hence the Environmental Clearance is exempted.

Further, it is submitted that the Secretary to Government
(Mines), Industries and Commerce (M.III) Department vide
Memo.No.1133/M.III(2)/2017-1, Date: 10-02-2017 has informed that
the Hon'ble National Green Tribunal (NGT), New Delhi in the
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Application No.516/2015 (M.A.Nos.478/2016 & 479/2016) dated: 8-
12-2016 has restrained both the states of Telangana and Andhra
Pradesh, that any corporation, Authority or person carrying on
mechanical mining of sand in the river bed in connection with
O.A.No.516/2015 and other questioning the quarrying of sand by
mechanical means. All the District Collectors in the state are,
therefore, instructed to take immediate necessary steps to stop any
mechanical mining of sand in the river beds in the state for strict
implementation of the Hon'ble Tribunal orders Dt.08-12-2016 & 25-01-
2017.

Hence, the application of Smt. Mutyala Lakshminarayanamma for
de-casting of sand in Sy.Nos.38/4A & 38/4B of Seethanagaram Village
& Mandal, over an extent of 1.74 Acs, (0.704 Hects,)

Permission may be accorded for De-casting of Sand in the
Pattalands duly following the conditions.

1. The pattaland owner should not sell the sand.
2. The pattaland owner should excavate sand with an average

depth of 3.0 meters only with an estimated quantity of 21125
cum.

3. The pattaland owner should excavate the sand manually only.
4. The transportation of sand should be conducted by Tractors only

(3 cums).
5. The sand transporting vehicles should be installed with GPS

Instruments and the vehicles details must be informed to the
concerned Mandal Task Force Teams and concerned Sub-
Collector/RDOs.

6. The Sign Board should be displayed in permitted de-casting area
and Sign Board should contain Name of Pattadhars, Sy.Nos.,
Geo-coordinates, Location, Loading & Path Maintenance charges
etc.

7. The De-casting pattadar should maintain proper Registers of
loading and transportation of vehicle details.

8. The pattaland owner should follow the NGT orders while
conducting de-casting of sand.

9. The De-casting of sand in the respective survey No's shall be
valid up to when the River Godavari receives floods or exhaust of
the permitted quantity whichever is earlier.

10. The De-casting of sand in the pattaland permission is allowed
under existing Free Sand Policy only.

11. If any deviations observed while following the above conditions,
the permission for de-casting of sand shall be cancelled at any
time by the District Administration without any prior notice.

It is submitted for approval and same may be placed before coming
DLSC.

ADM&G Joint Collector, District Collector,
RJY E.G.Dist, Kakinada E.G.Dist, Kakinada.
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27/12/2018 6:36 PM

Note # 6
Sir,
may be approved & same may be placed before next DLSC.

31/12/2018 9:33 PM

Note # 7

01/01/2019 9:24 AM

Note # 8

01/01/2019 10:12 AM

Note # 9

01/01/2019 4:49 PM

7

may be approved & same may be placed before next DLSC.

KLV PRASAD
(ASSISTANT DIRECTOR)

A MALLIKARJUNA
(JOINT COLLECTOR)

KARTIKEYA MISRA
(COLLECTOR & DISTRICT MAGISTRATE)

A MALLIKARJUNA
(JOINT COLLECTOR)

KLV PRASAD
(ASSISTANT DIRECTOR)

KLV PRASAD
(ASSISTANT DIRECTOR)

A MALLIKARJUNA
(JOINT COLLECTOR)

KARTIKEYA MISRA
(COLLECTOR & DISTRICT MAGISTRATE)

A MALLIKARJUNA
(JOINT COLLECTOR)

KLV PRASAD
(ASSISTANT DIRECTOR)
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Note # 1

----------------------------------------------------------------------------
Subject:- De-casting of sand from Patta lands - Seethanagaram

Mandal - Application of Sri Mullapudi Krishna Rao & 2
others in Survey No.212 of Ac.8.19 cts in Seethanagaram
Village - Verification of Ownership and fixation of
boundaries - Tahsildar submitted the report - Joint
inspection conducted on 26.11.2018 with line departments
- Report submitted – Submitted for approval - Reg.

----------------------------------------------------------------------------
Reference: 1.L.Dis.REV-ESECOMAM(REP)/183/2018-JA(E4)-CLO-EG,

dated 11.09.2018 of the District Collector, East
Godavari District.

2.G/4600/2018, Dated: 26.12.2018, the Sub-Collector,
Rajamahendravaram.

***
Kindly see the references cited.

Through the reference 1st cited, the District Collector, East
Godavari District has directed the Asst. Director of Mines & Geology,
Rajamahendravaram that Sri Mullapudi Krishna Rao & 2 others have
made a representation requesting to grant permission for removal of
sand in Sy.No.212 of Ac.8.19 cts in Seethanagaram Village &
Seethanagaram Mandal and directed to conduct detailed enquiry and
take necessary action as per rules in vogue.

The Sub-Collector, Rajamahendravaram through the reference
2nd cited has addressed a letter to the District Collector, East Godavari
District and reported that Sri Mullapudi Krishna Rao & 2 others have
filed representations for De-casting of sand from the lands in Sy.
No.212 of Seethanagaram Village & Mandal. In this connection, joint
inspection was conducted on 26.11.2018 in the above applied lands
along with the Technical Assistant, Mines and Geology,
Rajamahendravaram; Asst. Engineer, Water Resource Dept., Godavari
Head works Division, Dowlaiswaram; Assistant Director(FAC),
Agriculture Dept., Korukonda; AE, Ground Water & Water Audit Dept;
Tahsildar, Seethanagaram & Mandal Surveyor, Seethanagaram and
the Officials have submitted their reports. The details of Reports of
Inspecting officials are as follows:

Tahsildar, Seethanagaram:

The Tahsildar, Seethanagaram vide Lr.No.Ref.A/596/2018, dated
14.11.2018 has informed that Tahsildar, Seethanagaram alongwith the
VRO, Seethanagaram, MRI, Seethanagaram and the Mandal Surveyor,
Seethanagaram have inspected the land and fixed the boundaries on
ground and prepared FMB Sketches each and every Survey Number
wise and also prepared combined sketches. Further, the Tahsildar has
recommended for an extent of Acres 8.19 cents in Sy.Nos.212 of
Seethanagaram Village & Mandal, East Godavari District. The details
are as follows:
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1. Sri Mullapudi Krishna Rao, S/o Veeranna:- As per revenue
records the land applied for Ac.2.73 cts. in Sy.No.212 of
Seethanagaram Village is classified as G.D are under possession
and enjoyment of Sri Mullapudi Krishna Rao, S/o Veeranna of
Seethanagaram Mandal. Hence Tahsildar recommended for
excavation of Ac.2.73 cts in Sy.No.212.

2. Sri Mullapudi Chandramouli, S/o Veeranna:- As per revenue
records the land applied for Ac.2.73 cts. in Sy.No.212 of
Seethanagaram Village is classified as G.D are under possession
and enjoyment of Sri Mullapudi Chandramouli, S/o Veeranna of
Seethanagaram Mandal. Hence Tahsildar recommended for
excavation of Ac.2.73 cts in Sy.No.212.

3. Sri Mullapudi Narasimha Murthy, S/o Veeranna:- As per
revenue records the land applied for Ac.2.73 cts. in Sy.No.212 of
Seethanagaram Village is classified as G.D are under possession
and enjoyment of Sri Mullapudi Narasimha Murthy, S/o Veeranna
of Seethanagaram Mandal. Hence Tahsildar recommended for
excavation of Ac.2.73 cts in Sy.No.212.

The Tahsildar, Seethanagaram has recommended the following
extents of the each applicant mentioned against each as the same
lands are with the possession and enjoyment and at present covered
with sand on ground, as adjacent land owners deposed that they have
no objection to allow De-casting in the proposed land.

Sl.
No.

Name of the applicant Sy.Nos.
Applied Extent

Ac. cts

Tahsildar
recommended
extent Ac. cts

1
Sri Mullapudi Krishna Rao,
S/o Veeranna

212 2.73 2.73

2 Sri Mullapudi Chandramouli,
S/o Veeranna

212 2.73 2.73

3 Sri Mullapudi Narasimha
Murthy,
S/o Veeranna

163/2 2.73 2.73

Total 8.19 8.19

Asst. Director of Mines & Geology, Rajamahendravaram:

The Asst. Director of Mines & Geology, Rajamahendravaram has
informed that the Technical Assistant has inspected the patta lands of
Sri Mullapudi Krishna & 2 others on 26.11.2018 and reported that the
Mandal Surveyor of Seethanagaram Mandal has shown the above said
area in Sy.No.212 of extent Ac.8.19 cts of Seethanagaram Village
which is totally covered with sand deposits and the Mandal Surveyor
has also fixed the boundaries of the Pattadars in Sy.No.212 of extent
Ac.8.19 cts of Seethanagaram Village & Mandal and marked the field
stones on the ground and after fixation of boundaries by the Mandal
Surveyor, Seethanagaram, he was recorded the Geo-coordinates at
each field stones demarcated by the Mandal Surveyor for de-casting of
sand.

Further submitted that, after taking the Geo-coordinates, the
area comes to an extent of Acs 8.19 cts approximately. The AD,
Agriculture has informed the depth of the sand varies from 2.00 to
4.00 mts with an average depth of 3.00 mts. The total quantity of
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sand is available in the de-casting of patta land is 99,434 cum (8.19 X
4047 sqmt X 3.00 mts).

Sl.
No.

Name of the
Applicant

Sy.No.
Extent
Ac. Cts.

Geo Coordinates

1
Sri Mullapudi

Krishna Rao & 2
others

212 8.19

17° 9'4.23"N 81°42'4.88"E

17° 9'7.14"N 81°42'3.91"E

17° 9'3.95"N 81°41'51.95"E

17° 9'1.40"N 81°41'53.15"E

Asst. Director, Agriculture Department, Korukonda:

The Assistant Director of Agriculture, Korukonda has inspected
the area along with the line dept. officials and stated that Mandal
Surveyor of Seethanagaram has shown the said area in the field which
is totally covered by sand and fixed the boundaries of the
pattadar’s Sy.Nos and marked the stones on the ground. The AD,
Agriculture found the following observations:

1. The depth of the sand ranges from 2.00 Mts to 4.00 Mts with an
average of 3.00 Mts and the total estimation as per the
reconnaissance survey conducted at the site is 99,434 cum.

2. The entire area is subjected to recurring submergence and
casting of sand due to floods of River Godavari.

3. The land can be brought under cultivation of deep rooted melon
varieties only after de-casting of sand.

EE, Godavari Head Works, Dowlaiswaram Report:

The Executive Engineer, Godavari Head Works Division,
Dowlaiswaram vide Lr.No.AB/A5/1696M, dated 15.12.2018 has
informed that the officials of W.R.Dept. have inspected the site along
with officials of Mines & Revenue Dept. on 26.11.2018 and found that
the proposed sites situated in the midstream lanka land in between the
flood bank. Hence, de-casting of sand in their patta lands may be
permitted in terms of orders issued by the Government in Memo
No.3066/M-II(1)/2016-7, dated 22.03.2016 and subject to following
terms and conditions.

1. Due to permitting for de-casting of sand, the applicants should
not create any hindrance to free flow of River Godavari.

2. The de-casting of sand in the respective survey No’s shall be
valid up to when the River Godavari receives floods or completion
of de-casting of sand in their patta lands whoever is earlier.

3. The De-casting can be done only in Survey No’s 212 situated in
Mulakallanka Village of Seethanagaram Mandal only.

4. The applicant should abide by the orders in O.A. No.516/2015,
dated 25.01.2017 issued by the Hon’ble National Green Tribunal.

5. The applicants were prohibited for using machinery for de-casting
of sand and heavy vehicles for conveyance of excavated sand.
The de-casting of sand shall be done by manual and conveyed
the same through non-mechanized boats only.
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6. The each applicant shall be pay security deposit for an amount of
Rs.50,000/- towards refundable security deposit amount in the
shape of Demand Draft obtained in favour of Executive Engineer,
Godavari Head Works Division, Dowlaiswaram before proceeding
de-casting of sand in their patta lands.

7. The accorded permission is purely temporary and liable for
cancellation at any time without assigning any reasons thereof.

8. If any legal disputes arises in the above lands this department
will not be held any responsibility.

9. The transportation of de-casted sand is being proposed at
Km.27.400 of AGLB.

10. The River Conservator/Executive Engineer reserve the rights to
stop quarrying of sand for violation of River Conservancy act or
any other mandatory rules without assigning any reasons.

Dy. Director, Ground Water & Water Audit Dept.,
Rajamahendravaram Report:

The Dy. Director, Ground Water & Water Audit Dept.,
Rajamahendravaram vide Lr.No.1808/Hg/SM/2018-19, dated
15.12.2018 has informed that they have inspected the site along with
officials of Irrigation and Mines & Geology Dept. on 26.11.2018 and
recommended the De-casting of sand in pattalands. The details are as
follows:

1. There are no Cross drainage structures, Bridges, Weirs and other
important structures within the in 500m distance from the
proposed sand deposition area.

2. The existing Ground water structures are found within 500 m
distance in the South East direction from the proposed sand
reach area.

3. As the principle aim of removal of sand deposition in the
proposed patta lands is to make the land fit for agriculture
practice as earlier, removal of sand deposition may be allowed
within the available polygon areas.

Sl.No. Latitude Longitude

1 17° 9'4.23"N 81°42'4.88"E

2 17° 9'7.14"N 81°42'3.91"E

3 17° 9'3.95"N 81°41'51.95"E

4 17° 9'1.40"N 81°41'53.15"E

ln view of the circumstances, the Sub-Collector,
Rajamahendravaram has finally recommended for de-casting of the
sand in the proposed land for the quantity recommended by the
inspection team officials and requested to put in DLSC for taking
further action and enclosed the reports of the Assistant Director
of Mines and Geology, Rajamahendravaram; Executive Engineer,
Godavari Head Works Division, Dowlaiswaram; Assistant Director,
Agriculture Dept., Korukonda; Tahsildar, Seethanagaram and Dy.
Director, Ground Water & Water Audit Dept., Rajamahendravaram.
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Rule Position:

As per the Memo No.3066/M-lI(1)/2016-7, dated: 22.03.2016,
Industries & Commerce (M-ll) Department, Govt. of Andhra Pradesh:

1. The Government hereby permits de-casting of sand deposited in
the patta lands to enable the pattadars to make their agriculture
lands cultivable. The de-casting of leached out sand bearing
areas casted due to marine sea transgression and regression
long back especially in Prakasam district, is also permitted. The
public can procure the sand from the patta lands with the
permission of the pattadar. If, the pattadar removes and
disposes the sand from their lands, they shall make the sand
available to the public on collection of their expenditure spent on
excavation and loading of sand.

2. The de-casting of sand from patta lands shall be submit to
fulfillment of conditions stipulated in the Gol Notification
S.O.1533, dt: 14.09.2006 and subsequent notifications especially
notification No. S.O.141 (E), dt: 15.01.2016 issued by the
MOEFCC, Govt. of India.

3. The de-casting of sand from patta lands shall be permitted only
after verification of ownership, fixation of boundaries, and
assessment of sand quantity to be removed.

4. The sale of sand from the patta lands is strictly prohibited.

It is submitted that as per S.O.No.141(E), Dt.15-01-2016 in
Appendix -IX in certain cases exempted from requirement of
Environmental Clearances in which "Removal of sand deposits on
Agricultural field after flood by farmers." This clause is applicable
in the present case. Hence the Environmental Clearance is exempted.

Further, it is submitted that the Secretary to Government
(Mines), Industries and Commerce (M.III) Department vide
Memo.No.1133/M.III(2)/2017-1, Date: 10-02-2017 has informed that
the Hon'ble National Green Tribunal (NGT), New Delhi in the
Application No.516/2015 (M.A.Nos.478/2016 & 479/2016) dated: 8-
12-2016 has restrained both the states of Telangana and Andhra
Pradesh, that any corporation, Authority or person carrying on
mechanical mining of sand in the river bed in connection with
O.A.No.516/2015 and other questioning the quarrying of sand by
mechanical means. All the District Collectors in the state are,
therefore, instructed to take immediate necessary steps to stop any
mechanical mining of sand in the river beds in the state for strict
implementation of the Hon'ble Tribunal orders Dt.08-12-2016 & 25-01-
2017.

Hence, the application of Sri Mullapudi Krishna Rao & 2 others for
de-casting of sand from their Pattalands in Sy.Nos.212 of
Seethanagaram Village & Mandal, over an extent of 8.19 Acs, (3.314
Hects,) may be permitted duly imposing following conditions.
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1. The pattaland owner should not sell the sand.
2. The pattaland owner should excavate sand with an average

depth of 3.0 meters only with an estimated quantity
of 99,434

3. The pattaland o
4. The transportation of sand should be conducted by Tractors only

(3 cums).
5. The sand transporting vehicles should be installed with GPS

Instruments and the vehicles details must be informed to the
concerned Mandal
Collector/RDOs.

6. The Sign Board should be displayed in permitted de
and Sign Board should contain Name of Pattadhars, Sy.Nos.,
Geo-coordinates, Location, Loading & Path Maintenance charges
etc.

7. The De-casting
loading and transportation of vehicle details.

8. The pattaland owner should follow the NGT orders while
conducting de

9. The De-casting of sand in the respective survey No's shall be
valid up to whe
the permitted quantity whichever is earlier.

10. The De-casting of sand in the pattaland permission is allowed
under existing Free Sand Policy only.

11. If any deviations observed while following the above
the permission for de
time by the District Administration without any prior notice.

It is submitted for approval and same may be placed before coming
DLSC.

ADM&G
RJY

19/01/2019 11:08 AM

Note # 2
Sir,
may be referred to DLSC

20/01/2019 7:35 PM

Note # 3

21/01/2019 9:10 AM

Note # 4

The pattaland owner should not sell the sand.
The pattaland owner should excavate sand with an average
depth of 3.0 meters only with an estimated quantity

cum.
The pattaland owner should excavate the sand manually only.
The transportation of sand should be conducted by Tractors only

The sand transporting vehicles should be installed with GPS
Instruments and the vehicles details must be informed to the
concerned Mandal Task Force Teams and concerned Sub
Collector/RDOs.
The Sign Board should be displayed in permitted de
and Sign Board should contain Name of Pattadhars, Sy.Nos.,

coordinates, Location, Loading & Path Maintenance charges

casting pattadar should maintain proper Registers of
loading and transportation of vehicle details.
The pattaland owner should follow the NGT orders while
conducting de-casting of sand.

casting of sand in the respective survey No's shall be
valid up to when the River Godavari receives floods or exhaust of
the permitted quantity whichever is earlier.

casting of sand in the pattaland permission is allowed
under existing Free Sand Policy only.
If any deviations observed while following the above
the permission for de-casting of sand shall be cancelled at any
time by the District Administration without any prior notice.

It is submitted for approval and same may be placed before coming

Joint Collector,
E.G.Dist, Kakinada

The pattaland owner should not sell the sand.
The pattaland owner should excavate sand with an average
depth of 3.0 meters only with an estimated quantity

wner should excavate the sand manually only.
The transportation of sand should be conducted by Tractors only

The sand transporting vehicles should be installed with GPS
Instruments and the vehicles details must be informed to the

Task Force Teams and concerned Sub-

The Sign Board should be displayed in permitted de-casting area
and Sign Board should contain Name of Pattadhars, Sy.Nos.,

coordinates, Location, Loading & Path Maintenance charges

pattadar should maintain proper Registers of
loading and transportation of vehicle details.
The pattaland owner should follow the NGT orders while

casting of sand in the respective survey No's shall be
n the River Godavari receives floods or exhaust of

the permitted quantity whichever is earlier.
casting of sand in the pattaland permission is allowed

If any deviations observed while following the above conditions,
casting of sand shall be cancelled at any

time by the District Administration without any prior notice.

It is submitted for approval and same may be placed before coming

District Collector,
E.G.Dist, Kakinada.

KLV PRASAD
(ASSISTANT DIRECTOR)

A MALLIKARJUNA
(JOINT COLLECTOR)

KARTIKEYA MISRA
(COLLECTOR & DISTRICT MAGISTRATE)

The pattaland owner should excavate sand with an average
depth of 3.0 meters only with an estimated quantity

The transportation of sand should be conducted by Tractors only

The sand transporting vehicles should be installed with GPS
Instruments and the vehicles details must be informed to the

-

casting area
and Sign Board should contain Name of Pattadhars, Sy.Nos.,

coordinates, Location, Loading & Path Maintenance charges

pattadar should maintain proper Registers of

The pattaland owner should follow the NGT orders while

casting of sand in the respective survey No's shall be
n the River Godavari receives floods or exhaust of

casting of sand in the pattaland permission is allowed

conditions,
casting of sand shall be cancelled at any

It is submitted for approval and same may be placed before coming

KLV PRASAD
(ASSISTANT DIRECTOR)

A MALLIKARJUNA
(JOINT COLLECTOR)

KARTIKEYA MISRA
(COLLECTOR & DISTRICT MAGISTRATE)

199

SAIRAM
Text Box
Page 204




Water Level
( ft)

Discharge

(in Cusecs)

Dowlasiwaram

SACB Warning

stage

1 11-07-2022 11.75 10,02,421

1st Warning

Issued

2 12-07-2022 13.75 13,02,782

2nd Warning

Issued

3 15-07-2022 17.75 19,19,840

3rd Warning

Issued

4 17-07-2022 21.70 25,80,963

Maximum Flood

Level

5 19-07-2022 17.70 18,99,336

3rd Warning

Withdrawn

6 22-07-2022 13.70 12,71,130

2nd Warning

Withdrawn

6 24-07-2022 11.70 9,65,018

1st Warning

Withdrawn

Dowlaiswaram

Sl.No. Date

SAC Barrage Floods-2022
Annexure - VII
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GOVERNME}IT OF ANDHRA PRADESH
DEPART'{E T OF MINES AND GEOLOGY

PROCEEDINGS OF THE DISTRICT COLLECTOR, EAST GODAVARI DISTRICT(Present: Srt Kartikeya Mtsra, LA.S., Chatrman DLSc and Colleaoi t ;tstrict Magistrate)

Proceedlngs o.3S18/FreeSandi/2O17

Su b:

Ref:

Mlnes and Quarries - SAND - Review on implementation of G.O.I4s.No.1O4,
d-ated 26.07.2077 vrith regard to Free Sand eoticy _ NomlnateJ nu-"pon"iUl"Officer at each Sand Reach to monitor the sand excavation, toaOing atransportation from the reach - Orders Issued _ Regarding.

1.D.O.Letter No.69SO/M - II( 1 )/20 77 -2, dated 18.08.2017 of Secretary to covt.,lnd. & comm. Dept,, Mines & Geology, GoAp. 
-'-- ---' Jr vltillery

Dated: 08.2017

ORDER:

The Government have revised the Sand policy 2016 and decided to make sand
3vailable to the publlc without charging any fee from 02.03.2016 and also revie[ied on
lmplementaflon of Free Sand policy for effecflve lmplementauon,

Through the reference clted, Secretary to Govt., Ind. & Comm. Dept., Mines &
Geology, GoAP has requested to nominate a responsible officer from panchyat
Raj/Revenue/any other department at each sand reach to monttor the sand excavation,
loading and transportaHon from the reachs.

Hence, hereby nomrnated the folorving responsibre omcers at each sand reach to
monltor the sand excavation, loading and transportauon from the reachs and to control
monopolization of reaches.

1. RaJamahendaavaram Rev€nue Dlvlslon

st.

No

Name of the sand

reach
Village Ma.dal

Name of the Nomlnated

PerS0n

Deslgnatl

on&
Oept

l,,obile

1
Katavaram

(OFSIltation)
Katavara

m
Seethanagaram

1) 14.MalludoIa

2) t4.Ranl

1)VRO

2) PS

t)9441564? 41

2)949351117 4

2

Srl Surreddy
Kr,shna Rao, S/o
Late Pyldlraju &
others
Oe-cistlng of
sand from patta

-land.

Sy,No,205

Vangalapu
di
(Ext 11.77
Hects.)

Seethanagaram 1)G.Murali Krishna

2) Y.V.V.N.S.Laxmi

1)VRO

2) PS

1)90s9760084

2)8008s72111

3 Vangalapudi -2
Vangalap

udi
Seethanagaram

Smt. Sanipini
Durgamma & 6
others
De-casting of
sand from patta
laod.

PY.No.9.
lo, 11,
L2/tA,
t3/tc,
19,/1A
etc., of
Munlkudall

(Ext 20.89
Hects.)

Seethanagaram llB.Srinu
2)M.v.v. Saqanarar€]la

1)VRO

2)PS

r)9912047641

2) 9908852749

1)9866131709

2)99891s4991
5 Muqqalla Muggalla Seethanagaram 1)14.V.V-Satyanarayana

2) V.V.S.N,M.cangadharam

1)VRO

2)PS

6

Kotlllrcala

Khaalsabhuml

lBridgelanka]
(De-Siltation)

Bridgelan

ka

Raramahendrava

ram Urban

Ch. M.T.Venkateswara rao; VRO

9676960871

7
Gayatri Ramp

(De-Siltation)

Kethavan

llanka

RaJamahendrava

ram Urban

G.Ganga raju VRO
9550058778
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B
Vemagirl-

Kadlyapulanka-2

Kadlyapul

anka

l) D. Krishna Murthy,

2) M.Babu

1)VRO

2)PS

1) 9000631613

2)95s1507999
9

Vemagiri-

Kadlyapulanka-3

Kadlyapul

anka

10
Vemaglrl -
Kadlyapulanka -4

Kadiyapul

anka
Kadiyam

11 lonnada -4 Jonnada Alamuru
1) B, Venkateswara Rao

2)B.V.Prasad

1)VRO

2)PS

1) 39s1519676

2)9951548999

2. Amalapuram Rcvenue Dlvlslon

3. Ramachandrapuram Rev€nue Dlvlslon

sl.
NO

Name of the
sand reach

Village
14aodal

Name of the
Nomlnated Person

Designation
& Deot

i\4obile

GopalapuranF3 Gopalapuram Ravulapalem
1) K,N.R.Srinivas
2)S.Vinayakudu
3) NSR Gangoll

1)VRO
2)VRO
3)PS

l 119949A7 4469
2)99a9917 532
3)9989499086

13 Mandapalll-1 Mandapalll Kothapeta
1)G.Surbeddy
2) P.Koteslvara Rao

vRo
Panchayat
Secretary

9989332836
939241a453

14 Atreyapuram Atreyapuram
1)G.Komall

2)M,Nageswara Rao
1)VRO
2)PS 1)8332879124

2)96766417 79

15 Ankampalem-2 Ankampalem Atreyapuram
1) P,O.S.Sesha GIrl

Babu
2) G.Himablndhu

1)VRO
2)PS 1)9676811880

2)9908559195

16 Pulidindi-2 Pulidindi Atreyapuram

1) K.Bappa Dora
2) M.Nageswara Rao

1)VRo
2)PS

1)VRO
2)PS

1)9441638372
2)967 664t7? 9

1)9969279256
2)9490086287

!7 Vaddiparru Vaddiparru Atreyapuram
1) Y.Yeliya

2) Ch.Siva Rama
Krishna

1B MLrramalla Muramalla I.Polavaram
1)S,S.Phanl Kumar
2)A,suryanarayana

Murthy

l.Panchayat
Secretary

2. VRO

9866171864
8500996888

19 Pasarlapudi Pasarlapudi t'tamidikuduru
M,Srinlvasa Rao

Venkata Rao
VRO

PS 9701907388
9951295999

20 Dindi Dind i Malkipu.am
1)T.V.S.inivas
2) K,S.Krlshna

1)VRO
2)PS r)4374724666

2)9912465559

21 Ljbalanka - 3 Ubalanka Ravulapalem

1)G.Satyanarayana
2)B.varaparasada Rao

1)VRO
2)Ps 1)9652417 67 2

2)9951548999

st.
No

Name of the sand
reach

Vallage Mandal Name of the
Nomlnated Person

Deslgnatlon
& Dept Mobile

22
Kapileswarapuram

-1
Kaplleswa.apu

ram
Kapileswarapu

ram 1)T.SaWanarayana
2) T.Venkata Ramana
3)Ch.Venugopala Rao

1)VRO
2)vRO
3)PS

1\97 049667 24
2)9502233810
3)995t422677

23 Kaplleswar.puram
-2

Kapileswarap!
am

Kaplleswarapu
ram

24 Tatapudi-1 Tatapudi
Kapileswarapu

ram
1)T.Venkateswara Rao

2)S.Supriya
1)VRO
2)PS

1)9676040881
2)9515983599

Korumilli-3 Korumilli Kaplleswarapu
ram

1)S.Satyanarayana
2)S,veerababu

3)G.Chinababu I/c

1)VRO
2)VRO
3)PS

1)9676001281.
2\7 0362557 69
3)9985384544

26

Sra Ch.Venkata
Rayudu & others

De-castlng of
sand from patta

land-

Sy.No.5/1,
6/1, 16, 31,
42,43,6t/4,
62/5, t1/36,

Korumilli
(Ext 16.15

Acres)

Kapileswarapur
am

27
Kothapeta-

Kedarlanka-2
Kedarlanka

Kapileswarapu
ram

1)K,Swami Naidu
2) Ch.V.Narasimha

Rao

1)vRO
2)PS

1)9989750093
2)9963156694

Kadlyam

Kadiyam

I

Atrcyapuram-2

I

I
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4, Kaklnada Revenuc Divlsion
st.
NO

Name of the sand
reach Village Mandal Name of the

Nomlnated Pelson
Oeslgnation

& Dept Mobile

Pillanka-2 Pillanka Thallarevu 1) Vasamsenl
Yedukondalu

2)PVB Vasantha
Rayulu

1)VRO

2) PS

9s42829587

9000968669Govallanka-2 Govallanka Thallarevu

I*

Chalrman Level
Sand Co and

Mrglstrate,Collector &
E.st cod rl Dlstrlct

F"itf:?il'r::;lj;J: secretary to Govt., rnd. & comm. Dept.. Mrnes & Geotosy, GoAp for

Copv tot

The Member Convener and Asst.
information and necessary action. 

o,*oo, of Mines & Geology, Rajamahendravaram for
All Members of the Dlstrlct Level Commtttee, East codavari District for tnformation,rhe superintendent of potice, east 

-cooauiii 
ro,. iai;;;; i"H#il; and with a request torssue_necessary Instruc ons to the concerned st"tio" i*r. dii"irrl,,The Executive Engineer, codavari +feao_worki, oo*f"[*"'r"ii,irttf.' a request to issue::Tss1y Instrucuons to concerned lElAEE/DE.

All tne Revenue Dlvlslon officers in E-ast Godavarl Dlstrict for informatjon.The District panchayat ofrtcer, East codav"rt ol.t.ict io. iiior;;il;:".Att the Mandat partshad Deveiopment offtcerc t;;; A;;;i";iJJirct ro. tar<rng necessary
All the Tahslldars ln East Godavarl District for taktng necessary acUon.Att the stations House ofricers rn Eist Godavari Disid;;ilitff;"":;ssary act,o1.

29

I
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GOVERNMENT OF ANDHRA PRADESH 
ABSTRACT 

 
Mines & Minerals - Regulation of Sand Mining in the State – Amendment to Andhra 
Pradesh Minor Mineral Concession Rules, 1966 - Orders – Issued 
==================================================== 

INDUSTRIES, INFRASTRUCTURE, INVESTMENT & COMMERCE (MINES-II) 
DEPARTMENT 

 
G.O.MS.No. 71                                                              Dated: 04-09-2019. 

                        Read the following: 
 

1. G.O.Ms.No.1172, Ind. & Com. Dept, dt:04-09-1967. 
2. Govt. Memo.No.3066/M.II(1)/2016-3, Dt:04.03.2016. 
3. Govt. Memo.No.3066/M.II(1)/2016-4, Dt:10.03.2016. 
4. Govt. Memo.No.3066/M.II(1)/2016-7, Dt:22.03.2016. 
5. G.O.Ms.No.42, Ind. & Com. (M.II) Dept., Dt:29.03.2016. 
6. G.O.Ms.No.43, Ind. & Com. (M.II) Dept., Dt:06.04.2016. 
7. G.O.Ms.No.104, Ind. & Com. (M.II) Dept., Dt:26.07.2017. 
8. Government Memo No.6950/M.II(1)/2017-4, Dt. 07-06-2018 
9. G.O.Ms.No.76, Ind. & Com. (M.II) Dept., Dt:25.06.2018 
10.Govt. Memo.No. 3066/M-II(1)/2016-12 dt. 11.06.2019  
11.Govt. Memo.No. 3066/M-II(1)/2016-14 dt. 12.06.2019 
12.G.O.Ms.No.38, Ind. & Com. (M.II) Dept., Dt:17.03.2016 
13.G.O.Ms.No.70, Ind. & Com. (M.II) Dept., Dt:04.09.2019 
14. From the DMG, A.P., e-file No.INC01/MG0-POLI/18/2019–M.II 

(Computer No.910066)  
 

***** 
O R D E R:- 
 
 In the G.O. 13th read above, Government have introduced a New Sand Policy 
2019, and decided to issue amendments to the Andhra Pradesh Minor Mineral 
Concession Rules, 1966. 

 
2. Accordingly, the following notification shall be published in the Extra-Ordinary 
issue of the Andhra Pradesh Gazette dt.04.09.2019. 

 
NOTIFICATION 

 
In supersession of the orders issued in the references 2nd to 10th  read above 

and other relevant notification / orders issued if any on the subject and in exercise 
of the powers conferred under sections 15 (1), (1A), 21 (2),22, 23 and 23(c) of 
MMDR Act, 1957, the Government hereby makes the following amendments to the 
Andhra Pradesh Minor Mineral Concession Rules, 1966 issued in G.O.Ms.No.1172, 
Industries (B-1), 4th September, 1967 as subsequently amended.  
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AMENDMENT 
 
In the said rules, for the rule 9-B and the paras appended therein, the following 
shall be substituted namely,-  
(1) Sand sourced from Rivers & Streams 
 

(a) Sand extraction in I, II and III order streams: 
 

(i) Sand extraction shall not be permitted in notified over-exploited areas 
except for local use in villages or towns bordering the Streams for 
bonafide purposes 

(ii) The Sand extraction shall be as per Rule 23-(1) (a) of Water Land and 
Tree Rules, 2004 or any subsequent rules/amendments to be issued 
by Government from time to time. 

(iii) Transportation of sand shall be by means of bullock carts/Tractors to 
the nearest specified stockyard only within the jurisdiction of the 
concerned Districts. 

(iv) The sand shall be supplied for local use within the District from the 
Specified stockyards as follows: 
 

(a) Sand may be sourced from streams of I, II and III order for 
local needs by bullock carts. In such cases, the Tahsildar of 
Mandal concerned shall issue a permit on payment of sale 
price per ton, as fixed by the Government. 

(b) Sand should be made available for Government sponsored 
weaker section housing schemes free of cost duly paying 
applicable charges on a certificate issued by the District 
Collector or any officer authorized by the District Collector; 

(c) Sand is supplied for local use of sand in Government works 
on payment of Sale price and other applicable taxes & 
charges. 

(d) M/s APMDC Ltd shall dispose the Sand as per the procedure 
laid down in the sub-rule 1(d) of Rule 9-Bbelow. 
 

(v) The District Collector shall put in place proper administrative 
mechanism for enforcement of WALTA regulations in extraction and 
transportation of sand in I, II and III order Streams comprising of:  
 

(a) Tahsildar concerned 
(b) Representative of Deputy Director, Ground water 

Department. 
(c) Assistant Engineer / Deputy Executive Engineer 

(concerned), RWS/Irrigation Department 
(d) Station House Officer (concerned), Police Department 
(e) Assistant Motor Vehicle Inspector / Motor Vehicle 

Inspector (concerned) from Transport Department 
 

(b) Identification of Sand reaches in IV, V and Higher order streams 
 

(i) Constitution of District Level Sand Committee (DLSC): 
 
The identification of feasible sand bearing areas in IV, V and above 
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order streams/rivers for extraction shall be done by the District 
Level Sand Committee.  The members of the committee are as 
follows: 
 

(a) District Collector : Chairman 
(b) Joint Collector : Vice-Chairman 
(c) *Project Officer, ITDA concerned. : Member 
(d) Superintendent of Police: Member 
(e) District Panchayat Officer : Member 
(f) Regional Transport Officer: Member 
(g) Dy. Director, Ground Water Dept. : Member 
(h) Executive Engineer, Irrigation/River Conservator. : Member 
(i) Executive Engineer, Rural Water Supply : Member 
(j) Environmental Engineer, Andhra Pradesh State Pollution 

Control Board. Member 
(k) Assistant Director of Mines & Geology concerned: Member 
(l) Deputy Director of Mines & Geology concerned. : Member- 

Convener 
(m) Representative from M/s Andhra Pradesh Mineral 

Development Corporation Limited : Member 
(n) Any other invitees as suggested by the Chairman 

 
*In case of sand reaches falling partly or fully in Scheduled Areas. 
 

(ii) The Member-Convener shall convene the District Level Sand 
Committee (DLSC) meetings frequently to ensure sand availability 
in the District. 

(iii) The Deputy Director of Mines & Geology concerned shall identify the 
potential sand bearing areas on regular basis and place proposals 
for extraction before District Level Sand Committee. 

(iv) The Chairman, District Level Sand Committee shall order for joint 
inspection of identified sand bearing areas and obtain reports from 
the following: 
 
(a) The Revenue Department shall demarcate the specified sand 

bearing area, where Sand is feasible for extraction, as per the 
geo-coordinates recorded along with two permanent references 
points and furnish the sketch. 
 

(b) The Ground Water Dept. shall issue the feasibility report under 
Water, Land and Tree Rules, 2004 or any subsequent rules/ 
amendments to be issued by the Govt. from time to time, record 
the geo-coordinates of the specified sand bearing area as 
marked on ground by the Revenue Dept., with two permanent 
reference points along with specific recommendations on the 
thickness and mode of sand extraction. 

(c) The Executive Engineer/River Conservator shall issue clearance 
for the specified sand bearing areas with Geo-coordinates along 
with details of the ramps. 

(d) The Assistant Director of Mines & Geology concerned shall arrive 
at the quantity of sand feasible to be extracted basing on the 
Ground Water Department’s feasibility report. 
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(e) Representative from M/s Andhra Pradesh Mineral Development 
Corporation Limited shall accompany the team during the joint 
inspection to plan the subsequent operations. 

(v) The Collector & Chairman, District Level Sand Committee shall 
finalize the specified sand bearing areas based on Joint Inspection 
report and order the Deputy Director of Mines & Geology to obtain 
Approved Mining Plan, Environmental Clearance, Consent for 
Establishment and Consent for Operation from the competent 
authorities in the name of District Collector. 

(vi) After obtaining Statutory Clearances, District Collector shall entrust 
the work to M/s APMDC Ltd. and M/s APMDC Ltd.shall start 
extraction from the specified sand bearing area. 

 
(c) Extraction of sand from specified sand bearing areas: 

 
M/s.Andhra Pradesh Mineral Development Corporation Ltd. shall: 
 

(i) Extract sand by engaging a raising contractor from the specified 
sand bearing area to an approved stock yard. The raising 
contractor will be selected through a competitive reverse bidding 
process. 

(ii) Ensure the extraction of sand shall be as per the approved 
mining plan, Environment Clearance & CFE/CFO. 

(iii) Ensure that the extracted sand shall be moved to specified 
stock yards along with the Trip sheet in Form-S1. 

(iv) Establish CCTV cameras for monitoring of sand operations and 
vehicular movement. 
 

(d) Disposal of sand from specified Stockyards: 
 

M/s. Andhra Pradesh Mineral Development Corporation Ltd. shall: 
 

(i) Collect sale price and other applicable taxes and charges from 
the purchaser of Sand and credit the same to the Government 
Treasury account through the online system and issue Sand 
Sale Booking order in Form– S2 to the customer. 

(ii) Load the sand as per the approved capacity of the vehicle 
through weighment. In case of exigency, volume based loading 
is permitted for only a limited period. 

(iii) Issue Sand Waybill in Form –S3to the vehicle driver prior to 
dispatch of sand from the stockyard 

(iv) Maintain daily production and dispatch register and statutory 
returns/clearances prescribed under various statutes 

(v) Furnish a sand reach area-wise monthly and yearly returns 
statement in Form –S4and Form –S5on the quantity of sand 
excavated and transported to specified stockyard(s) as well as 
sand dispatched from the specified stockyard to the end 
customers. 

(vi) Establish weighbridges and CCTV cameras to monitor sand 
operations and vehicular movement 
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(vii) Put in place a system for real time tracking of sand carrying 
vehicles with GPS devices till the sand is delivered to the end 
consumer. 

 
(e) Regulation of sand transportation in IV, V and above order streams/ Rivers: 

 
(i) The sand extracted from IV, V and above order Streams/Rivers 

shall be utilized anywhere within the State. 
(ii) The District Collector shall put in place a proper administrative 

mechanism for enforcement of extraction and transportation of 
sand by constituting Mandal level teams 

(iii) Sand used in the weaker section housing programme shall be 
exempted from any fee on a certificate issued by the District 
Collector or any officer authorized by District Collector. 

(iv) The period of extraction shall be One (1) year from the date of 
Consent for Operation (CFO) or exhaustion of permitted quantity 
whichever is earlier. 

(v) The DLSC shall review the status of Sand quarry at least thirty (30) 
days before the date of expiry of CFO or exhaustion of permitted 
quantity and order for joint inspection to explore continuation of 
extraction. 
(a) If the specified sand bearing area is feasible for sand extraction, 

the Chairman-DLSC shall call for Approved Mining Plan, EC, CFE 
&CFO and approve for continuation of extraction upon receipt of 
statutory clearances. 

(b) If the specified sand bearing area is not feasible for sand 
extraction, the Chairman-DLSC shall order for stoppage of sand 
extraction for a specified period 
 

(f) Constitution of State Level Committee (SLC): 
 
(i) The State Level Committee shall consists of the following Officers: 

 
State Level Committee 

Chief Secretary Chairman 

Director General of Police Member  

Secretary, Mines, III & Com. Dept Member  

Secretary, Revenue Dept. Member  

Secretary, PR & RD Dept.. Member  

Secretary, Water Resource Dept. Member  

VC&MD, M/s APMDC Ltd Member  

Commissioner, Rural Development Member  

Commissioner, Transport Dept. Member  

Member-Secretary, APPCB Member  

Director, Ground Water Dept. Member  
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Engineer-in-Chief, Irrigation Dept. Member  

Director of Mines & Geology Member – Secretary 

And any invitees as suggested by the 
Chairman 

 

 
(ii) The State Level Committee shall meet periodically to take up review 

of the performance of Sand extraction in the state, examine the 
matters referred by District Level Sand Committee for review of any 
statutory provisions and issue necessary guidelines for proper 
implementation of the Rules. 

 
(g) Complaint Redressal Mechanism: 

 
A complaint Redressal mechanism is established to redress the 

grievances/complaints made by any citizen/NGOs in an effective and 
time bound manner: 

 
(i) Complaint Redressal Committee comprises of the following: 

 
(a) Collector and District Magistrate concerned –Chairman. 
(b) Superintendent of Police of concerned District –Member. 
(c) Deputy Director of Mines and Geology concerned–Member – 

Convener. 
(ii) Enquiry Team comprises of: 

 
(a) Revenue Divisional Officer concerned. 
(b) Deputy Superintendent of Police concerned. 
(c) Assistant Director of Mines and Geology concerned. 

 
(iii) The procedure of the Complaint Redressal Committee (CRC) is as 

follows: 
 

(a) Any person/Non-Governmental Organization/party may file a 
complaint regarding illegal sand mining, illegal transportation 
and illegal stocking to the Collector and District Magistrate with 
material evidence either through online or otherwise. Each such 
complaint will be uniquely numbered. 

 
(b) On receipt of such complaint, the Collector and District 

Magistrate, shall forward the complaint to the enquiry team to 
conduct enquiry by duly causing inspection by calling the 
complainant and the other party if any, and submit enquiry 
report within thirty (30) days from the date of receipt of 
complaint. 

 
(c) On receipt of enquiry report, the Complaint Redressal 

Committee shall take the decision on the report of the Enquiry 
team and pass speaking orders within fifteen (15) days. 
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(d) If aggrieved by the orders passed by the complaint redressal 
committee, the complainant may prefer an appeal before the 
State Level Redressal Committee comprising of : 

 
(i) Prl. Secretary/Secretary Mines, Industries & Commerce 

Department - Chairman 
(ii) Additional Director General (Law and order) of Police - 

Member 
(iii) Director of Mines & Geology – Member - Convener 

 
The State Level Redressal Committee after due 
consideration shall dispose the appeal and pass speaking 
orders within thirty (30) days from the date of filing of 
appeal. 
 

(2) De-Siltation of Dams/Reservoirs/Barrages/Large Tanks: 
 

The Irrigation Department shall take-up de-siltation of Dams, Reservoirs, 
Barrages and large tanks directly or by allotting the work to M/s APMDC Ltd. 
(a) De-siltation of sand by Irrigation Department 

 
(i) The Executive Engineer, Irrigation Department shall define and 

demarcate the area to be de-silted with Geo-coordinates for the 
purpose. 

 
(ii) There shall be joint inspection of the demarcated area by the 

Assistant Director of Mines & Geology concerned, Executive 
Engineer, Irrigation Department and nominee of M/s. Andhra 
Pradesh Mineral Development Corporation Ltd. to ensure that the 
demarcated area to be de-silted by Irrigation Department shall not 
overlap with any of the area(s) already under de-siltation or likely to 
be de-silted by M/s. Andhra Pradesh Mineral Development 
Corporation Limited. 
 

(iii) The Executive Engineer, Irrigation Department shall quantify the 
sand likely to be sourced by de-silting process. 
 

(iv) The Irrigation Department shall put in place a suitable 
administrative mechanism, as per the rules, at the field level to 
efficiently supervise the de-siltation process, for monitoring of 
dispatched sand and also to prevent any misuse of sand sourced 
from de-siltation. 

 
(v) The sand available after desilting should be handed over to M/s 

APMDC Ltd. for transporting to stockyards in Form S1 for supply to 
Government works and public use as per the procedures laid down 
by M/s APMDC Ltd. 

 
(b) De-siltation of Sand in Irrigation Projects by M/s APMDC Ltd. 

 
 In case of handing over the areas to M/s APMDC Ltd., M/s APMDC 
Ltd. shall undertake the de-siltation work by following the norms. 
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(c) Disposal of sand sourced from Irrigation Projects from Stockyards  

 
 M/s APMDC Ltd shall dispose the sand from the specified stockyards 
as per the procedure laid down in the sub-rule 1(d) of Rule 9-B. 

(3) De-casting sand from Patta lands: 
  

(a) De-casting in patta lands falling within River bed: 
(i) The pattadar shall apply to the District Collector along with copy of 

pattadar pass book and Title deed book and location of the land on 
village map. 

(ii) District Collector shall forward the application to the Asst. Director of 
Mines & Geology(ADMG) concerned and the ADMG shall take up joint 
inspection of the patta land with the following:  
 

(a) Tahsildar shall identify the patta land, possessor/ occupier and 
furnish attested sketch demarcating the area. The boundaries 
will then be fixed on ground. 

(b) The project officer/nominee of M/s APMDC Ltd. shall also be 
part of joint inspection team for the patta land where the 
pattadar is giving willingness/consent for de-casting sand to 
M/s APMDCLtd. 

(c) Mandal Agriculture Officer shall assess the thickness of the 
sand to be removed to make the land fit for agriculture. 

(d) The Ground Water Dept. shall record the geo coordinates of 
the pattaland as per boundaries fixed by the Tahsildar and give 
feasibility report. 

(e) Executive Engineer, Irrigation Dept., concerned shall issue 
clearance for de-casting of patta lands and the location of 
patta land with reference to river course/bed along with the 
ramp points. 

(f) Assistant Director of Mines & Geology shall stipulate the period 
of de-casting and assess the feasible quantity of sand to be 
de-casted. 

(iii) After receipt of joint inspection report, the Deputy Director of Mines & 
Geology concerned shall place the proposals for de-casting sand before 
the District Level Sand Committee. 

(iv) The District Level Sand Committee (DLSC) shall examine the proposals 
on de-casting sand from patta lands and accord its approval duly 
imposing the conditions as deemed fit. 

(v) After receipt of orders from the District Level Sand Committee (DLSC), 
District Collector shall issue necessary permission to the Deputy 
Director of Mines & Geology to obtain necessary statutory clearances 
from the competent authorities in the name of District Collector. 

(vi) Upon receipt of the statutory clearances, the District Collector shall 
entrust the work to M/s APMDC Ltd. for de-casting. 

(vii) M/s. Andhra Pradesh Mineral Development Corporation Limited shall 
enter into an agreement with the pattadar as per mutually agreed 
terms and conditions to undertake de-casting of sand from patta lands 
and for payment of beneficiary amount to the pattadars. 

(viii) The Pattadar will be paid a beneficiary amount as fixed by the 
Government. 
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(ix) M/s APMDC Ltd. shall appoint a raising contractor under competitive 
reverse bidding process.  

(x) The sand so de-casted shall be moved to stockyards managed by M/s. 
APMDC Ltd. for subsequent disposal to end consumers as per the 
procedure laid down in sub-rule 1(d) of Rule 9-B above. 
 

(b) De-casting in patta lands falling outside River bed and sand casted due to 
Marine sea transgression & regression 

 
(i) The pattadar shall apply to the District Collector along with copy of 

pattadar pass book and Title deed book and location of the land on 
village map. 

(ii) District Collector shall forward the application to the Asst. Director of 
Mines & Geology(ADMG) concerned 

(iii) The ADMG along with the concerned officials, as per the procedure laid 
down in sub-rule 3 (a)(ii) of Rule 9-B, shall take up joint inspection of 
the patta lands and submit the joint inspection report to DLSC. 

(iv) After receipt of joint inspection report, the Deputy Director of Mines & 
Geology concerned shall place the proposals for de-casting sand before 
the District Level Sand Committee. 

(v) The District Level Sand Committee (DLSC) shall examine the proposals 
on de-casting sand from patta lands and accord its approval duly 
imposing the conditions as deemed fit. 

(vi) The District Collector shall entrust the work to M/s APMDC Ltd. for de-
casting and disposal of the sand. 

(vii) M/s. Andhra Pradesh Mineral Development Corporation Limited shall 
enter into an agreement with the pattadar as per mutually agreed 
terms and conditions to undertake de-casting of sand from patta lands 
and for payment of beneficiary amount to the pattadars. 

(viii) The pattadar will be paid a beneficiary amount as fixed by the 
Government. 

(ix) Depending upon the extent of patta land or quantity of sand to be de-
casted, the Andhra Pradesh Mineral Development Corporation shall 
appoint a raising contractor under competitive bidding process.  

(x) The sand so de-casted shall be moved to stockyards managed by the 
Andhra Pradesh Mineral Development Corporation for subsequent 
disposal to end consumers as per the procedure laid down in sub-rule 
1(d) of Rule 9-B above. 

(xi) Any contravention of conditions for de-casting by the pattadar, the 
Chairman, DLSC may order for collection of: 
 

(a) Rs.1,00,000/- or Rs.500/- per TON whichever is higher as 
penalty on de-casting sand beyond the specified extent or in 
excess of permitted depth. 

(b) Repeated violations will result in cancellation of permission 
 

(xii) To prevent indiscriminate removal of sand from patta lands abutting 
the Riverbed, more rigorous vigilance and inspections shall be taken 
up. 

(4) Fixation/Revision of Sale price of Sand: 
 

(a) The sand shall be disposed to the end consumer from the specified 
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stockyards at a sale price as fixed by the Government plus 
transportation charges and other applicable taxes and charges. 
 

(b) Sale price of sand per ton shall be reviewed and revised by the State 
Government as and when necessary. 

(5) Incidental charges: 
 

M/s APMDC Ltd. may, with the prior approval of the Government, 
collect incidental charges additionally towards maintenance of village link 
roads and service charges for stockyard maintenance. 

(6) Apportionment of Seigniorage Fee to Zilla Parishad General Funds: 
 

100% Seigniorage Fee shall be remitted to the General Funds under 
the Head of Account of Zilla Parishad concerned. The same shall be 
apportioned in the ratio of 25:50:25 among Zilla Parishad, Mandal Parishad 
and Gram Panchayat respectively. 

(7) Contribution to DMF: 
 

The Director of Mines & Geology shall issue apportionment orders to 
the districts. 

(8) Contribution to MERIT: 
 

The Director of Mines & Geology shall issue apportionment orders to 
the MERIT. 

(9) Remittance of sale proceeds of the Sand: 
 

The sale proceeds of the sand shall be remitted to the Government as 
per the procedure laid down by the Finance Department. 

 
(10) Release of operating expenditure to M/s APMDC Ltd.: 
 

The operating costs, administrative charges and Service charges 
incurred by M/s APMDC Ltd, shall be reimbursed by the Government and will 
be released by Director of Mines &Geology, Ibrahimpatnam periodically to 
M/s APMDC Ltd. 

(11) Sand extraction in Scheduled areas: 
 

(a) Excavation and transportation of Sand to the designated stockyards from 
Sand bearing areas located partially/fully in Scheduled Areas shall be 
done by forming Tribal Societies as per the Panchayats Extension to 
Scheduled Areas (PESA) Rules, 2011 or any rules/amendments made 
there under with Technical and Administrative support from M/s APMDC 
Ltd. under the direct supervision and control of the Agency 
Magistrate/District Collector concerned. M/s APMDC Ltd. shall dispose the 
sand from the stockyards by following the norms as per sub-rule 1 (d) of 
Rule 9-B. 
 

(b) Operational guidelines shall be issued by the District Collector from time 
to time. 
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(12) Registration of Vehicles/carriers/lorries for Sand Transportation: 
 

All the vehicles/carriers/lorries involved in sand transportation shall be 
registered online with M/s. APMDC Ltd. / Director of Mines & Geology for 
detection from other vehicles transporting sand through un-authorized 
sources. All Sand carrying vehicles shall have to be equipped with AIS 140 
GPS devices. 

(13) Prohibition of sand quarrying within Safety zones  
 

Excavation and transportation of sand is prohibited within the safety 
zones of 500 meters, or as prescribed by the concerned Departments, from 
the Groundwater structures, road & railway bridges, railway lines and cross 
drainage structures, National and state highways etc. The concerned 
Departments shall protect the structures by displaying Boards near the 
prohibited structures. The officers shall be nominated by the concerned 
Heads of the Departments to exercise the powers mentioned in the sub-rule 
16 of Rule 9-B to prevent unauthorized sand quarrying in prohibited areas. 

(14) Prohibition of stocking of sand 
 

No person, unless permitted by the Government, is allowed to stock 
the sand beyond the stated requirement in its application made online and 
shall not sell nor involve in any re-sale of sand. The applicant at all times 
would be obliged to utilize the sand only for the purpose stated in the 
application. 

(15) Ban on sand transportation across the border: 
 

Transportation of sand beyond the borders of the state is prohibited. 
(16) Offences and Penalties: 
 

The following penal provisions are applicable against the persons who 
involved in sale/illegal extraction/un-authorized excavation of sand in 
prohibited areas, trading and selling of sand, charging beyond cost of 
transportation and excavation, transporting sand without GPS devices, use or 
usage of machinery and vehicles in un-authorized excavation and 
transportation of sand to other States. 

(a) In the case of the vehicles engaged in illegal/ un-authorized 
excavation in the prohibited areas (i.e. within 500 meters from 
the Ground water structures, Bridges, Dams, Railway lines and 
cross drainage structures etc.), transportation of sand outside 
the State and found transporting sand without valid Sand Way 
bill issued by the Asst. Director of Mines & Geology concerned, 
shall be penalized as follows: 
 

Vehicle Type First time (In Rs.) Second time (In Rs.) 
Tractor Upto 10,000/- Rs. 10,001 to 20,000/- 

Lorry fitted with 
upto 10 tires 

capacity 
Upto 25,000/- Rs. 25,001/ to -50,000/- 

Lorry fitted with 
above 10 tires Upto 50,000/- Rs. 50,001/- to 1,00,000/- 

Machinery Upto 50,000/- Rs. 50,001/- to 1,00,000/- 
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(b) Any vehicle transporting sand, if found, carrying sand in excess of 

the quantity specified in the Sand Way bill OR in excess of 
quantity permitted by the Transport Dept., penalty shall be levied 
on such excess quantity @ Rs.2000/- per MT. 

 
(c) Any vehicle transporting sand, if found, without installing GPS 

devices, shall be considered as illegal transportation of sand and 
the penalty shall be levied on the total quantity of sand available 
in the truck  @ Rs.2000/- per ton. 
 

(d) Whenever any person extracts sand or has extracted sand in the 
areas other than those notified for lawful excavation, the officer 
authorized under sub-rule 16(f) of Rule 9-B shall assess such 
quantity of sand and levy and collect@ Rs.2,000/-per ton of sand 
or Rs.2.00 lakhs, whichever is higher, as penalty.  
 

(e) If any stock of sand beyond a person’s reasonable requirement is 
stocked / hoarded / black marketed / sold, it shall be seized by 
the officer authorized under sub-rule 16(f) of Rule 9-B. The 
person shall be penalized as per sub-rule 16(d) of Rule 9-B.  

 
(f) Officers authorized to levy, collect penalties and seizure of 

vehicles from the persons involved in illegal mining / stocking / 
hoarding / selling / black marketing in the State authorized 
under these rules are as follows: 
 

(i) District Collector(Concerned) 
(ii) Joint Collector(Concerned) 
(iii) Superintendent of Police(Concerned) 
(iv) Additional Superintendent of Police/OSD(Concerned) 
(v) Sub-Collector/ Revenue Divisional Officer (Concerned). 
(vi) Tahsildar (Concerned) Mandal. 
(vii) Sub-Divisional Police Officer (Concerned). 
(viii) Station House Officer (Concerned). 
(ix) District/Divisional Panchayat Officer 
(x) Deputy Director of Mines and Geology (Concerned) 
(xi) Asst. Director of Mines & Geology (Concerned). 
(xii) Any other officer nominated by Dist. Collector (Concerned) 

 
(g) The vehicle/machinery, found involved in any violation more than two 

times, such vehicle/machinery along with sand shall be seized by 
officers authorized in sub-rule 16 (f)of Rule 9-B duly following the 
procedure as under: 
 

(i) Issue show cause notice to the person/owner from whom the 
vehicle/machinery is seized.  

(ii) Immediately take steps by preparing seizure report and 
produce the vehicle/machinery before the Competent Court to 
enable the person/owner from whom the vehicle/machinery is 
seized to file an application under Section 451 of Criminal 
Procedure Code (Cr.P.C) for release of vehicle/machinery. 
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(iii) In the alternative, the person/owner from whom 
vehicle/machinery is to be seized shall be permitted to submit 
explanation to the show cause notice along with an application 
to the authorized officer seeking release of vehicle/machinery. 

(iv) Upon receipt of explanation to the show cause notice and the 
application for release of vehicle/machinery, the authorized 
officer shall consider the application and pass appropriate 
orders in accordance with law, within a period of two weeks 
there from, on production of security of Rs.25,000/- in case of 
tractor;Rs.1,00,000/- in case of vehicle upto 10 tonnes 
capacity; Rs.1,50,000/- in case of vehicle above 10 tonnes 
capacity and Rs.2,00,000/- for any machinery, in the form of 
Demand Draft drawn in favour of the authorized officer along 
with an affidavit/undertaking to produce the seized 
vehicle/machinery as and when required. 

(v) The fine paid as per the orders of Competent Court; the 
security furnished as per clause (iv)above shall be deposited in 
the head of account ‘0853- 102-81–other receipts’ and the 
original challan shall be sent to the Asst. Director of Mines & 
Geology concerned. 

 
(h) Disposal of seized sand illegally stored: 

 
(i) The Tahsildar (or) the officers nominated by Tahsildar at 

Mandal Level; Sub-Collector/Revenue Divisional Officer (or) the 
officers nominated by the Sub-Collector/Revenue Divisional 
Officerat Divisional Level; the Joint Collector/the District 
Collector (or) the Officers nominated by the Joint Collector/the 
District Collector at District Level shall seize illegal sand stocks.  

(ii) Such seized sand shall be disposed by concerned Tahsildar/Sub 
Collector/RDO or any officer nominated by District Collector 
with the approval of the District Collector & Chairman of the 
District Level Sand Committee (DLSC)at the sale price as 
adopted and sale proceeds shall be remitted to the Government 
treasury. 

(iii) The Sand Way bill for the seized sand shall be issued by the 
Asst. Director of Mines & Geology concerned in Form-S3. 
 

(i) M/s Andhra Pradesh Mineral Development Corporation Ltd. being the 
agent, shall be penalized for any extraction of sand beyond the 
specified area beyond the specified thickness and for any other 
violations by levying penalty of Rs.1,00,000/- or Rs.500/- per TON of 
sand quarried beyond the specified limits or in excess of thickness 
stipulated, whichever is higher. 
 

(17) Appeals and Revisions: 
 

(a) In case of I, II & III order (notified over exploited) streams: 
 

(i) Any person aggrieved by an order passed by the Authority at 
mandal level may prefer the appeal before the Joint Collector 
within fifteen (15) days from the date of receipt of such order. 
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(ii) Any person aggrieved by an order of the Joint Collector may 
prefer revision before the District Collector within fifteen (15) 
days from the date of receipt of such order. 
 

(b) In case of IV, V (non-notified) and above order streams/rivers: 
 

Against any order passed by the Chairman, DLSC, Deputy Director of 
Mines & Geology or Asst. Director of Mines & Geology, the aggrieved 
person may prefer a revision to the Government within thirty (30) days 
from the date of receipt of such order. 
 

(18) Powers to issue Orders/Clarifications/Guidelines: 
 

The Government shall be the sole Authority to issue clarifications, 
exemptions, guidelines or relaxation orders from time to time, in 
implementation of these rules. 

 
(19) Applicability of General Provisions: 
 

The General provisions of Minor Mineral Concession Rules, 1966 or any 
subsequent rules/amendments to be issued by Government or the orders, 
guidelines, clarifications issued by Government in this regard from time to 
time shall apply to any situation, which is not expressly stated herein.”  

 
(Encl: Annexures Form - S1 to Form - S5) 

 
(BY ORDER IN THE NAME OF THE GOVERNOR OF ANDHRA PRADESH) 

 
 

K. RAMGOPAL 
SECRETARY TO GOVERNMENT (MINES) 

To 
All the District Collectors in the State of A.P. 
The Director of Mines & Geology, A.P, Hyderabad. 
The Vice Chairman & Managing Director, APMDC Ltd. 
Copy to: 
All the District Treasury Officers in the State of A.P. 
The Director, Treasuries & Accounts, A.P., Vijayawada. 
The Pay and Accounts Officer, Vijayawada. 
The Accountant General of Andhra Pradesh, Vijayawada. 
The P.S. to Hon’ble Deputy Chief Minister for Revenue 
The P.S. to Hon’ble Minister for PR & RD and Mines & Geology 
The P.S. to Hon’ble Minister for Water Resources (Irrigation) 
The P.S. to Hon’ble Minister for Finance & Planning 
The P.S. to Hon’ble Minister for Home 
The P.S. to Hon’ble Minister for Housing 
The P.S. to Secy. (Mines) 
The Law (H) Department.  
The Finance (FMU-REV-I&C) Department 
Sf/Sc (File No: INC01-MG0POLI/18/2019.M.II) (Com. No. 910066) 
 

//FORWARDED :: BY ORDER// 
 

SECTION OFFICER 
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GOV

FORM – S1 
Sand Trip sheet from Sand 

[See Rule 9B
 
Sand Reach code: _______

1. Trip No:  
2. Date and time of issue
3. Vehicle No. 
4. Quantity under transp

 
5. Name of the Raising C

 
6. Description of specifie

 
a) Name of the area 
b) Village 
c) Mandal 

 
7. Location ofspecified S

 
a. Survey No. 
b. Village 
c. Mandal 

 
8. Date and time of rece

Stockyard 
 
 
Signature of the Receiving a
Stockyard 

 
Note: 

1. Overwriting in any form
2. The Trip sheet shall be 
3. The driver shall carry 

authorized person of th
4. The tractor driver shal

for checking purpose 
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ERNMENT OF ANDHRA PRADESH 

 
 

bearing area/ De-silte
land to Stockyard  

B(1)(c)(iii) &9B(2)(a)(v) of APMMC Rules, 

_____ 
   

e : 
: 

portation : Cu.Mt. 

Contractor: 

ed sand bearing area/Desilted area/Patta l

tockyard : 

eipt at : 

authority at 
 
 
Signature of the Issuing Au
Sand Reach 

m in the Trip sheet makes it invalid. 
issued in duplicate 
the issued original Trip sheet and handover 

he allottee at the designated stockyard. 
ll produce the Trip sheet to any authorized 

d area/Patta 

1966] 

land : 

uthority at 

it to the 

authority 
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GO

FORM – S2 
Sand Sale Bo

[See Rule 9B(1)(d)
  
Order No. O
  
Customer name  
Customer Mobile  
Customer GSTIN  
Delivery Address  
Vehicle No:  
Chasis No:  
  
Ordered Sand Quantity  
Sand Price:  
CGST (2.50 %)  
SGST (2.50 %)  
Amount Paid (Rs)  
  
Stockyard Name  
Stockyard Address  
Stockyard Contact 
Details 

 

Project Officer Contact 
Details 

 

 
AP Mineral Deve

  
Service Charge (Rs.5/ 
CBM) 

 

Road Damage charges  
CGST (9%)  
SGST (9%)  
Amount paid (Rs.)  
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OVERNMENT OF ANDHRA PRADESH 
 
 

ooking Order Receipt 
(i)& 9B (2)(a)(vii) of APMMC Rules, 1966]

GSTIN:  
Order date:  Valid upto: 

 
 
 
 
 
 

 
              / CBM             /TO

 
 
 
 
 

 
 

 

elopment Corporation charges (if any as
the Government) 

GSTIN: 
 

 

 
 

] 

 

ON 

s approved by 
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GO

FORM – S3 
Sand Way

[See Rules 9B(1)(d)(iii)

Way Bill No.  
1. Name of the Mineral: ORDI
2. Customer name:  
3. Customer contact number: 
4. Delivery address: 
5. Sand Booking Order ID & D
6. Order quantity:   ___ cbm /
7. Order amount paid:  
8.  Stockyard address: 
9. Stockyard person contact n
10. Loaded quantity: ___ cbm
11. Vehicle Registration No: 
12. Driver name: 
13. Driver Contact No.: 
14. Valid Till: 
15. QR Code: 

 
 
Signature of the ADMG Concern
 
Note: 

 
1. Overwriting in any form
2. The Way bill shall be is
3. The driver shall carry t
4. The Vehicle driver shal

checking purpose 
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OVERNMENT OF ANDHRA PRADESH 
 
 

y bill from Stockyard to End 
user 

), 9B(2)(a)(vii)& 9B(16)(h)(iii) of APMMC Rule
 

District Code  
INARY SAND 

Date: 
/ __Tons 

number 
m / __Tons 

ned  Signature of the Issuing Autho
 

m in the way bills makes it invalid. 
ssued in duplicate 
the issued original Way bill  
l produce the Way bill to any authorized autho

es, 1966] 

ority  

ority for 
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GO

FORM – S4 
Sand Way

[See Rule 9B(2)(a)(vii)of APMM
 
Way Bill No.  

 
1. Name of the Mineral: ORDI
2. Customer name:  
3. Customer contact number: 
4. Delivery address: 
5. Sand Booking Order ID & D
6. Order quantity:   ___ cbm /
7. Order amount paid:  
8. De-silted area details: 

a) Name of the area 
b) Village 
c) Mandal 
d) Extent in Ha. 
e) Area code 

9. Details of Custodian of De-
a) Name  
b) Contact number 
c) Address 

10. Loaded quantity: ___ cb
11. Vehicle Registration No:
12. Driver name: 
13. Driver Contact No.: 
14. Valid Till: 
15. QR Code: 

 
 
Signature of the ADMG Concern
 
Note: 

 
1. Overwriting in any form
2. The Way bill shall be is
3. The driver shall carry t
4. The Vehicle driver shall

checking purpose 
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OVERNMENT OF ANDHRA PRADESH 
 
 
 

y bill from De-Silted area to End user  
MC Rules, 1966] 

District Code _ 

INARY SAND 

Date: 
/ __Tons 

silted area  

bm / __Tons 
 

ned  Signature of the Issuing Autho
 

m in the way bills makes it invalid. 
ssued in duplicate 
he issued original Way bill  
l produce the Way bill to any authorized autho

ority  

ority for 

221

SAIRAM
Text Box
Page 226




 

GO

 
FORM – S4 

Monthly Sta
[See Ru

 
Form S7-A 
S.No Date Production Pr

C

    
    
    

 
 
Form S7-B 
S.No Date Production Pr

C
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OVERNMENT OF ANDHRA PRADESH 

 
 

atement of extraction and disposal of San
ules 9B(1)(d)(v) of APMMC Rules, 1966] 

roduction 
umulative

Dispatch 
to 
Stockyard

Dispatch 
Cumulative

Bala
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ffir&
t Lcvel Environment Im act Assessment Authori SEIAA

Andhra Pradesh
Ministn' of Environment. Forests & Climate Chanse

Government of India
D.No.33-26-14 D/2, Near Sunrise Hospital. Pushpa Hotel Centre.

Chalamavari Street. Kasturibaipet. Viiavawada-520010

Sub: SEIAA, A.P. - 4.180 Ha. Ordinary Sand Mine of Vangalapudi Sand
Reach at Vangalapudi (V), Seethanagaram (M), East Godavari
District, Andhra Pradesh - Environmental Clearance - Issued - Reg.

I. This has reference to your application submitted through online on 18.08.2019
(SIA/AP/ivIIN/4135712019), seeking Environmental Clearance for the proposed
4.180 Ha Sand mine in favour of the Asst. Director of Mines & Geology, Govt.
of Andhra Pradesh, Rajamahendravaram, East Godavari District, Andhra
Pradesh over the Godavari River at Vangalapudi (V), Seethanagaram (M),
East Godavari District. It was reported that the nearest human habitation viz.,
Vangalapudi (V) is existing at a distance of about 0.9 km from the mine lease
area and the project requires 6.0 KLD of water. It was noted that the capital
investment of the project is Rs.3.0 Lakhs and capacity of the project is as

follows:

Mining of Sand - 41.800 m3/Annu- in 4.180 Ha.

II. The location of the sand mine as per the mining plan is as follows:

SI.No North Latitude East Longitude

I l7'l l'52.37"N 81'39'36.42"8

2 17'l l'56.42',N 8l'39'42.78',8

l7'l l'48.70"N 81"39'45.1l',E

4 l7'l 1'47.7 I',N 8l'39'38.46"E

III. The present proposal comes under category 'B2'. The proposed project falls
under Item No.l(a) of the schedule of the EIA Notification 2006-(i) Mining of
Minerals (<100 Ha of mining lease area in respect of non-coal mine lease).

The proposal has been examined and processed in accordance with EIA Notification,
2006 and its amendments thereof; The State Level Expert Appraisal Committee
(SEAC) examined the application, in its meetings held on 20.08.2019. The project
proponent and their RQP have attended the meeting. The Committee recommended

REGD.POST WITH ACK.DUE

Order No. SEIAA/AP/EG/.IVIIN/08/2019/ Dt.31.08.2019.
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for issue of Environmental Clearance for one year to this proposed sand mining
project for the production quantities: Ordinary Sand-41,800 m3/annum, duly
stipulating a condition that the project proponent shall carryout mining only one meter
depth sand from the top manually and no underwater mining is undertaken. The
project proponent shall allocate sufficient funds for implementation of CSR activities
as committed by the representative along with the EMP. The State Level Environment
Impact Assessment Authority (SEIAA) examined the proposal and the
recommendations of SEAC and it was decided to issue Environmental Clearance to
the project as recommended by the SEAC. The SEIAA, A.P hereby accords
Environmental Clearance to the project as mentioned at Para No. I under the
provisions of the EIA Notification 2006 and its subsequent amendments issued under
Environment (Protection) Act, 1986 subject to implementation of the following
specific and general conditions:

A. Specific Conditions:

l. The project proponent shall carryout mining only one meter depth sand from the
top manually and no underwater mining is undertaken.

2. The project proponent shall allocate sufficient funds for implementation of CSR
activities as committed by the representative along with the EMP.

3. This EC is valid for a period of I year only.

4. The proponent shall carry mining by scrupulously following conditions
stipulated for river sand mining in MOEF O.M .No. J-1301211212013-1A-II(I)
dated 24.12.2013 and in A.P. WALTA Rules, 2004. The mining plan shall get
modified to this extent.

5. It shall be ensured that sand mining does not in any way disturb the flow pattem
of the river water.

6. Sand quarrying shall not be canied out in streams within 15 meters or l/5 of the
width of the stream bed from the bank, whichever is more.

7. Sand mining shall not be carried out within 500m of any existing structure such
as bridges, dams, weirs, ground water extraction structure(s) either for irrigation
or drinking water purposes, or any other cross drainage structure.

8. Sand mining operations shall not affect the existing sources for irrigation or
drinking water or industrial purpose.

9. Vehicles carrying sand shall not ply over the flood banks except at crossing
points or bridges or on a metal road. The emissions from the vehicles shall be
maintained within the emission norms.

10. The depth of the sand mining shall not exceed lm. The thickness of the sand in
the mining area shall be more than 3 m.

11. Sand mining shall not be carried out below the ground water table under any
circumstances.
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t2

13.

t4.

15.

To assess the sand thickness, the Mines & Geology Department shall map out the
area establishing the width and depth / thickness of the sand.

Permission from the Competent Authority shall be obtained for drawl of ground
water, if any, required for the project.

The vehicles transporting sand shall not be overloaded. The trucks shall be
covered with Tarpaulin.

Personnel working in the project shall be provided with personnel protection
devices such as masks, gloves etc.,

Transportation of sand from mine lease area shall be done during day time only.
The proponent shall obtain necessary permission from the River Water
Conservator.

The proponent shall take necessary measures to ensure that there shall not any
adverse impacts on human habitation existing nearby due to mining operations.

A separate Environment Management cell with suitable qualified persons shall
be setup to implement various environmental protection measures.

Plantation shall be undertaken on either sides of the approach katcha path
(through which the vehicles ply) between the bund of the river and the main road
by the proponent at his cost.

The proponent shall take appropriate measures to ensure that the GLC shall
comply with the revised NAAQ norms notified by MoE&F, GoI on 16.1 1.2009.

Hydro geological studies in the mine lease area are to be carried out by the
Ground Water Department.

Regular monitoring of Ground Water levels shall be carried out in and around the
mine lease area to assess the quality of the ground water.

B. General Conditions:

"Consent for Establishment" & "Consent for Operation" shall be obtained from
Andhra Pradesh Pollution Control Board under Air and Water Act to carry on
mining.

No change in mining technology and scope of working should be made without
prior approval of the SEIAA, A.P. No further expansion or modifications in the
mine shall be carried out without prior approval of the SEIAA, AP/ MoE&F, GoI,
New Delhi, as applicable.

ttl. The half-yearly compliance reports in respect of the terms and conditions
stipulated in this order & monitoring reports shall be uploaded in the website of
the project periodically. It shall simultaneously be submitted in hard and soft
copies to the SEIAA, A.P., District Collector and Ministry's Regional office,
Chennai on 1" June and l't December ofeach calendar year

16.

17.

18.

19.

20

2l

22.

23.

ll.

iv. Officials from the Regional Office of MOEF&CC, Chennai / The SEIAA, Andhra
Pradesh through the Regional Offices of Andhra Pradesh Pollution Control Board
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who would be monitoring the implementation of environmental safeguards should
be given full co-operation, facilities and documents ldafa by the project proponents
during their inspection. A complete set of all the documents shall be submitted to
the CCF, Regional Office to MOEF&CC, Chennai.

Occupational health surveillance program of the workers should be undertaken
periodically to observe any contractions due to- exposure to dust and take
corrective measures, if needed.

vl. The funds earmarked for environmental protection measures (Capital cost
Rs,1.52 Lakhs and Recurring cost Rs.1.l0 Lakhs/annum) should be kept in
separate account and should not be diverted for other purpose. Year wise
expenditure should be reported to the Ministry and its Regional Office located at
Chennai.

vii. At least 2Yo of the total project cost shall be allocated for Corporate Environment
Responsibility (CER) and item-wise details along with time bound action plan
shall be prepared in accordance to the MoEF&CC's office Memorandum
No.F.No.22-65 /2017- lA.Ill, dated.01.05.2018 and submit to the SEIAA, A.P and
Ministry's Regional Offi ce, Chennai.

viii. The project proponent shall submit the copies of the environmental clearance to
the Heads of local bodies, Panchayats and Municipal Bodies in addition to the
relevant offices of the Government who in tum has to display the same for 30
days from the date ol receipt.

lx. The project authorities should advertise at least in two local newspapers widely
circulated, one of which shall be in the vernacular language of the locality
concemed, within 7 days of the issue of the clearance letter informing that the
project has been accorded environmental clearance and a copy of the clearance
letter is available with the State Pollution Control Board and SEIAA, A.P.

x The SEIAA or any other competent authority may alter/modi$ the above
conditions or stipulate any further condition in the interest of environment
protection.

xl. The proponent shall obtain all other mandatory clearances from respective
departments.

xii. Any appeal against this Environmental Clearance shall lie with the National Green
Tribunal, ifpreferred, within a period of30 days as prescribed under Section 16 of
the National Green Tribunal Act, 2010.

xiii. Concealing the factual data or failure to .comply with any of the conditions
mentioned above may result in withdrawal of this clearance and attract action
under the provisions of Environment (Protection) Act, 1986.
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xiv. The SEIAA may revoke or suspend the order, if implementation of any of the
above conditions is not satisfactory. The SEIAA reserves the right to alter/modi$
the above conditions or stipulate any further condition in the interest of
environment protection.

xv The above conditions will be enforced inter-alia, under the provisions of the
Water (Prevention & Control of Pollution) Act, 1974, the Air (Prevention &
Control of Pollution) Act, 1981, the Environment (Protection) Act, 1986 and the
Public Liability Insurance Act, l99l along with their amendments and rules.

sd/-
MEMBER SECRETARY,

SEIAA, A.P.

sd/-
MEMBER,
SEIAA, A.P.

sd/-
CHAIR]vIAN,
SEIAA, A.P.

tn.c.F.B.o.il

S OR ENVIORNMET

To
The Assistant Director Mines & Geology,
Govt. of Andhra Pradesh,
Raj amahend ravaram,
East Godavari District
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ANDHRA PRADESH POLLUTION CONTROL BOARD 
ZONAL OFFICE :: VISAKHAPATNAM 

D.No.39-33-20/4/1,Madhavadhara Vuda Colony, Visakhapatnam - 530018. 
Ph : 0891-2719380 

      
 

             CONSENT ORDER FOR ESTABLISHMENT & OPERATION 
 
Order No: 6407/APPCB/ZO-VSP/KKD/CFE&CFO/RED/2019- Date: 05.09.2019 
                            

Sub:- APPCB – CFE & CFO – 4.180 Ha Ordinary Sand Mine of Vangalapudi Sand Reach, 

Vangalapudi Village, Seethanagaram Mandal, East Godavari District - Consent for 

Establishment & Operation of the Board under Sec. 25/26 of Water (Prevention & 

Control of Pollution) Act, 1974 and under Sec.21/22 of Air (Prevention & Control 

of Pollution) Act, 1981 – Issued – Reg. 

Ref:- 1. EC Order No.SEIAA/AP/EG/MIN/08/2019/     Dt.31.08.2019. 
2. CFE & CFO applications received from the ADMG, Rajamahendravaram on 

03.09.2019. 
3. RO’s inspection report received at ZO, Visakhapatnam on 04.09.2019. 

* * * 

I The Asst. Director of Mines & Geology, Rajamahendravaram, submitted applications to 

the Board vide reference 2nd cited seeking Consent for Establishment (CFE) and 

Consent for Operation (CFO) for mining of Sand with installed capacities as mentioned 

below and in a total mining area of 4.180 Ha. 

 Mining of Sand in 41,800 m3/Annum  in 4.180 Ha. 

II. As per the application, the above activity is to be carried out over the Godavari River 

bed at Vangalapudi Village, Seethanagaram Mandal, East Godavari District. 

The co-ordinates of the sand mine are mentioned below :  

North Latitude East Longitude 
170 11’ 52.37’’ 810 39’ 36.42’’ 
170 11’ 56.42’’ 810 39’ 42.78’’ 
170 11’ 48.70’’ 810 39’ 45.11’’ 
170 11’ 47.71’’ 810 39’ 38.46’’ 

 

III. The above site was inspected by the Asst. Environmental Engineer, Regional Office, 

A.P. Pollution Control Board, Kakinada on 04.09.2019 and the proposed sand mining 

site is surrounded by North: Godavari River followed by River Bed;  South: Godavari 

River; West: Godavari River; East: Godavari River followed by Shiva Temple (Open-

Air Shrine). 

IV. The Board, after careful scrutiny of the application, verification report of Regional 

Officer, hereby issues combined CONSENT FOR ESTABLISHMENT & OPERATION to 

your unit / activity under Sec.25/26 of Water (Prevention & Control of Pollution) Act, 

1974 and under Sec.21/22 of Air (Prevention & Control of Pollution) Act, 1981 and the 

rules made there under. This order is issued to carry out the activity mentioned at 

para (I) only. 
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V. This Consent Order now issued is subject to the conditions mentioned in Schedule ‘A’ 

& Schedule ‘B’. 

VI. This Order is issued from pollution control point of view only. Zoning and other 

regulations are not considered. 

VII. This Order shall be valid for a period up to 31.08.2020. 

 
 
 
 

 JOINT CHIEF ENVIRONMENTAL ENGINEER  
 
Encl:-  Schedule ‘A’   & Schedule ’B’ 
 
To 
The Assistant Director of Mines & Geology,  
Rajamahendravaram, 
East Godavari District. 
 

- Copy to the Environmental Engineer, Regional Office, Kakinada for information and 
necessary action. 

           

Rajendra 
Reddy Thuraka

Digitally signed by 
Rajendra Reddy Thuraka 
Date: 2019.09.05 13:29:25 
+05'30'
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S C H E D U L E – A 

1. Progress on implementation of the project shall be reported to the concerned Regional 
Office, A.P. Pollution Control Board once in six months. 

2. The proponent shall carry out mining activity with valid Consent, as required under 
sec. 25/26 of the Water (P&C of P) Act, 1974 and under sec.21/22 of the Air (P&C of P) 
Act, 1981. 

3. Notwithstanding anything contained in this conditional letter or consent, the Board 
hereby reserves its right and power under Sec.27 (2) of Water (Prevention & Control 
of Pollution) Act, 1974 and under Sec.21 (4) of Air (Prevention & Control of Pollution) 
Act, 1981 to review any or all the conditions imposed herein and to make such 
alternation as deemed fit and stipulate any additional conditions by the Board. 

4. The Consent of the Board shall be exhibited in the factory premises at a conspicuous 
place for the information of the inspection officers of different departments. 

5. Compensation is to be paid for any environmental damage caused by it, as fixed by the 
Collector and District Magistrate as civil liability as applicable. 

 

S C H E D U L E   -   B 

Water: 

1. The source of water is Ground water and the water consumption is as mentioned 
below: 

S. No. Source Quantity  

a) Domestic 2.0 Kilo Liters/Day 

b) Dust Suppression 4.0 Kilo Liters/Day 

 Total 6.0 Kilo Liters/Day 

2. The maximum Waste Water Generation (KLD) is as mentioned below: 

S. No. Source Quantity 

a) Domestic 1.0 Kilo Liters/Day 

 Total 1.0 Kilo Liters/Day 

 

Effluent Source Standards to be complied Mode of final disposal 

Domestic ----- Septic tank followed by soak 
pit.  

Air: 

3. The proponent shall comply with the following for controlling air pollution.  

Details of Fugitive 
Emissions: 

Dust control measures Standards to be complied 

Material Handling and 
Transportation 

Covering the transport 
vehicles with Tarpaulin 

sheets and sprinkling the 
water at mining area.  

Green belt development 
along the haul roads. 

SO2 – 80 µg/m3, NOx – 80 µg/m3, 
PM2.5 – 60 µg/m3, PM10 – 100 µg/m3, 

Other Conditions: 

4. The proponent shall adopt fugitive dust control measures such as water sprinkling near 
loading areas, on haulage roads etc. 

5. The proponent shall carry out the mining as per the approved mining plan. 
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6. The proponent shall comply with the conditions stipulated in the EC Order No. 
SEIAA/AP/EG/MIN/08/2019/  Dt.31.08.2019. 

7. The proponent shall carry mining by scrupulously following conditions stipulated for 
river sand mining in MoEF O.M.No. J-13012/12/2013-IA-II(I) dated: 24.12.2013 and in 
A.P.WALTA Rules, 2004.  The mining plan shall be modified to this extent. 

8. The fugitive emissions from all sources shall be controlled regularly. 

9. The proponent shall take necessary measures for control of air pollution which would 
be generated during excavation and transportation of the mined material as committed 
in the EMP / approved mine plan. 

10. The SPM, SO2, NOx, CO levels in the mining area shall conform to CPCB standards for 
ambient air.  

Noise levels shall be controlled to acceptable limits (CPCB standards) during 
excavation in the mining area.   

Special Conditions: 

11. The depth of the sand mining shall not exceed 1 M and mining shall be carried out in the 
area where the thickness of the sand in the mining area shall be more than 3 M. 

12. The proponent shall take necessary measures to ensure that no adverse impacts are 
caused due to mining operations on the human habitation existing nearby. 

13. The proponent shall comply with all the directions issued by the Board from time to 
time. 

14. Concealing the factual data or submission of false information / fabricated data and 
failure to comply with any of the conditions mentioned in this order may result in 
withdrawal of this order and attract action under the provisions of relevant pollution 
control Acts. 

15. The Board reserves its right to modify above conditions or stipulate any additional 
conditions including revocation of this order in the interest of environment protection. 

16. This Order is issued without prejudice to the rights and contentions of this Board in any 
court of law. 

 
 
 
 

     JOINT CHIEF ENVIRONMENTAL ENGINEER 
 
 
To 
The Assistant Director of Mines & Geology,  
Rajamahendravaram, 
East Godavari District. 

Rajendra 
Reddy Thuraka

Digitally signed by 
Rajendra Reddy Thuraka 
Date: 2019.09.05 13:30:01 
+05'30'
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ol.
State Level Environment Impact Assessment Authoritr' (SEIAA)

Andhra Pradesh
l\Iinistn of Environment. Forests & Climate Chan qc

Government of India
D.No.33-26-14 D/2- Near Sunrise Hosn ital PushnaHotel Centre.

Chalamavari Street. Kasturibainet. Viiavawada-52001 0

Order No. SEIAA/AP/EG,O{IN/01/2020 11647 L1 \

Sub: SEIAA, A.P. - 1.68 IIa. Ordinary Sand Reach of Vedullapalli ft),
Seethanagaram (M), East Godavari District, Andhra Pradesh -
Environmental Clearance - Issued - Reg.

I. This has reference to your application submitted through online on 27.01.2020
(SIAJAPA4IN/13916412020), seeking Environmental Clearance for the proposed

1.68 Ha Sand Mine in favour of the Chairman DLSC, District Collector, East
Godavari District, Andhra Pradesh over the Godavari River at Vedullapalli
(\), Seethanagaram (M), East Godavari District. It was reported that the

nearest human habitation viz., Rajampeta (V) is existing at a distance of about

1.4 km from the mine lease area and the proj ect requires 6.0 KID of water. It
was noted that the capital investment of the project is Rs.3.0 Lakhs and capacity
of the project is as follows:

Mining of Sand - 16,800 -'/Annu,n in 1.68 Ha.

II. The location of the sand mine as per the mining plan is as follows:

Sl.No North Latitude East Longitude

1 17'7'45.66''N 81"42'.23.5'7'E

2 17"7',42.00"N 81"42',24.93.E

J 17"7'32.41"N 81"42',33.84.E

4 17"7',33.53'N 81"42',34.29"E

III. The proposal comes under category 'B2'. The proposed project falls under Item
No.l(a) of the schedule of the EIA Notification 2006-(i) Mining of Minerals
(<100 Ha of mining lease area in respect of non-coal mine lease).

The proposal has been examined and processed in accordance with EIA Notihcation,
2006 and its amendments thereof; The State Level Expert Appraisal Committee
(SEAC) examined the application, in its meetings held on 02.02.2020. The
representatives of the project proponent and their RQP have attended the meeting. The
committee recommended for issue of En'ironmental clearance for one year to this
proposed. sand mining projecl for the production quantities: Ordi_nary sand _
16,800m'/annum, duly stipulating a condition that the project proponent shall
carryout mining only one meter depth sand from the top manually and no under,,rvater
mining is undertaken. Under any circumstances under water sand mining shall not be
carried out. The state Level Environment Impact Assessment Authority (SEIAA), in
its meeting held on 27.02.2020 examined the proposal and the recommendations ol
SEAC and decided to accept SEAC recommendations aforesaid for strict compliance

REGD.POST WITH ACK.DUE

Dt. 28.02.2020
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by the proponent and to issue EC with further conditions that the sand mining
proposal (i) Shall not athact the following acts & Rules: Forest act 1980, Wild life
act,l972; CRZ notification, 20ll; The eco sensitive areas as notified under EP
act,l986; Critically polluted areas as notified by CPCB and ii) Shall not harm live
stock and human beirgs and disturb their activities. The SEIAA, A.P hereby accords
Environmental Clearance to the project as mentioned at Para No. I under the
provisions of the EIA Notification 2006 and its subsequent amendments issued under
Environment (Protection) Act, 1986 subject to implementation of the following
cluster, specihc and general conditions:

A. Specific Conditions:

1. The sand mining proposal shall not attact the followi:rg acts & Rules: Forest act
1980, Wild life (Protection) act,l972; CRZ notification, 201 l; The eco sensitive
areas as notified under EP ac!1986; Critically polluted areas as notified by
CPCB and also shall not harrn live stocks and h,'man beings and disturb their
activities.

2. The project proponent shall carryout mining only one meter depth sand from the
top manually and no underwater mining is undertaken. Under any circumstances
under water sand mining shall not be carried out.

3. The project proponent shall allocate sufficient funds for implementation of CSR
activities as committed by the representative along with the EMP.

4. This EC is valid for a period of I year only.

5. The proponent shall carry mining by scrupulously following conditions
stipulated for river sand mining in MOEF O.M .No. l-l30l2ll2l20l3-lA-Il(l)
dated24.12.2013 and in A.P. WALTA Rules,2004. The mining plan shall get
modified to this extent.

6. It shall be ensured that sand mining does not in any way disturb the flow pattem

of the river water.

7. Sand quarrying shall not be carried out in streams withir: 15 meters or l/5 of the

width of the stream bed from the bank, whichever is more.

8. Sand mining shall not be carried out wiilrin 500m of any existing structure such

as bridges, dams, weirs, ground water extraction structure(s) either for irrigation
or drinking water purposes, or any other cross drainage structure.

9. Sand mining operations shail not affect the existing sources for irrigation or

drinking water or induskial purpose.

10. Vehicles carrying sand shall not ply over the flood banks except at crossing

points or bridges or on a metal road. The emissions from the vehicles shall be

maintained within the emission norms.

11. The depth of the sarrd afning shall not exceed lm. The thickness of the sand in

the mining area shall be more than 3 m.

12. Sand mining shall not be carried out below the ground water table under any

circumstances.

I 3. To assess the sand thickness, the Mines & Geology Deparhnent shall map out the

area establishing the width and depth / thickness of the sand'
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14.

15.

16.

Permission from the Competent Authority shall be obtained for drawl of ground

water, ifany, required for the project.

The vehicles transporting sand shall not be overloaded. The truck shall be

covered with Tarpaulin.

Personnel working in the project shall be provided with personnel protection

devices such as masks, gloves etc.,

Transportation of sand from mine lease area shall be done during day time only.

The proponent shall obtain necessary permission from the River Water
Conservator.

The proponent shall take necessary measures to ensure that there shall not any

adverse impacts on human habitation existing nearby due to mining operations.

A separate Environment Management cell with suitable qualified persons shall

be sefup to implement various environmental protection measures.

Plantation shall be undertaken on either sides of the approach katcha path
(through which the vehicles ply) between the bund of the river and the main road

by the proponent at his cost.

The proponent shall take appropriate measures to ensure that the GLC shall
comply with the revised NAAQ norms notified by MoE&F, Gol on 16.11.2009.

Hydro geological studies in the mine lease area are to be carried out by the
Ground Water Department.

Regular monitoring of Ground Water levels shall be carried out in and around the
rnine lease area to assess the quality of the ground water.

B. General Conditions:

lt

"Consent for Establishment" & "Consent for Operation" shall be obtained from
Andhra Pradesh Pollution Control Board under Air and Water Act to carrv on
mining.

No change in mining technology and scope of working should be made without
prior approval of the SEIAA, A.P. No further expansion or modifications in the
mine shal1 be carried out without prior approval of the SEIAA, Ap/ MoE&F, Gol,
New Delhi, as applicable.

The half-yearly compliance reports in respect of the terms and conditions
stipulated in this order & monitoring repo(s shall be uploaded in the website of
the project periodically. It shall simultaneously be submitted in hard and soll
copies to the SEIAA, A.P., Disrrict collector and Ministry's Regional office.
Chennai on 1 " June and 1" December of each calendar year

Offrcials fiom the Regional Office of MOEF&CC, Chennai / The SEIAA, Andhra
Pradesh 99ugl, the Regional offices of Andhra pradesh pollution contror Board
who.would be monitoring the imprementation of envtonmental safeguards should
be given full co-operation, facilities and documents/data by the proj..t pr"p"r.ri,
during their inspection. A complete set of alr the documents shalr be submitted tothe CCF, Regional Office to MbEF&CC. Chennai.

lll

17.

18.

19.

20.

21

22.

24.

I

lv
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I

v. Occupational health surveillance program of the workers should be undertaken
periodically to observe any contractions due to exposure to dust and take
corrective measures, if needed.

vi. The funds earmarked for environmental protection measures (Capital cost
Rs.1.52 Lakhs and Recurring cost Rs.l.0 Lakhs/annum) should be kept ia
separate account and should not be diverted for other purpose. Year wise
expenditure should be reported to the Ministry and its Regional Office located at

Chennai.

vii. At least 2o/o of the total project cost shalt be allocated for Corporate Environment
Responsibility (CER) and item-wise details along with time bound action plan
shall be prepared in accordance to the MoEF&CC's office Memorandum
No.F.No.22-6512017- l{.lll, dated.O1.05.2018 and submit to the SEIAA, A.P and
Ministry's Regional Offi ce, Chennai.

viii. The project proponent shall submit the copies of the envilonrnental clearance to
the Heads of local bodies, Panchayats and Municipal Bodies in addition to the
relevant offices of the Government who in tum has to display the same for 30
days from the date ofreceipt.

lx The project authorities should advertise at least in two local newspapers widely
circulated, one of which shall be in the vernacular language of the locality
concerned, within 7 days of the issue of tle clearance letter infomring that the

project has been accorded environmental clearance and a copy of the clearance

letter is available with the State Pollution Control Board and SEIAA, A.P.

The SEIAA or any other competent authority may alter/modifu the above

conditions or stipulate any further condition in the interest of environment
protection.

x

xl.

xtr

The proponent shall obtain all other mandatory clearances from respective

departrnents .

Any appeal against this Environmental Clearance shall lie with the National Green

rribunat, ifpiefened, within a period of30 days as prescribed under section 16 of

the National Green Tribunal Act, 2010'

xiii. Concealing the factual data or failure to comply with any of the conditions

mentioned above may result in withdrawal of this clearance and attract action

under the provisions of Environment (Protection) Act, 1986'

xiv.TheSEIAAmayrevokeorsuspendtheorder,ifimplementationofanyofthe
above conditions is not satisfactory. The SEIAA Ieserves the right to alter/modify

the above conditions oi slputut" any further condition in the interest of

environment Protection.
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xv. The above conditions will be enforced inter-alia, under the provisions of the

Water (Prevention & Control of Pollution) Act, 1974, the Air (Prevention &
Control of Pollution) Act, 1981, the Environment (Protection) Act, 1986 and the

Public Liability Insurance Act, 1991 along with their amendments and rules.

sd/-
MEMBER SECRETARY,

SEIAA, A.P.

To
The Chairman DLSC,
The District Collector,
Govt. of Andhra Pradesh,
East Godavari District, A.P.

Copl to:

sd/-
MEMBER,
SEIAA, A.P.

sd/-
CHAIR]IIAN,
SEIAA, A.P.

Prof. V.S.R.K. Prasad, Chairman, SEAC, A.P. for kind information.
The Member Secretary, APPCB for kind information.
The EE, RO: Kakinada, APPCB for information.
The Regional Officer, MoEF&CC, GOI Chennai for kind information.
The Secretary, MoEF&CC, GOI New Delhi for kind information.
Monitoring cell, MoEF&CC, GOI, New Delhi for kind information.
The District Collector, East Godavari District, Andhra Pradesh for kind
information.

tn.c.F.B.oil

!\-

J

4
5

6

7

y"" 
ETIVIRoNMENTAL ENGTNEER (EC)

1/
i
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ANDHRA PRADESH POLLUTION CONTROL BOARD 
ZONAL OFFICE :: VISAKHAPATNAM 

D.No.39-33-20/4/1,Madhavadhara Vuda Colony, Visakhapatnam - 530018. 
Ph : 0891-2719380 

      
             CONSENT ORDER FOR ESTABLISHMENT & OPERATION 

 
Order No: 6467(6)/APPCB/ZO-VSP/KKD/CFE&CFO/RED/2020 Date: 11.03.2020 
                            

Sub:- APPCB – CFE & CFO – M/s. Ordinary Sand Reach of Vedullapalli (V), 
Seethanagaram (M), East Godavari District - Consent for Establishment & 
Operation of the Board under Sec. 25/26 of Water (Prevention & Control of 
Pollution) Act, 1974 and under Sec.21/22 of Air (Prevention & Control of 
Pollution) Act, 1981 – Issued – Reg. 
 

Ref:- 1. EC Order No. SEIAA/AP/EG/MIN/01/2020/1647-293 Dt.28.02.2020. 
2. CFE & CFO applications received at Regional Office, Kakinada on 07.03.2020. 
3. RO’s inspection report received at ZO, Visakhapatnam on 10.03.2020. 

* * * 
I The Assistant Director, Mines & Geology, Govt. of A.P, Kakinada submitted applications 

to the Board vide reference 2nd cited seeking Consent for Establishment (CFE) and 

Consent for Operation (CFO) for the Sand mine of Ordinary Sand Reach of Vedullapalli 

(V) with installed capacities as mentioned below and in a total mining area of 1.68 Ha. 

 Mining of Sand in 1.68 Ha. – 16,800 m3/Annum 

II. As per the application, the above activity is to be carried out over the Godavari River 

bed at Vedullapalli (V), Seethanagaram (M), East Godavari District. 

The co-ordinates of the sand mine as per EC are mentioned below :  

North Latitude East Longitude 

170 7’ 45.66’’N 810 42’ 23.57’’E 

170 7’ 42.00’’ N 810 42’ 24.93’’ E 

170 7’ 32.41’’ N 810 42’ 33.84’’ E 

170 7’ 33.53’’ N 810 42’ 34.29’’ E 
 

III. The above site was inspected by the Assistant Environmental Engineer, Regional 

Office, A.P. Pollution Control Board, Kakinada on 09.03.2020 and observed that the 

proposed sand mining site is surrounded by Godavari River bed located in Vedullapalli 

(V), Seethanagaram (M), East Godavari District. 

IV. The Board, after careful scrutiny of the application, verification report of Regional 

Officer, hereby issues combined CONSENT FOR ESTABLISHMENT & OPERATION to 

your unit / activity under Sec.25/26 of Water (Prevention & Control of Pollution) Act, 

1974 and under Sec.21/22 of Air (Prevention & Control of Pollution) Act, 1981 and the 

rules made there under. This order is issued to carry out the activity mentioned at 

para (I) only. 

V. This Consent Order now issued is subject to the conditions mentioned in Schedule ‘A’ 

& Schedule ‘B’. 
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VI. This Order is issued from pollution control point of view only. Zoning and other 

regulations are not considered. 

VII. This Order shall be valid for a period up to 28.02.2021. 

 
 
 
 

 JOINT CHIEF ENVIRONMENTAL ENGINEER  
 
Encl:-  Schedule ‘A’ & Schedule ’B’ 
 
To 
The Assistant Director of Mines & Geology,  
Rajamahendravaram, East Godavari District. 

Rajendra 
Reddy Thuraka

Digitally signed by 
Rajendra Reddy Thuraka 
Date: 2020.03.11 
11:33:00 +05'30'
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S C H E D U L E – A 

1. Progress on implementation of the project shall be reported to the concerned Regional 
Office, A.P. Pollution Control Board once in six months. 

2. The proponent shall carry out mining activity with valid Consent, as required under 
sec. 25/26 of the Water (P&C of P) Act, 1974 and under sec.21/22 of the Air (P&C of P) 
Act, 1981. 

3. Notwithstanding anything contained in this conditional letter or consent, the Board 
hereby reserves its right and power under Sec.27 (2) of Water (Prevention & Control 
of Pollution) Act, 1974 and under Sec.21 (4) of Air (Prevention & Control of Pollution) 
Act, 1981 to review any or all the conditions imposed herein and to make such 
alternation as deemed fit and stipulate any additional conditions by the Board. 

4. The Consent of the Board shall be exhibited in the factory premises at a conspicuous 
place for the information of the inspection officers of different departments. 

5. Compensation is to be paid for any environmental damage caused by it, as fixed by the 
Collector and District Magistrate as civil liability as applicable. 

 

S C H E D U L E   -   B 

WATER: 

1. The source of water is River water and the water consumption is as mentioned below: 

S. No. Source Quantity  
a) Domestic 2.0 Kilo Liters/Day 

 Total 2.0 Kilo Liters/Day 

2. The maximum Waste Water Generation (KLD) is as mentioned below: 

S. No. Source Quantity 

a) Domestic 1.0 Kilo Liters/Day 

 Total 1. 0 Kilo Liters/Day 

 

Effluent Source Standards to be complied Mode of final disposal 

Domestic ----- Septic tank followed by soak pit.  

AIR: 

3. The proponent shall comply with the following for controlling air pollution. 

Details of Fugitive 
Emissions: 

Dust control measures Standards to be complied 

Material Handling and 
Transportation 

Covering the transport 
vehicles with Tarpaulin 

sheets and sprinkling the 
water at mining area.  

Green belt development 
along the haul roads. 

SO2 – 80 µg/m3, NOx – 80 µg/m3, 
PM2.5 – 60 µg/m3, PM10 – 100 µg/m3, 

OTHER CONDITIONS: 

4. The proponent shall adopt fugitive dust control measures such as water sprinkling near 
loading areas, on haulage roads etc. 

5. The proponent shall carry out the mining as per the approved mining plan. 

6. The proponent shall comply with the conditions stipulated in the EC Order No. 
SEIAA/AP/EG/MIN/01/2020/1647-293 Dt.28.02.2020. 
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7. The proponent shall carry mining by scrupulously following conditions stipulated for 
river sand mining in MoEF O.M.No. J-13012/12/2013-IA-II(I) dated: 24.12.2013 and in 
A.P.WALTA Rules, 2004.  The mining plan shall be modified to this extent. 

8. The fugitive emissions from all sources shall be controlled regularly. 

9. The proponent shall take necessary measures for control of air pollution which would 
be generated during excavation and transportation of the mined material as committed 
in the EMP/approved mine plan. 

10. The SPM, SO2, NOx, CO levels in the mining area shall conform to CPCB standards for 
ambient air.  

Noise levels shall be controlled to acceptable limits (CPCB standards) during 
excavation in the mining area.   

SPECIAL CONDITIONS: 

11. The depth of the sand mining shall not exceed 1 M and mining shall be carried out 
manually in the area where the thickness of the sand in the mining area shall be more 
than 3 M.   

12. The proponent shall take necessary measures to ensure that no adverse impacts are 
caused due to mining operations on the human habitation existing nearby. 

13. The proponent shall comply with all the directions issued by the Board from time to 
time. 

14. Concealing the factual data or submission of false information / fabricated data and 
failure to comply with any of the conditions mentioned in this order may result in 
withdrawal of this order and attract action under the provisions of relevant pollution 
control Acts. 

15. The Board reserves its right to modify above conditions or stipulate any additional 
conditions including revocation of this order in the interest of environment protection. 

16. This Order is issued without prejudice to the rights and contentions of this Board in any 
court of law. 

 
 
 
 

     JOINT CHIEF ENVIRONMENTAL ENGINEER 
 
To 
The Assistant Director of Mines & Geology,  
Rajamahendravaram, East Godavari District. 
 

Rajendra 
Reddy 
Thuraka

Digitally signed by 
Rajendra Reddy 
Thuraka 
Date: 2020.03.11 
11:33:20 +05'30'
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ANDHRA PRADESH POLLUTION CONTROL BOARD 
ZONAL OFFICE :: VISAKHAPATNAM 

D.No.39-33-20/4/1,Madhavadhara Vuda Colony, Visakhapatnam - 530018. 
Ph : 0891-2719380 

      
             CONSENT ORDER FOR ESTABLISHMENT & OPERATION 

 
Order No: 6488/APPCB/ZO-VSP/KKD/CFE&CFO/RED/2021 Date: 14.12.2021 
                            

Sub:- APPCB – CFE & CFO – 4.78 Ha Ordinary Sand Mine Katavaram Sand Reach at 
Katavaram Village, Seethanagaram Mandal, East Godavari District - 
Consent for Establishment & Operation of the Board under Sec. 25/26 of Water 
(Prevention & Control of Pollution) Act, 1974 and under Sec.21/22 of Air 
(Prevention & Control of Pollution) Act, 1981 – Issued – Reg. 
 

Ref:- 1. EC Order No. SEIAA/AP/EG/MIN/1/2021/2812-35, Dt.14.06.2021. 
2. EC Amendment Order No. SEIAA/AP/EG/MIN/Sand Amendment/2020/, Dt. 

08.11.2021. 
3. CFE & CFO applications received at Regional Office, Kakinada on 08.12.2021. 
4. RO’s inspection report received at ZO, Visakhapatnam on 10.12.2021. 

* * * 
I The Collector & Chairman, District Level Sand Committee, East Godavari District 

submitted applications to the Board vide reference 3rd cited seeking Consent for 

Establishment (CFE) and Consent for Operation (CFO) for the Katavaram Sand 

Reach with installed capacities as mentioned below and in a total mining area of 

4.78 Ha. 

 Mining of Sand (through Semi-Mechanized Method) – 47,800 m3/Annum in 

4.78 Ha. 

II. As per the application, the above activity is to be carried out in the Godavari River 

at Katavaram Village, Seethanagaram Mandal, East Godavari District. 

The co-ordinates of the sand mine as per EC are mentioned below :  

S. No. North Latitude East Longitude 

1 170 06’ 44.44’’N 810 43’ 24.42’’E 

2 170 06’ 38.74’’N 810 43’ 29.16’’E 

3 170 06’ 41.75’’N 810 43’ 38.53’’E 

4 170 06’ 45.72’’N 810 43’ 32.30’’E 
 

III. The above site was inspected by the Asst, Environmental Engineer, Regional 

Office, A.P. Pollution Control Board, Kakinada on 10.12.2021 and observed that 

the proposed sand mining site is surrounded by Godavari River bed located at 

Katavaram Village, Seethanagaram Mandal, East Godavari District. 

IV. The Board, after careful scrutiny of the application, verification report of Regional 

Officer, hereby issues combined CONSENT FOR ESTABLISHMENT & 

OPERATION to your unit / activity under Sec.25/26 of Water (Prevention & 

Control of Pollution) Act, 1974 and under Sec.21/22 of Air (Prevention & Control 

of Pollution) Act, 1981 and the rules made there under. This order is issued to 

carry out the activity mentioned at para (I) only. 

V. This Consent Order now issued is subject to the conditions mentioned in Schedule 

‘A’ & Schedule ‘B’. 
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VI. This Order is issued from pollution control point of view only. Zoning and other 

regulations are not considered. 

VII. This Order shall be valid for a period up to 13.06.2022. 

 
 
 
 

 JOINT CHIEF ENVIRONMENTAL ENGINEER (FAC) 
 
Encl:-  Schedule ‘A’ & Schedule ’B’ 
 
To 
The Chairman, DLSC & District Collector,  
Govt. of Andhra Pradesh, 
East Godavari District, A.P. 

 

P 
RAVINDRANATH

Digitally signed by P 
RAVINDRANATH 
Date: 2021.12.14 15:38:58 
+05'30'
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S C H E D U L E – A 
1. Progress on implementation of the project shall be reported to the concerned Regional 

Office, A.P. Pollution Control Board once in six months. 

2. The proponent shall carry out mining activity with valid Consent, as required under 
sec. 25/26 of the Water (P&C of P) Act, 1974 and under sec.21/22 of the Air (P&C of P) 
Act, 1981. 

3. Notwithstanding anything contained in this conditional letter or consent, the Board 
hereby reserves its right and power under Sec.27 (2) of Water (Prevention & Control 
of Pollution) Act, 1974 and under Sec.21 (4) of Air (Prevention & Control of Pollution) 
Act, 1981 to review any or all the conditions imposed herein and to make such 
alternation as deemed fit and stipulate any additional conditions by the Board. 

4. The Consent of the Board shall be exhibited in the factory premises at a conspicuous 
place for the information of the inspection officers of different departments. 

5. Compensation is to be paid for any environmental damage caused by it, as fixed by the 
Collector and District Magistrate as civil liability as applicable. 

 

S C H E D U L E   -   B 

WATER: 

1. The source of water is River water and the water consumption is as mentioned below: 

S. No. Source Quantity  
a) Domestic 6.0 Kilo Liters/Day 

 Total 6.0 Kilo Liters/Day 

2. The maximum Waste Water Generation (KLD) is as mentioned below: 

S. No. Source Quantity 

a) Domestic 3.0 Kilo Liters/Day 

 Total 3.0 Kilo Liters/Day 

 

Effluent Source Standards to be 
complied 

Mode of final disposal 

Domestic – 3.0 KLD ----- Septic tank followed by soak pit.  

AIR: 

3. The proponent shall comply with the following for controlling air pollution. 

Details of Fugitive 
Emissions: 

Dust control measures Standards to be complied 

Material Handling and 
Transportation 

Covering the transport 
vehicles with Tarpaulin 

sheets and sprinkling the 
water at mining area.  

Green belt development 
along the haul roads. 

SO2 – 80 µg/m3, NOx – 80 µg/m3, 
PM2.5 – 60 µg/m3, PM10 – 100 µg/m3, 

OTHER CONDITIONS: 

4. The proponent shall adopt fugitive dust control measures such as water sprinkling near 
loading areas, on haulage roads etc. 

5. The proponent shall carry out the mining as per the approved mining plan. 

6. The proponent shall comply with the conditions stipulated in the EC Order 
No.SEIAA/AP/EG/MIN/1/2021/2812-35, Dt.14.06.2021 / 08.11.2021. 

7. The proponent shall carry mining by scrupulously following conditions stipulated for 
river sand mining in MoEF O.M.No. J-13012/12/2013-IA-II(I) dated: 24.12.2013 and in 
A.P.WALTA Rules, 2004.  The mining plan shall be modified to this extent. 
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8. The fugitive emissions from all sources shall be controlled regularly. 

9. The proponent shall take necessary measures for control of air pollution which would 
be generated during excavation and transportation of the mined material as committed 
in the EMP/approved mine plan. 

10. The SPM, SO2, NOx, CO levels in the mining area shall conform to CPCB standards for 
ambient air.  

Noise levels shall be controlled to acceptable limits (CPCB standards) during 
excavation in the mining area.   

SPECIAL CONDITIONS: 

11. The depth of the sand mining shall not exceed 1 M and mining shall be carried out 
through Semi-mechanized method only in the area where the thickness of the sand in 
the mining area is more than 3 M’.   

12. All the conditions and guidelines issued by MoEF & CC, Govt. of India (2016) in respect 
of sand mining shall be followed. 

13. The directions issued by the Hon’ble NGT, Southern Zone, Chennai in the matter of O.A. 
No 47 of 2016 (SZ) & 177 of 2016 (SZ), Order dated: 14.12.2020 shall be scrupulously 
followed. 

14. The boundary pillars shall be erected with geo co-ordinates marked on them. 

15. No sand mining shall be done during the rainy season. 

16. The ramp (i.e. approach road) shall be removed after sand mining is completed. 

17. The standard environmental conditions for sand mining specified in the Sustainable 
Sand Mining Guidelines, 2016 issued by MoEF & CC, Govt. of India shall be followed.  

18. Other conditions stimulated in the EC amendment order dt.08.11.2021 shall be 
followed scrupulously and orders issued from time to time.   

19. The proponent shall take necessary measures to ensure that no adverse impacts are 
caused due to mining operations on the human habitation existing nearby. 

20. The proponent shall comply with all the directions issued by the Board from time to 
time. 

21. Concealing the factual data or submission of false information / fabricated data and 
failure to comply with any of the conditions mentioned in this order may result in 
withdrawal of this order and attract action under the provisions of relevant pollution 
control Acts. 

22. The Board reserves its right to modify above conditions or stipulate any additional 
conditions including revocation of this order in the interest of environment protection. 

23. This Order is issued without prejudice to the rights and contentions of this Board in any 
court of law. 

 
 
 

     JOINT CHIEF ENVIRONMENTAL ENGINEER (FAC) 
 
To 
The Chairman, DLSC & District Collector,  
Govt. of Andhra Pradesh, 
East Godavari District, A.P. 
 

P 
RAVINDRANATH

Digitally signed by P 
RAVINDRANATH 
Date: 2021.12.14 15:39:10 
+05'30'
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ANDHRA PRADESH POLLUTION CONTROL BOARD 
ZONAL OFFICE :: VISAKHAPATNAM 

D.No.39-33-20/4/1,Madhavadhara Vuda Colony, Visakhapatnam - 530018. 
Ph : 0891-2719380 

      
             CONSENT ORDER FOR ESTABLISHMENT & OPERATION 

 
Order No: 6488/APPCB/ZO-VSP/KKD/CFE&CFO/RED/2021 Date: 14.12.2021 
                            

Sub:- APPCB – CFE & CFO – 4.87 Ha. Ordinary Sand Mine, Vangalapudi-I Sand 
Reach at Vangalapudi Village, Seethanagaram Mandal East Godavari 
District - Consent for Establishment & Operation of the Board under Sec. 25/26 
of Water (Prevention & Control of Pollution) Act, 1974 and under Sec.21/22 of 
Air (Prevention & Control of Pollution) Act, 1981 – Issued – Reg. 
 

Ref:- 1. EC Order No. SEIAA/AP/EG/MIN/1/2021/2818-29, Dt.14.06.2021. 
2. EC Amendment Order No. SEIAA/AP/EG/MIN/Sand Amendment/2020/, Dt. 

08.11.2021. 
3. CFE & CFO applications received at Regional Office, Kakinada on 08.12.2021. 
4. RO’s inspection report received at ZO, Visakhapatnam on 09.12.2021. 

* * * 
I The Collector & Chairman, District Level Sand Committee, East Godavari District 

submitted applications to the Board vide reference 3rd cited seeking Consent for 

Establishment (CFE) and Consent for Operation (CFO) for the Vangalapudi-I 

Sand Reach with installed capacities as mentioned below and in a total mining 

area of 4.87 Ha. 

 Mining of Sand (through Semi-Mechanized Method) – 48,700 m3/Annum  in 

4.87 Ha. 

II. As per the application, the above activity is to be carried out in the Godavari River 

at Vangalapudi Village, Seethanagaram Mandal East Godavari District. 

The co-ordinates of the sand mine as per EC are mentioned below :  

S. No. North Latitude East Longitude 

1 170 11’55.23’’N 810 39’44.89’’E 

2 170 11’52.21’’N 810 39’39.57’’E 

3 170 11’45.50’’N 810 39’44.83’’E 

4 170 11’48.48’’N 810 39’50.46’’E 
 

III. The above site was inspected by the Asst, Environmental Engineer, Regional 

Office, A.P. Pollution Control Board, Kakinada on 09.12.2021 and observed that 

the proposed sand mining site is surrounded by Godavari River bed located at 

Vangalapudi Village, Seethanagaram Mandal East Godavari District. 

IV. The Board, after careful scrutiny of the application, verification report of Regional 

Officer, hereby issues combined CONSENT FOR ESTABLISHMENT & 

OPERATION to your unit / activity under Sec.25/26 of Water (Prevention & 

Control of Pollution) Act, 1974 and under Sec.21/22 of Air (Prevention & Control 

of Pollution) Act, 1981 and the rules made there under. This order is issued to 

carry out the activity mentioned at para (I) only. 

V. This Consent Order now issued is subject to the conditions mentioned in Schedule 

‘A’ & Schedule ‘B’. 
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VI. This Order is issued from pollution control point of view only. Zoning and other 

regulations are not considered. 

VII. This Order shall be valid for a period up to 13.06.2022. 

 
 
 
 

 JOINT CHIEF ENVIRONMENTAL ENGINEER (FAC) 
 
Encl:-  Schedule ‘A’ & Schedule ’B’ 
 
To 
The Chairman, DLSC & District Collector,  
Govt. of Andhra Pradesh, 
East Godavari District, A.P. 

 

P 
RAVINDRANATH

Digitally signed by P 
RAVINDRANATH 
Date: 2021.12.14 15:38:28 
+05'30'
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S C H E D U L E – A 

1. Progress on implementation of the project shall be reported to the concerned Regional 
Office, A.P. Pollution Control Board once in six months. 

2. The proponent shall carry out mining activity with valid Consent, as required under 
sec. 25/26 of the Water (P&C of P) Act, 1974 and under sec.21/22 of the Air (P&C of P) 
Act, 1981. 

3. Notwithstanding anything contained in this conditional letter or consent, the Board 
hereby reserves its right and power under Sec.27 (2) of Water (Prevention & Control 
of Pollution) Act, 1974 and under Sec.21 (4) of Air (Prevention & Control of Pollution) 
Act, 1981 to review any or all the conditions imposed herein and to make such 
alternation as deemed fit and stipulate any additional conditions by the Board. 

4. The Consent of the Board shall be exhibited in the factory premises at a conspicuous 
place for the information of the inspection officers of different departments. 

5. Compensation is to be paid for any environmental damage caused by it, as fixed by the 
Collector and District Magistrate as civil liability as applicable. 

 

S C H E D U L E   -   B 

WATER: 

1. The source of water is River water and the water consumption is as mentioned below: 

S. No. Source Quantity  
a) Domestic 6.0 Kilo Liters/Day 

 Total 6.0 Kilo Liters/Day 

2. The maximum Waste Water Generation (KLD) is as mentioned below: 

S. No. Source Quantity 

a) Domestic 3.0 Kilo Liters/Day 

 Total 3.0 Kilo Liters/Day 

 

Effluent Source Standards to be 
complied 

Mode of final disposal 

Domestic – 3.0 KLD ----- Septic tank followed by soak pit.  

AIR: 

3. The proponent shall comply with the following for controlling air pollution. 

Details of Fugitive 
Emissions: 

Dust control measures Standards to be complied 

Material Handling and 
Transportation 

Covering the transport 
vehicles with Tarpaulin 

sheets and sprinkling the 
water at mining area.  

Green belt development 
along the haul roads. 

SO2 – 80 µg/m3, NOx – 80 µg/m3, 
PM2.5 – 60 µg/m3, PM10 – 100 µg/m3, 

OTHER CONDITIONS: 

4. The proponent shall adopt fugitive dust control measures such as water sprinkling near 
loading areas, on haulage roads etc. 

5. The proponent shall carry out the mining as per the approved mining plan. 

6. The proponent shall comply with the conditions stipulated in the EC Order No. 
SEIAA/AP/EG/MIN/1/2021/2818-29, Dt.14.06.2021 / 08.11.2021. 
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7. The proponent shall carry mining by scrupulously following conditions stipulated for 
river sand mining in MoEF O.M.No. J-13012/12/2013-IA-II(I) dated: 24.12.2013 and in 
A.P.WALTA Rules, 2004.  The mining plan shall be modified to this extent. 

8. The fugitive emissions from all sources shall be controlled regularly. 

9. The proponent shall take necessary measures for control of air pollution which would 
be generated during excavation and transportation of the mined material as committed 
in the EMP/approved mine plan. 

10. The SPM, SO2, NOx, CO levels in the mining area shall conform to CPCB standards for 
ambient air.  

Noise levels shall be controlled to acceptable limits (CPCB standards) during 
excavation in the mining area.   

SPECIAL CONDITIONS: 

11. The depth of the sand mining shall not exceed 1 M and mining shall be carried out 
through Semi-mechanized method only in the area where the thickness of the sand in 
the mining area is more than 3 M.   

12. All the conditions and guidelines issued by MoEF & CC, Govt. of India (2016) in respect 
of sand mining shall be followed. 

13. The directions issued by the Hon’ble NGT, Southern Zone, Chennai in the matter of O.A. 
No 47 of 2016 (SZ) & 177 of 2016 (SZ), Order dated: 14.12.2020 shall be scrupulously 
followed. 

14. The boundary pillars shall be erected with geo co-ordinates marked on them. 

15. No sand mining shall be done during the rainy season. 

16. The ramp (i.e. approach road) shall be removed after sand mining is completed. 

17. The standard environmental conditions for sand mining specified in the Sustainable 
Sand Mining Guidelines, 2016 issued by MoEF & CC, Govt. of India shall be followed.  

18. Other conditions stimulated in the EC amendment order dt.08.11.2021 shall be 
followed scrupulously and orders issued from time to time.   

19. The proponent shall take necessary measures to ensure that no adverse impacts are 
caused due to mining operations on the human habitation existing nearby. 

20. The proponent shall comply with all the directions issued by the Board from time to 
time. 

21. Concealing the factual data or submission of false information / fabricated data and 
failure to comply with any of the conditions mentioned in this order may result in 
withdrawal of this order and attract action under the provisions of relevant pollution 
control Acts. 

22. The Board reserves its right to modify above conditions or stipulate any additional 
conditions including revocation of this order in the interest of environment protection. 

23. This Order is issued without prejudice to the rights and contentions of this Board in any 
court of law. 

 
 
 

     JOINT CHIEF ENVIRONMENTAL ENGINEER (FAC) 
 
To 
The Chairman, DLSC & District Collector,  
Govt. of Andhra Pradesh, 
East Godavari District, A.P. 
 

P 
RAVINDRANATH

Digitally signed by P 
RAVINDRANATH 
Date: 2021.12.14 15:38:43 
+05'30'
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ANDHRA PRADESH POLLUTION CONTROL BOARD 
ZONAL OFFICE :: VISAKHAPATNAM 

D.No.39-33-20/4/1,Madhavadhara Vuda Colony, Visakhapatnam - 530018. 
Ph : 0891-2719380 

      
             CONSENT ORDER FOR ESTABLISHMENT & OPERATION 

 
Order No: 6488/APPCB/ZO-VSP/KKD/CFE&CFO/RED/2021 Date: 14.12.2021 
                            

Sub:- APPCB – CFE & CFO – 4.69 Ha Ordinary Sand Mine Vangalapudi-II, Sand 
Reach at Vangalapudi Village, Seethanagaram Mandal, East Godavari 
District - Consent for Establishment & Operation of the Board under Sec. 25/26 
of Water (Prevention & Control of Pollution) Act, 1974 and under Sec.21/22 of 
Air (Prevention & Control of Pollution) Act, 1981 – Issued – Reg. 
 

Ref:- 1. EC Order No. SEIAA/AP/EG/MIN/1/2021/2819-28, Dt.14.06.2021. 
2. EC Amendment Order No. SEIAA/AP/EG/MIN/Sand Amendment/2020/, Dt. 

08.11.2021. 
3. CFE & CFO applications received at Regional Office, Kakinada on 08.12.2021. 
4. RO’s inspection report received at ZO, Visakhapatnam on 10.12.2021. 

* * * 
I The Collector & Chairman, District Level Sand Committee, East Godavari District 

submitted applications to the Board vide reference 3rd cited seeking Consent for 

Establishment (CFE) and Consent for Operation (CFO) for the Vangalapudi-II, 

Sand Reach with installed capacities as mentioned below and in a total mining 

area of 4.69 Ha. 

 Mining of Sand (through Semi-Mechanized Method) – 46,900 m3/Annum in 

4.69 Ha. 

II. As per the application, the above activity is to be carried out in the Godavari River 

at Vangalapudi Village, Seethanagaram Mandal East Godavari District. 

The co-ordinates of the sand mine as per EC are mentioned below :  

S. No. North Latitude East Longitude 

1 170 11’ 39.75’’N 810 39’ 24.80’’E 

2 170 11’ 36.17’’N 810 39’ 22.69’’E 

3 170 11’ 27.36’’N  810 39’ 32.48’’E 

4 170 11’ 30.18’’N 810 39’ 34.63’’E 
 

III. The above site was inspected by the Asst, Environmental Engineer, Regional 

Office, A.P. Pollution Control Board, Kakinada on 10.12.2021 and observed that 

the proposed sand mining site is surrounded by Godavari River bed located at 

Vangalapudi Village, Seethanagaram Mandal East Godavari District. 

IV. The Board, after careful scrutiny of the application, verification report of Regional 

Officer, hereby issues combined CONSENT FOR ESTABLISHMENT & 

OPERATION to your unit / activity under Sec.25/26 of Water (Prevention & 

Control of Pollution) Act, 1974 and under Sec.21/22 of Air (Prevention & Control 

of Pollution) Act, 1981 and the rules made there under. This order is issued to 

carry out the activity mentioned at para (I) only. 

V. This Consent Order now issued is subject to the conditions mentioned in Schedule 

‘A’ & Schedule ‘B’. 
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VI. This Order is issued from pollution control point of view only. Zoning and other 

regulations are not considered. 

VII. This Order shall be valid for a period up to 13.06.2022. 

 
 
 
 

 JOINT CHIEF ENVIRONMENTAL ENGINEER (FAC) 
 
Encl:-  Schedule ‘A’ & Schedule ’B’ 
 
To 
The Chairman, DLSC & District Collector,  
Govt. of Andhra Pradesh, 
East Godavari District, A.P. 

 

P 
RAVINDRANATH

Digitally signed by P 
RAVINDRANATH 
Date: 2021.12.14 15:37:52 
+05'30'
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S C H E D U L E – A 

1. Progress on implementation of the project shall be reported to the concerned Regional 
Office, A.P. Pollution Control Board once in six months. 

2. The proponent shall carry out mining activity with valid Consent, as required under 
sec. 25/26 of the Water (P&C of P) Act, 1974 and under sec.21/22 of the Air (P&C of P) 
Act, 1981. 

3. Notwithstanding anything contained in this conditional letter or consent, the Board 
hereby reserves its right and power under Sec.27 (2) of Water (Prevention & Control 
of Pollution) Act, 1974 and under Sec.21 (4) of Air (Prevention & Control of Pollution) 
Act, 1981 to review any or all the conditions imposed herein and to make such 
alternation as deemed fit and stipulate any additional conditions by the Board. 

4. The Consent of the Board shall be exhibited in the factory premises at a conspicuous 
place for the information of the inspection officers of different departments. 

5. Compensation is to be paid for any environmental damage caused by it, as fixed by the 
Collector and District Magistrate as civil liability as applicable. 

 

S C H E D U L E   -   B 

WATER: 

1. The source of water is River water and the water consumption is as mentioned below: 

S. No. Source Quantity  
a) Domestic 6.0 Kilo Liters/Day 

 Total 6.0 Kilo Liters/Day 

2. The maximum Waste Water Generation (KLD) is as mentioned below: 

S. No. Source Quantity 

a) Domestic 3.0 Kilo Liters/Day 

 Total 3.0 Kilo Liters/Day 

 

Effluent Source Standards to be 
complied 

Mode of final disposal 

Domestic – 3.0 KLD ----- Septic tank followed by soak pit.  

AIR: 

3. The proponent shall comply with the following for controlling air pollution. 

Details of Fugitive 
Emissions: 

Dust control measures Standards to be complied 

Material Handling and 
Transportation 

Covering the transport 
vehicles with Tarpaulin 

sheets and sprinkling the 
water at mining area.  

Green belt development 
along the haul roads. 

SO2 – 80 µg/m3, NOx – 80 µg/m3, 
PM2.5 – 60 µg/m3, PM10 – 100 µg/m3, 

OTHER CONDITIONS: 

4. The proponent shall adopt fugitive dust control measures such as water sprinkling near 
loading areas, on haulage roads etc. 

5. The proponent shall carry out the mining as per the approved mining plan. 

6. The proponent shall comply with the conditions stipulated in the EC Order 
No.SEIAA/AP/EG/MIN/1/2021/2819-28, Dt.14.06.2021 / 08.11.2021. 
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7. The proponent shall carry mining by scrupulously following conditions stipulated for 
river sand mining in MoEF O.M.No. J-13012/12/2013-IA-II(I) dated: 24.12.2013 and in 
A.P.WALTA Rules, 2004.  The mining plan shall be modified to this extent. 

8. The fugitive emissions from all sources shall be controlled regularly. 

9. The proponent shall take necessary measures for control of air pollution which would 
be generated during excavation and transportation of the mined material as committed 
in the EMP/approved mine plan. 

10. The SPM, SO2, NOx, CO levels in the mining area shall conform to CPCB standards for 
ambient air.  

Noise levels shall be controlled to acceptable limits (CPCB standards) during 
excavation in the mining area.   

SPECIAL CONDITIONS: 

11. The depth of the sand mining shall not exceed 1 M and mining shall be carried out 
through Semi-mechanized method only in the area where the thickness of the sand in 
the mining area is more than 3 M.   

12. All the conditions and guidelines issued by MoEF & CC, Govt. of India (2016) in respect 
of sand mining shall be followed. 

13. The directions issued by the Hon’ble NGT, Southern Zone, Chennai in the matter of O.A. 
No 47 of 2016 (SZ) & 177 of 2016 (SZ), Order dated: 14.12.2020 shall be scrupulously 
followed. 

14. The boundary pillars shall be erected with geo co-ordinates marked on them. 

15. No sand mining shall be done during the rainy season. 

16. The ramp (i.e. approach road) shall be removed after sand mining is completed. 

17. The standard environmental conditions for sand mining specified in the Sustainable 
Sand Mining Guidelines, 2016 issued by MoEF & CC, Govt. of India shall be followed.  

18. Other conditions stimulated in the EC amendment order dt.08.11.2021 shall be 
followed scrupulously and orders issued from time to time.   

19. The proponent shall take necessary measures to ensure that no adverse impacts are 
caused due to mining operations on the human habitation existing nearby. 

20. The proponent shall comply with all the directions issued by the Board from time to 
time. 

21. Concealing the factual data or submission of false information / fabricated data and 
failure to comply with any of the conditions mentioned in this order may result in 
withdrawal of this order and attract action under the provisions of relevant pollution 
control Acts. 

22. The Board reserves its right to modify above conditions or stipulate any additional 
conditions including revocation of this order in the interest of environment protection. 

23. This Order is issued without prejudice to the rights and contentions of this Board in any 
court of law. 

 
 
 

     JOINT CHIEF ENVIRONMENTAL ENGINEER (FAC) 
 
To 
The Chairman, DLSC & District Collector,  
Govt. of Andhra Pradesh, 
East Godavari District, A.P. 

P 
RAVINDRANATH

Digitally signed by P 
RAVINDRANATH 
Date: 2021.12.14 15:38:10 
+05'30'
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State Level Environment Impact Assessment Authority (SEIAA)
Andhra Pradesh

Ministry of      Environment, Forests & Climate Change  
Government of India

D.No.33-26-14 D/2, Near Sunrise Hospital, Pushpa Hotel Centre, Chalamavari Street,
Kasturibaipet, Vijayawada-520010.

 
REGD.POST WITH ACK.DUE

 
Order No. SEIAA/AP/EG/MIN/Sand Amendment//2020/                   08/11/2021
 
Sub:

 
SEIAA, A.P. - Sand Reaches - 20 Nos., in East Godavari District, Andhra Pradesh –
Amendment to Environmental Clearances – Issued - Reg.
 

Ref: 1. Order  No.SIA/AP/EG/MIN/01/2021-2826-37,  dt.14.06.2021  (Alamuru-II  Sand
Reach). 

2. Order  No.SEIAA/AP/EG/MIN/1/2021-2816-31,  dt.14.06.2021  (Razole  Sand
Reach). 

3. Order  No.SEIAA/AP/EG/MIN/1/2021-2817-30,  dt.14.06.2021  (Sompalli  Sand
Reach). 

4. Order  No.SIA/AP/EG/MIN/01/2021-2812-35,  dt.14.06.2021  (Katavaram  Sand
Reach). 

5. Order  No.SEIAA/AP/EG/MIN/1/2021-2818-29,  dt.14.06.2021  (Vangalapudi-I
Sand Reach). 

6. Order  No.SEIAA/AP/EG/MIN/1/2021-2819-28,  dt.14.06.2021  (Vangalapudi-II
Sand Reach). 

7. Order  No.SEIAA/AP/EG/MIN/12/2020-2596-65,  dt.14.06.2021  (Yatapaka-II
Sand Reach) 

8. Order  No.SIA/AP/EG/MIN/12/2020-2595-64,  dt.14.06.2021  (Yatapaka-I  Sand
Reach). 

9. Order  No.SIA/AP/EG/MIN/12/2020-2599-68,  dt.14.06.2021  (Gommu
Koyagudem-V Sand Reach). 

10.Order  No.SIA/AP/EG/MIN/12/2020-2598-67,  dt.14.06.2021  (Gommu
Koyagudem-III Sand Reach). 

11.Order  No.SIA/AP/EG/MIN/12/2020-2591-69,  dt.14.06.2021  (Gommu
Koyagudem-II Sand Reach). 

12.Order  No.SIA/AP/EG/MIN/12/2020-2590-70,  dt.14.06.2021  (Gommu
Koyagudem-I Sand Reach). 

13.Order No.SIA/AP/EG/MIN/12/2020-2597-66, dt.14.06.2021 (Purushothapuram-
II Sand Reach). 

14.Order  No.SIA/AP/EG/MIN/12/2020-2593-61,  dt.14.06.2021  (Kanayagudem-II
Sand Reach). 

15.Order  No.SIA/AP/EG/MIN/12/2020-2594-63,  dt.14.06.2021 (Kanayagudem-III
Sand Reach). 

16.Order No.SIA/AP/EG/MIN/01/2021-2813-34, dt.14.06.2021 (Rayanapeta-I Sand
Reach). 

17.Order  No.SIA/AP/EG/MIN/01/2021-2814-33,  dt.14.06.2021  (Rayanapeta-II
Sand Reach). 

File No.APPCB-11033/122/2021-TEC-EC-APPCB
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18.Order  No.SIA/AP/EG/MIN/1/2021-2815-32,  dt.14.06.2021  (Rayanapeta-III
Sand Reach). 

19.Order  No.SIA/AP/EG/MIN/1/2021-2820-27,  dt.14.06.2021  (Gundala-I  Sand
Reach). 

20.Order  No.SIA/AP/EG/MIN/01/2021-2808-36, dt.14.06.2021 (Gundala-III  Sand
Reach). 

21.The Assistant Director of Mines and Geology, East Godavari,  applied for EC
amendment  through  online  on  5th &  6th October,  2021  for  Environmental
Clearance amendment. 

22.The SEAC,A.P., meeting held on 22nd to 24th October, 2021. 
23.The SEIAA,A.P., meeting held on 29.10.2021. 

 
**

1.    In the references 1st to 20th cited, the SEIAA, AP had issued Environmental Clearances to
the  Sand  reaches  -  20  Nos.,  in  East  Godavari  District,  Andhra  Pradesh  stipulating  the
following condition:

      A. Specific Conditions:
"ii. The project proponent shall carryout mining only one meter depth sand from
the top manually and no underwater mining is undertaken."

 

2.  In the reference 21st cited, the Assistant Director of Mines and Geology, East Godavari
District, Andhra Pradesh, requested for amendment in the Environmental Clearance Orders
issued to the above Sand Reaches - 20 Nos.,to operate through semi-mechanized method for
sand mining.
 

3. The  issue  was  examined  by  the  SEAC,A.P.,  in  its  meeting  held  on  22nd to  24th

October,2021. The Committee observed the following:
 

Earlier  Environmental  Clearances  issued to  the  sand reaches  in  Andhra Pradesh for  sand
mining duly stipulating a condition that  "The project proponent shall carryout mining only
one meter depth sand from the top manually and no underwater mining is undertaken. "

Now, the Assistant Director of Mines and Geology, East Godavari District, in Andhra Pradesh
 have  requested  for  amendment  in  the  Environmental  Clerance  Orders  issued  to  them to
operate through semi-mechanized method for sand mining as the  modified Mining Plan was
approved as "The thickness of sand is above 3 meters in the Sand Reaches as reported by the
Asst. Director of Mines & Geology. The reach shall be proposed to be operated through Semi
mechanized mode".

The Committee noted that MoEF&CC, GoI, New Delhi issued Notification vide S.O.No.141
dt:15.01.2016.

For sand mining the District Survey Report is to be prepared as per the prescribed procedure
for preparation of District Survey Report for sand mining or river bed mining and mining of
other minor minerals is given in Appendix- X of  as per the S.O.No.141 dt:15.01.2016.

The MoEF&CC, GoI, New Delhi issued guidelines in 2016 for sand mining " Sustainable
Sand  Mining  Management  Guidelines,  2016"  and  stated  that  for  Identification  and
preparation of Mining Sites- (i) Mining should be done only in area / stretch identified in the
District Level Survey Report suitable for mining and so certified by the Sub Divisional Level
Committee  after  site  visit.  (ii)Mining  should  begin  only  after  pucca  pillar  marking  the
boundary of lease area is  erected at  the cost of the lease holder after  certification  by the

File No.APPCB-11033/122/2021-TEC-EC-APPCB
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mining official and its geo coordinates are made available to the District Level Committee.

 The Honb'le NGT, Southern Zone, Chennai in the matter of O.A.No.47 of 2016(SZ) & 177
of 2016(SZ), Order dated:14.12.2020 issued directions

(iii)  The  State  of  Andhra Pradesh must  scrupulously  follow the  directions  issued by  the
Principal Bench recently in ANUMOLU GANDHI VS. STATE OF A.P (O.A.935/2018 dated
24.8.2020) and also the guidelines provided by the MoEF & C in Sustainable Sand Mining
Management Guidelines, 2016 and Enforcement and Monitoring Guidelines for Sand Mining
issued in January, 2020 while undertaking such process.

The issues on amendment to the Sand Reaches in A.P., was discussed in the SEAC,A.P.,
meeting held on 29.06.2021 & 30.06.2021.

As per the recommendations of the Committee on Sand Reaches, the Assistant Director of
Mines  and  Geology,  East  Godavari  District  was  requested  to  submit  the  following
information to the SEAC, A.P. for further processing :

1. The District Survey Report (DSR) for minor mineral of the District with a special reference
to sand occurrence, replenishment and excavation.

2.  Modified  mining  plan  as  per  Sustainable  Sand  Guidelines  2016  incorporating  sand
monitoring guidelines 2020.

  i. Method of mining.
  ii. Demarcation of red line.
  iii. Plan - RLs on 10 meters grid of the sand reaches.
  iv  Machinery used for sand mining
  v. 1 meter depth as per WALTA Act.

3. Compliance with all Hon'ble NGT/Court orders on sand mining.

4. Commitment letter on that there shall not be any sand mining during monsoon season.

The project proponent has applied for EC amendment through online on 5th & 6th October,
2021.

Now,  the  Assistant  Director  of  Mines  and  Geology,  EAST GODAVARI  DISTRICT.,  in
Andhra Pradesh furnished the District Survey Report prepared by the Andhra Pradesh Space
Application Centre (APSAC), Modified Mining Plan with other documents and requested for
amendment in the Environmental Clearance Orders issued to them to operate through semi-
mechanized method for sand mining.

The project proponent Asst. Director, Mines and Geology,  East Godavari District  and their
RQP, Sri.  Vijay Kumar have attended the Online meeting and submitted the District Survey
Report, Modified Mining Plan.

The project proponent requested for EC amendment to the sand reaches to operate in semi
mechanized method for remaining balance sand quantity. 

Sand Reaches - Environment Clearance Amendment
1. Proposal No. Proposal No. 216190: 4.56 Ha. ordinary sand mine, Alamuru-II 

Sand Reach at Alamuru Village, Alamuru Mandal, East Godavari District, 
Andhra Pradesh 

The SEIAA issued EC order on 14.06.2021 for Mining of Sand – 45,600 m3/annum in
4.56  Ha.  ordinary  sand  mine,  Alamuru-II  Sand  Reach  at  Alamuru  Village,  Alamuru
Mandal,  East  Godavari  District,  Andhra  Pradesh  for  a  period  of  one  year  i.e.  upto
13.06.2022.

File No.APPCB-11033/122/2021-TEC-EC-APPCB
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The  Committee  after  detailed  deliberations,  recommended  for  issue  of  Environmental
Clearance Amendment for mining of ordinary sand of quantity  45,600 m3 for a period
upto 13.06.2022 through Semi-Mechanized Method, in an area of 4.56 Ha. at Alamuru-II
Sand  Reach  at  Alamuru  Village,  Alamuru  Mandal,  East  Godavari  District,  Andhra
Pradesh.

2. Proposal No. 215938: 2.00 Ha. ordinary sand mine, Razole sand Reach at Razole 
Village, Razole Mandal, East Godavari District, Andhra Pradesh 

The SEIAA issued EC order on 14.06.2021 for Mining of Sand – 20,000 m3/annum in
2.00 Ha. ordinary sand mine, Razole sand Reach at Razole Village, Razole Mandal, East
Godavari District, Andhra Pradesh for a period of one year i.e. upto 13.06.2022.

The  Committee  after  detailed  deliberations,  recommended  for  issue  of  Environmental
Clearance Amendment for mining of ordinary sand of quantity  20,000 m3 for a period
upto 13.06.2022 through Semi-Mechanized Method, in an area of 2.00 Ha. at Razole sand
Reach at Razole Village, Razole Mandal, East Godavari District, Andhra Pradesh.

3. Proposal No. 215936: 2.00 Ha. ordinary sand mine, Sompalli Sand Reach at 
Sompalli Village, Razole Mandal, East Godavari District, Andhra Pradesh 

The SEIAA issued EC order on 14.06.2021 for Mining of Sand – 20,000 m3/annum in
2.00 Ha. ordinary sand mine, Sompalli Sand Reach at Sompalli Village, Razole Mandal,
East Godavari District, Andhra Pradesh for a period of one year i.e. upto 13.06.2022.

The  Committee  after  detailed  deliberations,  recommended  for  issue  of  Environmental
Clearance Amendment for mining of ordinary sand of quantity  20,000 m3 for a period
upto 13.06.2022 through Semi-Mechanized Method, in an area of 2.00 Ha. at Sompalli
Sand Reach at Sompalli Village, Razole Mandal, East Godavari District, Andhra Pradesh.

4. Proposal No. 215948: 4.78 Ha. ordinary sand mine, Katavaram Sand reach at 
Katavaram Village, Seethanagaram Mandal, East Godavari District, Andhra 
Pradesh 

The SEIAA issued EC order on 14.06.2021 for Mining of Sand – 47,800 m3/annum in
4.78 Ha. ordinary sand mine, Katavaram Sand reach at KatavaramVillage, Seethanagaram
Mandal,  East  Godavari  District,  Andhra  Pradesh  for  a  period  of  one  year  i.e.  upto
13.06.2022.

The  Committee  after  detailed  deliberations,  recommended  for  issue  of  Environmental
Clearance Amendment for mining of ordinary sand of quantity  47,800 m3 for a period
upto 13.06.2022 through Semi-Mechanized Method, in an area of 4.78 Ha. at Katavaram
Sand reach at KatavaramVillage, Seethanagaram Mandal, East Godavari District, Andhra
Pradesh.

5. Proposal No. 215932: 4.87 Ha. ordinary sand mine, Vangalapudi -I Sand Reach 
at Vangalapudi Village, Seethanagaram Mandal, East Godavari District, Andhra 
Pradesh 

The SEIAA issued EC order on 14.06.2021 for Mining of Sand – 48,700 m3/annum in
4.87  Ha.  ordinary  sand  mine,  Vangalapudi  -I  Sand  Reach  at  Vangalapudi  Village,
Seethanagaram Mandal, East Godavari District, Andhra Pradesh for a period of one year
i.e. upto 13.06.2022.

The  Committee  after  detailed  deliberations,  recommended  for  issue  of  Environmental
Clearance Amendment for mining of ordinary sand of quantity 48,700 m3 for a period
upto 13.06.2022 through Semi-Mechanized Method, in an area of 4.87 Ha. at Vangalapudi
-I Sand Reach at Vangalapudi Village, Seethanagaram Mandal, East Godavari District,

File No.APPCB-11033/122/2021-TEC-EC-APPCB
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Andhra Pradesh.

6. Proposal No. 215934: 4.69 Ha. ordinary sand mine, Vangalapudi -II Sand Reach 
at Vangalapudi Village, Seethanagaram Mandal, East Godavari District, Andhra 
Pradesh 

The SEIAA issued EC order on 14.06.2021 for Mining of Sand – 46,900 m3/annum in
4.69  Ha.  ordinary  sand  mine,  Vangalapudi  -II  Sand  Reach  at  Vangalapudi  Village,
Seethanagaram Mandal, East Godavari District, Andhra Pradesh for a period of one year
i.e. upto 13.06.2022.

The  Committee  after  detailed  deliberations,  recommended  for  issue  of  Environmental
Clearance Amendment for mining of ordinary sand of quantity  46,900 m3 for a period
upto 13.06.2022 through Semi-Mechanized Method, in an area of 4.69 Ha. at Vangalapudi
-II Sand Reach at Vangalapudi Village, Seethanagaram Mandal, East Godavari District,
Andhra Pradesh.

7. Proposal No. 215923: 4.63 Ha. ordinary sand mine, Yatapaka II Sand Reach at 
Yatapaka Village, Yatapaka Mandal, East Godavari District, Andhra Pradesh 

The SEIAA issued EC order on 14.06.2021 for Mining of Sand – 46,300 m3/annum in
4.63 Ha. ordinary sand mine,  Yatapaka II  Sand Reach at  Yatapaka Village,  Yatapaka
Mandal,  East  Godavari  District,  Andhra  Pradesh  for  a  period  of  one  year  i.e.  upto
13.06.2022.

The  Committee  after  detailed  deliberations,  recommended  for  issue  of  Environmental
Clearance Amendment for mining of ordinary sand of quantity  46,300 m3 for a period
upto 13.06.2022 through Semi-Mechanized Method, in an area of 4.63 Ha. at Yatapaka II
Sand  Reach  at  Yatapaka  Village,  Yatapaka  Mandal,  East  Godavari  District,  Andhra
Pradesh. The excavation should be restricted to the permitted area bounded by the Geo
Coordinates.

8. Proposal No. 215925: 4.50 Ha. ordinary sand mine, Yatapaka I Sand Reach at 
Yatapaka Village, Yatapaka Mandal, East Godavari District, Andhra Pradesh 

The SEIAA issued EC order on 14.06.2021 for Mining of Sand – 45,000 m3/annum in
4.50 Ha.  ordinary  sand mine,  Yatapaka I  Sand Reach at  Yatapaka  Village,  Yatapaka
Mandal,  East  Godavari  District,  Andhra  Pradesh  for  a  period  of  one  year  i.e.  upto
13.06.2022.

The  Committee  after  detailed  deliberations,  recommended  for  issue  of  Environmental
Clearance Amendment for mining of ordinary sand of quantity  45,000 m3 for a period
upto 13.06.2022 through Semi-Mechanized Method, in an area of 4.50 Ha. at Yatapaka I
Sand  Reach  at  Yatapaka  Village,  Yatapaka  Mandal,  East  Godavari  District,  Andhra
Pradesh.

9. Proposal No. 216174: 4.43 Ha. ordinary sand mine, Gommu koyagudem V Sand 
Reach at Gommukoyagudem Village, Yatapaka Mandal, East Godavari District, 
Andhra Pradesh 

The SEIAA issued EC order on 14.06.2021 for Mining of Sand – 44,300 m3/annum in
4.43 Ha. ordinary sand mine, Gommu koyagudem V Sand Reach at Gommukoyagudem
Village, Yatapaka Mandal, East Godavari District,  Andhra Pradesh for a period of one
year i.e. upto 13.06.2022.

The  Committee  after  detailed  deliberations,  recommended  for  issue  of  Environmental
Clearance Amendment for mining of ordinary sand of quantity  44,300 m3 for a period
upto 13.06.2022 through Semi-Mechanized Method, in an area of 4.43 Ha. at Gommu
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koyagudem  V  Sand  Reach  at  Gommukoyagudem  Village,  Yatapaka  Mandal,  East
Godavari District, Andhra Pradesh.

10.Proposal No. 216186: 4.17 Ha. ordinary sand mine, Gommu koyagudem III Sand
Reach at Gommukoyagudem Village, Yatapaka Mandal, East Godavari District, 
Andhra Pradesh 

The SEIAA issued EC order on 14.06.2021 for Mining of Sand – 41,700 m3/annum in
4.17 Ha. ordinary sand mine, Gommu koyagudem III Sand Reach at Gommukoyagudem
Village, Yatapaka Mandal, East Godavari District,  Andhra Pradesh for a period of one
year i.e. upto 13.06.2022.

The  Committee  after  detailed  deliberations,  recommended  for  issue  of  Environmental
Clearance Amendment for mining of ordinary sand of quantity  41,700 m3 for a period
upto 13.06.2022 through Semi-Mechanized Method, in an area of 4.17 Ha. at Gommu
koyagudem  III  Sand  Reach  at  Gommukoyagudem  Village,  Yatapaka  Mandal,  East
Godavari District, Andhra Pradesh.

11.Proposal No. 216178: 4.40 Ha. ordinary sand mine, Gommu koyagudem II Sand 
Reach at Gommukoyagudem Village, Yatapaka Mandal, East Godavari District, 
Andhra Pradesh 

The SEIAA issued EC order on 14.06.2021 for Mining of Sand – 44,000 m3/annum in
4.40 Ha. ordinary sand mine, Gommu koyagudem II Sand Reach at Gommukoyagudem
Village, Yatapaka Mandal, East Godavari District,  Andhra Pradesh for a period of one
year i.e. upto 13.06.2022.

The  Committee  after  detailed  deliberations,  recommended  for  issue  of  Environmental
Clearance Amendment for mining of ordinary sand of quantity  44,000 m3 for a period
upto 13.06.2022 through Semi-Mechanized Method, in an area of 4.40 Ha. at Gommu
koyagudem  II  Sand  Reach  at  Gommukoyagudem  Village,  Yatapaka  Mandal,  East
Godavari District, Andhra Pradesh.

12.Proposal No. 216181: 4.20 Ha. ordinary sand mine, Gommu koyagudem I Sand 
Reach at Gommukoyagudem Village, Yatapaka Mandal, East Godavari District, 
Andhra Pradesh 

The SEIAA issued EC order on 14.06.2021 for Mining of Sand – 42,000 m3/annum in
4.20 Ha. ordinary sand mine, Gommu koyagudem I Sand Reach at Gommukoyagudem
Village, Yatapaka Mandal, East Godavari District,  Andhra Pradesh for a period of one
year i.e. upto 13.06.2022.

The  Committee  after  detailed  deliberations,  recommended  for  issue  of  Environmental
Clearance Amendment for mining of ordinary sand of quantity  42,000 m3 for a period
upto 13.06.2022 through Semi-Mechanized Method, in an area of 4.20 Ha. at Gommu
koyagudem  I  Sand  Reach  at  Gommukoyagudem  Village,  Yatapaka  Mandal,  East
Godavari District, Andhra Pradesh.

13.Proposal No. 215946: 2.80 Ha. ordinary sand mine, Purushottapatnam II Sand 
reach at Purushottapatnam Village, Yatapaka Mandal, East Godavari District, 
Andhra Pradesh 

The SEIAA issued EC order on 14.06.2021 for Mining of Sand – 28,000 m3/annum in
2.80  Ha.  ordinary  sand  mine,  Purushottapatnam  II  Sand  reach  at  Purushottapatnam
Village, Yatapaka Mandal, East Godavari District,  Andhra Pradesh for a period of one
year i.e. upto 13.06.2022.

The  Committee after  detailed  deliberations,  recommended  for  issue  of  Environmental
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Clearance Amendment for mining of ordinary sand of quantity 28,000 m3 for a period
upto  13.06.2022 through Semi-Mechanized Method,  in  an  area  of  2.80  Ha.  at
Purushottapatnam II  Sand  reach  at  Purushottapatnam Village,  Yatapaka  Mandal,  East
Godavari District, Andhra Pradesh.

14. Proposal No. 216153: 4.42 Ha. ordinary sand mine, Kanayagudem -II Sand Reach at
Kanayagudem Village, Yatapaka Mandal, East Godavari District, Andhra Pradesh

The SEIAA issued EC order on 14.06.2021 for Mining of Sand – 44,200 m3/annum in
4.42 Ha. ordinary sand mine,  Kanayagudem -II  Sand Reach at  Kanayagudem Village,
Yatapaka Mandal, East Godavari District, Andhra Pradesh for a period of one year i.e.
upto 13.06.2022.

The  Committee  after  detailed  deliberations,  recommended  for  issue  of  Environmental
Clearance Amendment for mining of ordinary sand of quantity  44,200 m3 for a period
upto  13.06.2022  through  Semi-Mechanized  Method,  in  an  area  of  4.42  Ha.  at
Kanayagudem -II Sand Reach at Kanayagudem Village, Yatapaka Mandal, East Godavari
District, Andhra Pradesh.

15.  Proposal  No.  215950:  4.0  Ha.  ordinary  sand  mine,  Kanayagudem  -III  Sand
Reach at Kanayagudem Village, Yatapaka Mandal, East Godavari District, Andhra
Pradesh

The SEIAA issued EC order on 14.06.2021 for Mining of Sand – 40,000 m3/annum in 4.0
Ha.  ordinary  sand  mine,  Kanayagudem  -III  Sand  Reach  at  Kanayagudem  Village,
Yatapaka Mandal, East Godavari District, Andhra Pradesh for a period of one year i.e.
upto 13.06.2022.

The  Committee  after  detailed  deliberations,  recommended  for  issue  of  Environmental
Clearance Amendment for mining of ordinary sand of quantity  40,000 m3 for a period
upto  13.06.2022  through  Semi-Mechanized  Method,  in  an  area  of  4.0  Ha.  at
Kanayagudem  -III  Sand  Reach  at  Kanayagudem  Village,  Yatapaka  Mandal,  East
Godavari District, Andhra Pradesh.

16. Proposal No. 216161: 4.92 Ha. ordinary sand mine, Gundala - III Sand Reach at
Gundala Village, Yatapaka Mandal, East Godavari District, Andhra Pradesh

The SEIAA issued EC order on 14.06.2021 for Mining of Sand – 49,200 m3/annum in
4.92 Ha. ordinary sand mine,  Gundala - III Sand Reach at Gundala Village,  Yatapaka
Mandal,  East  Godavari  District,  Andhra  Pradesh  for  a  period  of  one  year  i.e.  upto
13.06.2022.

The  Committee  after  detailed  deliberations,  recommended  for  issue  of  Environmental
Clearance Amendment for mining of ordinary sand of quantity  49,200 m3 for a period
upto 13.06.2022 through Semi-Mechanized Method, in an area of 4.92 Ha. at Gundala -
III Sand Reach at  Gundala Village,  Yatapaka Mandal,  East Godavari  District,  Andhra
Pradesh.

17. Proposal No. 215944: 4.27 Ha. ordinary sand mine, Rayanapeta - I Sand Reach at
Rayanapeta Village, Yatapaka Mandal, East Godavari District, Andhra Pradesh

The SEIAA issued EC order on 14.06.2021 for Mining of Sand – 42,700 m3/annum in
4.27 Ha. ordinary sand mine, Rayanapeta - I Sand Reach at Rayanapeta Village, Yatapaka
Mandal,  East  Godavari  District,  Andhra  Pradesh  for  a  period  of  one  year  i.e.  upto
13.06.2022.
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The  Committee  after  detailed  deliberations,  recommended  for  issue  of  Environmental
Clearance Amendment for mining of ordinary sand of quantity  42,700 m3 for a period
upto 13.06.2022 through Semi-Mechanized Method, in an area of 4.27 Ha. at Rayanapeta
- I Sand Reach at Rayanapeta Village, Yatapaka Mandal, East Godavari District, Andhra
Pradesh.

18. Proposal No. 215942: 4.50 Ha. ordinary sand mine, Rayanapeta - II Sand Reach
at Rayanapeta Village, Yatapaka Mandal, East Godavari District, Andhra Pradesh

The SEIAA issued EC order on 14.06.2021 for Mining of Sand – 45,000 m3/annum in
4.50  Ha.  ordinary  sand  mine,  Rayanapeta  -  II  Sand  Reach  at  Rayanapeta  Village,
Yatapaka Mandal, East Godavari District, Andhra Pradesh for a period of one year i.e.
upto 13.06.2022.

The  Committee  after  detailed  deliberations,  recommended  for  issue  of  Environmental
Clearance Amendment for mining of ordinary sand of quantity  45,000 m3 for a period
upto 13.06.2022 through Semi-Mechanized Method, in an area of 4.50 Ha. at Rayanapeta
- II Sand Reach at Rayanapeta Village, Yatapaka Mandal, East Godavari District, Andhra
Pradesh.

19. Proposal No. 215940: 3.68 Ha. ordinary sand mine, Rayanapeta - III Sand Reach
at Rayanapeta Village, Yatapaka Mandal, East Godavari District, Andhra Pradesh

The SEIAA issued EC order on 14.06.2021 for Mining of Sand – 36,800 m3/annum in
3.68  Ha.  ordinary  sand  mine,  Rayanapeta  -  III  Sand  Reach  at  Rayanapeta  Village,
Yatapaka Mandal, East Godavari District, Andhra Pradesh for a period of one year i.e.
upto 13.06.2022.

The  Committee  after  detailed  deliberations,  recommended  for  issue  of  Environmental
Clearance Amendment for mining of ordinary sand of quantity  36,800 m3 for a period
upto 13.06.2022 through Semi-Mechanized Method, in an area of 3.68 Ha. at Rayanapeta
- III Sand Reach at Rayanapeta Village, Yatapaka Mandal, East Godavari District, Andhra
Pradesh.

20. Proposal No. 216167: 4.00 Ha. ordinary sand mine, Gundala - I Sand Reach at
Gundala Village,  Yatapaka Mandal,  East Godavari  District,  Andhra Pradesh The
SEIAA issued EC order on 14.06.2021 for Mining of Sand – 40,000 m3/annum in 4.00
Ha. ordinary sand mine, Gundala - I Sand Reach at Gundala Village, Yatapaka Mandal,
East Godavari District, Andhra Pradesh for a period of one year i.e. upto 13.06.2022.

The  Committee after  detailed  deliberations,  recommended  for  issue  of  Environmental
Clearance Amendment for mining of ordinary sand of quantity 40,000 m3  for a period
upto 13.06.2022 through Semi-Mechanized Method, in an area of 4.00 Ha. at Gundala - I
Sand  Reach  at  Gundala  Village,  Yatapaka  Mandal,  East  Godavari  District,  Andhra
Pradesh.

 
The  committee  recommended  the  EC  amendment  for  the  above  sand  reaches  without
prejudice to the directions issued by the Honb'le NGT, Southern Zone, Chennai in O.A.No.
187 of 2021 (SZ).

Further, the Committee recommended for Amendments to the Environmental Clearances for
Semi-Mechanized Mining Method to the above Sand Reaches (20 Nos.), duly stipulating the
following conditions:
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i. There shall be no change in the production quantities approved in this Environment
Clearance Amendment orders. 

ii. All  the  conditions  and  guidelines  issued  by  MoEF&CC,  Govt  of  India  (2016)  in
respect of sand mining shall be followed. 

iii.The directions issued by the Honb'le NGT, Southern Zone, Chennai in the matter of
O.A.No.  47  of  2016  (SZ)  & 177 of 2016  (SZ),  Order  dated  :14.12.2020  shall  be
scrupulously followed. 

iv.The boundary pillars shall be erected with geo co-ordinates marked on them. 
v. No sand mining shall be done during the rainy season. 
vi.The ramp( i.e., approach road) shall be removed after sand mining is completed. 
vii.The standard environmental conditions for sand mining specified in the Sustainable

Sand Mining Guidelines, issued by MoEF&CC, Govt of India, 2016 shall be followed.
All the above conditions shall be followed

 
4.  The State Level Environment Impact Assessment Authority (SEIAA), A.P., in its meeting
held on 29.10.2021 examined the proposal & recommendations of SEAC and agreed with
recommendation of SEAC to issue EC Amendment for Semi-Mechanized Mining Method to
the above Sand Reaches (20 Nos.), duly stipulating the conditions recommended by SEAC. 

 
5. In  view  of  the  above,  The  SEIAA,  A.P  hereby  accords  amendment  to  the

Environmental  Clearances  (EC)  issued  to  the  following  20 Sand Reaches  in  East
Godavari District as follows: 

 Proposal No. 216190: 4.56 Ha. ordinary sand mine, Alamuru-II Sand Reach at
Alamuru  Village,  Alamuru  Mandal,  East  Godavari  District,  Andhra
Pradesh Mining of ordinary sand of quantity 45,600 m3 for a period upto 13.06.2022
through Semi-Mechanized Method, in an area of 4.56 Ha. at Alamuru-II Sand Reach
at Alamuru Village, Alamuru Mandal, East Godavari District, Andhra Pradesh. 

 Proposal No. 215938: 2.00 Ha. ordinary sand mine, Razole sand Reach at Razole
Village,  Razole  Mandal,  East  Godavari  District,  Andhra  Pradesh Mining  of
ordinary  sand of  quantity  20,000 m3 for  a  period  upto  13.06.2022 through Semi-
Mechanized Method, in an area of 2.00 Ha. at Razole sand Reach at Razole Village,
Razole Mandal, East Godavari District, Andhra Pradesh. 

 Proposal  No.  215936:  2.00  Ha.  ordinary  sand  mine,  Sompalli  Sand  Reach  at
Sompalli  Village,  Razole  Mandal,  East  Godavari  District,  Andhra
Pradesh Mining of ordinary sand of quantity 20,000 m3 for a period upto 13.06.2022
through Semi-Mechanized Method, in an area of 2.00 Ha. at Sompalli Sand Reach at
Sompalli Village, Razole Mandal, East Godavari District, Andhra Pradesh. 

 Proposal No. 215948: 4.78 Ha. ordinary sand mine, Katavaram Sand reach at
Katavaram  Village,  Seethanagaram  Mandal,  East  Godavari  District,  Andhra
Pradesh Mining of ordinary sand of quantity 47,800 m3 for a period upto 13.06.2022
through Semi-Mechanized Method, in an area of 4.78 Ha. at Katavaram Sand reach at
KatavaramVillage, Seethanagaram Mandal, East Godavari District, Andhra Pradesh. 

 Proposal No. 215932: 4.87 Ha. ordinary sand mine, Vangalapudi -I Sand Reach
at Vangalapudi Village, Seethanagaram Mandal, East Godavari District, Andhra
Pradesh Mining of ordinary sand of quantity 48,700 m3 for a period upto 13.06.2022
through Semi-Mechanized Method,  in an area of 4.87 Ha. at  Vangalapudi  -I  Sand
Reach  at  Vangalapudi  Village,  Seethanagaram  Mandal,  East  Godavari  District,
Andhra Pradesh. 

 Proposal No. 215934: 4.69 Ha. ordinary sand mine, Vangalapudi -II Sand Reach
at Vangalapudi Village, Seethanagaram Mandal, East Godavari District, Andhra

File No.APPCB-11033/122/2021-TEC-EC-APPCB

277

SAIRAM
Text Box
Page 282




Pradesh Mining of ordinary sand of quantity 46,900 m3 for a period upto 13.06.2022
through Semi-Mechanized Method, in an area of 4.69 Ha. at Vangalapudi -II Sand
Reach  at  Vangalapudi  Village,  Seethanagaram  Mandal,  East  Godavari  District,
Andhra Pradesh. 

 Proposal No. 215923: 4.63 Ha. ordinary sand mine, Yatapaka II Sand Reach at
Yatapaka  Village,  Yatapaka  Mandal,  East  Godavari  District,  Andhra
Pradesh Mining of ordinary sand of quantity 46,300 m3 for a period upto 13.06.2022
through Semi-Mechanized Method, in an area of 4.63 Ha. at Yatapaka II Sand Reach
at Yatapaka Village, Yatapaka Mandal, East Godavari District, Andhra Pradesh. The
excavation should be restricted to the permitted area bounded by the Geo Coordinates.

 Proposal No. 215925: 4.50 Ha. ordinary sand mine, Yatapaka I Sand Reach at
Yatapaka  Village,  Yatapaka  Mandal,  East  Godavari  District,  Andhra
PradeshMining of ordinary sand of quantity 45,000 m3 for a period upto 13.06.2022
through Semi-Mechanized Method, in an area of 4.50 Ha. at Yatapaka I Sand Reach at
Yatapaka Village, Yatapaka Mandal, East Godavari District, Andhra Pradesh. 

  Proposal No. 216174: 4.43 Ha. ordinary sand mine, Gommu koyagudem V Sand
Reach at Gommukoyagudem Village, Yatapaka Mandal, East Godavari District,
Andhra PradeshMining  of ordinary sand of quantity 44,300 m3 for a period upto
13.06.2022  through  Semi-Mechanized  Method,  in  an  area  of  4.43  Ha.  at  Gommu
koyagudem V Sand Reach  at  Gommukoyagudem Village,  Yatapaka  Mandal,  East
Godavari District, Andhra Pradesh.  

 Proposal No. 216186: 4.17 Ha. ordinary sand mine, Gommu koyagudem III Sand
Reach at Gommukoyagudem Village, Yatapaka Mandal, East Godavari District,
Andhra Pradesh Mining of ordinary sand of quantity 41,700 m3 for a period upto
13.06.2022  through  Semi-Mechanized  Method,  in  an  area  of  4.17  Ha.  at  Gommu
koyagudem III  Sand Reach at  Gommukoyagudem Village,  Yatapaka Mandal,  East
Godavari District, Andhra Pradesh. 

 Proposal No. 216178: 4.40 Ha. ordinary sand mine, Gommu koyagudem II Sand
Reach at Gommukoyagudem Village, Yatapaka Mandal, East Godavari District,
Andhra Pradesh Mining of ordinary sand of quantity 44,000 m3 for a period upto
13.06.2022  through  Semi-Mechanized  Method,  in  an  area  of  4.40  Ha.  at  Gommu
koyagudem II  Sand  Reach  at  Gommukoyagudem  Village,  Yatapaka  Mandal,  East
Godavari District, Andhra Pradesh. 

 Proposal No. 216181: 4.20 Ha. ordinary sand mine, Gommu koyagudem I Sand
Reach at Gommukoyagudem Village, Yatapaka Mandal, East Godavari District,
Andhra Pradesh Mining of ordinary sand of quantity 42,000 m3 for a period upto
13.06.2022  through  Semi-Mechanized  Method,  in  an  area  of  4.20  Ha.  at  Gommu
koyagudem  I  Sand  Reach  at  Gommukoyagudem  Village,  Yatapaka  Mandal,  East
Godavari District, Andhra Pradesh. 

  Proposal No. 215946: 2.80 Ha. ordinary sand mine, Purushottapatnam II Sand
reach at Purushottapatnam Village, Yatapaka Mandal, East Godavari District,
Andhra Pradesh Mining of ordinary sand of quantity 28,000 m3 for a period upto
13.06.2022  through  Semi-Mechanized  Method,  in  an  area  of  2.80  Ha.  at
Purushottapatnam II Sand reach at Purushottapatnam Village, Yatapaka Mandal, East
Godavari District, Andhra Pradesh. 

  Proposal  No.  216153:  4.42  Ha.  ordinary  sand  mine,  Kanayagudem -II  Sand
Reach  at  Kanayagudem  Village,  Yatapaka  Mandal,  East  Godavari  District,
Andhra Pradesh Mining of ordinary sand of quantity  44,200 m3 for a period upto
13.06.2022  through  Semi-Mechanized  Method,  in  an  area  of  4.42  Ha.  at
Kanayagudem  -II  Sand  Reach  at  Kanayagudem  Village,  Yatapaka  Mandal,  East
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Godavari District, Andhra Pradesh. 
 Proposal No. 215950: 4.0 Ha. ordinary sand mine, Kanayagudem -III Sand Reach

at  Kanayagudem  Village,  Yatapaka  Mandal,  East  Godavari  District,  Andhra
Pradesh Mining of ordinary sand of quantity 40,000 m3 for a period upto 13.06.2022
through Semi-Mechanized Method, in an area of 4.0 Ha. at Kanayagudem -III Sand
Reach at  Kanayagudem Village,  Yatapaka Mandal,  East  Godavari  District,  Andhra
Pradesh. 

 Proposal No.216161: 4.92 Ha. ordinary sand mine, Gundala - III Sand Reach at
Gundala  Village,  Yatapaka  Mandal,  East  Godavari  District,  Andhra
Pradesh Mining of ordinary sand of quantity 49,200 m3 for a period upto 13.06.2022
through Semi-Mechanized Method, in an area of 4.92 Ha. at Gundala - III Sand Reach
at Gundala Village, Yatapaka Mandal, East Godavari District, Andhra Pradesh.  

 Proposal No. 215944: 4.27 Ha. ordinary sand mine, Rayanapeta - I Sand Reach at
Rayanapeta Village, Yatapaka Mandal, East Godavari District, Andhra Pradesh
Mining of ordinary sand of quantity 42,700 m3 for a period upto 13.06.2022 through
Semi-Mechanized Method, in an area of 4.27 Ha. at Rayanapeta - I Sand Reach at
Rayanapeta Village, Yatapaka Mandal, East Godavari District, Andhra Pradesh.  

 Proposal No. 215942: 4.50 Ha. ordinary sand mine, Rayanapeta - II Sand Reach
at  Rayanapeta  Village,  Yatapaka  Mandal,  East  Godavari  District,  Andhra
Pradesh Mining of ordinary sand of quantity 45,000 m3 for a period upto 13.06.2022
through Semi-Mechanized Method, in an area of 4.50 Ha. at Rayanapeta - II Sand
Reach  at  Rayanapeta  Village,  Yatapaka  Mandal,  East  Godavari  District,  Andhra
Pradesh. 

 Proposal No. 215940: 3.68 Ha. ordinary sand mine, Rayanapeta - III Sand Reach
at  Rayanapeta  Village,  Yatapaka  Mandal,  East  Godavari  District,  Andhra
Pradesh Mining of ordinary sand of quantity 36,800 m3 for a period upto 13.06.2022
through Semi-Mechanized Method, in an area of 3.68 Ha. at Rayanapeta - III Sand
Reach  at  Rayanapeta  Village,  Yatapaka  Mandal,  East  Godavari  District,  Andhra
Pradesh. 

 Proposal No. 216167: 4.00 Ha. ordinary sand mine, Gundala - I Sand Reach at
Gundala  Village,  Yatapaka  Mandal,  East  Godavari  District,  Andhra
Pradesh Mining of ordinary sand of quantity 40,000 m3 for a period upto 13.06.2022
through Semi-Mechanized Method, in an area of 4.00 Ha. at Gundala - I Sand Reach
at Gundala Village, Yatapaka Mandal, East Godavari District, Andhra Pradesh. 

 
The  SEIAA,  A.P  hereby  issued  Environmental  Clearance  Amendment  for  Semi-
Mechanized Mining Method to the above Sand Reaches (20 Nos.), duly stipulating the
following conditions for all the 20 Sand Reaches:

i. There shall be no change in the  production quantities approved in this Environment
Clearance Amendment orders. 

ii. All  the  conditions  and  guidelines  issued  by  MoEF&CC,  Govt  of  India  (2016)  in
respect of sand mining shall be followed. 

iii.The directions issued by the Honb'le NGT, Southern Zone, Chennai in the matter of
O.A.No.  47 of  2016 (SZ) & 177 of  2016 (SZ),  Order dated :14.12.2020 shall  be
scrupulously followed. 

iv.The boundary pillars shall be erected with geo co-ordinates marked on them. 
v. No sand mining shall be done during the rainy season. 
vi.The ramp( i.e., approach road) shall be removed after sand mining is completed. 
vii.The standard environmental conditions for sand mining specified in the Sustainable
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Sand Mining Guidelines, issued by MoEF&CC, Govt of India, 2016 shall be followed.
 
All the above conditions shall be followed.
 

6.   All other information mentioned and conditions stipulated in Environmental Clearance
orders  issued  vide  reference  1st to  20th cited  above  for  Sand  Reaches  in  East  Godavari
District  are remains the same.

 
                                                                           Special Secretary To Govt 
 

   
MEMBER SECRETARY,  MEMBER, CHAIRMAN,

SEIAA, A.P.  SEIAA, A.P. SEIAA, A.P.
 
To
The Assistant Director of Mines & Geology,
East Godavari District,
Andhra Pradesh 
 
Copy to:

1. The Chairman, SEAC, A.P. for kind information. 
2. The Member Secretary, APPCB for kind information. 
3. The EE, RO:Kakinada, APPCB for information. 
4. The Regional Officer, MoEF&CC, GoI, Vijayawada for kind information. 
5. The Secretary, MoEF&CC, GoI New Delhi for kind information. 
6. Monitoring cell, MoEF&CC, GoI, New Delhi for kind information. 
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GOVERNMENT OF ANDHRA PRADESH 
ABSTRACT 

  
MINES & MINERALS - REGULATION OF SAND MINING IN THE STATE–AMENDMENT TO 
ANDHRA PRADESH MINOR MINERAL CONCESSION RULES, 1966 - ORDERS – ISSUED 
================================================= 
             INDUSTRIES & COMMERCE (MINES-III) DEPARTMENT 
 
G.O.MS.No. 25                                                     Dated: 16-04-2021.   
                                                                                          Read the following: 
 

1. G.O.Ms.No.1172, Ind. & Com. Dept, Dt:04-09-1967. 
2. G.O.Ms.No.70, I.I.I&C (M.II) Dept., Dt:04.09.2019 
3. G.O.Ms.No.71, I.I.I&C (M.II) Dept., Dt:04.09.2019 
4. G.O.Ms.No.72, I.I.I&C (M.II) Dept., Dt:04.09.2019 
5. G.O.Ms.No.73, I.I.I&C (M.II) Dept., Dt:04.09.2019 
6. G.O.RT.No.252, I.I.I&C (ESTT) Dept.,Dt:09.10.2019 
7. G.O.Ms.No.86, I.I.I&C (M.II) Dept., Dt:11.10.2019 
8. G.O.Ms.No.99, I.I.I&C (M.II) Dept., Dt:15.11.2019 
9. G.O.Ms.No.31, Ind. & Com. (Mines-III)  Dept.,Dt:09.06.2020 
10. G.O.Ms.No.32, Ind. & Com. (Mines-III)  Dept., Dt:25.06.2020 
11. G.O.Ms.No.41, Ind. & Com. (Mines-III) Dept., Dt:10.08.2020 
12. G.O.Ms.No.69, Ind. & Com. (Mines-III) Dept., Dt:23.10.2020 
13. G.O.Ms.No.78, Ind. & Com. (M.III) Dept.,  Dt:12.11.2020 
14. G.O.Ms.No.5, Ind. & Com. (M.III) Dept., Dt:16.02.2021 
15.  From the DM&G, AP, single e-file No:INC01-MG0POLI/1/2021. 

 
***** 

ORDER:- 
  
   In the G.O. 13th read above, Government, in due consideration of the 
recommendations of the Group of Ministers, have issued orders for upgrading the 
existing Sand Policy and accordingly decided to issue amendments to Rule 9-B 
of  Andhra Pradesh Minor Mineral Concession Rules, 1966.  
 
2.  Accordingly, the following notification will be published in the Extra-Ordinary issue of 
the Andhra Pradesh Gazette dt.16-04-2021.  
  

NOTIFICATION 
  

In exercise of the powers conferred by sections 15(1), 15(1A), 21(2), 22,  23 and 
23(c) of Mines and Minerals  (Development and Regulation) Act, 1957,  the Government 
hereby make the following amendments to Andhra Pradesh Minor Mineral Concession 
Rules, 1966 issued in G.O.Ms.No.1172, Industries (B-1), 4th September 1967 as 
subsequently amended. 
 
2.      These rules shall come into force from the date of issue of this notification. 
However, the Amendments issued to APMMC Rules, 1966 vide G.O.Ms.No.71, I.I.I&C (M-
II) Dept. dated 04.09.2019 and as subsequently amended shall remain in force until 
such time the sand operations are completely taken over by the Agency(ies) selected for 
the respective package. 

(P.T.O) 
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AMENDMENT 
  
In the said Rules,- 
 

1. in the item (a) in Rule 9-B (1)(a)(iv), for the words “for local needs by bullock 
 carts and tractors”, the words “for local needs by bullock carts” shall be  
substituted. 

2. for the item (b)  in Rule 9-B (1)(a)(iv), the following shall be substituted, 
namely:  

“Sand shall be made available for self-consumption of village(s) abutting the 
Reaches, Government sponsored Weaker Section Housing schemes and 
Government R&R packages Housing Free of Cost through a coupon system. 
The subsidy towards the same shall be borne by the State Government.  
Provided that, for supply of sand for self-consumption of villages abutting the 
Reaches, the statutory levies viz. Seigniorage fee, Contribution to DMF and 
MERIT shall be exempted from the consumers by the Agency selected for the 
particular package. The cost incurred by the Agency towards the Sand 
operations shall be collected from the consumers as applicable.”  

3.  the item (d) in Rule 9-B (1)(a)(iv) and the item (m)  in Rule 9-B (1)(b)(i) shall 
be omitted. 

4.  the item (iii)  in Rule 9-B (1)(b), the following shall be substituted, namely:  
“(iii) The Deputy Director of Mines & Geology concerned shall identify the 
potential sand bearing areas on regular basis along with Line Departments duly 
estimating the thickness of sand, Geo-coordinates of the demarcated area and 
mode of sand extraction and place the proposals for extraction before District 
Level Sand Committee.”  

5. for item (b) under Rule 9-B (1)(b)(iv), the following shall be substituted, namely:  
“(b) The Deputy Director, Ground Water Dept., shall issue clearance for the 
specified sand bearing areas duly evaluating the report submitted by the 
Deputy Director of Mines & Geology concerned.”  

6. for item (c) under Rule 9-B (1)(b)(iv), the following shall be substituted, namely:  
“(c) The Executive Engineer/River Conservator shall issue clearance for the 
specified sand bearing areas as proposed by the Deputy Director of Mines & 
Geology concerned duly providing the details of the ramps.”  

7.  in the item (d) under Rule 9-B (1)(b)(iv), for the words “Assistant Director of 
Mines  and Geology the words ‘Deputy Director of Mines  and Geology” and for 
the words “basing on      the Ground Water Department’s feasibility report.”, the 
words “basing on the Deputy Director Ground Water Department’s clearance” 
shall be substituted. 

8.   the item (e)  in Rule 9-B (1)(b)(iv) shall be omitted. 
9. in the item (v)  in Rule 9-B (1)(b), for the words “in the name of 

DistrictCollector”, the words “in the name of the Agency selected for the 
respective package” shall be substituted. 

10. In the said Rules, for the item (vi) under Rule 9-B (1)(b), the following   shall be 
substituted, namely: 

“(vi) After obtaining statutory clearances, Deputy Director of Mines & Geology 
 

(Contd.)  
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 shall intimate the details of the new reaches to the Director of Mines & Geology 
for addition of reaches to the Selected Agency for the respective package.”  

11.  after the item (vi) under Rule 9-B (1)(b), the following shall be added,   namely: 
  

“(vii) The Deputy Director of Mines & Geology concerned shall transfer 
all the statutory clearances of the reaches in the name of the Selected 
agency for the respective package. 
  
(viii) After commencement of the agreement with the Selected Agency, 
in case of any newly identified sand reaches, the statutory clearances 
for the same shall be taken in the name of the selected agency.”  

12.  in Rule 9-B (1)(c), for the words “M/s Andhra Pradesh Mineral Development 
Corporation       Ltd., the words “The Agency selected for the       particular Sand 
package” shall be substituted. 

13.  items (i), (iii), (iv)  in Rule 9-B (1)(c) shall be omitted and in the item (iii 
a)  in Rule 9-B (1)(c) for the words “village/village(s) within a radius  of 5 kms 
abutting the IV, V & Higher order streams” the words  “village/village(s) abutting 
the IV, V & Higher order streams” shall  be substituted. 

14. after the Clause (c) in Rule 9-B (1), the following shall be inserted, 
namely :           

(c-1) Grant of Lease to the Successful Bidder for Extraction and Sale 
of Sand: 

1. After receipt of recommendation regarding the successful bidder 
from the Service Provider, the Director of Mines  & Geology shall 
issue Letter of Intent (LOI) to the Successful bidder within 3 days.   

2. The Successful Bidder shall be required to enter into an Agreement 
with the Director of Mines & Geology along  with the execution of 
Quarry Lease Deed, as per the format given in Form  S1 
(Appended), within a period of two(2) weeks from the date of issue 
of LOI duly furnishing the Performance Security for an amount as 
mentioned in the tender document towards Security deposit in the 
form of Bank Guarantee and paying all costs related to  stamp 
duty, registration of the Quarry lease and any other applicable  
statutory charges. 

  
Provided that, upon entering into an Agreement with the 
successful bidder, the Director of Mines & Geology shall 
immediately issue a work order to the successful bidder. 
  
Provided that Quarry Lease Deed shall be executed within 
two(02) weeks from the date of issue of LOI, failing which 
the letter of intent shall be revoked and the Bid Security 
shall be forfeited. 
  
Provided that Director of Mines & Geology may one-time 
allow a further suitable period at his/her sole discretion with 
reasons recorded in writing. 

 (Contd.)  
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Provided further that the State Government may allow a 
further suitable period at its sole discretion with reasons 
recorded in writing. 

  
3. If there is any default in payments by the bidder, the DM&G shall 
forfeit the amounts paid by the bidder. 
   
4. The Agency shall adhere to the conditions of Agreement, Lease 
Deed and all other applicable Acts, Rules and   Guidelines” 

  
15. for the Rule 9-B (1)(d), the following shall be substituted, namely       : 
(d-1) Responsibilities of the Lessee selected for the particular package:   
  

1. The Lessee shall explore to employ “Boatsmen  Societies” for sand 
excavation from specific notified Reaches through   de-siltation, as 
per the procedure in vogue. 
   

2. The Lessee shall be required to comply with  the Sale price of Sand 
as fixed by GoAP at the reaches/stockyard and at   specific 
cities/locations in the State. 
   

3. The Lessee shall be required to meet the prescribed optimum 
operation of reaches, excavation, storage and sale obligations, as 
well as comply with all other conditions, as may be  prescribed by 
the Director of Mines & Geology / State Government from time to 
time so that requisite quantity of Sand be made available   and 
supplied to both Private and Government Construction works. 
   

4. The Lessee shall be required to comply with  all statutory provisions 
and shall indemnify the State Government  against all liabilities, 
costs, expenses, damages and losses (including  but not limited to 
any interest, penalties and legal costs) arising out of or in 
connection with breach or non-compliance with applicable laws. 
   

5. The Lessee shall load Sand from Stockyard/Reach in the vehicles in 
case the Consumer arranges for their  own transportation 
arrangements. 
   

6. The Lessee shall engage and keep standby  vehicles (~20 vehicles 
per Stockyard/Reach) for transportation of sand  to consumers as 
and when required. 
   

7. The Lessee shall deposit prescribed Performance Security Deposit 
which shall be liable to be forfeited in  case of any default in timely 
payments or non-compliance with its  obligations as per the Rules 
and as prescribed in the tender document. 
   

8. The Lessee shall permit Sand booking throug  offline mode such 
that any consumer can go to the Stockyards/Reaches of     their 
choice directly and after verifying the quality of sand and making  
necessary payments there itself can procure the sand in offline 
mode. 
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9. The Lessee shall permit “Free of Cost” sand through bullock carts 
as per existing mechanism. 
   

10. The Lessee shall supply Sand “Free of Cost” for self-consumption of 
villages abutting the Reaches, Government   sponsored Weaker 
Section Housing schemes and Government R&R packages Housing, 
through a coupon system. The subsidy towards the same shall be 
borne by the State Government. 

  
Provided that, for supply of sand for self-consumption of 
villages abutting the Reaches, the statutory levies viz. 
Seigniorage fee, Contribution to DMF and MERIT shall be 
exempted from the consumers by the Agency. The cost 
incurred by the Agency towards the Sand operations may be 
collected from the consumers as applicable.  

11. The Lessee shall remit the cost incurred by  Dept., of Mines & 
Geology, towards obtaining the statutory clearances  viz. Approved 
Mining Plan(AMP),Environmental Clearance (EC), Consent for       
Establishment (CFE) / Consent for Operation (CFO) for the sand 
reaches   which are handed over to the Agency for undertaking 
Sand operations, a  per the procedure laid down by Director of 
Mines &Geology. The detailed procedure shall be communicated by 
the Director of Mines &   Geology (DMG). 
  

12. Lessee shall be required to abide by all  Applicable Laws such as but 
not limited to Sand Policy of Andhra Pradesh, Mines Act 1952, 
MMDR Act 1957, APMMC Rules 1966, WALTA Act & Rules, MOEF&CC 
notifications, Office Memorandums & Guidelines and any other 
applicable law, rules, Government orders, Instructions issued by 
 Government and Dept., of Mines & Geology from time to time. 

  
13. In addition to this, the Lessee shall ensure  the following: 

(a)   At Sand reaches 
1. Lessee must erect boundary pillars and shall ensure that the excavation does not 

take place outside the demarcated area/lease boundary. 
2. Lessee shall secure perimeter of the dedicated sand bearing area to avoid 

encroachment at the designated reach. 
3. Lessee shall excavate only up to the approved depth as per Approved Mining Plan 

at the designated reach. 
4. Lessee shall be held responsible in case the Lessee fails to adhere to the above 

three(3) conditions and any other violations as per extant Rules. 
5. Lessee shall deploy the necessary manpower to excavate Sand in accordance with 

the Approved Mining Plan, conditions of Environmental Clearance, Agreement 
guidelines, and as per the directives given by DMG. 

6. The Lessee shall ensure that all the Reaches handed over to him with all statutory 
clearances are operational at all times. 

7. During the non-monsoon season, if the number of reaches operating at optimum 
capacity fall below 70% of the total number of reaches in a package, the penal 
clauses shall be invoked as prescribed in the Tender document. 

8. The DMG or any officer authorized by DMG shall have the right to levy penalty as 
per the penal clauses specified in the tender document. 
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(b) At Stockyards/ Reserve depots: 
1. In order to meet the demand of Sand during   monsoon season (i.e., in the 

months of July, August and September), the  Lessee shall stock such quantity of 
Sand as prescribed by the Director of Mines & Geology with prior approval of the 
State Government or as specified in the Tender document at various Reserve 
Depots, in order to make the Sand available for sale throughout the State at the 
rate fixed by the State Government. 

2. The Detailed List of stockyards along with the details of quantity of sand stock 
available, location etc. shall be intimated to Director of Mines & Geology by 30th 
June of every year. 

3. The Penal provisions for not maintaining the specified amount of Reserve stocks 
shall be prescribed in the Tender document/ Agreement. 

4. As the onset of Monsoon season may vary because of geo-climatic conditions, the 
Reserve stock requirement shall be  maintained accordingly. 

5. During the non-monsoon seasons, Sand may be supplied to the consumers from 
reaches to the extent possible. 

However, for smooth supply of sand, if required, stockyards may be 
maintained at locations which cannot be served directly from the 
reaches in order to meet the requirement of sand. 

6. Notwithstanding anything stated in these  Rules/Agreement, in order to meet the 
demand of sand, the Agency shall      maintain reserve depots / stockyards at any 
specified locations in the      State as per the instructions of the Director of Mines 
& Geology. 

7. In cases where the Lessee delivers Sand to the consumers from reach/stockyard 
in vehicles of the Lessee to a place which is distant from reach/stockyard, the 
Lessee shall abide by Sand rates as notified by the State Government for different 
cities/locations in the State. 

8. Lessee shall identify and arrange Land for Reserve depots/stockyards, if 
maintained, with proper connectivity and   ease of access for consumers. 

9. Lessee shall collect sale price of Sand from  the customers and issue Sale 
Waybill/ Invoice along with the details of   vehicle number, quantity etc., as 
applicable to the customer. 

10. Lessee shall issue a copy of the said Sale waybill / Invoice to the vehicle driver 
prior to dispatch of sand from the  Reach/stockyard. 

11. Lessee shall load the sand as per the approved capacity of the vehicle. 
12. Lessee shall maintain daily production and dispatch register and statutory 

returns/clearances prescribed under various statutes. 
13. Lessee shall furnish a sand reach / stockyard  wise monthly and yearly returns 

statement in Form–S2(Appended) and Form–S3      (Appended) respectively to 
the Dept., of Mines & Geology on the      quantity of sand excavated and 
transported to stockyard(s) as well as sand      dispatched from the reaches / 
stockyard to the end customers within      seven(7) days of the succeeding 
month. 

(c)  Sale & Transportation 
1. Lessee shall obtain Dispatch permits/Transit  forms / passes as per the procedure 

laid down by the Director of Mines  & Geology for transportation of sand from 
reaches/stockyard to   consumers. 

2. The Lessee shall ensure that sand is available for sale throughout the year in the 
State. 

3. The Lessee shall use authorized ramps as per existing mechanism for 
transportation of sand from the reaches. 
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(d) Addition of New Sand reaches  
 

1. New Sand Reaches shall be continuously identified by the Dept., of Mines 
& Geology during the contract period  for un-interrupted supply of sand, 
subject to availability of sand bearing  areas. 

2. Any new reaches of higher and lower order streams as identified by the 
Dept., of Mines & Geology in a package      area during this period shall be 
allotted to the Lessee and Lessee shall      undertake excavation, storage, 
sale etc. as per the existing mechanism. 
(e) Other conditions: 

1. The Lessee shall coordinate with the  Deputy Director of Mines & 
Geology of the concerned district for  taking over the details of the 
sand reaches, location details, extent, transfer of statutory 
clearances in the name of the Lessee and other  requisite 
documents required to commence sand operations. 

2. The Lessee shall permit and extend necessary support to the 
officials of the Dept., of Mines & Geology, officials   of Special 
Enforcement Bureau (SEB), Police Dept., and officers from any 
 other Law enforcement agency to inspect, check the sand 
operations, storage/stocking, sale, stock, stockyard operations, and 
vehicles as per the provision of Act and Rules and procedures in 
vogue. 

3. The number of optimum operation of reaches  shall be relaxed in 
case of issues beyond the control of the lessee such   as inundation 
of the reaches, drought situation & Force Majeure   events (Acts of 
God) and Govt./Judicial Orders. 

(d-2) Cancellation of Leases 
1. In case of any breach or non-compliance with any of the provisions 

of the Act and rules made thereunder and any  violations to these 
Rules, the quarry lease inclusive of the Agreement   shall be liable 
to be terminated by the Director of Mines & Geology. 

2. Against any order issued by the Director of   Mines & Geology, the 
Lessee may prefer a Revision before the State  Government under 
Rule 35-B of APMMC Rules 1966.” 

3. for the items (i), (ii) & (iii) in Rule 9-B (1)(e), the following shall be 
substituted, namely : 

  
“(i) The sand extracted by the Lessee shall be utilized anywhere within the 
State. 
  
(ii) The District Collector shall put in place a proper administrative mechanism 
to curb illegal extraction and transportation of sand.” 
  
(iii) Sand shall be made available for self-consumption of village(s) abutting 
the Reaches, Government sponsored Weaker Section Housing schemes and 
Government R&R packages Housing Free of Cost through a coupon system. 
The subsidy towards the same shall be borne by the State Government. 
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 Provided that, for supply of sand for self-consumption of villages abutting the 
Reaches, the statutory levies viz. Seigniorage fee, Contribution to DMF and 
MERIT shall be exempted from the consumers by the Agency selected for the 
particular package. The cost incurred by the Agency towards the Sand 
operations shall be collected from the consumers as applicable” 

  
17.   in the Clause (i)  in Rule 9-B (1)(f), for the words “Secretary,    Mines, III 

& Com. Dept”, the words “Prl. Secretary, Ind. & Com.  (Mines) Dept.” and 
for the words “Secretary, Mines, PR & RD Dept”, the  words “Prl. Secretary, 
PR & RD Dept.” shall be substituted, the words “Commissioner, Special 
Enforcement Bureau” and the words “VC & MD, M/s APMDC Ltd. shall be 
omitted. 

18.  in the Clause (ii), in Rule 9-B (1)(f), for the words “Sand extraction”  the 
words “Sand extraction, storage, sale, transportation etc.” shall be 
substituted. 

19.  in the Rule 9-B (2), for the words “or by allotting the work to M/s APMDC 
Ltd.” the following shall be substituted, namely :  

“Provided that, for undertaking De-siltation operations in areas other 
than Prakasam Barrage and Dawaleswaram barrage, the Irrigation 
Dept., may allot the De-siltation work to the Lessee selected for the 
respective Package on mutually agreed terms and conditions through 
Director of Mines & Geology.”  

20.  for the item (ii)  in Rule 9-B (2)(a), the following shall be 
 substituted,namely: 

“(ii) There shall be joint inspection of the demarcated area by the 
Assistant Director of Mines & Geology concerned, Executive Engineer, 
Irrigation Dept., to ensure that the demarcated area to be de-silted by 
Irrigation Dept., shall not overlap with any of the area(s) already under 
de-siltation or likely to be de-silted by the Lessee appointed for the 
particular Package.”  
 

21. for the item (v)  in Rule 9-B (2)(a), the following shall be substituted, 
namely : 

“(v) In case of handing over the areas for De-siltation to the Agency, 
the Agency shall undertake the de-siltation work by following the 
prescribed norms.”  

22. after the item (v)  in Rule 9-B (2)(a), the following shall be inserted, 
namely : 

“(vi) The procedure for de-siltation of sand shall be prescribed by 
the Irrigation Department. 
(vii)  The procedure for disposal of sand available after de-silting 
shall be prescribed by the Director of Mines & Geology / State 
Government.”  

23.  the clauses (b) and (c) in Rule 9-B (2) and the sub-Rule (3) of  Rule 9-B 
shall be omitted. 
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24.  for the words “specified stockyards” in the clause (a) of Rule   9-B (4), the 
words “reaches/stockyards” shall be substituted. 

25.  for the sub-Rule (5)  in Rule 9-B, the following shall be substituted, 
namely : 

“(5) Remittance of tender document fee proceeds to Dept., of Mines & Geology: 
The proceeds from sale of tender document shall be remitted to the account of 
Dept., of Mines & Geology as specified by Director of Mines & Geology.” 

26.  for the sub-Rule (9)  in Rule 9-B, the following shall be substituted, 
namely : 

“(9) Remittance of sale proceeds of Sand: 
The periodic payments by the Agency selected for the particular package shall 
be remitted fortnightly to the Government as per the procedure laid down by 
the Finance Department.”  

27.  the sub-Rule (10)  in Rule 9-B shall be omitted. 
28.  for the sub-Rule (11)  in Rule 9-B, the following shall be substituted, 

namely : 
“(11) Sand extraction in Scheduled areas: 
The Sand reaches located in Scheduled Areas shall be granted and Operated by 
the Tribal Societies as per the Panchayats Extension to Scheduled Areas (PESA) 
Rules, 2011 or any rules/amendments made thereunder. “  

29.  the sub-Rule (12)  in Rule 9-B shall be omitted. 
30.  for the sub-Rule (14)  in Rule 9-B, the following shall be substituted, 

namely:  

“(14) Prohibition of stocking of Sand: 
No person, unless permitted by the Government, is allowed to stock 
the sand beyond his/her self consumption requirements and shall not 
sell nor involve in any re-sale of sand”  

31.  in the sub-Rule (16)  in Rule 9-B, the words “transporting sand without 
GPS devices” shall be omitted. 

32.  in clause (a) in Rule 9-B (16), for the words “Sand Way bill  issued by 
Asst. Director of Mines & Geology concerned” the words  “Sand Way bill 
/invoice” shall be substituted. 

33.  in clause (b) of Rule 9-B (16), for the words “Sand Way bill” the words 
“Sand Way bill / Invoice” shall be substituted. 

34.  for the clause (c),  in sub-Rule (16),  in Rule 9-B, the following shall be 
substituted, namely : 
 "In any case person including the agency / transporter  sells the sand 
above the notified prices, a penalty of Rs.2000 per metric ton shall be 
levied;"   

35. in the item (xii),  in Rule 9-B (16)(f), for the words “Any other officer 
nominated by Dist. Collector (concerned)”, the words  “Any other officer 
nominated by Dist. Collector (concerned) / Director of Mines & Geology” 
shall be substituted. 

36.   in the clause (i), in sub-Rule (16) of Rule 9-B, for the words “M/s Andhra 
Pradesh Mineral Development Corporation Ltd.”, the words “The  Agency 
selected for the respective package” shall be substituted. 

  
37. for the sub-Rule (17), in Rule 9-B, the following shall be substituted, 

namely :  
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“(17) Appeals and Revisions: 
1. Any person aggrieved by an order passed by  the Deputy Director 

of Mines & Geology / Assistant Director of Mines  & Geology may 
prefer an Appeal before the Director of Mines & Geology under 
Rule 35-A of APMMC Rules 1966. 

2. Any person / agency aggrieved by an order passed by the 
Director of Mines & Geology /Officials of Special Enforcement 
Bureau (SEB) pertaining to sand matters may prefer a Revision 
before the State Government under rule 35-B of APMMC Rules 
1966.  

38.   the sub-Rule (18) , in Rule 9-B shall be read as sub-Rule 18(a) of Rule 9-
B. 

  
39.   after the clause (a),  in Rule 9-B (18), the following shall be inserted, 

namely  : 
  

“(b) Director of Mines and Geology shall issue operational guidelines from time 
to time for extraction and sale of sand to maintain environmentally sustainable 
sand mining in the State.”  
40.  after the sub-Rule (19),  in Rule 9-B, the following shall be inserted, 

namely: 
“(20) Interest: 

The State Government shall charge simple interest at the rate of twenty-
four (24) per cent per annum on any payment due to State Government 
which is delayed beyond the due date thereof.” 

  
   (21)Exit Plan for the existing leases:  
 

1. Regarding IV, V and above order streams, M/s  APMDC Ltd. shall 
hand over existing reaches to the Selected Agency for the 
respective package for extraction and disposal of the balance 
 quantity of sand available in the reaches. The Successful bidder, 
after  entering the agreement and execution of Lease deed shall be 
authorized  to take over the sand reaches immediately for 
continuation of   operations.   

2. The residual sand stocks in the stockyards/depots along with the 
infrastructure created shall be handed  over to the selected 
Agency(ies) at the sale price of sand fixed by the Government for 
disposal to the end consumers.   

3. All the assets available with M/s APMDC Ltd. pertaining to sand 
operations such as weighbridges, CCTV cameras, Computers and 
other accessories etc., shall be handed over to the selected 
Agency(ies) duly evaluating and ascertaining the book value of   
the Assets and on mutually agreed terms and conditions.”  

           
41. (a) the following Form S-1, Form S-2 and Form S-3 shall be substituted 

as annexed to this Order, namely,-      
 
     (b) the existing Form S-4 and Form S-5 shall be omitted. 
 

 (Contd.) 
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::11:: 
 

(BY ORDER AND IN THE NAME OF THE GOVERNOR OF ANDHRA PRADESH) 
 

                                              GOPAL KRISHNA DWIVEDI 
PRINCIPAL SECRETARY TO GOVERNMENT (MINES) 

 

To 
The Commissioner of Printing, Stationery & Stores Purchases (Printing Wing) Andhra 
Pradesh, Vijayawada. (with a request to publish the above notification and arrange to 
send 200 copies of the same to the Government in Industries & Commerce (M.III) 
Department and 100 copies to the Director of Mines & Geology, A.P., Ibrahimpatnam, 
Vijayawada) 
Copy to: 
The Director of Mines & Geology,Ibrahimpatnam,Vijayawada. 
The VC&MD, APMDC, Kanuru, Vijayawada. 
The Commissioner, Special Enforcement Bureau, AP, Vijayawada. 
The Director, Ground water & Water Audit Department, Vijayawada.  
All the District Collectors in the State of A.P. 
All the District treasury Officers in the State of A.P. 
The Director, Treasures & Accounts, A.P., Vijayawada. 
The Pay and Accounts Officer, Vijayawada. 
The Accountant General of Andhara Pradesh, Vijayawada. 
The P.S. to Hon'ble Deputy Chief Minister of Revenue. 
The P.S. to Hon'ble Minister for PR & RD and Mines & Geology. 
The P.S. to Hon'ble Minister for Water resources (Irrigation) 
The P.S. to Hon'ble Minister for Finance & Planning. 
The P.S. to Hon'ble Minister for Home. 
The P.S. to Hon'ble Minister for Housing. 
The PS to Secy. to Hon’ble Chief Minister. 
The PS to Prl., Secy.(Mines), Ind.& Com. Dept. 
The Law (H) Department. 
The Finance (FMU-REV-I&C) Department. 
SF/SC (Comp. No:1340996 ) 

  
\\ FORWARDED :: ORDER \\ 

 
 

SECTION OFFICER 
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APPENDIECES 
FORM S-1 

Lease Deed for Sand Package - XX (XX districts) 
(See Sub-Rule 1(c-1)(ii) of Rule 9-B of APMMC Rules, 1966) 

  
This agreement entered into on this day of __________of ___between the 

Director of Mines & Geology on behalf of Government of Andhra Pradesh, referred to as 
the Lesser, which expression shall unless repugnant to the subject or context mean and 
include its successors, assignees and representatives etc., on one part. 

  
AND 
  
Sri/M/s. / S/o.       _        residing at herein after referred to as the Lessee) which 

expression shall include its successors in interest, legal representatives etc., on other 
part. 
  

Whereas the<NAME OF THE SERVICE PROVIDER>Limited vide notification No. 
____ dated:___   invited online applications for extraction of sand from the Sand 
reaches, stocking, sale etc in Package – XX covering XX districts. 

  
The Director of Mines & Geology issued Letter of Intent for the Sand Package vide 

Proceedings No._________, dt:_______. This lease is subject to the extent, terms & 
conditions of notification and Andhra Pradesh Minor Mineral Concession Rules, 1966. 

  
NOW IT IS MUTUALLY AGREED AND DECLARED BY AND BETWEEN THE PARTIES 
HERETO AS FOLLOWS:- 
  
SCOPE OF THE WORK: 

The Lessee / Lessee Company shall extract and store sand in Package – XX 
covering XX districts, with the details of specified areas along with corresponding geo-
coordinates as provided in the Annexure 1, and dispose sand from the reach/stockyard 
at the rate not more than the sale price fixed by the Government from time to time. 

  
PERIOD OF LEASE: 
The lease deed shall be in force with effect from    _____ and shall expire on _____. 
The lease is not transferable. 

  
QUANTITY OF SAND TO BE EXTRACTED: 

1. The Lessee shall extract sand, stock, sale etc from the Sand reaches in Package – 
XX covering XX districts as per the details of specified areas along with 
corresponding  geo-coordinates is provided in the Annexure 1. 

2. The Lessee shall extract the  indicated quantity from the specified sand reach, 
during the period of agreement in consonance with Approved MiningPlan, 
Environment Clearance, Consent for Establishment & Operation and other 
applicable Acts, Rules  and guidelines in vogue. 

3. The Lessee while extracting sand from the reach shall confine to the thickness 
specified in the Approved  Mining Plan and to the boundaries notified. 

4. The Lessee shall extract indicated quantity of sand during the period of 
agreement and sell/transport/dispatch to consumers /stockyards/depots/duly 
paying the statutory payments in      advance from time to time. 
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5. The Lessee shall maintain true records of dispatch of sand from the sand reaches 
to the end consumer and  stockyards. 

6. The Lessee shall maintain true records of dispatch of sand from the reaches/ 
stockyards/depots and file  monthly and yearly returns to the competent 
authority as per APMMC Rules, 1966. 

  
CONDITIONS: 

1. The Lessee shall explore to employ “Boatsmen Societies” for sand excavation 
from specific notified Reaches through  de-siltation, as per the procedure in 
vogue. 

2. The Lessee shall be required to comply with  the Sale price of Sand as fixed by 
GoAP at the reaches/stockyard and at specific cities/locations in the State. 

3. The Lessee shall be required to meet the prescribed optimum operation of 
reaches, excavation, storage and sale obligations, as well as comply with all other 
conditions, as may be   prescribed by the Director of Mines & Geology / State 
Government from  time to time so that requisite quantity of Sand be made 
available and  supplied to both Private and Government Construction works. 

4. The Lessee shall be required to comply with  all statutory provisions and shall 
indemnify the State Government against  all liabilities, costs, expenses, damages 
and losses (including but not  limited to any interest, penalties and legal costs) 
arising out of or in   connection with breach or non-compliance with applicable 
laws. 

5. The Lessee shall load Sand from      Stockyard/Reach in the vehicles in case the 
Consumer arranges for their  own transportation arrangements. 

6. The Lessee shall engage and keep standby  vehicles (~20 vehicles per 
Stockyard/Reach) for transportation of sand to  consumers as and when required. 

7. The Lessee shall deposit prescribed Performance Security Deposit which shall be 
liable to be forfeited in case of any default in timely payments or non-compliance 
with its obligations  as per the Rules and as prescribed in the tender document. 

8. The Lessee shall permit Sand booking through offline mode such that any 
consumer can go to the Stockyards/Reaches of  their choice directly and after 
verifying the quality of sand and making  necessary payments there itself can 
procure the sand in offline mode. 

9. The Lessee shall permit “Free of Cost” sand  through bullock carts as per existing 
mechanism. 

10. The Lessee shall supply Sand “Free of Cost” for self-consumption of villages 
abutting the Reaches, Government sponsored Weaker Section Housing schemes 
and Government R&R packages Housing, through a coupon system. The subsidy 
towards the same shall be borne by the State Government.  

Provided that, for supply of sand for self-consumption of villages abutting the 
Reaches, the statutory levies viz. Seigniorage fee, Contribution to DMF and 
MERIT shall be exempted from the consumers by the Agency. The cost 
incurred by the Agency towards the Sand operations may be collected from the 
consumers as applicable. 
  

11. The Lessee shall remit the cost incurred by  Dept., of Mines & Geology, towards 
obtaining the statutory clearances viz. Approved Mining Plan(AMP), 
Environmental Clearance (EC), Consent for      Establishment (CFE) / Consent for 
Operation (CFO) for the sand reaches      which are handed over to the Agency 
for undertaking Sand operations, as      per the procedure laid down by Director 
of Mines &Geology. The      detailed procedure shall be communicated by the 
Director of Mines &      Geology (DMG). 

12. Lessee shall be required to abide by all  Applicable Laws such as but not limited to 
Sand Policy of Andhra Pradesh, Mines Act 1952, MMDR Act 1957, APMMC Rules 
1966, WALTA Act & Rules, MOEF&CC notifications, Office Memorandums & 
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Guidelines and any  other applicable law, rules, Government orders, Instructions 
issued by  Government and Dept., of Mines & Geology from time to time. 

13. In addition to this, the Lessee shall ensure  the following: 
(a)   At Sand reaches 

1. Lessee must erect boundary pillars and shall      ensure that the excavation does 
not take place outside the demarcated      area/lease boundary. 

2. Lessee shall secure perimeter of the dedicated      sand bearing area to avoid 
encroachment at the designated reach. 

3. Lessee shall excavate only up to the approved      depth as per Approved Mining 
Plan at the designated reach. 

4. Lessee shall be held responsible in case the      Lessee fails to adhere to the 
above three (3) conditions and any other      violations as per extant Rules. 

5.  Lessee shall deploy the necessary      manpower to excavate Sand in accordance 
with the Approved Mining Plan,      conditions of Environmental Clearance, 
Agreement guidelines, and as per      the directives given by DMG. 

6. The Lessee shall ensure that all the Reaches      handed over to him with all 
statutory clearances are operational at all      times. 

7. During the non-monsoon season, if the number      of reaches operating at 
optimum capacity fall below 70% of the total      number of reaches in a package, 
the penal clauses shall be invoked as      prescribed in the Tender document. 

8. The DMG or any officer authorized by DMG shall      have the right to levy penalty 
as per the penal clauses specified in the      tender document. 

(b)   At Stockyards/ Reserve depots: 
1. In order to meet the demand of Sand during monsoon season (i.e., in      the 

months of July, August and September), the Lessee shall stock such      quantity 
of Sand as prescribed by the Director of Mines &Geology with      prior approval of 
the State Government or as specified in the Tender      document at various 
Reserve Depots, in order to make the Sand available      for sale throughout the 
State at the rate fixed by the State Government. 

2. The Detailed List of stockyards along with the details of quantity      of sand stock 
available, location etc. shall be intimated to Director of      Mines & Geology by 
30th June of every year. 

3. The Penal provisions for not maintaining the specified amount of      Reserve 
stocks shall be prescribed in the Tender document/ Agreement. 

4. As the onset of Monsoon season may vary because of geo-climatic      conditions, 
the Reserve stock requirement shall be maintained accordingly. 

5. During the non-monsoon seasons, Sand may be supplied to the      consumers 
from reaches to the extent possible. 

However, for smooth supply of sand, if required, stockyards may be 
maintained at locations which cannot be served directly from the 
reaches in order to meet the requirement of sand. 

6. Notwithstanding anything stated in these Rules/Agreement, in order      to meet 
the demand of sand, the Agency shall maintain reserve depots /      stockyards at 
any specified locations in the State as per the instructions      of the Director of 
Mines & Geology. 

7. In cases where the Lessee delivers Sand to the consumers from      
reach/stockyard in vehicles of the Lessee to a place which is distant from      
reach/stockyard, the Lessee shall abide by Sand rates as notified by the      State 
Government for different cities/locations in the State. 

8. Lessee shall identify and arrange Land for Reserve      depots/stockyards, if 
maintained, with proper connectivity and ease of      access for consumers. 

9. Lessee shall collect sale price of Sand from the customers and      issue Sale 
Waybill / Invoice along with the details of vehicle number,      quantity etc., as 
applicable to the customer. 

10. Lessee shall issue a copy of the said Sale Waybill / Invoice to the      vehicle 
driver prior to dispatch of sand from the Reach/stockyard. 
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11. Lessee shall load the sand as per the approved capacity of the      vehicle. 
12. Lessee shall maintain daily production and dispatch register and      statutory 

returns/clearances prescribed under various statutes. 
13. Lessee shall furnish a sand reach / stockyard wise monthly and      yearly returns 

statement in Form–S2(Appended) and Form–S3 (Appended)      respectively to 
the Dept., of Mines & Geology on the quantity of sand      excavated and 
transported to stockyard(s) as well as sand dispatched from      the reaches / 
stockyard to the end customers within seven(7) days of the      succeeding 
month. 

(c)   Sale & Transportation 
1. Lessee shall obtain Dispatch permits/Transit forms / passes as per      the 

procedure laid down by the Director of Mines & Geology for      transportation of 
sand from reaches/stockyard to consumers. 

2. The Lessee shall ensure that sand is available for sale throughout      the year in 
the State. 

3. The Lessee shall use authorized ramps as per existing mechanism for      
transportation of sand from the reaches. 

(d)   Addition of New Sand reaches  
1. New Sand Reaches shall be continuously      identified by the Dept., of Mines & 

Geology during the contract period      for un-interrupted supply of sand, subject 
to availability of sand bearing      areas. 

2. Any new reaches of higher and lower order      streams as identified by the Dept., 
of Mines & Geology in a package      area during this period shall be allotted to 
the Lessee and Lessee shall      undertake excavation, storage, sale etc. as per 
the existing mechanism. 

(e)   Other conditions: 
1. The Lessee shall coordinate with the      DeputyDirector of Mines & Geology of the 

concerned district for taking      over the details of the sand reaches, location 
details, extent, transfer      of statutory clearances in the name of the Lessee and 
other requisite      documents required to commence sand operations. 

2. The Lessee shall permit and extend necessary      support to the officials of the 
Dept., of Mines & Geology, officials  of Special Enforcement Bureau (SEB), Police 
Dept., and officers from any  other Law enforcement agency to inspect, check the 
sand operations,  storage/stocking, sale, stock, stockyard operations, and 
vehicles as per  the provision of Act and Rules and procedures in vogue. 

3. The number of optimum operation of reaches      shall be relaxed in case of issues 
beyond the control of the lessee such      as inundation of the reaches, drought 
situation & Force Majeure events (Acts of God) and Govt./Judicial Orders. 

  

Any other required conditions/modifications may be incorporated during the time of 
execution of Lease as the Director of Mines & Geology deem fit in accordance with the 
extant Acts and Rules. 
  

SAND LEASE GRANTED THROUGH E-TENDER IS NOT TRANSFERABLE. 
FAILURE ANDTERMINATION:  

The granting authority shall terminate the lease agreement, forfeit the security 
deposit and take possession of the area, order for seizure of sand stocks from the 
reach/stockyard/depots on contravention of any of rules and conditions of the agreement 
or in case of any breach or non-compliance with any of the provisions of the Act and 
rules made there under and any violations to these Rules 
  
  

LESSEE                                                              LESSOR 
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FORM S-2 
MONTHLY PRODUCTION AND DISPATCH RETURNS FOR SAND 
REACH/STOCKYARD 

(See Rule (1)d-1(xiii)(b)(xiii))) of Rule 9-B of APMMC 
Rules, 1966) 
Form S-2-A 

S
l. 
  
N
o 

Nam
e of 
the 
Pack
age 

Dist
rict 

Man
dal 

Nam
eof 
the 
sand 
reac
h 

Total   
Permit
ted 
quanti
ty / 
Balan
ce 
reserv
es in 
case 
of 
hande
d over 
from 
APMD
C 

Quantity 
of 
sand dispa
tched to 
end 
consumers 

Quantityo
fsand 
dispatche
d to stock 
yard 

  

Total   
quantit
y of 
sand 
produce
dfor 
that 
month. 
(7+8) 

Closing 
Balance/Ba
lance 
Reserves 
in   the 
reach (6-
9) 

1 2 3 4 5 6 7 8 9 10 

                 
                 

  
Form S-2-B 

  
Sl
.   
N
o 

Nameof 
the 
stockyar
d 

Manda
l 

Distric
t 

Openin
g 
balance 
of the 
month 

Quantity   of 
sand received 
from Sand 
reach 
and name   
of the 
correspondin
g source 
Sand reach 

Quantity of 
sand dispatche
d to end 
consumers 

Balance 
available 
quantityi
n the   
reach 
(5+6-7) 

1 2 3 4 5 6 7 8 
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FORM S-3 

Yearly Statement of extraction and disposal of Sand 
[See Rule (1)d-1(xiii)(b)(xiii))) of Rule 9-B of APMMC Rules, 1966] 

S.No Package DistrictMonth Permitted 
quantity 

Dispatch 
to end 
users 

Dispatch 
to 
Stockyard

Remaining 
reserves 

Dispatch 
from 
stockyards 

Balance 
quantity 
at 
Stockyard

1 2 3 4 5 6 7 8 9 10 
               
               
  
  
  
  
  Signature of the Authorized Signatory 

 
 

  
                                                      GOPAL KRISHNA DWIVEDI 

PRINCIPAL SECRETARY TO GOVERNMENT (MINES) 
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GOVERNMENT OF ANDHRA PRADESH
PROCEEDINGS OF DEPARTMENT OF MINES AND GEOLOGY::IBRAHIMPATNAM

IPRESENT: V.G.VENKATA REDDY, DIRECTOR]

Proceedings No.2793lSan d-Pl / 2O2l Date: 12.05.2021

Mines & Minerals - Sand - Department of Mines and Geology -
Tenders called for Selection of agency(ies) to undertake Sand
operations in the state by MSTC -Tender process concluded -
Declaration of H-1 bidderfor Package - 1: Srikakulam,
Vizianagaram, Visakhapatnam & East Godavari districts in favour of
M/s Jaiprakash Power Ventures Limited- Performance Security
submitted - Work order - Issued - Reg.

1. G.O.Ms.No.78, Ind. & Com. (M-III) Dept, Dt. L2.Lt.2020
2. E-Tender No. M LS/Head Office/Ma rk eting/ I / 20 -2L / ET / |
3. MSTC Lr. No. MSTC/MKTG/AP-SAND/PACKAGE I/2020-2I/ daled

20.03.2021
4. This Office Proceedings no. 2793/Sand-P1/2021 dated

20.03.2021
5. This Office Lr. no. 2793/Sand-PI/2OZl dated 03.04.2021
6. Performance Security Bank Guarantee No. OGT0007210053824

dated 09.04.2021 issued by Induslnd Bank.
7. Memo No. 1750/M-I[I/A3/202I of the Industries and

Commerce(M-III), Department, Govt. of A.P.
*****

ORDER:

Through the reference 1'tcited above, Government has issued orders
upgrading the existing Sand Policy 2019, wherein it was stated that Sand
operations shall be entrusted to a technically experienced, competent and
financially strong agency(ies) selected through two (Z) bid system i.e.,
Technical and commercial bids. Further, all the Reaches across the state are
classified into three (3) packages.

The Director of Mines & Geology has entered into an Memorandum-of-
Understanding (MoU) with M/s MSTC Limited, a Government of India Enterprise,
for selection of Package wise Agency to carry out all sand operations, such as,
excavation, storage, sale etc. in the state of Andhra pradesh through two (2)
bid e-Tender i.e., Technicar and Financiar (price) bids for the three (3j packages.

Through the reference 2nd cited above, M/s MSTC Ltd has invited e-Tender on behalf of Director of Mines and Geolo gy, Govt. of Andhra pradesh
from eligible applicants for
operations, such as excavation
Pradesh for Package - 1; Sr
Godavari districts with a minim

Sub:

Ref:

Selection of Agency for conducting all sand
, storage, sale etc. of Sand in the state of Andhra
ikakulam, Vizianagaram, Visakhapatnam & East
um consideration amount of Rs. 470 Crores.

Subsequently, M/s MSTC Ltd, vide reference 3rd cited above, hasinformed that M/s Jaiprakash power ventures Limited with pAN number
\11C19?97K has quoted the highest Considerarion Amount of Rs.477,50,00,000 andhas been emergedls the H-1 bidder after concrusion of thetender process for the package - i: srikakuram, vizianagaram, Visakhapatnam& East Godavari districts.

Page 1 of 2
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Through reference 4th cited above, this office has issued Letter of Intent
(LOI) to M/s Jaiprakash Power Ventures Limited to undertake Sand operations in
the state for the Package - 1: Srikakulam, Vizianagaram, Visakhapatnam & East
Godavari districts and requested to submit Performance Bank Guarantee.

Further, through references 5th cited above, as requested by M/s
Jaiprakash Power Ventures Limited for extension of time being the festive
season and public holidays, additional time has been granted to furnish the
Performance Security and enter into an Agreement with the undersigned along
with the execution of Lease Deed with the undersigned.

Through reference 6th cited above, M/s Jaiprakash Power Ventures
Limited has furnished the Performance Security for an amount of Rs.
40,00,00,000 (Rs. Forty Crores)vide Bank Guarantee No. OGT0007210053824
dated 09.04.2021 issued by Induslnd Bank, having its branch office at No.3
Village Road, Nungambakkam, Chennai - 600034.

Through the reference 7th cited, the Govt. of A.P. as requested by M/s
Jaiprakash Power Ventures Limited for extension of time being the Covid-19
second wave conditions, additional time has been granted to enter into an
Agreement and execution of Lease Deed with the undersigned.

In view of the above circumstances, M/s Jaiprakash Power Ventures
Limited is hereby permitted to commence sand operations from today i.e.,
12.05.2021 in the specified areas of Package l covering the districts of
Srikakulam, Vizianagaram, Visakhapatnam & East Godavari as provided in the
Annexure l and all notified reaches during the tenure of the lease period,
subject to the terms and conditions of the Lease deed and Agreement, APMMC
Rules 1966 and all Applicable Laws such as but not limited to Sand Policy of
Andhra Pradesh, Mines Act 1952, MMDR Act 1957, WALTA Act & Rules,
MOEF&CC notifications, Office Memorandums & Guidelines and any other
applicable law, rules, Government orders, Instructions issued by Government
and Department of Mines & Geology from time to time.

Sd/- V.G. Vekata Reddy
DIRECTOR OF MINES & GEOLOGY

/// ATTESTED //

\.vla
Joint Director of Mines

ro -W
M/s Jaiprakash Power Venturbs Limited
JA House, 63 Basant Lok, Vasant Vihar, New Delhi - 110057.

copy to the Deputy Directors of Mines & Geology of Srikakulam, vizianagaram,

Visaihapatnam & East Godavarl districts for information and necessary action'

copy to the Assistant Directors of Mines & Geology of, Tekkali, Srikakulam,

viriunuguru-, Visakhapatnam, Anakapalli & East Godavari districts for of

information and necessa ry action.

copy submitted to the District collectors of srikakulam, vizianagaram,

Visaihapatnam & East Godavari districts for favour of information.

CopysubmittedtotheVC&MD,M/sAPMDC,Kanuru,Viiayawadaforfavourof
information.

CopysubmittedtothePrl.SecretarytotheGovt.,Industries&Commerce
(Mines & Geology) Dept., Room no. 101, second Block, Ap interim secretariat,

Velagapudi, Guntur District for favour of information'

Geology
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